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RAJYA SABHA
Monday, the 8th August, 2016/17th Sravana, 1938 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
I. Notifications of the Ministry of the Power
II. MoU (2016-17) between the Gol and NTPC Limited

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF COAL; THE MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY; AND THE MINISTER OF
STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): Sir, I lay on
the Table:—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Power, under Section 179 of the Electricity Act, 2003:—

(1) No. L-7/105(121)/2007-CERC, dated the 5th July, 2016, publishing the
Central Electricity Regulatory Commission (Open Access in inter-State
Transmission) (Fourth Amendment) Regulations, 2016.

(2) No. L-1/44/2010-CERC, dated the 5th July, 2016, informing that the
Central Electricity Regulatory Commission (Sharing of Inter-State
Transmission Charges and Losses) Regulations, 2010 as amended from
time to time shall remain in force for a period of five years with effect
from 1.7.2016 unless reviewed earlier or extended by the Commission.

[Placed in Library. See No. L.T. 5148/16/16]

II. A copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of Power) and the NTPC Limited, for
the year 2016-17. [Placed in Library. See No. L.T. 5147A/16/16]

Notifications of the Ministry of the Environment, Forest and Climate Change

iR, 99 R SeEryg aRacdE S & Ied w1l (3 e A q9):
AEIy, H ugrdRer (AReon MfAf, 1986 @ ORT 26 & SrefiF wgfaRvr, 99 @ik
Sdry IRe HATerd B FrEfaRad siRpEiell @) Ue-ge uidy (@S den fa=d
H) 9T god IR @Al g
(1) S.O0. 1357 (E), dated the 8th April, 2016, publishing the Solid Waste
Management Rules, 2016.
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(2) G.S.R. 320 (E), dated the 18th March, 2016, publishing the Plastic Waste
Management Rules, 2016.

(3) G.S.R. 445 (E), dated the 27th April, 2016, publishing the Construction and
Demolition Waste Management Rules, 2016.

(4) G.S.R. 343 (E), dated the 28th March, 2016, publishing the Bio-Medical
Waste Management Rules, 2016.
[Placed in Library. For (1) to (4) See No. L.T. 5096/16/16]

Notifications of the Ministry of Road Transport and Highways

Report and Accounts (2013-14) of the Indian Maritime University (IMU),

Chennai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND

HIGHWAYS AND THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI RADHAKRISHNAN P.): Sir, I lay on the Table:—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Road Transport and Highways, under Section 10 of the National
Highways Act, 1956:—

(1) S.O. 1640 (E), dated the 4th May, 2016, amending Notification No. S.O.
2921 (E), dated the 17th December, 2012, to substitute certain entries
in the original Notification.

(2) S.O. 1682 (E), dated the 9th May, 2016, amending Notification Nos. S.O.
1709 (E), dated the 26th July, 2015 and S.O. 896 (E), dated the 26th
March, 2014, to substitute certain entries in the original Notification.

(3) S.0. 1980 (E), dated the 3rd June, 2016, amending Notification No.
S.0. 465 (E), dated the 26th February, 2013, to substitute/insert certain
entries in the original Notification.

(4) G.S.R. 585 (E), dated the 8th June, 2016, publishing the National

Highways Fee (Determination of Rates and Collection) Amendment Rules,
2016.

(5) S.0. 2180 (E), dated the 22nd June, 2016, amending Notification No.
S.0. 2070 (E), dated the 7th August, 2009, to substitute certain entries

in the original Notification.

(6) 2181 (E), dated the 22nd June, 2016, amending Notification No. S.O.
2738 (E), dated the 21st October, 2014, to substitute certain entries in
the original Notification.

[Placed in Library. For (1) to (6) See No. L.T. 5156/16/16]
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I (1)

2)

A copy each (in English and Hindi) of the following papers, under
sub-section (3) of Section 32 and sub-section (4) of Section 33 of the
Indian Maritime University Act, 2008:—

(a) Annual Report of the Indian Maritime University (IMU), Chennai,
for the year 2013-14.

(b) Annual Accounts of the Indian Maritime University (IMU), Chennai,
for the year 2013-14, and the Audit Report thereon.

(¢) Review by Government on the working of the above University.

Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 5150/16/16]

Reports and Accounts (2013-14 and 2014-15) of the North Eastern Regional

Institute of Water and Land Management, Tezpur, Assam and related papers

S daE, T8 e ik W WRevr e § g =6 (1 A6l FER
Tifera): #weey, § f=faRad u5i @ teh-ue ufay @l dgor =< ) 991 ged
R AT G

(i (a)

(b)

(©)

(ii) (a)

(b)
(©)

Annual Report and Accounts of the North Eastern Regional Institute of
Water and Land Management (NERIWALM), Tezpur, Assam, for the
year 2013-14, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above.

Annual Report and Accounts of the North Eastern Regional Institute of
Water and Land Management (NERIWALM), Tezpur, Assam, for the
year 2014-15, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above.
[Placed in Library. For (i) and (ii) See No. L.T. 5160/16/16]

Report and Accounts (2014-15) of the Richardson and Cruddas Limited, Mumbai
and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): Sir, I lay on the Table:—

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:
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(a) Forty-second Annual Report and Accounts of the Richardson and Cruddas
(1972) Limited, Mumbai, for the year 2014-15, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4798/16/16]

Notional Policy on Education 2016

AT SYE e 95rera § g 1A (ST ARSI IvSy): Aeied, H IS
fRrenm T 2016 (T3 R1ew AT g7 et FfAfT &1 ufae) o v ufa @Hsh aon
o=l ) 991 ged R @ gl [Placed in Library. See No. L.T. 5077/16/16]

Reports of the CAG of India

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): Sir, I lay on the Table,
under Section 19-A(2) of the Comptroller and Auditor General's (Duties, Power and
Conditions of Services) Act, 1971, a copy (in English and Hindi) of the Report of
the Comptroller and Auditor General of India - Union Government (Commercial)
Report No.21 of 2016 "Crude Oil Production Measurement and Reporting System
in ONGC" for the year ended March, 2016.

[Placed in Library. See No. L.T. 5052/16/16]

SHRI BABUL SUPRIYO: Sir, I lay on the Table, under Section 19-A(2) of
the Comptroller and Auditor General's (Duties, Power and Conditions of Services)
Act, 1971, a copy (in English and Hindi) of the Report of the Comptroller and
Auditor General of India - Union Government (Commercial) Report No.15 of 2016
(Compliance Audit Observations) Volume I and II of Central Public Sector Enterprises
for the year ended March, 2015. [Placed in Library. See No. L.T. 5294/16/16]

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the
Fifth Report of the Department-related Parliamentary

Standing Committee on Energy

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF COAL; THE MINISTER OF STATE OF THE
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MINISTRY OF NEW AND RENEWABLE ENERGY; AND THE MINISTER OF
STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL) : Sir, I make a
statement regarding Status of implementation of recommendations contained in the
Fifth Report of the Department-related Parliamentary Standing Committee on Energy
on the Demands for Grants (2015-16) pertaining to the Ministry of Power.

Status of implementation of recommendations contained in the Two Hundred
and Twenty-first Report of the Department-related Parliamentary
Standing Committee on Transport, Tourism and Culture

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS AND THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI RADHAKRISHNAN P.): Sir, I make a statement regarding
Status of implementation of recommendations contained in the Two Hundred and
Twenty-first Report of the Department-related Parliamentary Standing Committee on
Transport, Tourism and Culture on the Demands for Grants (2015-16) pertaining to
the Ministry of Shipping.

MOTION FOR ELECTION TO THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES (OBCs)
o TEIR T AHdh): wey, § frefaied yaa SufRq &rar g -
Ig YT Fhed Bl § b T YT 59 FHNT B Ugell 966 HI dRg I
Y BN AT U6 a¥ & BRIGTA & [y o fUss o1 & weumn d&e gHi
arett o wfAfa § afFfea 8 ik So afifa § e e & forw 9w &
AR ¥ 9§ &9 oI Bl Yl AshH0IY A gIRT ATUTfIe fififeea yomedt

¥ SR Faifd a1 & FrRiaE! &

The question was put and the motion was adopted.

MOTION FOR APPOINTMENT TO THE JOINT COMMITTEE ON THE
RIGHT TO FAIR COMPENSATION AND TRANSPARENCY IN LAND
ACQUISITION, REHABILITATION AND RESETTLEMENT
(AMENDMENT) SECOND BILL, 2015

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of my colleague,

Shri Narendra Singh Tomar, I move the following Motion:—
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That this House concurs in the recommendation of the Lok Sabha that
the Rajya Sabha do appoint three Members of Rajya Sabha to the Joint
Committee on the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement (Amendment) Second Bill,
2015 in the vacancies caused by the retirements of Shri Jairam Ramesh,
Shri Sharad Yadav and Shri Rajpal Singh Saini from the Rajya Sabha and
communicate to the Lok Sabha the names of the Members so appointed
by the Rajya Sabha to the Joint Committee and resolves that Shri Jairam
Ramesh, Shri Sharad Yadav and Shri Veer Singh be re-appointed/appointed

to the said Joint Committee to fill the vacancies.

The question was put and the motion was adopted.

MATTERS RAISED WITH PERMISSION

MR. DEPUTY CHAIRMAN: Now, we take up matters under the Zero Hour. Shri
Ghulam Nabi Azad has given notice under Rule 267; that has not been permitted.

But you are permitted to raise it under the Zero Hour.

SHRI SITARAM YECHURY (West Bengal): Sir, all of us should be allowed

to raise it.

MR. DEPUTY CHAIRMAN: Yes, your name is also here. ...(Interruptions)...
You also have given notice, so I will allow you to associate. All those who have

given notice will be allowed to associate.

Deteriorating law and order situation in Kashmir Valley

fuer & a1 it TaM TN MMEE): R @ IRAT IR, gA9 SR fqug
P 9gd AR Wil T Ay faar § 6 ol b1 d@ved offar Wi dRep BIHR
% fared gu Bred R Fai s 12y, dfhd WReR 1 el 8 fb A A ques
qargd & Tt w9 erfl Afe, § SR offar 3§ WRaR iR 39 9T &1 &1 HeR
B WH, dfed R TH-HTIR B TRE o STHT A8l g TH-HTIR § HR] o
ST 30 &, A b WEMT 81 TR SR g8f b1 gR1 e ou g1 § T8 e &
S 3NTolle ferg™ 3§ ¥ 1947 & d1s ol ot ur=a # 30 f&=i & fou &w] <=1 8l
3R T8l REeEN, Yohere $Recye™ I W Bl &R 3fifthdw qen dsmeRye #
BINRI 9 & aRTER &I Bl WX, T8l 60 & HIIG AN AR MY &1 U BT 3, d8f Sl
TeqW & T8 E, S9d oy WRER B S & forg omer smifsres 71 Aifew fear 7
B Tl § 6 AR SR W AR A gSiR-U-3TSH U WY * P TRE * 9

*Expunged as ordered by the Chair.
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T 21 U8 U IS! JHAIEG 9 7 P 39 R &1 a1 9 @7 €, RiR) o
Bl B, offd sHal T fieell B WeR IF 1 ugddl| 98 HH-91 T 8, ST 89N
qob P ARPHR Bl ST, faa! T g8 9899 8ri?

TR, 37Tl gag § AT #ifed W ¥R & IR H Ug =T A1 §1 AR HifSaAT
TR -3 &I dioi el 81 U o B8], WIg aoiR-U-3ITSH I 81 $T dlelkl?
I8 UF WEM A FH T, ...(FAYM)... W, ARG el Id & 2 ...(FIM)...

SSus 0l D e e GBS daT (T 68 el Wile) Gl G wis
=SS Sl 59l 9ziSS B gl NS o b b o oswile esle Cp S
TS 2SS SRl G lzr p OV Se S50 S gwedS
Ok ol 39l S8 w0 09T 533 0w OSY -GS S lzur S S oSl S ez
Vsez —ux Wl Ble J Gob (5 1eiS vsez cjg AL b (S pweiS Oles 8
plas gy 5 0bs ol WS 5 ~e Sl G 00 o gl S 985 0w S s
S = S 1947 G s Oliwsany BT el S lgmew ol o -
JibSozl uidsd il Obs D9l & by 58S A S s 30 e iy G
- G Al SN Gl G Cuii Sw sl Sradl 9l 0sy ) db pekdsd Ghedl
oSlES sz Oby e WYl cpn S cle Syl S apile Oby o
o by b o gduisl gl I S S S L8 S ol om oo
eb s ¥ orgels SOl ehel pis e Lgb el el WS S o B e
by dz gl 6 Obwsay pil A5 o) Ol Sliusudl &5 o o ) —0n o) N
e 085 09 i st SN B S G kS S v S 2 b Je e
IS5 pswe ol S S ez (S SBe S LB S S 2l 52 o S

2 bl dbsw 93 g by A% s b S S n bde dbsw ome o gl o

oby T s ~azS o ussS ekl Ry Gl LS S S e S g 90 SIS

c(Clslae)m o bz el SOl u o (CdBae) s o 58S e e S
SHRI SITARAM YECHURY: I hope it has got nothing to do with Kashmir.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Obviously, yes.

MR. DEPUTY CHAIRMAN: No, it is not that. ...(Interruptions)... Because it is

a Zero Hour submission, three minutes... ... (Interruptions)...

+ Transliteration in Urdu script.

*Expunged as ordered by the Chair.
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SHRI ANAND SHARMA (Himachal Pradesh): Sir, notice under Rule 267 is

also there. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, the Leader of the Opposition's mike should not
be closed. ...(Interruptions)... Whatever, Sir, I think, the Leader of the House and the
Leader of the Opposition should be allowed to speak. ...(Interruptions)...

SHRI SITARAM YECHURY: Everybody's mike is being closed.

MR. DEPUTY CHAIRMAN: I will solve the problem. Sit down. ...(Interruptions)...

I will solve the problem. Sit down.

SHRI DIGVIJAYA SINGH: I hope the voice of Kashmir is not muzzled here

also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What happened is this. It is not because it is
'Kashmir' or it is not the fault of the Secretariat or anybody. Because the notice
is admitted under Zero Hour, I said, 'It is Zero Hour.' Therefore, as per the rule,
automatically, after three minutes, time will be over. However, he being the LoP, I

am allowing him to continue for some time more. Please.

S A T SIS AR, T4 39 W (SWpeA B, Al Iqh Qo) wie
$I 3@ <1 g F arerd Hifean @ a7d ) 3@ o1 99 fedt 7 foan § 6 9t s
SR AR Y, S AN SEHT gU, Al AR GET HqA S @™l T8l dleld? Sae |
forar f& anft St w1 T8 &R g A forar B & &A@l ST 9T @ § SHIG,
ST 8T ST a%T /T 81 1 319 HST Fhd & fh IR & AN § IuiR-TU-37oi
B G b oY fea Iardt ® 6 I8 SR & forg | R/ 8, 9 B9 A
PA? NN, 31 ST ofe¥e Directorate of Health Services I el %, Government of
India & §RT S G IS H FHBT AT AT, IFB! THRI 8 AR F8T § & i db
5,000 @NT STEHT BT &, 3,300 security forces & N SIEH! §U &, SHDI AAd Pl
8,300 AN ST §U, 1,018 incidents U &, 410 @M &I i@l HT AU B3N &,
1,560 BICT 3R TSI surgeries §s & 3R 1,000 5@ SId & 3R & Ig BTl dgq
TR &, gAfey | e &1 &I 9 IR QA I 6 SHel Ud |ERe o
TS 3ffeX &1 $d 9 9HSI, dfch I8 political &, RIARI ¥, regional &, developmental
gl ST L H @ gU H WRBR A I8 T[OIR H&I, ST &A1 ggel H HET oA
5 Qap-anme f&F & 3fex G U HA S Bl SfedEdl H, Ib! deRd H el
H affet gre] MfET Y| I il aret AT § g9 AU W[, AU B!
PN TJAT O A dIerT Bl BIRTE B IFb g8 follow up BFT AMMRY 3R T
affet uTet Sferee weiR ST ARy, a1fd a8l & @il &1 89 g9 Ad, I8l gar
31 91 A7 €, gae| ...(Interruptions)...
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el Gl o IS ol By oSS el e BT oo el Gz
S 2 W D S s ool <l by S 0L S bdse Jdgw ome cosr W Sy oS
oz S sy Bl g Px k) S Bl S el Sd B obs
e oxd 0sS
e O S & o b O s sl o e oz bl S LS o Ol
S sedS S on SSwoamew | g i S By Ble il sx el o S B
o o S edS SO S o Rl S o S e S ekl pis o 0sSY
Directorate of Health Services Cwiid g z ) o $S S gl S 0y (o WS
S ol a3 LS LS 0w GsS i 92 Amd S LI G ) CiésS (o IS
9d Ghssaw 3,300 n w3 Sy 5,000 S el S o LS sl o LIS
Cidiusl 1,018 (Ssr e53 Sl 8,300 US (e 5 ol (o Ssr ed S S
Surgeries 5 Jsl Ssaz 1,960 o Jsy gdny 1 B 05 | S 0sSe 410 (S
o = ol @ S S Sl o o 0N S e Olszss 1,000 Ll s G
oS 558, 1 30l Y goleste SOl S el &S 0 Lol BYs Gy el Olas 5 EuéysS
ol - Developmental -, Regional « o Gulew (o JS&IL A S (ugmow A3
O e S o ks KsS IS e S8 o Se Sy o Okas S
Oylde S Ol owe ESed) S e i b yul S 00 e | SN S LS
R (Gl Gl 0 o S S J ol oS S b J ) o Gh o
Lsy follow Up usy S ol 02,5 pidsS S IS o 43S ool 02)S sl B souua
Gw 0 S 05y S by ASB (cinle ble ywedS 0iS GbS Gb J T SOl sl swle

o (C) o S o oSl SR 9 ooy L oS

MR. DEPUTY CHAIRMAN: No, this is Zero Hour. Those who have given

notice will speak.

+ Transliteration in Urdu script.
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it A, va. g (SR URED): H/ERd, § A 9e & gddd ¥ W& Bl
Adg PR Gl

it Al Al aRT (B<INTIQ): HEIGd, H Wl A 9ew & Jaaed | W@y Bl
Adg HRal gl

it 3rell oFaR 3MRY (MER): #A8lgy, H 4 910 96w & Jaad | @ Bl
g Bl gl

st fefaerm Riw: 78y, § @ 990 95w & Jaqa A @I & Adg HRdl

gl

# g R RIORYM): qeled, § 9 A 9e) & o 4 Wd Bl
Adg HRal gl

SHRI SITARAM YECHURY: Sir, this is one of the most grave situations in
which I have risen to speak. It is not only a question of anguish, pain and anger.
What is happening, Sir? There is 30 days' curfew. I have not seen in my lifetime,
in Independent India, where there is continuous curfew for 30 days. Everything
is paralysed, all administration, all educational institutions. Nothing seems to be
working there except the Armed Forces. Now, if this sort of a situation remains,
how can we remain silent? More than thousand incidents of firing have happened;
thousand incidents have happened in one month. You have had more than 8000
injured, 60 are dead and you have had to operate on their eyes because of those
pellet guns. I have got these photographs, Sir, but I didn't bring them because you
won't allow me to show these photographs in the House, but it’s inhuman, it’s
criminal. Why are we using these pellet guns? I am told that even Israel does not
use it against the Palestinians, but in India we are using it against the Kashmiris.
On the first day we said, 'Stop these pellet guns." We were told, 'Yes, they will be
stopped." But they have not stopped. There is a shoot at sight order. This cannot
be solved through law and order machinery. Thirty days' curfew will go on. You
see the footage, Sir. See the ladies coming out, see the children coming out. I
am very, very emotionally involved there with the people of Kashmir, and 1 am
afraid, our remaining silent, 'our' meaning the Parliament and the Centre remaining
silent, is only deepening the alienation of the people of Kashmir from the Central
power in administration and that is something we cannot passively watch. The hon.
Home Minister called me the day it started a month ago. I was in Kolkata and
then he said, 'What should be done?' I said, 'Sir, immediately first call for an All-
Party meeting.' Sir, this conversation took place 30 days ago. He said, 'yes', but

till now not a single initiative has been taken. You have heard the silence of the
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Prime Minister, where the silence is more eloquent than the words and by choosing
to remain silent he is actually sending a message that this Government does not
care about what is happening there in Kashmir. You please immediately call for an
All-Party meeting. You send a delegation. I was a part of two such delegations sent
by the then Government. Former Home Minister, Mr. Chidambaram, is not here.
Mr. Shivraj Patil led one delegation and the other one was led by Mr. Chidambaram.
We all went there. Sir, 120 people died in stone pelting in 2010 ...(Interruptions)...
Listen to me, Sir. After that, when we met them and got all shades of opinion,
tension stopped and the situation came back to normal. Why can’t we do this?
Therefore, please send an All-Party delegation immediately and we want the hon.
Prime Minister or somebody to respond. We want a response, start the process of
dialogue and immediately take action against those who are committing excesses

against the civilians.

MR. DEPUTY CHAIRMAN: Shri D. Raja. But one thing is, if you want reaction
from the Government, Home Minister is not there. I think, in that case, why don’t

we discuss it at some other time so that Government will be able to reply.

SHRI GHULAM NABI AZAD: Sir, we must discuss it immediately. ¥X, ol
39 WX 989 g 91yl ... (aE). ..

() bl G e ol IS et
SHRI SITARAM YECHURY: Sir, why don’t we discuss it in the afternoon?

# AW T IMeE: AR, & e § A1 R W discussion el &1 Wbl B
SR R g1 H discuss BT & AR I8 W 8l BIT &1 I§ 9§ B B 1 &

-dmﬁwwgﬁmyw&ﬂgb W :bleL,Qe}l.éyLz?T
woudl S —a B oxd ool 03l o B oSl o Wi Gam pedS
-= 0L S
MR. DEPUTY CHAIRMAN: No, no. My point is ...(Interruptions)... 1 will
allow you.
JTHEF B AT F Aod HAl 9 HHST B A § I WA
(3 IR @ Ahal): R, AT ofleX 36 T IINTA AR 3fFRIe AR
I S 7 HR F1 997 B[ Bl ..(@@E™). .

MR. DEPUTY CHAIRMAN: Naqviji, please listen. There are a number of

Members who are raising their hands. The subject is such that I have to allow

+ Transliteration in Urdu script.
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some Members. But Minister is not here. So, why don’t we discuss it, probably,
tomorrow so that there will be a reply? ...(Interruptions)... What do you say on
this? ...(Interruptions)... 1 will allow you also. I will allow all those who have given

notice ...(Interruptions)...

#t AR AR AHdl: TR, HYAR H 3 R HeAR F 2ifa & forg, wRadl &
foTg &9 committed €1 ...(TaEm ). ..

. IM MU g (IR T3T0): W, e Aifew faar 2, ggd 59 99 &l g7
ST ... (ae). ..

SHRI GHULAM NABI AZAD: Sir, hon. Leader of the House is present. We
have given notices and we discussed it in the morning also. We have requested that
discussion should be held today.

MR. DEPUTY CHAIRMAN: Both of you are speaking at the same time.

SHRI GHULAM NABI AZAD: Sir, we want it today only. Since the Government

is not ready ...(Interruptions)... Of course, we had given notice on Friday itself.
MR. DEPUTY CHAIRMAN: Let the Minister say. What is your suggestion?
A JEIR AT Tebell: 399 [T ARE BT B AP -TEl &, AR AN committed

g1 gt wifa e =1y, 98t oF BT =1y SR ge Sk & |l 7 dR-IR SH

MR. DEPUTY CHAIRMAN: I am not disallowing. The Minister is reacting. So,

I have to allow him. Minister is also a Member.

3 IR A AHdl: [ T4 SIS WiEd | AR AARE I S A S
gema a1 2, 99 aR #, § 910 Hw iR 39 W $Hdl AT WA o9 Al appropriate
Y e, B9 F@l & [ TR €1 9% 89 HIEIR W g9l PR g ol AMEd adrex
3 € BRA o I9H intervene HaT o 3R 8 fffRex dge 9 99 w) Rwrg faan
o7l IHH FEase U, IR AT e &, Il 89 I 91 Hl AR D] Fargdl

Yt Sywufy: oy ==l & foy IR g2
3t IR @ AHAl: B

SHRI SITARAM YECHURY: Sir, why can’t we have the discussion this afternoon?
3TST SI98R H =4l 81 Syl

MR. DEPUTY CHAIRMAN: No, no. Let me listen to Mr. Raja also. Can you
come back to the House in the afternoon, Mr. Minister, and tell the House when there

can be a discussion? But, the House wanted it today. If possible, do it tomorrow.

SHRI MUKHTAR ABBAS NAQVI: Yes, Sir.
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o wogd agdd) (T eE): W, T ET MR SR a1 vy 8 daar 27
..(TALT)....

SHRI D. RAJA (Tamil Nadu): Sir, the situation is very alarming. It is good
that the hon. Leader of the House is present. Everything possible should be done

to de-escalate the situation in J and K.

To begin with, I suggest that the Government should stop using the pallet
guns. The Government should withdraw the Armed Forces (Special Powers) Act
being implemented in the civilian areas. The Government should stop the dreaded
midnight knocks at the doors of civilians. And, the Government should see that
dominant presence of the Army and security forces in civilian areas is reduced and
withdrawn. But, at the same time, the Government should initiate a political process.
The Government should call for an All-Party meeting to discuss this situation. The
Government should think of sending an All-Party delegation to the Valley so that
we can win the minds of the people. Sir, might of the security forces cannot win
the minds of the people. We have to win the minds of the people, confidence of

the people. And, what the Government is doing?

ft TR IR (SR USTN): WX, BH AN 9led © [ HIHR ARG BT S7(¥ 3T
g1 &H & gId o1 %R &, AT 39 W B BM B T T A1 T B @ 22 FER
H 60 AISEM AR MY, d ASaH URd & 9 AT 81?7 §9 < & YGHE T4, 8 HA
BT 39 R DIy SIG1d T AT Bl 89 AT HIHR & youth B FIT HSI WSl X2 872
§ Ppac I8! 3MUs Bl Aredl § b ol ol WeR o 3R HeaR H off, 79
120 IS AR T A, IFF S oA BF oY, et R a€t gTera 81 98t 20 fo=i 9
g9S! o1 BARI 9RA WReBR Bl 21 ol § =g & offa uidisl $1 g AT a8l
SR ST F1fRyl g8f i R8O sfdbel ¢ 3R d 981 W $u AIFRR JRR
B AT PR Y BRI, Al BTG $B AR Bl ITH T8l $© Al el & T8l 3R
Tl 8 9 P ART S, I Sex a1d 81 H W) Uole 1 & ST Pl )T A8l
TSIl gl BAR U SR HIEFH §1 I8l UX &7 Hl off 93 gV €, 3l I8 R DRDO
B TSR ot ot L. aHa @t =) I fewrs T8 QIR ANl &1 W g
o S ddar ol

MR. DEPUTY CHAIRMAN: All right. Now, Shri Sharad Yadav.

3t ¥R FE9 ([FER): SYFHMRT i, § §9 W QT $Y el Hedl arsdll Sl
T A 9w 4 BET § ...(aHH). ..

ot IIUTAfd: T discussion BT
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# ¥RT AEa: WIS Wi 81 s e IR W 781 g8 3R 39 Hard
W YR ST H HIFD NI I AT 81 57 WR 989 gs I, A9 BR1g ANl Yole T B
IR § G AN A IR-9R HET o7 iR g9d folv U FHHct WY 9918 718§ & gqar
P AT PN| HBIGd, § 310F A1egH § WHR ¥ e H1 a8l g & san
WIS T ...(FGLH). ..

. M MU g1ed: I7ifa a1, ATl

3t IRE AET: UG oIy wame @il & Se B 39 A § I8 HA S 7 S99
Y b T R a1d Bl o H UG HAIgH I B b 59 HaTd R b 989
B BT B EFT AIRY 8RR dIg 39 W dldl Adhdl 8, a 9 < & Fee #:f1
g, SAfU &l &) 989 & IR H U T3 Sft BF ) e aifeul offex 8ife fo
JUIRTR [ dT St 7 del, Yl i 3R gal [Jde I9 R IR ARBR &l TRb
d S guft g, 98 9gd & dhel® UgdNd! 8, SAidg WRT IOy faed ¥ fh 39 W
RGN DI dbldl IR BIPR 989 B! A8l IfE 1S 989 81 SIY, dl SATET 3esT
BT AR o771 81 1 Fel 39 IR W] 989 81 oY, 9gd-9gd g-ars|

MR. DEPUTY CHAIRMAN: Anyhow, the Government has expressed its readiness
for discussion at the earliest, and, I think, latest by tomorrow. Therefore, we can

discuss it later on.

Need to amend the regulations regarding MPLAD Scheme

#t I FAR FHIU EGRIATM): W, § MMUG AFH F MPLADS hIH & ddg H
AIBR BT LT ATHT BIAT AT 1993 H ARH Bl Tg 59 WhIA & Aqd AMAS
DI AT & & BN & oy 5 Hrs vy &l AR < Sl 7, fohy o g8 7 f
MPLADS ¥ &1 MgSals~ & JJAR ARG 9 R B hadl durable community
assets%ﬁﬂfﬂ%%?ﬁﬂlﬂﬂv_{w%lmﬁﬁﬁﬁmWﬁassetsaﬁ
R & folg S &7 &1 ®is g@ge 81 21 96 SR t@-391d & $H &
PRI, 9gd A H@YUl assets IR IT Ufd dUl & dI& AJpdd SUAN & AID Tel
&l JEER0T &b AR IR H FHear I b sRamwn § sc, ST 9 OBC & ATt T
S IG-XEE Bl BH & BRUT TS I U SR FARAT § U TS Bl qiAE o9
R W ST 8, A $9 99eR & | MP 9§ S9! RUIR & forg [1fr &1 |/ &_d
g 3R MP g8 fY €1 < U B1 919 9 @1 ged § 5 oy wat T8 T wehd, o
B9 PEd ¢ [$ 3¢ foau fFrem 721 €1 59d 91 4 @ed € & 919 a9 B &9
Johd ¥, a1 39 forg fram gt 98 991 Sad? W), 3 IR # gy fRufa a9
Sg1g &1 Sl & SR 89 8y "y bR ol

A W, H AP ATZH A WHR A AR H& b MPLAD ThH & 3faiid
P FRad I T8 7 assets @I RUR g VAeH &g W1 8 [ <7 &1 yrag™
Bl WY, A1 98l & A community assets &1 SATET SHerad SUANT B FhT, I
SHar & f&d #§ o R, g=are|
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A gAY Wl (IR UQ9N): F8Ied, A4 98w+ Sl favy Somn &, #
YT 3MUBT THY Hdg BT g

@ L gsoss 52 o twdw Bl w@dge (oo 1) eab s3e @xedszi
c03 S ~mdsw o ool oS QT bl G

et g Rig aea (SR Ye3): 986y, A1 9a 1 Sl {9y Ior 8,
H ol o MUBT A HIg PRAT T

Death of cows in a cow shelter at Jaipur

it ye foamt (STR TSR AR IUFHTIRT S, ISR & SIYR H R
MM F ORAH WRBR 3R TR 1 & ATRAE! & &1, IR, &9, 99 T8l dfeh
T BSIR MR AR STeil 15 &1 § I8 AR o T § & T 89R TR AR Slefl 7 &

HrgaR, gl f& 40 T AR & €1 3/ T 200 W AP SR AR Bl ETerd
RIS 81 98T H3l ST @8 I8 ¢ P Woll TRemdl & Rges Hriare! 8l § yaH
AT St B AGE HRAT A8 gl d Boil AREAD ¢ 2 ©, 4 o G- M@ b
BICTAT BT Ul g1 8T g1 R Rl 81 d ORI ARPR $ RIAh HRIATE] HRal?
g dl TS b EAR ©, FTRM 1000 T AR €, S5 RIeTh HRAE] 8F § i b
1 Y81 8?7 § JAMTHI $T Ul g1 81 §| S© BRATE] B § a7 faaha 8l W@l 87
a8l 8000 W Afdrep MR €l g8 5 W W SUET Tolad &l I8l P Wl ralrd q9H Srdl
ITed R femg o @ 2, STH SRR T ¥ 5 g Bl e B orevd 8 2
AN AT S @ 90 gU B, Y JrAIRTd S F R B BT PR 2 ol H Y
R T ARIY G § b 3ma 59 Tl @1 s b o, afew H wgan f M arn
B! AT b oy RER €l

wEIey, U7 | 8, @ 9 @A # ol ¥ 3% B RIS VU & Al AIaH
feam S 81 U8 S1eM HRAg Sl Uiel & 9 8¢ T & 37eue BEl SHR S
g7 TS A AEd FH PI? AT AR F A W FQT I B, I SHR S
1, M & M W, Tl AGT b AW W d&T 9o 81, 9 SHR S 8l H a1 gg
H3] St BT Aee B gU U 910 980 WK WU I HeAl giedl gl qeled, A U™
T8 Hfcrd 8, 39 7 far ® f5 fra axe & gihafa <0 9 3 i A o <@ g,
Tt AT @ BT B O W& ¥ W QT S 919 I8 ¥ B Y dEd @1 €, o9
aret @t T g 2, A1 ya HH S wed € 6 el 3 AR A, dfed 99 'R
SIS HTE, SF] H AR 9 &, 4 § AR I €, 99 g foar T8l gk g1 3
Al IORTIG Tl H HHT gT 7, gAfoly oISt A RIar 81 @ 7, a1 A1 S9! ot R
&1 ol a8 A sueT fawmn 2

AEIGY, H 3P AIEgH A UP A & A1 (U a1 HeAl el § b, "Wl
ReT Hd §el, T Ud $ WY HITA g1 8T gl R IHET Bl A 2l

+ Transliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Time over. ..(Interruptions).. All the names may
be added. ....(Interruptions).. Mr. Nadimul Haque, your name is also added. Okay.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I associate myself with the

issue raised by the hon. Member.
#t g eI RIOI): qeled, § 39 A9 4 U AUdH! dag Il gl
2 A g g (SR T geley, § W) 39 A9 4 39 3ued] Heag BT g
sft 9Raw TRt RSO o e, fQoet): wElky, § oW 39 vy 9 e

AMIPT g BT Bl
#it et e a1 @RIUM): HEIGY, § W 59 WY A U AUB! Adg Bl g
i 37eft 3FaR IR ([98R): Heled, § W1 9 [J9g 9§ 37U 3MUdh! Hag bRl g
e} PR Fell (SR Y ¥D): Heled, § Wt 59 fAwg § 3 319! g Hral g

O il ow £3050 ol i o @i H(Uledy 1) eelw Jie 0sz
U U)S A o 55

il SIS 3ell W (SR US9N): Heled, H 91 39 Ay § 3{U 31uh] Adg Rl g

ol oo g90se il G o s H(Usn A1) O Gl wsle Glst
Sfell BB WAN (SR UT): Jeled, § 39 vy 9§ 31 Iyl dAdg
Bl gl

SHRI BHUBANESWAR KALITA (Assam): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI HARIVANSH (Bihar): Sir, I also associate myself with the issue raised
by the hon. Member.

+ Transliteration in Urdu script.
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Terror attack in a market place in Kokrajhar District of Assam

SHRI SANTIUSE KUJUR (Assam): Sir, I would like to bring to the kind notice
of this august House the recent terror attack by the NDFB Songbijit group on 5th
August, 2016, in a market in Kokrajhar District, which is under Bodoland Territorial
Area District (BTAD) of Assam.

At least 14 people were killed and more than 20 wounded after armed militants,
dressed in military uniforms, went on indiscriminate firing. A group of at least three
assailants opened fire at the people in the market in Balajan Tiniali, around two
miles from town of Kokrajhar, possibly using grenades to kill shoppers in the stalls
of fruits and vegetables. They used AK-56 and grenades. It is the first such attack
in Assam, that has taken place in broad day light in a public place, despite a long
history of militants' links in Assam.

Sir, in May, 2014, the same militant group attacked a group of muslims and

killed many of them.

In December, 2014, a series of attacks by NDFB Songbijit group militants
resulted in deaths of more than 76 adivasi people in Assam, including women and
children. The attack took place in Chirang, Sonitpur and Kokrajhar districts. On 26th
December, 2014, the Government of India had declared the launch of ‘Operation All
Out’ to eliminate the NDFB Songbijit militants. But, afterwards, the Government
of India withdrew the Armed Forces. The main army Chief of NDFB (S), namely,
I. K. Songbijit and Deputy Chief of NDFB(S) G. Bidai alias Bishuni Goyari are

still absconding.

Sir, I urge the Government of India to continue the ‘Operation All Out’ to
eliminate NDFB Songbijit Group from the country and catch the main accused to

save the precious lives of the people of Assam. Thank you, Sir.

it 9. Ta. gitrn (SR dewn): ST Sff, § W@ B 39 Avg 9 d9g e g

SHRI BHUBANESWAR KALITA (Assam): Sir, I also associate myself with the

matter raised by the hon. Member. ...(Interruptions)...

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with

the matter raised by the hon. Member. ...(Interruptions)...

SHRI RIPUN BORA (Assam): Sir, I also associate myself with the matter raised
by the hon. Member. I also gave notice on this subject. So, I may be allowed to

speak for one minute. ...(Interruptions)...

Sir, the day-before-yesterday, I visited the place leading a team of Assam Pradesh
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Congress Committee and Assam Congress Legislature Party and there I have seen
that there was a specific Intelligence input from the Central Government as well as
the State Government, that before 15th August, this type of incident, extremist attack,
might happen in these places. But in spite of that, Sir, the State Government, has
never deployed there the security forces. ...(Interruptions)... And what happened, Sir,
was, this incident took place, this indiscriminate firing took place, the police was
informed immediately on phone. ...(Time-bell rings)... The police station is only seven
kilometres away but the police reached the spot after 45 minutes of the incident.
...(Interruptions)... This is total lapse. ...(Time-bell rings)... Before the election, there
were three companies of police forces, paramilitary forces. But they have been
withdrawn. They have been withdrawn from there. ...(Time-bell rings)... Sir, because

of the lapse of the Government, this incident took place. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Okay. That is enough. ...(Interruptions)...

Associate.

SHRI RIPUN BORA: So, we condemn the ...(Interruptions)... We demand from
the Government to give adequate security to people in all the extremist-infected

areas. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Sit down. Sit down. Dr. Subramanian Swamy.

Need to list the case pertaining to Ram Mandir in Ayodhya in
Supreme Court for day-to-day hearing

DR. SUBRAMANIAN SWAMY (Nominated): Mr. Deputy Chairman, Sir, in the

three minutes that you have given me, I will make five sharp points, short ones.

It is very necessary to have a discussion in this House on an urgent developing

issue and that is the question of building of the Ram Temple in Ayodhya.

Mr. Deputy Chairman, you know that in the Manifesto of the BJP, we had
given a solemn assurance that as per the legal method — and that is through the
courts — we will find a solution, and this is now widely accepted by all parties,
although in Allahabad High Court, there was a decision and against that decision,
the Sunni Wakf Board has come to the Supreme Court and the matter has been

pending there for six years.

So, my first point is, this question has to be addressed that this matter should
be settled through the courts. All parties have agreed that this should be settled
through the courts. All parties agreed that there should be a day-to-day hearing on

this issue and a solution should be found. Therefore, I would urge, through you,
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to the Government to see that their law officers go to the Supreme Court as they
did in the Allahabad High Court, and say that this matter should be expeditiously
disposed of and a day-to-day hearing should take place on a problem on which there
is now almost a consensus but this has to be done through the courts. It can’t be

done across parties.

Therefore, I would urge Mr. Deputy Chairman, Sir, that this matter should be

discussed threadbare in the House so that the harmony can be restored in the country.
MR. DEPUTY CHAIRMAN: Thank you very much.

SHRI ANIL DESAI (Maharashtra): Sir, I associate myself with the matter raised
by the hon. Member.

DR. SUBHASH CHANDRA (Haryana): Sir, I also associate myself with the

matter raised by the hon. Member.

DR. VINAY P. SAHASRABUDDHE (Maharasthra): Sir, I also associate myself
with the matter raised by the hon. Member.

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, I also associate myself
with the matter raised by the hon. Member.

SHRI AJAY SANCHETI (Maharashtra): Sir, I also associate myself with the

matter raised by the hon. Member.
DR. SUBRAMANIAN SWAMY: Sir, some Members are associating.

MR. DEPUTY CHAIRMAN: Yes, yes. Those who are associating, their names
will be added. Now, Shri K. T. S. Tulsi.

Need to increase the MSP to fifty per cent over the cost of production

to fulfill the commitment made to the farmers

SHRI K. T. S. TULSI (Nominated): Sir, I am very grateful for this opportunity.
I want to raise an important issue with regard to the farmers’ suicide and the causes
behind that.

All of us remember that during the elections, repeated promises were made by
the BJP to the farmers of the country that Minimum Support Price in accordance
with the formula of M. S. Swaminathan Commission will be adopted and would be
given, which is 50 per cent above the cost of production. Now, on 6th April, 2016,
in reply to an RTI query, we learn that the recommendation of the Swaminathan
Commission has been rejected. And it has been rejected on the ground that it will

result in distortions in the market. Now, there is a solemn promise made, and there
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is a complete breach of faith and a breach of trust in the people, and the farmers,
particularly when 3,228 farmers have committed suicide across the country in 2015.
Although these figures are sought to be suppressed and were not made available
in reply to a question which was put by me, where they say that the figures are
not available, in the public domain, the figure of 3,228 farmers having committed
suicide in the year 2015 is available. Out of these, 2,911 suicides took place in
Mabharashtra alone. And, it has to be acknowledged that according to the reply which
is filed by the Government in various cases in the courts, these suicides were due
to the farmers’ insufficient capacity to repay the loans. If that was the cause, how
can they go on suppressing the figures and go back on the promises which were
made to the farmers?

Sir, I wish to submit that this distortion and breach of faith is a cruel joke on
the farmers of the country. It is also a matter of record that Punjab, which used to
contribute the highest, the maximum, to the Central Pool, is number two now in the

matter of suicides by the farmers on account of the agrarian crisis.

Sir, through you, I would request the Government to take note of this and take

some corrective action.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with
the matter raised by the hon. Member.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI MAJEED MEMON (Maharashtra): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI C. P. NARAYANAN (Tamil Nadu): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI RAVI PRAKASH VERMA (Uttar Pradesh): Sir, I too associate myself
with the matter raised by the hon. Member.

st srelt AR SRR (fER): #'iey, # ff W & 39 favy & 9y ddg
PRAT g
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A} YR WM (SR URYN): Heled, H Wl W & 39 vy & 9y dag

FRAT g
le S gedse wl S 35k G owe odsen H(Uidn ) pake J3w G092
-J9 U)S «{b:\.m.w

#t wara Rig aremar (@ore): qeiey, § 9 W 31 39 v & Q1 d9g Bl g

At f. e, gfeen TR T AEIRY, § ot W @) 39 vy & A1 de9g SR g

#ft RS IR (SR <) 7RISy, § W WI B 39 vy F A1y dag Il g
St BT gt (BTRTTE): WRIY, ¥ ff Wd @ 59 vy & A1 dA9g el g
et Io TIfed (TERTSY): ARley, § Wt W &l 39 vy & |y d9g el g

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I too associate myself
with the matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: So many Members are associating. Their names
may be added. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, please allow me to.. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You may associate. ...(Interruptions)... Mr.
Navaneethakrishnan’s name may also be added. Now, Shri Partap Singh Bajwa.

...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, I associate myself with the matter,

but please allow me to.. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Agreed. ...(Interruptions)... Your name is added.
...(Interruptions)... Mr. Navaneethakrishnan is associating. Now, Shri Partap Singh

Bajwa. ...(Interruptions)...
it yamg Rig grom@n: IR, ...(@AUH)... IR, T GAI 7 G ... (HaIH). .

SHRI A. NAVANEETHAKRISHNAN: Sir, in Tamil Nadu, agriculture loan has

been waived off by Amma. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am not allowing anybody to say... ...(Interruptions)...
It is a matter which every Member here supports. So, why do you worry?

...(Interruptions)... Every Member is with you. Now, Shri Bajwa. ...(Interruptions)...

+ Transliteration in Urdu script.
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SHRI PARTAP SINGH BAJWA: Sir, this is a very important matter concerning

Punjab. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, just one sentence.

...(Interruptions)... Please let him... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have already called Mr. Bajwa. ...(Interruptions)...

No, no. Please. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, in Tamil Nadu, agriculture loan has

been waived off by Amma. That may be put on record. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Navaneethakrishnan, this cannot go on like
this. ...(Interruptions)... Every Member of this House is supporting this issue. I have

mentioned your name. That is enough. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, I only wished to make this point that

agricultural loan has been waived off by Amma in Tamil Nadu. ...(Interruptions)...
SHRI PARTAP SINGH BAJWA: Sir, my time is being taken away. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You may first start. ...(Interruptions)...
Plight of Indian workers in Libya and Iraq

#t gamg Rig @ (@ome): W, § v Aifew F I8 9 a1 aredr § 6
USI & R Rl & 9 Tsd g, <fifdan o e ifad Sl 7 ugd df Sd
IR B9 o, ST & 919 9 S9d! salary & ST J&1 B, 7 S9! @M1 AT < &7
21 § External Affairs Ministry ¥ I8 ART &A1 A8 § % I8 S 8ART Embassy T,
B A HH SHB! pro-active role 3T BT AMBTI I8 dTd Ahol SSAT db & AfFd
TE 7, U8 Aol 3RT H U B = B

§ QR gifciamic &1 &9 $9 k% a1 9Tl ﬁu fé our External Affairs Minister
has misled the Parliament. She has misled the nation. WX, 3Tl T Tl gl S
15, 2014 1 40 @1, R4 faRIY R & 89R U & &N A, $B d% T & AnT
J iR PO fRAMd TR & AN U, ITPIISIS T ARIA I kidnap PR foram o1 ITH
A TP ASH] g8l F W PR 37T 98 USId Bl o1, WX SR RIR F1, IqD]
AT BN 7S Bl S I8 SN 93T e f S o 1 |94l &l & R e
AT fb ggeT Y Mell il 8 3R I8 a9 717 &1 99 99T {6 S 9 ) e B
Bl B Il Y, Al H 981 F AN B b1l UAT VRIS Sl & U1 Adblell a1 b
W&W,WW“ﬁWIB@%WW%W%Wbmajorsources
g1 ' Pal 6 I AT K1 € 3R I8 Sl &¥oiid AiE &1 99 7, 3991 [Sodpd
BIS IMUR TeI 1§ YUAT TR S F H&A1 a8l g (& e, & |9 81 1Y, R
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IR Yo 2, § % carry ) @I g, FOTEH 30 G B U ASaN ded! 7 Ig a1
FEl © % g1 9a1¢, 1 A1 &1 7, G §9 917 Bl g T8l & f& 3RT husband 7T
g g1 T8l 3R H 37T WG] FR o 3R & HEH & 918, A HElH & g8 AR 8e
3 T A H I AT 9 g U B Wed @ 91 g, | 8, far €, 9= 81 s
o, gHifsTeel 370 srviey, S difafeRiea agt ugad g1 # A F& eifad
werE HA Sl W, 9 AR gNAT g Y, B S99 UR Pls URTS el 8, AR A I8
2 % U@ oifcl urdt Selied S # WO 91y, S g8 Sd) 39! JFARETS |
firet 3R < foT7=T €, S9! ama¥ odx 31U 3R 3R &1, dI HF 9 & I7d IRed
P, STH! BiTlST B gdal < f6 I AN =71 981 €1 They are taking the nation
and the Parliament for a ride. This is happening since the last two years. Parents are
seeking clarifications from the Ministry of External Affairs 3R 39d U, ...(A¥d
HI "9, TP e W), 7 919 [ 8 Sl (aET). ..

sft SuwTafe: 99, 8 1 FHdt S L. (AEE)... Names of all the Members,

who associate, may be added

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I associate myself with the
matter raised by Shri Partap Singh Bajwa.

SHRIMATI AMBIKA SONI (Punjab): Sir, I also associate myself with the matter
raised by Shri Partap Singh Bajwa.

# g eI RIoRAM): He1ed, § W1 39 vy & A1 W 31 dag HRAl g
SHRI RIPUN BORA (Assam): Sir, I also associate myself with the matter raised
by Shri Partap Singh Bajwa.

SHRI K. T. S. TULSI (Nominated): Sir, I also associate myself with the matter
raised by Shri Partap Singh Bajwa.

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I also associate myself with
the matter raised by Shri Partap Singh Bajwa.

SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with the matter
raised by Shri Partap Singh Bajwa.

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, I also associate myself
with the matter raised by Shri Partap Singh Bajwa.

#t @, Ta. g (SR Ueen): wEey, H W) 9 AWy & 91 oA ud] WG
PRAT gl
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself
with the matter raised by Shri Partap Singh Bajwa.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with
the matter raised by Shri Partap Singh Bajwa.

SHRIMATI RAJANI PATIL (Maharashtra): Sir, I also associate myself with the
matter raised by Shri Partap Singh Bajwa.

MR. DEPUTY CHAIRMAN: Nagqviji, it is a very serious issue. What is your
reaction?

TN D B HATC & o F3l qAT WS BRI AT H I Gl
Nt TR I AHAY): rorar S ¥ S 3% IoR B, H dEr Al g 5 Fw
WRBR AR 9 Hdel AR PR, dfcd S At TRBR T2 &, STHT S BRA Giferirst
Bl €, 98 <9 & Bl & mfiddr Sax gkl € 3R I EWem Fofct €1 Siet dd I
AFHa! RT PI, SAIGAT BI, RH P A 8, 99 IR H Y Sl aNI faqer #3f
HEIGgT & GUAT WRIS of, d QI aRe ¥ g8 W q@d H of 3R Sl drT ST
gU § S9! fra e 9 WEd fid, 98 @ ARl & WY 7SS I S/ AN
FEIIT 3l I AFHal 3R Bl a1 BI, e MAFRER 3 e BR gaded JIhad
g, ot ft. &. Riz Ar€9, 9 987 W ¢ 3R STHR & 8 Il SHb 3fardl HEAT
TS & U Dy WRAhd HF 8, S 919 I8 B8 I8 8, R d IRBR Bl Idud]
Tl RPN 39 TR HEH 331U

SHRIMATI AMBIKA SONI: Sir, two years ago, I raised this issue relating to
these 39 people who are primarily from the State of Punjab, and who have gone
missing in Iraq. The hon. Foreign Minister gave not a wishy-washy assurance but a
categorical assertion on the floor of this House that she had definite information that
all 39 people were safe and she would bring them back. We referred to what my
colleague, Mr. Bajwa, had said, but she said, this is not true. There is one man who
has come and who is creating mischief, that she also knows about him. She said
this. I can take out records and put them before the hon. Deputy Chairman. So, we

really want to know as to what has happened to those 39 people. ...(Interruptions)...
SHRIMATI VIPLOVE THAKUR: Sir, this is a very serious matter. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Viploveji, sit down. ...(Interruptions)... Mr. Bajwa,
listen to me. Whatever information you have on this subject, you kindly pass on
the same to the Minister of External Affairs. I would request Naqviji to take up the
matter with the Minister of External Affairs. She should contact the Embassy there.

This is a genuine concern.

2 IR A AHdn: Bz Wb FHAE 8 O 89 < &, 89 949 |
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SHRI NARESH GUJRAL (Punjab): Sir, the hon. Member has raised a very
important and sensitive issue. We all associate with that and 1 would request the

Minister of External Affairs to make a statement in the House in this regard.

Need to amend the New Advertising Policy declared
on the 15th of June, 2016

2 9. T g (SR YR SUFHRT ST, H Sadl uRY § P smu g9
9gd Heayul favy WR e 1 Hiel QA1 I8 vy oy &R 7| GHER Sl @
FHRITAT & G H B R ARBR - SHIHLA Frehiiet MRS & gRT 15 S, 2016
®1 fagmoT T 2016 @t GYOT BN IS B T IE T P WeR 7 Ay e
PRA F U= 9 Al fft WhBIesR W, UGB A, AHEH | dral Bt 3R T B
ITh WY Bl faR-faws gam

oY, HEgH FHER-UA & IR H AT S 8 [P b DI 3R I B ST qRAI07
e @ A 2, S §X WMl a6 J Uga 7, of Sd 8, Ry &Rl g
ARl DI AR W1 Fyefdl 81 39 FHER-UAT H 90 BIFal FHER B & 3R B
hadl 10 e AU 89 &1 399 9EIfe GHER Sael 8 gl 59 T fagmu
T & SR BIS, AT FHER U7 4§ 811 AR I8 FAER T3 B BIIST Nl

HEIGY, §611 SUH s I oS ol gfd RYANE H dHAIRAT & HHl &, RTdd
TFAd A FAER-IF & YR, TR, AHeled $HI SIid Te] I @, b [ 41 I8
T T TS T {6 0T JIRUASNE F APeled BT Afcfhdre Fafic AT 8111 G
T AE W S TS B, 99 @ g (ged Suded g1 8, ofd dicieng, JuAas,
fegeI <ol Uol=dl ¥ JHET0T-U5 o S11Q 3iR 9 $I1efaa 3§ afiies Yo STHT B
B W UMY g, Sdid ARYAAE § d Ugd I IVRES B Y, HGH FHER-TA
T UHED F fiUE Yhrse W AN T B 9HER oA § WRent sl & forg
SIEd 39t H 3 & fU ugel 18 WM U &1 YR SRR BT A8y AT, 319
T 987 Y 36 HElM B AT ¥ @R 9% SgaRI & oIy 98 =el &) UH 9Td, A
12 HEM PR &A1 &, S U g1 Sred! 1 8 9T AT & SR SEHER-usl b
BIC RGAR BT UHIH HA MT? Jg Al BI 91 8 AR S 90< oS T8 7, o
T TRE W IR TEl T 3T: I BIC 3R #eIH WHER-UF ¥, I7dh THRIGI A
feR-famel &1 & e A gF:FeiRa &1 Sy ok 1 ugd g8 fasm= i aifa
BT ¥, GBI BT SV 3R Phaol f[aR-faast e & qre &) 3 HRaTs 8l g=idie|

Y Al A aRT (BTRTG): HEIeY, H 39 fAwy | S1U MUd] dag HRal g

SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI BHUBANESWAR KALITA (Assam): Sir, I also associate myself with the

matter raised by the hon. Member.
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1. AIERAY S (e U<w): qeled, § W 39 vy 9 v+ sl W
HRAT B
Sl FEdhen WA (AER): weiey, § W 39 vy & 10 & g el g
Y TR gaprer gt (SR U<TN): wRRY, § ff 39 Avy & o 3Mud! dag Har g
it Srelt AR IR (AER): #eley, | W 9 fIvy & U+ 3MUd] Hag HRT g
Sl SR I d= (RgRD): wEIey, § 0 59 vy 9 o Ut Hag bRl g

A YR el (STR Ua¥): IR J8Ied, §9 UeH H A% del I8 ©
5 <21 7 8180 SEAR E, ...(FFHUM)... T BIC 3R FHIel RGIR &, TH haol T
128 JEIAR T ...(FAYH)... IT BIC AR Fellel JIEIR dTell & AT U T, Wd
IR Efere™ & A1y I Bl

e 0w ~gdie ool @ g G b ol (Gisn i) oskw H5e g9z
3ol Ssazr sr ——-(Cdslae)oo om sl 8180 Lue Gos NS o o~ LS
ce(Cls i) S s el 128 Say S Go el om el Jsame
OledsS o3l S (@ Bladl b oapile S odlls obel Jeame sl Ssaz ~
ce Sl agile S

MR. DEPUTY CHAIRMAN: Okay, you have associated.

Alleged fraud amounting to ¥ 302 crores in a branch of the

Indian Overseas Bank in Chandigarh

3t gRae ([98R): AR SUQHURT H8Iey, 891 999 H Udh derad gol oA
- "ITgT @reHT iR T H Uit stedr| et fRAf gR e Jaer § fewrs <<t '
T 919 Bl W BRI & U § T THR "] BT Scold B, S 31 SR
AIE @I "l gl a1 I8 ¢ 6 T olavdicT 9@ & ISNTe o § B Yaaeiol
F TP MR 7 IR TS Dl BRA, 2015 F ABGY HBRAN, 2016 & 419 96 DI
YETell § II33R DS THee & ded I8 TSds! Bl 5| 3F dF DI AHABRI &
TR 302 BRI TUY FdBIcl ST T AR AT MAT 8, S 3R W I1 8 Fhall
Bl 999 99! 919 I8 ¥ a8 T et e e g Al tase § e 32 9
a1 I8 ¢ [ I8 TedS! Sifheri YAIRGRE & IREV H g31 RS STHBRI I8
0l & 5 I8 e 96 | dgdl B8 Iu1 dd T4 I, IFARIESS Uiy odl el
P g8 R $8 BRA Yads § #ecdqul ge fyefl R &s aul do 98 9l g W)
1 BT I8 STHGHRT el § {3 ura: gl ofax I8 Sfifthar facer Sram o, ST8f B
TRTAS] & de8d T Bl T TSTS! Bl HAoT Bl ATl Hg Al BRIs & 39 Wi H
faaer S @1 ARy A1 TSR S AT TAIRGRE & wRervr H e 8 ol H

+ Transliteration in Urdu script.



Matters raised [8 August, 2016] with Permission 27

GG & QI 9 IIGIR] Bl Sooid HH, S "SfTh WRBR" 3R "SR 3RIIR
21 o7 vl & T S 96 & Raue TahRhe ¥ 302 BRI BUT @l R ffde feedi
H oo faeell uahrded H S dRars| did b g9l 9 98 g% AR I8MN b U
I Wl § YT TIHR BR IET AT, 2015 I 39 IY TP R 7 BRIST DI SoTder
BI, 9P Rpls 96 F I ST gl I TSI Tl SG s W) < fean 8 &
B Gl BRI DR AU goil, gedi &b A1 BIR Bl AT TSN B 3791 ART AUy
Wt 99 <Y1 IR U e B fF ug o a1 Rived ® {6 a8 st gordt W&l @ik
fefl 1 drhe &l B ok I8 fhd §& W gam? 98 9%, S 9@ Mol 9 e |
e W g 3R RRA Ui 89k dRIe BUY A SAI&T JhA gal 2l fUwel faxig ad
F T IR IR TUY BT THAN 9 96 B gl B HRA ABHR 7 taxpayers &
IPISE F T §b & d1G 39 9% Pl bail out BT & oy FaH AfH 3,000 RIS
U PY D & B IF §% H Mt VAl TeES! B 2| Al 98 TS A WY
TH Tl 2 3R I W gARI Red RWie 9 &, Ig $H-91 ICHR-Ja A
B9 9 ¥ T9 @ B2

HEISY, AT IMUE & b WRPR 39 W 9% HRATs B AR a7 b v are
Tdh AT R BT IBT 3R R W Bl Uhs el Ghl? g=gdig|

et dEde WA (MER): 98189, § W@ &1 39 9wy 9 9§ o=l g
it I T IR ([NER): Weley, § f W &1 39 vy & dag w=ar gl
it M gwrer Tt (IR TRw): ARG, § o W @) 39 vy 9 d9g R g
S1. I AR [l ([W8R): 7eley, § 1 W@ 31 39 Qv 4 dag Rl g
#ft fFg T (ST ueEN): weey, § ff wWd @l 59 fAvy 9§ Hag e gl
Y 3reft AR N (RER): weey, # ff W &1 39 vy & dag & g

SHRI K. T. S. TULSI (Nominated): Sir, I also associate, myself with the issue
raised by hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself

with the issue raised by the hon. Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; names of all the hon. Members who have

associated may be added.

#ft orctl 3FaR SFIRY: HEIGY ...(AAUM)... 39 W ...(FIUM)... PR g4 T
..(TAET)....

MR. DEPUTY CHAIRMAN: If the allegation is true, the Government should
inquire about it. ...(Interruptions)... If the allegation is true, the Government should

inquire. There is no doubt about it.
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Serious irregularities in making ration cards in Chhattisgarh

e o qui (wdieTe): weley, ¥ Wt Yeu & amfidls W u8l w g §
3R S 91 @ & g

W, S 9 UBeA, AR U & YO HH W MG TN AT St S1d 39T
YO ¢ g U, A § 98 &I A IABT 990 G I8 1 d fU WY § P @ o
5 &1 1 BRIS 65 G IRE Bred R fHUl AFET ARGy, I8 RS0 B
W B g, 98 H 39 Fed B AN Ared! g

AN BIRTTG # f9uT 991 919 & S1F 4 92 Usd <eEes & T e w5
St S = @ fF Al wf ad o & foau § aftersi & 9 d IR wred
FANGM ST QT & Afersit & A | IRE BIeH I YS g Th TR H AR
4 AfgA E— 99, 98, T R IaRH, O AR & A F e B a9 Ik
HTRAT-HHaRET 7 BIS S TEl B 3R B g™y Tl ggl 4 AL 919 8
A AT TH AEH BT FHI IR HIed 999 § oM R BTG H 980 99 T TR
o1 ST & RN STed a1 IdG 918 S M BIed ¥ 99 Al 7 &1 R IRE
foram S 4 7€M 918 gATg gl Beie & 9t AfXeelt iR Hreft-wreft Seer 7
T f5 BN e A A g AR awe 99 & forg, dred oF & forg, 9ga afean
S 51 $H |9 AN G Bl Y AR TE1 39D WHR 51 T8 STd! ARBR
g1, SR UMY ofll g F SlP 919 §P SMUBINAT 7 BR-8R SATHR Sfid P& Bl
IR IR IRE FHIed FIe QU Tl . (@@Em). .

AR 7Eled, § 9 A 6 ool BINTTE H 35 W@ IR Fred IR
gUI T 91d H IY8f R SAY FE &I g (&b oM dTel 4 HEIM a8 bR & AN wed
#, 4o H, SR U H GG BF 9Tl B $B S UBR Bl W 39 Aol 7 A 7
g1, 39 910 B &9 AR AR & oSl W) Beig § o arg @fw g, $96
IR HTSY BIe AU Y € 3R S IR HTSH BT & ol IW@d, Sl 39D IMTHRT
TEl €, I IS IR HIed & AegH F R e ¥87 §1 § $9 9ed H 39 91 Bl
S B B AN BT g, gIas] o

Sl T Ifed (MERTS): ARy, § Wi &1 39 vy 9 d9g we g
ST aFgE WISA (FETed): Heed, § W I B 39 AT ¥ dag deh gl
ST, Ao BT (SR UQ¥): Heled, § N wWd @1 39 vy 9 d9g F=al g

npliaw w gedse il 55 95 i oee odsn H(Gion ST) ~ebl g IS8T
—us S
Mt f. & Roe (@vies): wey, § @ @ o 39 vy § d9g F=aT

+ Transliteration in Urdu script.
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Y yam Rig aroma (@ome): 726y, § @ W 31 39 vy 9§ d9g R g
&t 79 favara @ifsem): g8y, § W Wd 31 39 vy 4 d9g d=ar g
e AR FAA (SR I<30): Heled, § fl W 31 59 vy & g H_al g

oo gsdse il SS9 L owe osee Uiy 1) eebe o3 @dezt
U9 U)S «ml«M

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with

the issue raised by the hon. Member.

Need to check the business of pornography and intoxicating medicines

it I gepTer gl (IR USTN): SYFHMRT HBIGY, Mo H Tdh dgd &l TR vy
B 3R 9 FeT B & Fial dredl gl

W, RGN & < Sl AT WY Il ¥ 8, I JWE § F P =41
AT 83N & o fegea # 98d g U9 TR pornography &1 U BRIAR =Te], §3TT
g, N® RieR gaR) afeadi 8 81 81 W), 3l $B &7 el electronic media H
IR SEERT H 59 a1 B Nep 81 8T A7 S 89K S Aiefl-wrell g €, e
defhat €, ITH! HARIT ST 8, 6! aRaTg fhar Srdr § 3R Sa! fifeanms) ot
S 81 S99 T, VAT YOSl el g3 8, Sl 20 9 25 BOIR ¥9d H 39 IS
B T ol § 3R 9gd & ATIETe d¥ih ¥ SHP] HRIGR HR & Bl

WX, I8 98 I humiliating T & 3R FgIA &1 AWphT AT R & FHIS
& foy 9gd waRaTe W 21 U9 B, Sl 99 B GRIGR Id 81 7, 98 W sel Rl
P gRI Harferd fhar o 81 g1 W o QT el =@l dIa @1 o 3R aga b
B3N o U # §79 $1 980 SRIGR 9o &l gl ¥R, g3 A1 o & & I8 a1 R
TS Ugd] Bl [T &1 dis Wl B S99 991 goT el ol 39l g &l il
HISTa SETE! B, 98d del diele W g8 AlSdM JAEel 39§39 AMKhAT AR Ui
AT & R R 81 B4R g AR qfeaal, 9 39 99 Bl Y W8 81 dfed
IRBR ERl IS BT isolation | solitary issues €T PP address BY ol %‘, ?RIT%'I'Q
qHIET el e ET Bl

W, T9Y ST g3l U AR Y & P Sl drug addicts & IT ST UM P addict
g, I AN ®I FRIEl 4 AT BT degradation 81 g1 8 AR T! gfeadi & A
ggd 9! d1eTE H Sl atrocities 81 Y& &, Il BIad |H 371 X8 €, 9P aR H JF PR
T 2 b fegRanfal &1 Rk et 9 go 91 ARyl ¥R, I AR & AN interrelated
issues &l AfRIRN & 1T ST ggdd H@\ Y9 W atrocities 8 Y&l & 3IN atrocities &1
TE 8 @ €, 9fcwd ITh WY g1 T WagR B @l 7, el e T8 fean

+ Transliteration in Urdu script.
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(s *fa gaprer A 1]
ST FHT 81 I8 s gUIT Pl a1 © P M qRT <97 9 AISi Pl T B silently

U g3 g9 BY g V&1 &, o9 fb $UP U Ud pro-active approach oy HIH
PR Bl STORd Bl

W, TAN < ¥ UF 9gd g1 Ja1 el 7, Rrad forg w'r o @1 o fF gz
demographic dividend d9 ST J81 1 AR, G €% & P MR I AIMGAT &I 91 el
Bl 3R Wﬁ'ﬂﬁlﬂ T8l fopan T, Fﬁw?ﬁ’ﬂfﬂ CIEIE demographic disaster
WWIWW@W&GW?@T%Gl}fs_\‘ﬁ?consequenceswaﬂ?%
g, 31 WIR $9 RS P! ddl I W V& © IR IAb qraofe 4 TSR HelH
TEl o 1 <& B

WX, Uh SHM H TH. TF. dIST SMANT S A1, S Regwdd # o |vfed
IR I V8 8, SIb HUR Il B P oIy 99 TR Th RUIE g9 B AqfAC Bl
ofl, Wf 3T T S9 W =4l T8l gl ...(FI @Y "eY)... AR, W AWPHR H YSIRe]
g % SRR vrIucd &1 Uh U9d a9 A 39 W FHE Y IR g 31 399
qrer Fdre @1 BE R

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the mention made
by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with
the mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself
with the mention made by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the mention made by the hon. Member.

SHRI A. V. SWAMY (Odisha): Sir, I also associate myself with the mention
made by the hon. Member.

31, I AR el ([ER): 78y, § ff @ 31 39 vy 9 dag o=l g
At & vd. g (SR Tew): weiey, § W 31 39 vy 9 dag e gl
T FAEAR WA (SR U<2N): Heled, H W W 3l 39 Ay 4 g H=a gl

dow —w g3050 il S 355 L m Ldge ‘(uﬁ-:%:;ﬁ') ok s S 392
—og GBS

SOME HON. MEMBERS: We also associate ourselves with the mention made
by the hon. Member.

+ Transliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Nagqviji, it is a serious matter. The Government

should take note of it and see as to what can be done to prevent such things.
Need for realignment of the proposed Kochi-Bengaluru GAIL pipeline

SHRI A. K. SELVARAIJ (Tamil Nadu): Sir, I thank you for allowing me to raise

this matter in Zero Hour today.

The proposed alignment of the Kochi-Koottanad-Mangaluru-Bengaluru gas pipeline
project would cause irreparable damage to the agricultural property of thousands of
farmers in the seven districts of Coimbatore, Tiruppur, Erode, Salem, Namakkal,
Dharmapuri and Krishnagiri in Tamil Nadu. It has led to considerable apprehension
and agitation amongst the people who are also concerned about the risks the project

poses.

Recent amendments to the Right of User under the Petroleum and Minerals
Pipelines (Acquisition of Right of User in Land) Act, 1962, have made farmers
culpable for damages to the pipelines, even those occurring without their knowledge.
Our hon. Chief Minister, Dr. Puratchi Thalaivi Amma had again and again brought

this grave issue to the notice of the Union Government.

The State has been demanding that the proposed gas pipeline should be laid
along the district roads which will not only reduce the cost of the project, but will

also not affect the farmers and their property in any way.

Moreover, as per the provisions of the Petroleum and Minerals Pipelines
(Acquisition of Right of User in Land) Act, 1962, it is mandated that no pipeline
shall be laid under lands which are used for residential purposes or near such houses
or with permanent structures, and the GAIL has also laid the pipelines in Kerala

along the highways instead of on private land.

Therefore, as requested by our hon. Chief Minister, Dr. Puratchi Thalaivi Amma,
the proposed gas pipeline be laid along the district roads in Tamil Nadu, so that
the farmers and their properties would not be affected in any way because of this

project and the cost enhancement can also be minimized. Once again, I thank you.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I associate myself with

the mention made by the hon. Member.

DR. V. MAITREYAN (Tamil Nadu): Sir, I also associate myself with the mention
made by the hon. Member.

DR. R. LAKSHMANAN (Tamil Nadu): Sir, I also associate myself with the

mention made by the hon. Member.
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12.00 p.m.
SHRI T. RATHINAVEL (Tamil Nadu): Sir, I also associate myself with the

mention made by the hon. Member.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I also associate myself with

the mention made by the hon. Member.

MR. DEPUTY CHAIRMAN: Now, Shri Sharad Yadav.

sft eRe Iea (RER): U9 S, § ve ¥R HaTer ST aredT o1, oifdH
SIRT 3iTaR T FHI FHIG B ATl ©, SISV 3777 d19 H &1 Hedl b SIRT 3ifar T
81 7T 3R 31 FTT IR B, SAfIU 3T $9h! bl & oI & <INUI del qad
g g9 9 fAvg B IS F1 HidT e Syl

st STUTIfd: g8 fawy df IIRAT Ared & $9ss BT ©, offed onfl Tah
RFC &1 99 d1dl 8, ST MY YRe HIITI

Tapping of telephones of highly placed people in Government and
Private Sector by Corporate House

#t ¥Re Fead (MER): Iuwwmafd S, R <9 4 g fawe aRRfT & I <=1 &
AT §9 WRBR DI 3R BF [ AN DI G dTebad o PReb, R AT M HRb
T8l WOl B, TRBR IR &, offhd 59 < § Sl SRUNCH &, Yol &, Jeleng
2, 9 39 99 7 VA oI 91 v <2 €, 9 ATl @l araisil #I SU ae, g
DIC BT ST BIF G ...(TILH)....

SNt SUUTAf: MIBT 3P o0 Bl FHI el I It is now the time for Question

Hour.
3l YRS ATEd: ITFHUNT S, R G 39F Y H FHI Hem?
#t SuuTafcr: Rl $Hd fU o W e

MR. CHAIRMAN in the Chair.
ORAL ANSWERS TO QUESTIONS
*226. [The Questioner (SHRI MOHD. ALI KHAN) was absent.]
Green energy corridors in Andhra Pradesh
*226. SHRI MOHD. ALI KHAN: Will the Minister of POWER be pleased to state:

(a) whether the Rural Electrification Corporation is working on green energy
corridors in Andhra Pradesh, particularly in the proposed new capital of the State

Amaravati, with setting up of main electricity station and if so, the details thereof;
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(b) whether, under the project, substations of 400 kV high voltage circuits are
proposed in Eluru, Chilakaluripet, Gudivada, Tulluru/Ainavolu to assist the proposed
capital in future and if so, the details thereof and the present status of these projects;

and

(c¢) whether Amaravati requires 3,766 MW electricity to meet its demand and

if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) No, Sir. Rural Electrification Corporation (REC) is not working on
any such scheme on green energy corridors in Amaravati, Andhra Pradesh. However,
Central Electricity Authority (CEA) in consultation with Andhra Pradesh Power
Transmission Corporation Limited (APTRANSCO) has planned 400/220 kV at Elluru,
Chilakaluripet, Gudivada and Inavolu along with Associated Transmission System
for meeting load demand in and around Vijaywada/proposed capital at Amaravati in
Andhra Pradesh.

(c) As reported by Central Electricity Authority (CEA), APTRANSCO has
planned a transmission network of 3830 MVA capacity at 400 kV level, under 400
kV Ring Around Capital City, Amaravati of Andhra Pradesh, to meet the anticipated

demand as under:

Eluru 400/220 kV Substation : 630 MVA
Gudivada 400/220/132 kV Substation ;1200 MVA
Chilakaluripet 400/220 kV Substation : 1000 MVA
Tulluru/Inavolu 400/220 kV Substation : 1000 MVA

MR. CHAIRMAN: Question No. 226.
DR. T. SUBBARAMI REDDY: Sir, ...(Interruptions)...
MR. CHAIRMAN: It is not your question. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, Shri Mohd. Ali Khan is absent. Therefore, in

his place, I am asking the question. It is regarding Andhra Pradesh ....(Interruptions)...

MR. CHAIRMAN: One minute. Let the question be answered first. The questioner

is not present. Now, supplementaries, please.
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DR. T. SUBBARAMI REDDY: Sir, the hon. Minister, in his reply, has stated “As
reported by Central Electricity Authority, APTRANSCO has planned a transmission
network of 3,830 MVA capacity around Capital city, Amaravati.” I want a categorical
commitment from the hon. Minister about the proposed transmission lines to be put
up, i.e, 630 MVA for Eluru, 1200 MVA for Gudivada, 1000 MVA for Chilakaluripet,
1000 MVA for Tulluru/Inavolu — for all these places, they have given the planning
— and want to know from him as to what their position today is, when they are
starting the projects, when they are going to complete them and when are they going
to give them to the Capital of Andhra Pradesh.

SHRI PIYUSH GOYAL: Sir, the plans to implement these transmission corridors
are co-terminus with the plans of Amaravati. It is the State Government which
determines their requirement of power because once these lines come up, they will
become a cost on the transmission infrastructure of the State. It is a plan which will
g0 co-terminus with the development of Amaravati. I can reassure the hon. Member,
through you, Sir, that at no point of time, the new Capital of Amaravati will have

any shortage of transmission capacity.

SHRI C. M. RAMESH: Sir, the people of Andhra Pradesh will be grateful to
the hon. Minister for helping the State to become one of the three States which have
power 24X7. The first phase of the Green Energy Corridors is over. My question to
the hon. Minister is: What is the status of the other four Green Projects, especially,
the Solar Parks, which the Government is developing with a capacity of 4,000

megawatt in three different districts?

SHRI PIYUSH GOYAL: Sir, I am delighted that Andhra Pradesh was one of the
first States that took up the proposal for Green Energy Corridors and also the Solar
Park concept. Almost 1500 megawatt of transmission capacity under Green Energy
Corridors has been set up in and around Anantapur. Phase-I, 250 megawatt, has
already been commissioned; 750 megawatt Phase-II will be ready by March, 2017
and 500 megawatt Phase-III will be ready by September, 2017, thereby, making this
a vibrant Solar Park. For the other Solar Parks, the State Government is in dialogue
with the Ministry of New and Renewable Energy for procurement of adequate land
which will help us in implementing the Solar Parks. As and when the land gets
available, we will again plan the transmission infrastructure. As I said earlier, we
cannot plan transmission in advance because there has to be a potential buyer. The
buyer has to enter into an agreement with the transmission company, which will

ensure the payment of that transmission line.

MR. CHAIRMAN: Shri Prem Chand Gupta. The question is on Andhra Pradesh.

Please go ahead.



Oral Answers [8 August, 2016] to Questions 35

# 99 T T IR, AY U< R 2, § 59 A Bl AT gl Al T PIRSR
@ 9 B B T, W I I GERT B L. (HIUH). .

it wumafe: T2, ...(agm)...

M Y T [ W, T Y e AT BRI RS A7 (el b1 53y AL
2, 9 PIRER & SR 91 g1 § ...(caaum)...

MR. CHAIRMAN: Please read the question.

#t 9 TS Y@ I, U < W AT Fad ©, SUice Hard @l gal o% ¥ H
JUAT T W Y U B bl BIATl HHM Sfl, AR G wEley 1 Pel f S
AIeR 9T & $UR IR T BINRSR & HUX 91 8 Y&l ® 3R WRHR IJg B I8!
¥, 98 BX @I B, ofhd 3MY S Aok Ulek & Ui 991 d1ed &, S9d oy S
912l Land acquisition is a big problem now. 579 QAN & 9T SHA 8 3R Bl
YT IR UTaR Wil T dTedT §, 39 S9! Raxd #ielR w1 78l sifecmfes
AT § ST o, 399 3MMYd! BRI AfmEle grdR el Seeft 3R wt & e s

MR. CHAIRMAN: This is unrelated. Please see if you can answer, but very briefly.

SHRI PIYUSH GOYAL: Yes, Sir. Hon. Chairman, Sir, we would be most delighted
if more and more people came forward with land — it could be their own land; it
could be leased land — so that we could expand the solar energy capacity in the
country and it could add to the energy security of India in the future. However, the
Central Government cannot do the bidding unless the State Government enters into

a Power Purchase Agreement for these projects. ...(Interruptions)...
MR. CHAIRMAN: No, no. No discussion on this.

SHRI PIYUSH GOYAL: Therefore, I would encourage the hon. Members...

...(Interruptions)...
#t 9 T W W), H W6 T8 AR @ LLL(agH).
MR. CHAIRMAN: Please. ...(Interruptions)... No discussion; 1 am sorry.

SHRI PIYUSH GOYAL: I would encourage the hon. Members — wherever they
can come up with land where solar parks or wind energy farms could be set up
— to talk to their respective State Governments. If the State Government is willing
to enter into a Power Purchase Agreement, the Central Government would certainly

facilitate their bidding process.

MR. CHAIRMAN: Question 227. Hon. Member not present. Let the answer

be given.



36 Oral Answers [RAJYA SABHA] to Questions

Increase in demand for work under MGNREGA

*227. SHRIMATI VANDANA CHAVAN: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether there has been an increase in the number of people demanding work
under the Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA),
if so, the details thereof;

(b) whether Government has been able to provide the promised 100 days of
work to all the people who applied for work under MGNREGA;

(c) if so, the details thereof, State-wise, and if not, the reasons therefor; and

(d) what steps are taken by Government to ensure creation of job opportunities,

especially in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) A Statement is laid on the Table of the

House.
Statement

(a) Yes, Sir. The States/UTs-wise details of number of households demanded
employment under Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) for the year 2014-15 and 2015-16 is given in Statement-I (See below).

(b) and (c) The Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA), 2005 provide for the enhancement of livelihood security of the
households in rural areas of the country by providing at least one hundred days of
guaranteed wage employment in every financial year to every household whose adult
members volunteer to do unskilled manual work. The Mahatma Gandhi NREGA
is a demand driven programme and the demand for work itself is influenced by
various factors such as rain-fall pattern, availability of alternative and remunerative
employment opportunities outside MGNREGA and prevailing unskilled wage rates.
The States/UTs-wise details of households completed 100 days’ employment under
MGNREGS during 2014-15, 2015-16 are given in Statement-II (See below).

(d) The Government is actively engaged with State Governments in establishing
systems that ensure provision of work as per demand, transparency and accountability.
To generate awareness about the provisions of the Scheme and to provide adequate
employment opportunities to rural households under MGNREGA, all States/UTs have

been requested for the following:
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(1) Initiate appropriate Information Education and Communication (IEC) campaigns

including wall paintings for wide dissemination of the provisions of the Act.

(i) Expand scope and coverage of demand registration system to ensure that

demand for work under MGNREGA does not go unregistered.

(iii) Organize ‘Rozgar Diwas’ periodically to capture latent demand under the

programme and to disseminate awareness about the provisions of the Act.

Statement-1

The States/UTs-wise details of number of households demanded employment under
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS)

for the year 2014-15 and 2015-16

® in lakh)
Sl. No. State No. of Household demanded employment

2014-15 2015-16
1 2 3 4
1. Andhra Pradesh 36.93 39.63
2. Arunachal Pradesh 1.45 1.93
3. Assam 10.83 16.68
4. Bihar 14.74 19.24
5. Chbhattisgarh 20.43 26.12
6. Gujarat 5.96 6.42
7. Haryana 2.63 2.00
8. Himachal Pradesh 4.99 4.67
9. Jammu and Kashmir 3.82 7.03
10.  Jharkhand 12.32 12.71
11.  Karnataka 15.14 16.63
12. Kerala 15.65 16.65
13.  Madhya Pradesh 31.02 30.24
14. Maharashtra 12.82 14.21
15. Manipur 4.72 4.81
16.  Meghalaya 3.57 3.75
17.  Mizoram 1.94 1.94
18.  Nagaland 4.07 4.18
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1 2 3 4
19.  Odisha 16.93 22.28
20.  Punjab 3.41 5.29
21. Rajasthan 41.17 46.88
22.  Sikkim 0.60 0.68
23.  Tamil Nadu 56.82 60.95
24. Telangana 29.10 29.62
25. Tripura 5.93 5.80
26.  Uttar Pradesh 45.36 63.11
27.  Uttarakhand 4.92 5.88
28. West Bengal 57.19 65.00
29.  Andaman and Nicobar Islands 0.14 0.10
30. Dadra and Nagar Haveli NR NR
31. Daman and Diu NR NR
32. Goa 0.07 0.06
33. Lakshadweep 0.01 0.00
34.  Puducherry 0.36 0.38
TotaL 465.03 534.87

NR=Not Reported

Statement-I11

The States/UTs-wise details of households completed 100 days’ employment under

MGNREGS during 2014-15, 2015-16

(R in lakh)
S1. State No. of Households completed 100 days (In Nos.)
No. 2014-15 2015-16
1 2 3 4
1. Andhra Pradesh 380660 587093
2. Arunachal Pradesh 13 1924
3. Assam 10449 45780
4. Bihar 30884 63344
5. Chhattisgarh 48032 242744
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1 2 3 4
6. Gujarat 16473 19248
7. Haryana 5407 3597
8. Himachal Pradesh 21562 20254
9. Jammu and Kashmir 7858 34675
10. Jharkhand 82390 174761
11. Karnataka 41372 133212
12. Kerala 98650 165962
13. Madhya Pradesh 157961 225599
14. Maharashtra 165381 218446
15. Manipur 44 1
16. Meghalaya 32506 48785
17. Mizoram 0 0
18. Nagaland 7 1551
19. Odisha 81959 197472
20. Punjab 2037 7461
21. Rajasthan 281234 468720
22. Sikkim 3293 9732
23. Tamil Nadu 333005 846361
24. Telangana 161926 416042
25. Tripura 251444 304867
26. Uttar Pradesh 110180 187094
27. Uttarakhand 7675 19971
28. West Bengal 158261 410990
29. Andaman and Nicobar Islands 880 112
30. Dadra and Nagar Haveli NR NR
31. Daman and Diu NR NR
32. Goa 104 21
33. Lakshadweep 4 3
34. Puducherry 0 6
ToTAL 2491651 4855828

NR=Not Reported
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SHRIMATI VANDANA CHAVAN: Sir, the hon. Minister has provided the figures
pertaining to the number of households which demanded employment and, the number

of households which got jobs and completed hundred days of employment.

Sir, if we look at the figures that have been provided, we see a total mismatch
and a gaping difference between the number of people who had applied and the
number of people who actually got the jobs. In Maharashtra, in this year alone, in
2015-16, 14.21 lakhs had applied, but only 2.18 lakhs got the jobs. In Uttar Pradesh,
63 lakhs had applied, but only 1.87 lakhs got the jobs, and so on and so forth. The
situation in Tamil Nadu, West Bengal and other States is similar.

Sir, there is a 19 per cent turn-back in this year, in 2015-16. Even earlier, it
was 11 per cent in 2013-14 and 15 per cent in 2014-15. Considering that for two
years there have been consecutive droughts, I want to ask the Government why it has
failed to provide jobs under this Scheme, which forms the largest part of alternative

employment options for them.

# W PUTA ATGd: FEIS, H AYS qEFH | GG G Dl I8 AT IR
Tl g f& 99 2015-16 § T 4.82 SR URART BT ISR fear war g1 iy o
2015-16 & Tgol S T eHIR QU U, S99 Ja9 3ffSd SR &l ST,
T 49 faA1 & ISR v 6 aut # «ifdre Ay 1w 1§ s § 6 g9 v
gRIRT 3MTEfed @l 75 81 A TP BRI WRBR I HOIGRI &b YA & Ty S
29,536.99 HRIS TUY HI AR Ardfed & 81 9 9! 919 I8 ¥ {6 eIR) WRHR @t
Ig et ® fo 3ifdd & &fs @l &1 ISR et 8k Sd! orfdes J 21fera
3 weg el § emue! T @rEdr § 6 9 R & fa<ig 9 § St 38,500 RIS
TG DI AR BT UL AT, SHH 5,000 BIIS BYJ DI AR 31w Vs & T3 7 3R
T 43,500 BRI BT W A 31fdd AR 'H T D S B WNAR BT I8 AR
WIN § 6 TR ASIgRI Bl 310d W 3f0d BRIGT &Il 9P oY asset creation ®I
AT DI s 8, Sl @™ IR A PN AR Ri=E 4 eI gon 2

SHRIMATI VANDANA CHAVAN: Sir, I am sorry to say this, but the hon.

Minister has not really given a satisfactory answer as to why there is a gap. In

spite of the increasing suicides that happened, the Government could not provide jobs
to nearly 1.6 crore people out of the 8.4 crores that had applied. I wish to know
whether there is any mechanism by which a social audit is conducted to know how
many people get jobs and how many people are deprived of jobs despite applying

for them. I request the Minister to enlighten us.

Rt e w5 (st e Riz drR): w9y @l 98iey, I8 o Fecayql
HATd BT AT &, P "HIRA" F Fd H gl T I§ G BRIs] Al d JT
T3 21 H 3MMUkh ATIH ¥ G Pl I AEAl g (b "HARM" FIST AN AenRd
gl B3 IR Ul aRfRufl 9t it € b 41T siferep At 8, <ifhsT S q1g ISR
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W HH AN AN T, 3G HHI-HH sriger fearlt <ar &, «ifes § wwemar g &
IR 31T 2015-16 H S, Al 235 FRIe AMA fGad Sif 3fford fby Y, 9 il 9% &
Arg fega § farra gd quf § wqife €1 4R IRPR B Ufiagar & & g a5
H TET aTell BIS W TRIG ASGR PR 7 Al IHB! ASTIR A1 ST 21f2q) 79 #
IFH UBR B T U8l Mt YR WRBR 9 DI 7, S BRI monitoring W IGRIT
ST Y@l 8, Wl ® A9 396 account H YA HI BT YA W fHar 1 <@,
asset creation ¥l fHdT ST BT ® 3R S 917 8, D! Uofl 9 BT HH W fHar
ST 8T 1 BIs A A U T8 @A 91fey, oIt gt} 9 81, sifay § A
RN P AR HRAT A8 g b 4 YIS b 3faial Sl WY iRy b A/ 3T,
fafead wu 9 9= @™ foar S 88 w89 90 ufaerd v aRaRt & d 2d g,
S UG a9 H BT B & — 39 € ¥ ANMIR BIRMT B S & 2

SHRI DEREK O'BRIEN: Sir, through you, I want to remind the hon. Minister that
the Prime Minister had called the MGNREGA programme a waste of time because
it is only used to give people jobs to dig holes. I welcome that at least, in the last
few months, there has been a change of heart or a beginning to change of heart,
and in the Supplementary Demands for Grants, there has been a slight increase in
the outlay even though it has been done only in the case of Supplementary Demands
for Grants. My question to the Minister is: Can he give us a commitment on the
floor of this House that the Government has actually changed its policy in regard
to MGNREGA not believing that it is a programme only to dig holes? Let them
withdraw that, and let them re-commit to this programme because in the case of
the State of West Bengal, whichever way we look at it from the Numbers' point
of view, it is number one from the point of view of the MGNREGA. So, let him
give a firm commitment that they are serious about the MGNREGA and will put
their money where the mouth is ...(Interruptions)... No, no. I am putting a question

to one Minister ...(Interruptions)...
MR. CHAIRMAN: Don't get distracted. Address the Chair. ...(Interruptions)...

SHRI DEREK O'BRIEN: The other Minister is...(/nterruptions)... What can 1

do? That is the situation in my State...(Interruptions)...
MR. CHAIRMAN: A serious batsman like you does not get distracted like this.

SHRI DEREK O'BRIEN: No, Sir. I am serious about this because I have seen
the Supplementary Demands for Grants. The figure has gone up ...(Interruptions)...

Let them make ...(Interruptions)...

MR. CHAIRMAN: Thank you. Let it be answered.
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# IM PUE AEd: W, H ATPH AEYH I FST DI, < Pl AR W AR W
AT AEI Bl Y8 MG R aATed] g b g ol Hel 4 fyfid fdan s wan
T A S ey feufia 8 g% 2, S9d aR # I8 W g 6w 49 98 g,
HIRAT Bl dThd o4 & v, S anfde fauordr 9 Marem & forv fRat aiftre fdy
P AMALIHAT BT, T8 TANI IRBR I Bl gadg | T HAT S BT W dR )
e & 5 89 39 W) dls 9usiar 81 &=+ Il &1 I8! a1, $HH &g ¥ P ol
BT off, 3T W g P BT FE BT T T AEIGY, 3HH 99 M W YRR
BIAT o1, S9 ICER $I ¥ B3 & fIy A9 Sl steps IoIT T, I9d 3fcid 319
DBT & #1egd ¥ el S Yalse § U4 faan S ver 81 § 31usd! aar anedr §
o T WR W, AR WR TR $HBT monitoring & aRAT Bt TR B g9 THE W)
AN B I8 AFRIDT 81 T &l b AR BT qAGW 8, Tl S C Bl BT Bl
§T B BHY DBT oNIT Bl S99 ¢ U9 IR I8l Us 3R YR SR §ofl &, 8l
IR @t ot g9d B < B

S1. 9. g agegs: W, 99 Ugd § 3Mud Aredd | A HAl Sl Bl 9918
Wmi{ﬁﬁﬁﬁcorruptionﬁﬁm%mmmm%m,
asset creation d! W A ENER Ir%.\ﬂlsﬂ ﬁWQﬁiﬁh%ﬂTW?ﬂl W HJAT S |
AT ® T 9 asset creation & A TR EARI WRBR 7 3 & 91 Sl AHeAAT qriT
BN, IHHT ISTAR 3R s MBHAT &, dl BT W 19T H asset creation g AfIdH
ATHd I B TET 8, 396 R H MR MY 3G BRI A, dl BT T2

# I FUA ATEq: GRS ABlGd, H ATS FRH F AT GG BT G
=Tl § b 2015-16 d S aRE@Rl I assets creation 83T &, <9 61 Ufrerd
R B IR RS & Haf asset creation TR @d @1 T8 gl 3R 3MY IYAR
fqaxor =red € & saa! @IS Gl Suced 81, a1 v IR uR Sue! g8 @ Syl
BT &1 S| WRBR BT Y8 YA ¢ b S 89 3ol 91 IR @ o) I® €, W
assets creation Bl 3R IHBT AT 11’?’ IR ¥ framl B el IR & e 4

W) SHBT TH1 Tl Y& BT 9arq fhar gl

3t 3R Rig: 9 QUi weigy, d fyuf¥dd 81ex a1 JauRIT & IR W)
&1, dfcth ST TN P IMUR W AYH AEIH A A 7301 St § go=1 =g &
SiI Common Review Mission &, fTIeT 61 3mads #a1ed 7 &1 fohal 2, I9d TJdR
3MqP IR B T8l & 3R $AD! golg A s SiTe R "HAI" DI B b T T
gl g8l a® gon ® % 59 axi 1 S9H & fhar &, S9! awrs W T8l el g
gut 81 7T © 3R $UBI BRUI non-availability of funds IATAT SIIAT &1 3961 RTEQR)
R IfERAT & IR 7, 96 RIcis R dRATe &I Ts 82 IR HRATS gl P
TS B, A R RN B TS 82 9 g8 ...

3t |uTafer: 39 e |aTel giogl
%t M FUTA I1ed: FUIIRT HEIG, H MMUd HIIH J A1 GG & 59 1
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B WeRdl g & faa aut 4, ffegd dr w et smefer oo @ad &1 8 &
T R A H\rl%%l' PI & Il @ R X, 3TN 3ATY permission é, NI EEGIBIRCIRSI
g &% Iogar S U9 @1 ey R S o, S wH IR eidfed @t St ot H
3ITID! I FTEdl § b ¥ 2011-12 H GO BT FFAM 40,000 PRIS BYY BT AT,
WIfp 31,000 BRIS BUAT f&AT TATI Y 2013-14 H IS BT JFATT 33,000 BRIS DY
BT AT, AP lastly THIT 32,994 BRIS SUAT release B!

9 ¥ FARNT APR 38 &, 99 § ra-1 I &1 rgard: goic § ydy o ,
g QX1 B g IR BH <1 BT 9IT AT 81 TAR U gRIT Bl B B E 2
§ g8 91d WeRdl g & 4 7ML, 5 7, 6 AT HoIg)] & YA H Sl aX gafl
Hral o, gdifery Q4 fean A & 6 ag A9 FoigRi & @1d # Y, 59 fog o9
d DBT &1 YINT 837 &, a9 A 15 a7 & 3far IR FoigRl ®1 et &1 81 § Fwer
g o o8 W Iy €, Ol R s o Al 5, 39 BHl 3l Al e F 31 30
e 3 ¥+ QS W), 7 W Y T, S8l W PV S8 W cash payment
B AR B TS T AR W AR W S q@R Ty &, ST&1 AR BT I cash
H fpa1 ST 8, P 300 exact blocks H cash & ATEgH F A YA AT ST @
Rifh g8l 9 DBT HI AR § U 2l 8H IR B DIs HAI T&l B <l I
B! el AT &, S Hol HGT &b JJAR HOIGRI DI, TG P HOIGRI Dl ISR e,
ITB! e AR A/ Bl, SHP [l B BX-UHT B B Pl T PR 8 6l

st 3R ﬁTs’ q9Tgfer W, HE=I-T |31 ST 7 Common Review Mission & aN
H T8l a7 Bl 3FR S9¢ YN a9 dIR T8l &, df d fogdy 9a1 <l

it waTaf: e T
PIIAT Td Goll A S GHERlT & G99 8] 99Ed & foag @9
*208. it fafrasra Rig: &= @™ w30 I8 a1 &1 Fu1 B (6

(@) R BIIA Td GRS § S TR F G g H§ U9 5T WBRI
¥ 9 e I & oY UE 9UE H9 a1 oIFT @iy ek afe ', dr g
TS B9 dF 81 S 3R IR LY, O $Hd | BRI §; 3R

(@) Bl RS &7 (6 iR faery) sfafrad, 1957 & iR &= @ik
ST &1 T B & R IRBR -3 TIN G- I8 & Fifh I9d TRBRI
BT DI PN A AT BT FWIET T 8 $ PR AT ARBRI Pl &b AR
TSI Yo ol 9gd WIRI JH4 8 &7 872

N AT & Iog 7 (o g MEen: (@) 99U F TR 263 & dgd
g € 9 e faxicdig uRve g1 uRue, U TRt e & s o ardl
& - e w6

() T vl & " BT &R 99 R fGER el S, S |/ sreEr g
I, 3fraT WY 3R U 37dl ¥ I1odl BT 3 fod B
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(@) VW A ff favg w Rl &= &R ey ©u 9, S9 fawy & wdy §
T 3R BRATS b Jgax FH<GT P U RIH1iRey|

9P IIRET, DI 3R BIIAT HATHT & T Ardoi+d &5 & SUBAl I
Gt faf¥= Arelt & FHETE & v, SRrer $3rery & #31 iR Afd W W, o
& W1 3R g Afyal & |y Fafd 9odb AR @ SR 2

afea (@) & SrTel § 04.03.2000 B Udh buid THGI-FE-ATHR U
Ffaf @R &1 76 fear &, R wafaRer, 99 &R Sieary uRadd, T8
A1el, SWIC, ARG SgIF, Vod, Uid, JoiRd, Sdvd 3R WA Holl & hald
AT/ AT el €1 RIS & oy gl iy Yawl, BRie, M, YR,
AREE, Flch, AL U, HERTE, ML, o, afierg iR darm=r S
TEdqUl WS SAEE I TAT HRAI @ R AR YR A1 Fderor g

ARNSH, o il & Wg-9r, <9 H @ e &k fafaes 9 &t
AEAQU AMAl TR beld HATAA/AUE 3R IS8 WRGRI B HRAAT b FHEY;
IR BRI & 9N dfed @fer Raad mded o3 o [RAfq &1 a# e o)+ 3R
STF ol A FueE & Oy guURTHS U G STe-er [aHRl/FaTeri &
A1 I B ARG HRTT BT FH=T BRI 3R AiARSD Ffpaii & a9 4
ol 8F SR @i Rarra gl & 2w fFroes o giRfead a3 sk sy @4
B AHAM AR gdqT o & oy vy 77 Ul &1 I @R |HET FR9 & oy
foHTEl o BT RS BT B

gAY, JUIdh Wdd BIRA & 139 DI PIs JATIHT T8l B

(@) TOIE H, BTl IRE &3 (IR AR [Jar) srfafrm, 1957 &1 R
PR DI Bl YKIG 8l 51 I AfFE & q8d qfH o1 s, g & @
IIEETT BT AFUTAT B gY AT AT & | 19T P, GSIpRU AR R Yob $
BRI I P BT JHAT BT 937 81 T81 Il Rifeh ST ARPR, DIl HUfdl
&R FaTel Y 3T S9N Y T SIIe W, e/ ar fhmn anfe & s

T Ioig 31RTd BRel B

Forum for addressing coal and minerals problems

1%228. SHRI DIGVIJAYA SINGH: Will the Minister of MINES be pleased to

state:

(a) whether an independent forum should be put in place for better coordination
between the Centre and the States to address the problems relating to coal and
minerals, and if so, by when it would be constituted and if not, the reasons therefor;

and

+ Original notice of the question was received in Hindi.



Oral Answers [8 August, 2016] to Questions 45

(b) the efforts being made by Government to repeal the Coal Bearing Arcas
(Acquisition and Development) Act, 1957 and to provide for registration as the State
Governments are suffering huge losses of stamp and registration fees as no contract

has been executed by State Governments with coal companies?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI PIYUSH
GOYAL): (a) There is already an Inter State Council set up under Article 263 of the

Constitution. The Council is a recommendatory body with the duties inter alia, of

(1) Investigating and discussing such subjects in which all or some of the States,

or the Union and one or more of the States have a common interest;

(ii)) Making recommendations upon any such subject and in particular,
recommendations for the better coordination of policy and action with respect

to that subject.

Apart from that, regular meetings are held at the level of Minister and Secretary
of the Ministry of Coal with the Ministers and Chief Secretaries of the States to

resolve various issues relating to Coal and PSUs under the Ministry of Coal.

A Central Coordination-cum-Empowered Committee (CCEC) has been set-
up under the Chairmanship of Secretary (Mines) on 4.3.2009 consisting of the
Central Ministries/Departments of Environment, Forests and Climate Change, Home
Affairs, Steel, Civil Aviation, Railways, Shipping, Revenue, Fertilizers and Atomic
Energy. The other members of CCEC are the important mineral producing States of
Andhra Pradesh, Chhattisgarh, Goa, Gujarat, Jharkhand, Karnataka, Madhya Pradesh,
Maharashtra, Odisha, Rajasthan, Tamil Nadu and Telangana and the Indian Bureau

of Mines and Geological Survey of India.

The CCEC holds quarterly meetings, inter alia, to coordinate actions of the
Central Ministries/Departments and the State Governments on important matters relating
to mineral development and regulation in the country, to review status of mineral
concession applications pending with the State Governments and suggest corrective
measures for expediting their disposal, to coordinate Departmental clearances through
follow-up with the individual Departments/Ministries and ensuring timely completion
of internal procedures and prompt disposal of mineral concession proposals and

coordination and review of steps for prevention and detection of illegal mining.
As such there is no need for constitution of separate independent forum.

(b) At present, there is no proposal to repeal the Coal Bearing Areas (Acquisition
and Development) Act, 1957. Land under the said Act is acquired by complying

with all the provisions of the Act, The question of any loss of revenue on account
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of registration and stamp duty to the State does not arise as the State Governments
earn revenue on coal removed or consumed by coal companies in the form of

royalty/dead rent etc.

A fefaem Rig: 9=, W UeT & "@" & IR F A9 731 O 7 SR &1 7
5 a9 W, DIl gRE &3 (ST iR fAwm) A=, 1957 BT FR¥T B &
BIg UG T8l §1 Sad AT b TEd YA B Al sfRfem & |t wraeEl
BT IUTAT B U ordT ST 81 1 DI, YSIbRUT 3R I Yo P BT ST
P [ JHAE BT g & T8I Sodl Bl

§ afqc #EFH A A HA SN A gB1 Aredl g [ w1 S8 59 a1 B SR
2 f& saiTe g 3 59 @l &1 e @) @eml & T €, S5 BrIel ugam
& oy IR Yob A% IR AT 8, T 391 SAFBRT S U™ 572

SHRI PIYUSH GOYAL: It needs to be clarified that the Government of
Chhattisgarh has not waived off the Stamp Duty or Registration Charges applicable. In
fact, the Government of Chhattisgarh, in view of the change in modality of allotment
of coal mines from allotment to Private Companies free of charge to the one based
on auctions, amended the Indian Stamp Act through a State Amendment and provided
that in case the mine had been obtained through an auction, the valuation of the
mine shall be based on the royalty payable, which is in line with Section 26 of the
Indian Stamp Act, 1899. The position existing prior to the amendment was intended
to capture a part of the premium, which the allottee of a mine had obtained, without
making any payment. As the .same premium has now been captured through auctions,
there was little justification for keeping the rate of Stamp Duty higher in the State

than envisaged in the Indian Stamp Act.

3t fefasra Rig: W, vsell a1d a1 I8 ¢ & 59 fafgm & ofdia feedt
MR WHR Bl ATH BT BT AHR T2l 8l S A JAT S DI g AHABRI
e BN, ofh 1 H YT 9 B9IR BRIS BT BIIGT BINIE ARGR H Bl
HEAIST B AT Bl I8 31U MY H UH I B Now, Sir, the hon. Minister, in

reply to part (a), has stated that a Central Coordination-cum-Empowered Committee

(CCEC) was set up in 2009. Sir, under the present circumstances, where the coal
mines have been auctioned, there are a number of issues between the companies who
have taken the coal mines on auction and State Governments and the Government
of India. So, there is a need for another Committee, a Coordination Committee, to
resolve the issues between the State Governments, the Government of India and those
who have given a bid. Would Government of India please consider this because, as
far as I know, none of the companies, who have taken the coal mines on auction,

have started the mining process?
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Y dhm Mre: TR W), IRId § I I§ CCEC @l Tdf &I TS 7, 9T AR
feurcde @ 8 3R CCEC &I i Hifew B ®...

SHRI DIGVIJAYA SINGH: Then your answer to the question is wrong. I have

asked for a specific Co-ordination Committee.

2 9T MR § S99 R Al o7 @1 g, Wife STa™ P &1 9 8l gsel Wi H
forar & f& S Central Co-ordination-cum-Empowered Committee 2009 GECRIS
IR P faT UEcl DI last meeting 5 August Bl B §_F§ g, 39 Committee b
I S <9 A A Ufdefddiot €, S IR § FIaR ddi doldl X&dl 81 Siaf
TH DI B WG] BT FaTd 8, 89 S9d foI¢ TP Coal Project Monitoring Portal
IR B IO I9F forg fo5 MfEr fBfsira w1 # 21, &9 S9d! T monitoring
dT process electronic XM %, HFICX L7 gINT XdT HESGE Qc'de“l, fTFhT Bt HIg
Teg ARVl b 37Tl dlel Whel R AR UGN 8¥dh ¥ & dIh Ahe 3iR
TP AHIRAT & T ey FRaR Tdi e¥d ITd! B8l Bl Aied BT B
DI B &1 S I JFH1Y TS o bel § b AUl db Py GaHl Goll T8l 8,
I S SIS HRU A § 6 dled § $9 g9 @ B H gHsar g b o o
B BIc DI U1 H ITARNGTSI T8 B Fabel ol STal-Sfal TR BIC B Afhar &l
2, 981 IR o A5 e A1 81 <@l g1 Ul g1 STIEl €, S8l W) AR dis
I ARBR A T 90T Bl BH $HP oI AR S99 995 ¥ B

SHRI DIGVIJAYA SINGH: Sir, the hon. Minister has not answered my question.
3t 9 e it Big TS dIS I B

SHRI DIGVIJAYA SINGH: Can he please tell us whether on a single mine,

which has been auctioned, the mining process has started?

SHRI PIYUSH GOYAL: Sir, in a number of mines, the mining process has
started. I can give him all details about where all the mining work has started, and

where all, court cases have delayed the mines to be started.

SHRI PRAFUL PATEL.: Sir, the Minister has answered primarily about coal mines
because the focus of mining, in our country, is primarily on coal and to the second
extent, it would be on iron ore. But many minor minerals and other minerals do
not get discussed as much as it is necessary. In some States, Sir, the quantities of
certain minerals are less. Therefore, those States do not really bother about mining
or taking action for those deposits which are found there. And, as a consequence,
a national policy, if it is formulated, will help the exploration and exploitation of
those minerals which may not be viable in one State but as a national policy, they

could become more productive and more viable because the quantities would be more.



48 Oral Answers [RAJYA SABHA] to Questions

[Shri Praful Patel]

Therefore, the issue here, Sir, is only limited that while we do talk of coal, we have
the Mines and Minerals Act also, and many mines and minerals and other minerals
are covered under that. I would only like to ask the Minister: Is there any policy to
first measure the number of minerals and the quantity of minerals available in the
country, and to holistically put them under one basket to be able to commercially

exploit them and use them? This is one. Sir, secondly,...
MR. CHAIRMAN: One question.

SHRI PRAFUL PATEL: Sir, this is part of it. Sir, in Maharashtra — Mr. Gadkari
is also here; he knows it as we both are from the same area — Gadchiroli has a large
deposit of iron-ore. Sir, in Maharashtra, iron ore is not really considered a mineral
which is being exploited. Sir, such a large quantity of iron ore being there, and it
is not really being commercially exploited, can the hon. Minister tell us whether the
auctions have taken place or the process of exploiting that large quantity of iron-ore
in Gadchiroli is put to use that may benefit the State of Maharashtra or the region

around it in terms of setting up more iron ore-based plants?

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, as regards mapping of resources over
the years, we have found that not much mapping has been done. There are different
levels of exploration, i.e., G-4, G-3 and G-2. When I took charge, we realized that
over the years, in the last 60-65 years, not too much of the national resources have
yet been explored. In fact, out of an area of over 34,00,000 square kilometres, I
believe, barely 3,00,000 square kilometres have really been mapped. We are now
considering to take up the aero-mapping through the satellite technology, at least,
up to G-4 level, initially, of the entire nation's mineral resources, which will give
us some sense of what is available where. That will be a very preliminary sense,
but that will help us to almost map out. There are only two other countries in the
world, which have been able to prepare a holistic map of what minerals could be
available where in the country. We are hoping that India will be the third in the
world. After that, at the second stage, we will be expanding the auction process
for exploration of minerals. I very much value the suggestion of the hon. Member
of Parliament which he has given regarding taking certain minerals at the national

level, which would not be feasible at the localized level.

As regards Gadchiroli, Sir, Gadchiroli will also have to go through an auction
process, the mapping and the exploration of minerals. However, we must bear in

mind. ...(Interruptions)...

SHRI PRAFUL PATEL: Identify the minerals which are there. ...(Interruptions)...
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SHRI PIYUSH GOYAL: However, we must bear in mind that a lot of that area
is under forests; and, whenever we find that there is no forest interface, which could
affect mining activities, we will be taking up the auction process on a fast track basis.

it gREeT: A [Hafy S, SIS g WS B 1ge] 15l Bl gy, e
g1 F5 T a9 2012 H TR BT review B Y U 14 BrAE! T3 far o, Rrwast
FHleT B 3 A1 H BRI B, ofh 2012 & 916 9 HAC! P G el MY Tl 9
BRU R[Sl DI JHA Bl X861 8l H 31qP HA1EgH A ARG A1 Sl A ST A8 o
RIT ! TR ST Study Group I RIBIRT 39 &1 SHiIT ® IR R g WRBR
Pl SATEH AR Pl WS Holl B8 Bl 60 BIAa! FTRERT I W =GR F- 2T 27

3 IR MRe: HEIGd, AFHY 9ew | Jgec! b aR H fAAr ead B gl 4
St 51q HAT 9, Sllbel URAT H STUHT B, District minieral foundation T U T
Iae™ 9 ofdh] 3MY, R 3 e &1 30 Hidal Y41 fe T | 91 8, Silfd dldha
TRAT & STAWIC F A SF IR H W@HN AT qA SN AQ A, el ¥ oaw
H 95 WIS g3 B 39 A AFAM T 6 6000 HRIS BUY AT g I @l AR
ST ¥ SITQ, STal R @iTS &1 & Bidl gl 39 U9 9 didd YRAT STadHe &l
3R TITES Aol Th ThR A Sl 14 TR¥e idee! off, S99 30 U add 89
4.2 9T IMIee! automatically ¢ s Tl 31T g8 Jdee! 14 URI9Id A dedy 18.2
gfererd, % & STU 319 & TS Bl

#Y gRder: [y S, § See1 9 g 6 98 b9 9 gs 80
it g MIe: I8 12 SHaN, 2015 9 g8 B

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, Sir, happy to see
you here. I pray for your sound health. The area being a coal bearing area is called

the ecological imbalance area and the 1957 Act was useful to in-house internal mining
only. These are the days of opencast mining and in Telangana this is our experience
across Adilabad, Karimnagar, Warangal and Khammam districts. With the opencast
mining, there is a climatic crisis and the neighbourhood is in total ecological and
environmental imbalance. I would like to know whether you are thinking of providing
statutory provisions so as to protect the neighbourhood and the population from the
ecological imbalances that are caused by opencast mining.

SHRI PIYUSH GOYAL: Sir, there is no empirical evidence to suggest that
opencast mining if done properly necessarily impacts the ecological balance. However,
whatever are the requirements to ensure protection of the environment, they are
taken care of. Every mine goes through an audit to ensure that the environmental
requirements are fully adhered to. Taking your point forward, Sir, in India it is also
very important to keep the mining cost reasonable, particularly, in products like coal

which go into the power plant and result in power cost which the people of India



50 Oral Answers [RAJYA SABHA] to Questions

have to bear. We will also have to encourage opencast mining to keep the costs
low, ensure low cast and affordable power to the common man of this country,
but, at no point of time, will this Government or for that matter I can safely say
any Government in India ever compromise on the health, safety and environment

concerns of the people of India.
RO-RO service between Kolkata and Varanasi

*229. SHRI MAJEED MEMON: Will the Minister of SHIPPING be pleased

to state:

(a) whether Government has planned to use Kolkata-Varanasi stretch of river
Ganga for “roll-on and roll-off” (Ro-Ro) service to transport cars between these two

points, if so, when;
(b) whether a trial run has been made to this effect;

(¢) whether it is going to be a cheaper and non-polluting water way cargo

vessel transport when formally launched;

(d) whether, as a part of the plan, a multi-model terminal is proposed to be
constructed at Varanasi which may have road and rail connectivity and may also

help in reducing the road distance; and
(e) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI NITIN JAIRAM GADKARI) (a) to (e)
A Statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. A Memorandum of Understanding (MoU) has been signed
between the Inland Waterways Authority of India (IWAI) and M/s Maruti Suzuki
India Ltd. for transportation of cars on a pilot basis through inland waterways. Cars
are proposed to be transported from Varanasi to Kolkata on National Waterway-1 as
a pilot run which is scheduled to commence in August, 2016. The requirement of
logistic support for rolling in/out of cars from the vessels to shore and vice-versa

has been done in a trial run at Kolkata.

(c) Yes, Sir. Inland Water Transport (IWT) mode, is recognized as a cost effective,
fuel efficient, environment friendly and safe mode of transport especially for hazardous
goods and over dimensional cargo. As per a RITES report of 2014 on “Integrated
National Waterways Transportation Grid (INWTG)” the important benefits of IWT

mode compared to rail and road transportation are as under:
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Cost Saving

Mode Pre tax freight Post Service tax freight
(R per tonne Km.) ® per tonne Km.)

Railways 1.36 1.41

Highways 2.50 2.58

IWT 1.06 1.06

One litre of fuel moves, 24 tonne-km. on road, 95 tonne-km. on rail and 215
tonne-km. on IWT. Also, the cost of developing waterways is much lower than rail

and road.
Environmental Benefits
(1) Least fuel consumption per tonne-km.
(ii) Less CO, emission compared to other modes.
(iii)) Low land requirement.
(iv) Safe mode for hazardous and over dimensional cargo transportation.

The significant cost saving shows that the promotion of IWT would have positive

impact on the logistic cost.

(d) and (e) Phase-wise development of multimodal IWT terminal at Varanasi has
commenced. Offshore works in Phase-I of the multi-modal terminal at Varanasi are
being implemented while the technical design and terminal layout, in Engineering
Procurement Construction (EPC) mode, has been prepared with supporting cargo data,
market analysis and Environment Impact Assessment (EIA)/Social Impact Assessment
(SIA) studies. Acquisition of additional land measuring 27.754 hectares for Phase-II
activities is part of the plan and presently at an advanced stage. Rail connectivity
and alignment report for the connectivity from Jeonathpur railway station on the
mainline (New Delhi - Howrah, route) to Varanasi terminal is also being finalized

in consultation with North Central Railway.

SHRI MAJEED MEMON: Hon. Chairman, Sir, the Minister has said in the
written reply that Varanasi to Kolkata National Waterway is ready and is scheduled
to be commissioned in August, 2016. We are already in August, 2016 and I hope
the Minister will be able to tell this House on which day that particular thing is
going to happen. My supplementary question to you is..

MR. CHAIRMAN: I thought that was your supplementary question.
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SHRI MAJEED MEMON: Sir, I will just put my supplementary question. If
water transport is cost-effective, fuel efficient, environment-friendly, so why not in
other parts of India do we have immediate plans to have it and more particularly
in the city of Mumbai? Water transport and extension of sea link is the need of the

hour to decongest traffic in Mumbai. Is the Minister having any reply?
MR. CHAIRMAN: The question relates to Kolkata and Varanasi.
SHRI MAJEED MEMON: Sir, it relates to water-mode transport.

At FRA SRR Teddt: wufT wEigy, § 12 R BT aRORR S <@ § SR
g8l TR UBell gR &I fI®F BT inauguration BRTII SHH BAY Ugell gR A #ASMA
gola! $feAT fafice & A agreement AT 2, 3R Ugell R &1 AR Yol B
TSI IRTRAT I fThcTdhy DIl ST STD I8 STBT A1-5%€ db o S Bl
Al 9RT foaR 21 S gav1 R 8, 98 foRy w9 & degaee AfeRad &1 81 89 gM1
DI 12 T A w8 TG

AT e & BROT 899 111 RI¥ &1 dfex 991 § $hac fHar g1 SH | S I
giex 91 ¥, 98 1620 fholHex ofd1 81 398 Uid Al Alsd 89 &9 I8 &, RO-RO
services T T SITET WX 99 Y& € 3R 20 dTex Uiy 99 ¥@ Bl TR U oI |9t
@I f$ed Sy« &1 H 3mus! 9T gredl g 6 59 9l & S et 1 B, I
3T 81 32 € 3R I Sl 4,000 FIIS HT Uiolae 8, IE 2018 § T8l X1 BT

3T Ha$ &b R ¥ Sl P8l 8, 98 Aol Fel bl 8l AR oW ¥ s B Sl
Al we &, g8 750 fharfier @1 Al e 81 3 Jag b fhd S Pl golsi &
forg IRoR gidIE & R # HEl §1 H AMUB! I AR g b Sl Ag BT g9 T,
BH 98 W Ud Bg Al <fid 991 I8 €1 89 AfsdT & Ui &1 Sigh Wl 991 38 ©
3R TP B BT AT 341 f&ar A1 81 a8l Al /g BT gahT a1 b1 B Yo g3l
g1 981 I Sl Demalo road ®, 89 S WX U® elevated bridge 91 I8 &1 dlfe a8l
S @ e 81 gE $ Y HBRTE BT S Maritime Board 8, SUS |1 A&AN
BB W B AN B HR I Bl 8 T ugel 30 & R IR HRTIR W UN 1Y
J| BT AU TG W S0 & fIY 300 HRI§ $UY Y B Mumbai-Thane Waterways
develop &R & oY I8 S-S AR B oY, ITb! §A7 HoR AT 81 =5 & water
transport & Ty B9 G &1 YA &1 &9 R+l #89d &R I8 &, S9H oleal 9 off
RSiee 31T leI%Q, ST B environment WSWWW%, Fﬁiﬁ—gﬁlﬁﬂm
& g BIC T ST Bl T 15-20 ATl F Tl BT Tl M7 W Frg F &, F off

st 9ot A9A: Sea link & IR H gdT8UI

sft fAfed SRR™ et Fumfy J8iey, o9 § 78R | 99 o1, 99§ 39
e dioige 3% fdar on, «ife ot i g8 g 78l gor 81 dig ¥ ggd Uil 98 T
g, AfhT g1 QA1 1 © fF 6-8 WEN H g Y Bl S
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MR. CHAIRMAN: You have to ask your two questions.

SHRI MAJEED MEMON: Sir, the reply has not come. I am very keen about

the extension of sea link to decongest Mumbai traffic to Nariman Point.
MR. CHAIRMAN: Fair enough.

S1. e AR AT 9T Jgigy, § oud wiews ¥ A G2 qeled 9
T8 HEAT AR P IRIRA | BIABIAT & foIg MY S ST Y& IR IS 8, A
AT & A1 FESiar A HA1 §, 89 $HHT WA B §, AR I & [BIR aRIorT
H PR YTl B §U IS STHRT PIABIAT qb ST, T I F fHIR TgaT FH Tl
F S & TEd €, S uRdeT & RO, -l 99 SN 6 HRU, IS g8 d
B AT G g B AN DI, FHM Bl ST Y, A D! ASH-IIST et o,
TS I8 LT &1 ST 4, YA-Yform a9 S | I ISM-3IST TH Bl T8 &1 37
ARAT AP IISH-RIST I G 81 7Y 1 A9 B9 arai & S s fean 8, a4
HGSAT FATS P AN Bl ARETT o DI 1A DI & IT 81?2 R &1 Bl &, dl &I T8]
HI 7, AT 306 IR H qaN

Y fFfem SeRm TeHd: TG Gula wEiy, ot I o1 |fdw € g% T8
8S ©, Al B89 ITBT PV JHAM [BAT &, I8 Y B bl 87 Ul a1 Al FId
Ugal U8 &I H o &I IMaudhd g fb &9 armoRft & sfegar 9% 5 Arat § 1,620
foreirfier 3 #ieX &1 draft maintain &< dTel 81 3FR I8 3 WIS &I draft maintain BT
3R Ul SUS B, A1 S HGCll 37 dTell 31 § 8T AYD] BRI AT ATST g
f &1 T8 S multi modal hub §9T I8 €, ST aRTORA, S9H 211 BRIS BUY BT HMH
Y% B AT Bl §ART multi modal terminal ARSI § &, ST 534 RIS $UY &I & $H
WWWWﬁ@ﬁW%,Wé@?@W%IEﬂW, assured depth
performance T Sl B &, S 3 HICX &1 8, IAA AGIIRI Pl BIIGT BRI 3R I
H Ut 81 X2, o "ofadi del | SMu? v ST9 sHH Il S, o I S
water ports 99 I8 8, NIFH Uﬁ I W 9N ©, 399 9 multi modal terminal gfegar
d 7, B TI'lTrﬁ'ER' 3R PIHTS H % 3R 20 small terminals &, 20 floating jetties &,
S B SIS jetties BN, O AGIART A fd F e, 1ot A1a # S, ool
YHhSIT 3R ER GO ST

S1. e FAR AT IR, TART FaTel I8 A1 6 59 SR T ARl &
S-S @R BT SIQE, ST A1 g O, 9 39 A1 8] oA, O S gR | 3
FT [IET 82 519 YA I S, A GEE G 9 STl H g8 gul dredl § (5 gad
S HAR YU 81 X 8, MY Il ARET0 IR a1 212

#ft fAfe ST Tewd: w9l wRley, # W o) <A Aredr § o R agem
BT T §5 T8I 8 IBT §, SBT A1 BT 9T g5 -T6! & &7 &l Ig Sl STHN T ST &l
T, 399 3 HIcX & draft H special design 91 HX Fv= TATIT SITTIT AT & 9B
LNG TR I &1 faaR ®, d1fd pollution T &1 3R #oferil & fau fosdl yaR &1
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JHAH T Bl G 1 © [P STd SIE-SE water ports F, A1 $9P BRI 3fR
BOIRI AGIMN 3 G, F S9d1 A8l &I IR 9 3R SAHT ASTIR
el B9 T @1 721 a1 B 89 R diolaed 991 I2 8, 89 AN 40 diolaed
1 7 T, T B9 B T8 R WPARI & R # faar e g g9 fawer ©
SHBT SATEH I, Y ASTR BT AT B, Al BT ITeT g7, Sdb! YT

gt iR @ B JHar &l gl

HEISY, Uh I d1d I8 & fb S 8HR ST climate H problem 3Tl &, o
I9% oI Air Traffic Control System BT €, 99 & 899 HRIDHT A Bleqdl 06 UH
River Traffic Control System, S satellite-based %\, IAD! inaugurate X fear 81 g
319 HREDT ¥ AP AN USHT T AT, IFBT B W Y6 &1 gl 81 39 A8 3R
FO d1¢ 3 V& & U $B AR JHAM B alel & Al 39 TYART Bl I SUITH
R & I8 YdT Il S IR SHD] I8 ShIHeE ol S|

ORI, ARRATAT HIolde H &9 Qb AT 9918 3, 15-20 HYIAR §HS 8 BY ASTS
AR BUY gy B, N R BH 15 G SUY B Alede! Qil, Sy YR 37T
Bl gloR WNIg Wbl g8 ITb W & U ggd 3resl BNl &4 AN 9Y3IRI &
1B WS g 3R S9d! AGe $) 2 B §H HBCl BT SUTGA TG, TS dqru,
BRICT &1 B, BIg JHAM 6! 8Nl

sft 3T Seed): ST f6 |t ST € % shipping industry & Tl 50 ATt ®
I B ganm o, ol el Q1 ATdll # SHA SITGT HH B Y3 81 vl 21 AT
AT #3A St ¥ ud warel ® f6 RS W Multi-Modal terminals ST, RIT AR&GR A
U Pls WS HRAS © b 59 T AR terminals operational B STUI, dl S99 YR

WRGR BT T Tr qam?

2t IRk SIR™ Te&d: W), U8 980 He@yyl |aTd 2l g9 (g § Bl 31 g1y
eI <1 =AMET §, oI I8 91 W © B water transport ¥ I H U revolutionary
change MU, FTRT &H o0 99 oFN & FAN B8R 21 § UP! a1 AT
b EIERI H 47% goods and passenger traffic gl o) B %\f, HIRAT 3R U= H
43%-44% & IR P P AP < H, B S 3R TSI PI a5 A water front
¥, S9feTT a8l wWrifad wT & S logistic cost B, T8 8% I 12% 3Tl B, d8f AR
T H I8 DR 18% 3Nl 8, gafely Ffead ©u & 87 9! difed &) I8 Bl

STel 9 T B 91 8, 0 H 3 ST CARGO ST ¥8T ¥, S9H fly ash 10 ofd
T T 3R HIIA 15 g 4 gl § Aeq B faward o arsdr § 6 a8t wran
A fly ash STATSE B YRAUIC &1 &1 8, ST 31§ €4 fly ash &I cluster JIR &R
I} &, dIfh IAD! SISel 3R ISP HhiIc icd JIR BB ARl A8,
IGH value addition Bl BHRT AN & 2020 qP M I 200 ARG T B 8H AN
TaIIC B Fhil, VAT W g0 39 B Bl YW’ gs ol
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31y T H tourism & IR H ff 98T 3BT B 3T &1 Ud Heritage River Cruise
Co. &, fT9&P U seven-star vessels &1 I8 BIADI-GEIEIETE, BlcadT-qeI-8leal
IR Bfeqar-wram-sfeqar &) damsll &1 P& B B 2l 39 W AeNS! v Y 8l
P Bl

TUdh Vivada Inland Waterways Co. %’, ST five-star %, R E‘:I(?GQI-HCﬂI-SI?GHI GAl
Afqd Yo PR el 8, T B Sunderbans Waterways H Wl & HUAT BM BT
59 A1 89 Sieg 81 Y% @R B ol

Assam Bengal Navigation Co. 0 RES) BN O & %, S four-star &1 I8 UeHI-
IRIVRT-9eAT 3R Sunderbans Waterways H &M Y@ &R dTell 2l B9 S B
B UMARd PR B &, Nad fo7y 89 S7d s RReH a1 SifeRS! FelliR &
fear 81 39% Y-y B! -Rr 7gg @ ft a8l 7, 89 99 UBR B
clearances S& T I8 %, GIED passenger and goods, T & HW BRI waterways
traffic 3G 3T AR < # I8 Hdd 3.6% ©, Sl AT H 47% B, oAl g
fearg & % 519 2018 @H BN, 79 TP &9 BH A BH 7% P HUR Ugd b 8,
T 89X U7 water transport &I geTdT eI

DR. PRABHAKAR KORE: Sir, since Independence, I think, this is a revolutionary

development, as far as water transport is concerned.

My question is this. Most of the Ministries talk only about the Ganges. There
is the longest river of the Southern India, that is, the Krishna. This River covers
three States — Maharashtra, Karnataka and Andhra Pradesh. Do you have any plan

to start water transport on this River also?

#t A SRR™ e W), el gl ¥ R 111 Raw @ srgefa & TS
2, STH $wN R4 A1 il 81 991 I8 9ard gy RN 81 R8Tl § & eight National
Waterways % DPR Documents 11? 8l ﬂ? gl Feasibility and DPR H 46 waterways
under preparation gl Hydrographic survey and pre-feasibility studies have been

undertaken for 52 waterways.

STEl TP PN Al Bl &1 &, G391 el ol fb AT agd Sed] B 39 BME DI
Y PR UTG, Riifh $9h Y &4 U B AMeIHaT 2 AR BART Folc hadl 1800
PRIS BT BT Bl AW 8 8 Ui H subsidiary companies T SASI &R I8 8, dlfd
GIE BT ST 6000 BRI TUY BT Uifhe ¥, 98 3R I ART SfeR H turnover ¥, S8 TR
Y 3T T U9 9 URIerd &1 g% ¥ 50,000 BRIS SIaR BT doll of Ahd &l IIH
A BTs-fs "ied dIR fHar 1 emsT & #9 Buckingham Canal & foIv Ua grs5-3fts
Annuity Model TR ®Re, ITH! 3R B & IR F ey v g

AEIGY, B9 Sieg ©f PN dF Al Uga B BIRME N1, offdh sad ol At
é‘\ﬁ%ﬁ"ﬂ, Wwﬁwwwglmmmsuccess storyffconvert
feat €1 39 99 W N 89 B B a1l B
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IO # gfga wud GaA og gHed

*230. sft ARTVT AT GEIRAT: 7 gAtEaRvn, 99 SR Soarg gRad WA I
JAM B HUT BT e

(@) TORY WRER 7 IE:H19 My A3 et b= IR Fg IRER Bl
9T © 3R qodadt RT 7 T;

(@) R IT WHR gRT Ao T 99 IR Wied 8 1 € iR afg &, O 3
H9 WPpd gU © IR Il 721, a1 I 5w ag &1 Wigpd 81 S &R

() T Whd TRl B IR 97 ARHR B Ul FHeal 4 T8 ¥ AR afg
81, @1 I AR B Ib SUTES HRAT &1 SITHT?

TafeRe, g9 3R Searg gRadq dErerd & wea w3 ¢t e weE g @) (@)
A (M) U fAaRor |91 ged 9R X9 {7 wa gl

fagvor

@) ¥ (1) oA IRHR - AT Iiedra e =1 & wia1 & forg fo<ia
HEIIAT A Hael 10 (S9) IR<d 4ol & F79 9 A 9T qaiaRvl, a9 3R Siedry
IRadT F3TeI BT 3R GId Udd I8 G Dbl Uol T B $97 URATdl BT &ART
fqa=or | & /= 2

faeeor
[l FETIAT 8 XTSI WRBIN §RT 4l Y Feial &l &IRT

. SEEIRCESIE]
AT T B
1 2 3 4

1. |re 9 e W gIERl, 99 SR gRASHT JgAIfed B gal B 3iR
(AL e v, 12 Sdarg aReds QAP 23.03.2010 DI RTSTRRATT 1Y

fafos  dler  wfifes #=merg Tguul fRIAV 9IS Bl 4113 ARG
(VHUash, #Hifsar s, S DI Ugell fbed SIRT &R <F
qreft TS B

2. WM e v, 12 TR, o9 iR aRESH rgEifed B gal § &R
TAUES], gAaT jTe, Ulell Serarg URacT  fasie 23.03.2010 BT TSR 15
AT Tguu R 9IS B 41.13 ARG

®UY Bl ygell fhw SR PR

TS ¥
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1 2 3 4
3. Wisdmdt fars, o TAfeRT, a9 3R qUl Il UK F By S P
TUerS!, fFaTe], iddR Siearyg uRadd SHRY YR DI ORAT I3
AT wguul FRiE 9IS @l dier faa
T B
4. e A=, 6, UEll H T HAGH gRATST SgAIRd 81 gl § 3iR
Y 9 g8 b A1 12 fai 19.10.2015 @I 7.50 BRIS
TUES] & digel @1 JUY Pl Ugell fhwd WY wWerd
SEELE] TSl @b (AU & gDl
BT H R &Y & TS B
5. 9K # Y ST d8d 99 HATY IRATSTT AT B Bl § 3R
P WY 18 GHUAS! b eIl 24.08.2015 ®I 8.63 BRIS
A &1 STIH BT P Ugel foed AT WA
IS @dhd (TEdED) b SR
IHEE H SN R T T8 B
6. S H Y sd d8[d I HAT IRATSTT AT B bl § 3R
P WA 2.5 TATAS! b e 19.10.2015 BT 1.64 RIS
A, b1 ST ST B Ugell fhed Y WA
qUS @bl (YHUEl) b DI
IHIST H SIRT PR <l 78 B
7. WTR A YA SI GEME & qH  HATA IRITST AT 81 gl 8 3fR
1Y 12.3 TAUAS! BT AT &1 11.03.2016 T 10.00 RIS
Frsrdt ST P Ugell fhed YT WA
qis &lbel (Tl P g
BT H ORI PR <l 7S B
8. e AW 5, Ul H T HAY whiH & feenfcel & e §
Y Td FEd B A1 12 g HATI Dl g gRITTT
TAYTS! & St &1 RUIE (@MleR) uegd 78l 3T 51
SEDE|
9. TR H Y &9 981G HAY whiq & feenfcel & e §

10.

P AT 12 THUAS! Bl
T Wserdt

TRTOE THRICIS UTdh
H I T9 981 $ A
A @ ewar B
J3THY 3.1 UHUAS! ¥ 8

THUTS! HRAT

TH HATT DI SRR I e
DI TS |

TH HATTY

W@ & feenfcel & srgure §
T HATHT DI SRR UG e
DS |
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Approval for effluent treatment plants in Rajasthan

+¥230. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of
ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state:

(a) the number and the details of proposals for effluent treatment plants sent
by the Rajasthan Government to the Central Government;

(b) whether all the proposals sent by the State-Government have been approved
and if so, the date of their approvals and if not, by when they would be approved,
and

(c) whether the amount for approved proposals has been disbursed to the State
Government and if not, by when the amount would be provided?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (¢) A Statement
is laid on the Table of the House.

Statement

(a) to (c¢) Government of Rajasthan has sent 10 (ten) proposals for financial
assistance for setting up of Common Effluent Treatment Plants, three to Ministry
of Environment, Forest and Climate Change and seven to the Ministry of Textiles.
Details of proposals are given in the Statement.

Statement

Details of proposals sent by Government of Rajasthan

for financial assistance

SI. Project Ministry to Status

No. which submitted

1 2 3 4

1. Common Effluent Ministry of Project approved and first
Treatment Plant (CETP) Environment, installment of I 41.13 lakh released
UNIT V, 12 Million Litre Forest and to Rajasthan State Pollution
per Day (MLD), Mandia Climate Change Control Board on 23.03.2010.
Road, Pali (MoEF&CC)

2. CETP UNIT VI, 12 MLD MOoEF&CC Project approved and first
Punayta Road, Pali installment of ¥ 41.13 lakh released

to Rajasthan State Pollution
Control Board on 23.03.2010.

+ Original notice of the question was received in Hindi.
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1 2 3 4
3. CETP Bhiwadi, 9 MLD, MoEF&CC Proposal has been returned to
Bhiwadi, Alwar Rajasthan State Pollution Control
Board due to the non submission
of complete information.
4. Upgradation of 12 MLD Ministry of Project approved and first
CETP with Zero Liquid Textiles (MoT) installment of X 7.50 crore released
Discharge (ZLD) at Unit directly to the escrow account of
No. 6, Pali the Special Purpose Vehicle (SPV)
of the project on 19.10.2015.
5. Upgradation of 18 MLD MoT Project approved and first
CETP with ZLD at installment of I 8.63 crore
Balotra released directly to the escrow
account of the SPV of the project
on 24.08.2015.
6. Upgradation of 2.5 MLD MoT Project approved and first
CETP with ZLD, Jasol, installment of I 1.64 crore
released directly to the escrow
account of the SPV of the project
on 19.10.2015.
7. New 12.3 MLD CETP MoT Project approved and first
with ZLD at Sanganer installment of ¥ 10.00 crore
released directly to the escrow
account of the SPV of the project
on 11.03.2016.
8. Upgradation of 12 MLD MoT Detailed Project Report (DPR)
CETP with ZLD at Unit complying with scheme guidelines
No 5, Pali not submitted to MoT.
9. New 12 MLD CETP with MoT DPR complying with scheme
ZLD, Balotra guidelines not submitted to MoT.
10. Capacity enhancement MoT DPR complying with scheme

of CETP from 3.1 to
8 MLD with ZLD
Nextgen Textile Park

at

guidelines not submitted to MoT.

Y ARTIO AT G=RAT: I A9 #eled, IHHIT 931 9819y 7 31 SdTe

H I8 AT © P IO AR b gRT dfedd Med W dH F g $od 10
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TRATG Ul gY, foH ¥ | I 99 JATd Bl R i IR 9aiaRvn, 99 MR
STrdy] gREcs HATeI Bl Wol |

gfeRe], g9 3R STefarg URad #FAed & S O g g, MUY I 4§ &
TR WP B B a1d fordl 7, W # I8 ol foran § % Qe 23.03.2010 @1 59
srgFIfed aRarSHR & forg 41.13 o S04 &t Tgel fhed SR g8 2

qeiqd, § fMUd HIegH A HA HEled W Sl 9 {6 e ay e A 9 W
i FHIE I ST & geard W had A5 Uh [hed Widhd gs, RaH a3 41.13
g PYY B SR f$Y Y, $HG T BRU &2 SN gRASHRRA H 39d [ oo
fperl RIRT T g8 & 3R U8 B Ha Ib YUl &1 Sg?

2 A AHa q: AEE 9T FEISY, WEEHRE Ged F Sl 9 Y9l g,
I9d 3iex ST gTelt dToll Hivide &, SAD! Uh UfhdT &1 519 db technical 31X financial
appraisalﬂﬁﬁ‘ﬂ,ﬁ%ﬁﬁﬁﬁmm%,mﬁﬁﬁﬁmmﬁﬂg
, S1§ b IHPI utilization certificate &l MY, TG qb AN fbed &l &1 ST Aepell
g1 9 I8 public fund B, ST 89 SU T & 78l < Hhd o

STEl T JATS ER [aTel Bl d1d 8, SHH matching grant & 3 25% T
MY ARGR B T S1 BIAT 2, SAIAY 84 S9! |l GFRRET BT g, Hifd
S 50:25:25 T YLAT B FEW g1 41 I8 & fb S utilization certificate ¥, 98 &H
W T W W T gan w1 fo a7 g8 Wi 81 WY, S9e IR T arel @
NINREEIE RS

# ARV AT GoRAT: AR, AT ORI U 8, 399 A U U 9, Sl a™
HATer A Hafed 91§ H3 Sft 1 gwgarg <A1 Are 6 Su ST, 2015 W W)
ATE, 2016 & 49 H, ORYM ARGR & A H I IR IR Wihd R g T
W9 ¥ TR Wi 8 T, o) g dR w6 ve g ¥ e, afes # w5
AEIGd W g8 A1 A b IoRA & oY wHen: ool fhai-faae i & gxera
wWipd gU 87

2 Jife A €9 JEIey, § A G Bl g1 AR b a9 gy Sl A
golaey 8, STdT Hdy qafarul, 99 3R Sefarg e daTed | T8 7, A ueiaed
I BT I G 2, iU s I99 d IR 519 99 @471 8 § gl Bl

M I[M ARTO FSI: WU B, I8 S R URF 8, I8 RIORA $ Uledl,
TSl ok SgqR | |dfRd 21 39 Il R $Us & Hel 8 IR dusi @ el 4
SiI INERE 9T Fdadt 7, SN BIedeRi $I 9gd e JHAr gl §l uTell H
IS g AR BRI dE] STHIE WR9 81 TS 8, ¥ ddbsl ™1 I 959 T8l
PR IB] §l 981 §a S8 W Tded AR Plell FEl 5 T8 &, O Ble-Ble Us-d1g
3R B N A8 | T Bl MY &, A B W oR 8l W
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TEIed, fF I' wiaRy ¥ W v ©, § 45 qeled 9§ g8 S =9 $
FIT AR, g 3R Ferarg URac FATTd I STHIM Bl & PRI S — SEgR
A HUel el &l RIS Sd Mderd §, S oot 3R SIeR) el # S 81 urel!
A Sl Freear g, 98 dist T8l H S g1 981 39 MRS gl 3 aoE 4 @ b
R FU T B MY Tl R 9 A RIGRI $ (@ g oft, 98 R o T8
RG]

FAT HA AEIGT Fd HRAT DR I PIRABRI Dl ARBR A G3TaoT faetardii? a1
MY HATTT &b §RT SABI STHIF BT Sl BT BT Dls YA fHIT T2

it sifvrer e ga: WUy ST, AT e ©f 98 S AT 8, 98 el ShiE
Q@WWW%%I Textile IndustryEF[Trﬁdischarge %,E!—S’highly concentrated
dyes chemicals 3R 3= ISl ¥ HRT G BIT B, olfh zero discharge & HUR ST &
IO BHY I8 BBl fh 89 SHPT Tic HII, 3917 S ST od &1 THT P A1 891
<9l & g9IRI Udhe YA T Had IS gs, 7 bad Hail, aaredi AR IRAA B
U RIS §AT, dicth RTORAT Bl a8 YA, S 4 98 3ree o 3R gl fUod &9
TR ATl & Wil 81 Y2 of, 3rd a8t Wil d_1 9Wa 78l g1 39 a7d ) AR e
IR o <& ¥ 3R T W sl @ o <8 § 5 B 9 & Saaersd @ a1 s9
THR B Bl 980 SIIGT YIRS I dTell §S%1 81, I8 SIRI (ST ) g1 A1y
HRA & e facwl # el SRy fewarst o BRafadt 7, FAfeaa € S9a1 ot @i
% forg, a &1 fOIed o= & forg, Afeal & R e & v s9 UeR &1 Th A1
YT g, dIf ST Ht 319+l SITE 991 X2 3R gafaRor &1 ) ARevr giar =)

24-Hour electricity to all households
*231. SHRI DEREK O’ BRIEN: Will the Minister of POWER be pleased to state:

(a) the number and proportion of households, rural and urban, that have a

working electricity connection since 2013, State-wise and year-wise;

(b) the number and proportion of these households that have 24-hour supply of

electricity; and

(c) the details of steps taken by Government to provide 24-hour electricity to
all households?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) As per Census 2011, out of total 16,78,26,730 number of households
in rural areas of the country, 9,28,08,038 (55.30%) number of households were using
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electricity as main source of lighting. Similarly, out of total 7,88,65,937 number of
households in urban areas of the country, 7,30,89,256 (92.67%) number of households
were using electricity as main source of lighting. State-wise details of rural and urban

area households are given in Statement-I (See below).

24-hours power supply to the consumers is the responsibility of the respective
State Government/State Power Utilities. Union Government supports the effort of
State Government in providing electricity access and infrastructure by providing fund
under various schemes. Recently, Government of India has taken a joint initiative with

State Governments to provide 24x7 ‘Power for All’ by 2022 in a phased manner.
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SHRI DEREK O’ BRIEN: Sir, my first supplementary is this. Tripura, Odisha
and Manipur are going to be power surplus in 2016-17. It is very good. But the
electrified rural households in those three States are somewhere between 22 and 50
per cent, whereas, in Bengal, where we became power surplus two-three years ago,

our reach, Sir, is around 93-94 per cent plus.

Sir, my question to the Minister is, what steps are being taken to assess the
real demand in these rural households? And how much is this demand? So, how
does he plan to meet this demand? Is there any plan for the assessment of the true

demand in these rural households?

SHRI PIYUSH GOYAL: Hon. Chairman, Sir, in fact, this was a question that
grappled me the first day itself when I took charge of this Department. When I
was taking a review, the Central Electricity Authority officials gave me a figure that
the country’s power shortage is so much per cent.; the peak energy shortage is so
much. And, when I asked the question whether anybody would believe these figures,
nobody in the room was willing to confirm that ‘Yes, these figures reflect the true
reality in the country’. But the fact is that we have to depend on the States. It is
the States which assess what is the number of households which still have to have
electricity, what is the amount of electricity generated out of diesel generator sets,
and we continue, as of now, to largely depend on the States to provide us the
necessary data. So, in that sense, being able to hazard a guess of what is the true

demand of the nation as such, today will not be a possibility.

However, what this Government has decided, Sir, are two things. One, we are
going to put feeder metres in every feeder in the entire country so that not a single
feeder will remain, which data will not be captured through a smart metre, coming
to a central data base, and, from that, we will be able to know how many hours of
supply are given out to every consumer in each feeder, and, from there, a computer
module can be made to really assess what is the demand of power and how much

is actually being met.

Having said that, Sir, I would say, the country today has sufficient capacity.
So, even if the power demand was to increase by 50 per cent, maybe, in the next
two-three years, as soon as possible, based on its existing capacity, based on the
capacities which are in the pipeline which we are going to fast-track and complete
in the near future, based on the huge thrust we are giving to renewal energy by
which we are going to expand five-fold from what it was in 2014 up to 1,75,000
MW and based on the new UMPPs and large projects that several States are also

initiating, we are very confident that for the next five, seven or even ten years, we
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have covered the country well and its potential demand well so that there will never

be a shortage in this country.

SHRI DEREK O’ BRIEN: Sir, five years, seven years, ten years! Anyway. |

won’t go into the details of that.

But, Sir, since the Minister mentioned the States — and I take it in the spirit
where the States have a responsibility for the last mile especially — in the reverse
way that leads to my second supplementary. There are States, like in my State in
West Bengal where we have actually transferred surplus power to neighbouring
countries and to neighbouring States. We have done it as a State. My question to
the Minister is: Is there a plan or does he have a concept for States like mine
who are doing this, who are transferring power to other States or to neighbouring
countries to supplement this effort with money from the Centre or other support

from the Central Government?

SHRI PIYUSH GOYAL: Sir, I think it is not so much a question of money as it
is a question of creating an enabling framework. We have taken two major initiatives
that would gladden the various States which have a surplus. For those which are at
the borders and from where we can transmit power to the neighbouring countries, we
have a SAARC Framework in which all the neighbouring countries bordering India
are working together. We have MoUs with different countries, where we have Joint
Working Groups that determine which are the countries to which we could export
power. There are certain neighbours who are power-deficit. We are working with
them to create a transmission grid, so that we can evacuate power and that would
obviously give an opportunity to border States such as West Bengal. Obviously, it is
a two-way traffic. In fact, there are certain countries with which we have created a
transmission infrastructure up to the Indian border, but the other side has not created
the infrastructure and we have landed up in a situation where we have invested the
money but with no utilization of those assets. So, it is a framework which keeps
determining the demand-supply and we keep encouraging neighbouring countries,
because we believe India is in a position to help all the neighbouring countries to
also meet their power demand. Talking about things within the country, Sir, we have
done two things: One, we have allowed States which have surplus power to be able
to offer it on the power exchange and sell their power to those States which have a
shortage for which the thrust on transmission infrastructure by this Government has
been very, very focussed. In fact, today, we have a one nation-one grid system and
we are very fast moving towards one price on the power exchange. So, I would
urge Members to go to the Vidhyut Pravah Mobile App., at any point of time, which

would show you the price. These prices today are one rupee, one-and-a-half rupee,
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two rupees, at which thousands of megawatts of power is available for any State

in the country, which desires to buy it.

PROF. JOGEN CHOWDHURY: Sir, I have a question to the hon. Minister.
During the stormy season, the open wiring gets torn, particularly in the villages,
and there is no electricity for hours. Secondly, in many areas, people take illegal
connections out of the open wirings, which cause a great loss to the Government.
Hence, my question to the hon. Minister is whether the Government has any plans
of having an underground wiring system in the near future, particularly in such

areas, to avoid all such problems.

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, open wiring is a reality. In fact,
most parts of the world continue to have open wiring. In India too, we have this
infrastructure created over several decades and to be able to convert all of this,
particularly going right up to the villages, would probably involve lakhs of crores of
rupees, which I do not think any of the State Governments will be in a position to
finance. However, we are trying to encourage, at least, in those areas where there is
a dense population, moving towards underground wiring. Recently, under the Integrated
Power Development Scheme, we have sanctioned several places for converting
them into the system of underground wiring, to supplement the efforts of the State
Government. As regards power theft, Sir, in the new Deen Dayal Upadhyay Gram
Jyoti Yojana and the IPDS, we are trying to encourage State Governments to go in
more for aerial-bunched cables or better technology cables where it is not possible

to do the hooking up of the wires, by the katiyabaaz that we often talk about.

SHRI TAPAN KUMAR SEN: Sir, there is very limited time and so, I would

put a very quick question. If you can’t answer that, please send me the reply.

Number one, as per the figures given by you, more than 45 per cent rural
households are yet to get an electricity connection, not because they don’t demand
electricity, but because either the infrastructure did not reach there or they cannot
afford the present prices. This is also creating a problem for the power generators.
Their capacity-utilization is becoming a problem. And it is also affecting their
economics. You may also know that the power sector is a very big contributor to the
Non-Performing Assets of the banks. How are you going to address these problems?

I think all the three issues need to be addressed squarely.

SHRI PIYUSH GOYAL: Sir, as far as rural households are concerned, the creation
of infrastructure for providing power to the rural households is the responsibility
of State Governments. The Central Government supplements that effort through the

Deendayal Upadhyaya Gram Jyoti Yojana. We are confident that by 2019, in the
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entire nation, every home will have an electric connection, or, at least, the ability
to take an electric connection if they so want. The problems of generators are being
resolved. In fact, the NPA problems are much less today than what they were earlier.
Problems in projects are getting resolved. I assure the Member that with the growing
demand of power, with economic growth having taken a huge boost in the last two

years, I quite confident that power generation will also increase.

MR. CHAIRMAN: Question Hour is over. The House is adjourned till 2.00 p.m.

WRITTEN ANSWERS TO STARRED QUESTIONS
Compensation to coal companies

*232. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of COAL be

pleased to state:

(a) whether Government has released compensation to the companies, whose coal

allocations were cancelled by the Supreme Court;
(b) if so, the details thereof; and
(c) the details of compensation paid, company-wise?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (c) As per the provisions of the Coal Mines (Special Provisions)
Act, 2015 and Rules made thereunder compensation for Land and Mine Infrastructure
in respect of Schedule-I Coal Mines can be disbursed to the Prior Allottees only
after issuance of Vesting/Allotment Order to the Successful Bidders/Allottees. Out of
204 coal mines cancelled by the Hon’ble Supreme Court, Vesting/Allotment Order
has been issued in respect of 71 coal mines so far. The compensation for Land and
Mine Infrastructure in respect of these coal mines, wherever applicable, has been
received from the Successful Bidders/Allottees as a part of Fixed Amount payable.
The process of settlement of claims as per Section 9 of the Act was initiated with
respect to these coal mines. However, several Prior Allottees had filed Writ Pettitions
before High Courts challenging, infer-alia, the provisions of the Act and methodology
for calculation of the compensation. In some of these cases, High Courts had granted
stay on settlement of claims. As such, the compensation could not be disbursed to

the Prior Allottees in view of High Courts Orders.

The stay orders passed by Hon’ble High Courts in some of the above cases have
been vacated between the period November’ 2015 to April’ 2016 and thus the process

of settlement of claims of Secured Creditors, Central Government, State Government,
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Local Government Authorities, wherever applicable, as per Section 9 of the Act has

been re-initiated in such cases.

Also, in cases where the Successful Bidder/Allottee is the Prior Allottee of any
of the Schedule-I coal mines, compensation payable to Prior Allottees has been set
off/adjusted against the auction sum or the allotment sum payable by such successful
bidder or allottee, as the case may be, for any of the Schedule I Coal Mines under
Section 16(3) of the Coal Mines (Special Provisions) Act, 2015 on submission of a

requisite affidavit.

The company-wise details of compensation for Land and Mine Infrastrucutre
released/setoff/adjusted with the prior allottees has been given in the Statement-I
(See below).

Further, an amount of ¥ 6,77,68,34,011/- has been transferred to the Commissioner
of Payments vide order dated 24.05.2016 [given in the Statement-II (See below).] for
disbursal to Prior Allottees towards cost for Geological Report and cost of consents

which was collected from the Successful Bidders/Allottees as a part of Fixed Amount.
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To,

Statement-I11

BY FAX/SPEED POST/Website of Ministry of Coal
F.No. 110/13/2015/NA
Government of India
Ministry of Coal
Office of Nominated Authority

World Trade Tower, New Delhi
Dated: the 24th May, 2016

The Pay and Accounts Officer,

PAO, Ministry of Coal,

Trikoot II, Bhikaji Camma Place,

R.K. Puram,

New Delhi-110066.

Subject: Transfer of compensation towards cost for Geological Reports and

Consents to the Commissioner of Payment for further disbursal to

the prior allottees.

Sir/Madam,

1.

I am directed to convey the sanction of the President to the transfer of a
sum of ¥ 677,68,34,011/- (Rupees Six hundred Seventy Seven crore Sixty
Eight lakh Thirty Four thousand Eleven only) to the Coal Controller’s
Organisation for disbursement to the single prior allottees under the provisions
of the Coal Mines (Special Provisions) Act, 2015 by the Coal Controller
in his capacity as ‘Commissioner of Payments’ towards cost for Geological
Reports [¥ 226,03,90,734/- (Rupees Two hundred Twenty Six crore Three
lakh Ninety thousand Seven hundred Thirty Four only)] and cost of consents
[X 451,64,43,277/- (Rupees Four hundred Fifty One crore Sixty Four lakh
Forty Three thousand Two hundred Seventy Seven only)]. It is stated that
the above mentioned amount is a part of fixed amount deposited by the
Successful Bidders/Allottees of coal mines, details of which are annexed as

Annexure-I.

The aforesaid amount may be transferred through RTGS to the account of
Coal Controller, Coal Controller’s Organisation who has been appointed as
‘Commissioner of Payments’ under the provisions of Section 15 (1) of the

Coal Mines (Special Provisions) Act, 2015 for the purpose of the said Act
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vide Ministry of Coal’s Order No. 22/2/2014-ASO dated 15th July, 2015

(copy enclosed as Annexure-II).
The expenditure on this account is debitable to the Head 8443.00.117.03.04.00.

This issues with the approval of Integrated Finance Division, Ministry of
Coal vide note dated 18.05.2016.

Encl: as above.

Yours faithfully,

(Vivek Bharadwaj)
Joint Secretary to the Government of India/Nominated Authority

Copy to:

1.

wo ok wn

The Coal Controller in the capacity as Commissioner of Payments, Coal
Controller Organisation, No. 1 Council House Street, Kolkata-700001-for
further disbursement under the provisions of the Coal Mines (Special
Provisions) Act, 2015 to the prior allocattees as per Annexure-I within ten
days of the transfer of above amount from PAO. It may be ensured that
Payment is made to the prior allottee company as given in Schedule I of
the said Act. In this regard, an Affidavit was called for from the Prior
Allocattees vide this office’s letter No. 110/13/2015/NA (Part) dated 06.05.2016
(Annexure-III). The Affidavits in original received from the allottees (details

at Annexure-IV) are enclosed herewith.
US (IFD), Ministry of Coal.

US (CA-III), Ministry of Coal.

DDO, Nominated Authority.

The prior allottees of coal mines mentioned in Annexure- I under the Coal
Mines (Special Provisions) Act, 2015.

TD, NIC: for uploading on the Website of Ministry of Coal.
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*233. SHRIMATI RENUKA CHOWDHURY: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether Government has prepared any roadmap to complete pending irrigation

projects;

(b) if so, the details thereof, along with the names of irrigation projects identified

for the purpose, State-wise;

(c) the details of pending irrigation projects to be taken up under AIBP and
PMKSY during the current year; and

(d) the steps taken by Government for time bound execution of identified projects?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) to (d) Water Resources
Project are planned, funded, executed and maintained by the State Governments
themselves as per their own resources and priority. In order to supplement the
efforts of the State Governments, Ministry of Water Resources, River Development
and Ganga Rejuvenation (MoWR, RD and GR) provides financial assistance to State
Governments to encourage sustainable development and efficient management of water
resources through Accelerated Irrigation Benefits Programme (AIBP) under Pradhan
Mantri Krishi Sinchayee Yojana (PMKSY).

Ninety Nine (99) projects (including phases) have been identified in consultation
with States, to be completed in phases by Dec., 2019, details of these projects are
given given in the Statement (See below). Out of these 99 projects, 23 projects are
targeted for completion in FY 2016-17, 31 projects by 2017-18 and 45 projects by
Dec., 2019.

Decision has been taken to provide the requisite funds for these projects through
NABARD so as to complete them in time bound manner. Further, online monitoring
as well as physical monitoring at various levels including third party monitoring is

envisaged for ensuring their completion as planned.
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Statement

Details of 99 priority projects

Sl.  Project Name Balance Project Targeted
No. cost*® Completion Irrigation
® in crore) Target Potential
as on (Month/Year) (Th. Ha.)
01.04.16
1 2 3 4 5

Andhra Pradesh

1. Gundlakamma 87.50 2017 32.40

2. Tadipudi LIS 91.22 2017 83.61

3. Thotapally 152.47 2017 48.56

4. Tarakaram Teerta Sagaram 285.69 2017 10.00

5. Musurumilli 33.86 2017 9.16

6. Pushkara LIS 84.79 2017 71.18

7.  Yerracalva 27.54 2017 6.96

8. Maddigedda (Completed) 1.96 2017 1.42
Assam

9.  Dhansiri 152.09 March, 17 86.37

10. Champamati 122.61 March, 17 25.00

11. Borolia 72.64 Dec., 2019 13.56
Bihar

12.  Durgawati 46.76 2018 23.59

13.  Punpun 269.32 2018 13.68
Chhattisgarh

14. Maniyari Tank 96.04 March, 19 14.52

15. Kelo 187.49 2018 22.81

16. Kharung 241.08 March, 19 10.30
Goa

17. Tillari 8.69 2018 14.52
Gujarat

18. Sardar Sarovar 1385.11 2018 1792.00
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1 2 3 4 5
Jammu and Kashmir
19. Tral Lift 70.81 March, 17 6.00
20. Prakachik Khows Canal 18.10 March, 17 2.26
21. Restoration and Mod. of Main 27.16 March, 17 50.75
Ravi Canal
22. Rajpora Lift 0.91 2018 243
Jharkhand
23. Subernarekha Multipurpose 2478.74 March, 19 236.85
Karnataka
24. Upper Tunga Irrigation Project 539.64 March, 17 80.49
25.  Sri Rameswar Irrigation 86.54 March, 17 13.80
26. Karanja 64.51 2018 29.23
27. Bhima LIS 173.12 2018 24.29
28. NLBC System Project (New) 1350.84 2018 105.00
Kerala
29. Karapuzha 55.96 2018 7.36
30. Muvattupuzha 12.56 2018 30.72
Madhya Pradesh
31. Sindh Project Phase-II 331.12 March, 17 162.10
32. Indira Sagar Project Canal Phase-I 91.53 March, 17 62.20
and II (km. 0 to km. 142)
Indira Sagar Project Canal 306.49 March, 17 20.70
Phase-IIT (km. 143 to km. 206)
Omkareshwar Project Canal 367.41 March, 17 54.63
Phase-IV (OSP lift)
Bargi Diversion Project Phase-I 31.94 March, 17 21.19
(km. 16 to km. 63)
33. Mahi Project 360.87 2017 33.75
34. Barriyarpur LBC 271.30 2017 43.85
35. Bansagar Unit 2 224723 2017 154.54
36. Mahan Project 122.82 2017 19.74
37. Pench Project 1500.34 2017 28.27
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1 2 3 4 5
38. Sagad Project 142.64 2017 17.06
39. Singhpur Project 111.18 2017 10.20
40. Sanjay Sagar (Bah) Project 178.60 2017 17.81
41. Mahuar Project 70.93 2017 13.78
42. Indira Sagar Project Canal 362.77 2017 19.60

Phase-IV (km. 206 to km. 243)
Indira Sagar Project Canal 286.44 2017 33.14
Phase-V (Khargone Lift)
Omkareshwar Project Canal 126.86 2017 19.58
Phase-II (RBC km. 9.70 to
km. 65.50)
43. Omkareshwar Project Canal 68.25 2017 48.59
Phase-III (RBC km. 65.50 to
km. 142)
Bargi Diversion Project Phase-11 36.06 2017 31.90
(km. 63 to km. 104)
44. Bargi Diversion Project Phase-III 1060.17 2018 26.00
(km. 104 to km. 154)
Bargi Diversion Project Phase-IV 429.77 2018 34.00
(km. 154 to km. 197)
Maharashtra
45. Waghur 494.06 March, 17 38.57
46. Bawanthadi (IS) 130.71 March, 17 27.71
47. Lower Dudhna 521.92 March, 17 44.48
48. Tillari 311.46 March, 17 6.57
49. Lower Wardha 590.84 March, 17 63.33

50. Lower Panzara 131.60 March, 17 6.79
51. Nandur Madhmeshwar Ph-II 360.43 March, 17 20.50
52. Gosikhurd (NP) 5606.88 Dec., 19 250.80
53. Upper Pen Ganga 743.89 Dec., 19 44.47
54. Bembla 1656.23 Dec., 19 52.54
55. Tarali 366.34 Dec., 19 14.28

56. Dhom Balaakwadi 348.35 Dec., 19 18.10
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1 2 3 4 5
57. Arjuna 277.37 Dec., 19 5.70
58. Upper Kundalika 106.02 2018 2.80
59. Aruna 209.19 Dec., 19 9.03
60. Krishna Koyana Lift 1643.89 Dec., 19 104.17
61. Gadnadi 267.39 Dec., 19 3.47
62. Dongargaon 2.59 2018 2.77
63. Sangola Branch Canal 642.63 Dec., 19 11.29
64. Khadakpurna 269.08 Dec., 19 23.86
65. Warna 831.33 Dec., 19 54.75
66. Morna (Gureghar) 109.09 Dec., 19 3.08
67. Lower Pedhi 544.51 Dec., 19 17.02
68. Wang project 100.40 Dec., 19 7.07
69. Naradave (Mahammadwadi) 85.92 March, 19 12.28
70. Kudali 251.44 March, 19 5.33
Manipur
71. Thoubal 332.55 March, 17 29.45
72. Dolaithabi Barrage 153.05 March, 17 7.54
Odisha
73. Lower Indra (KBK) 0.84 March, 17 35.87
74. Upper Indravati (KBK) 47.06 2017 85.95
75. Rukura-Tribal 133.57 2017 7.65
76. Subernarekha 1121.88 March, 19 119.26
77. Anandpur Barr. Ph.-I/Integrated 1197.04 March, 19 8.88

Anandpur Barr.

78. RET Irrigation 206.56 2018 8.50
79. Kanupur 611.87 2018 47.74
80. Telengiri 133.77 2018 13.83
Punjab
81. Kandi Canal Extension (Ph.-II) 176.27 March, 17 23.33
82. Rehabilitation of Ist Patiala 57.06 March, 17 68.62

Feeder and Kotla Branch Project
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1 2 3 4 5
Rajasthan
83. Narmada Canal 356.15 March, 17 245.88
84. Mod. of Gang Canal 41.80 2018 69.69
Telangana
85. J. Chokha Rao LIS 2193.91 March, 17 249.00
86. SriKomaram Bheem Project 115.78 2017 9.92
87. Gollavagu Project 24.20 2017 3.85
88. Rallivagu Project 14.08 2017 2.43
89. Mathadivagu Project 10.83 2017 3.44
90. Peddavagu @ Neelwai Project 28.70 2017 6.07
91. Palemvagu Project 3.99 2017 4.10
92. Peddavagu @ Jagannathpur 146.47 2017 6.07
93. SRSP St. 1I 418.13 2017 178.07
94. Rajiv Bheema L.I. Scheme 287.97 2017 82.15
95. Indiramma Flood Flow Canal 2081.67 March, 19 40.00
Uttar Pradesh
96. Bansagar Canal 197.90 2017 150.13
97. Arjun Sahayak 730.42 2018 4438
98. Madhya Ganga Canal Ph-II 1607.47 Dec., 2019 146.53
99. Saryu Nahar (NP) 2781.42 Dec., 2019 1312.00
ToTAL 48546 7602.54

* for Project works only and do not include Command Area Works.
Note: The above information is as intimated by States.

Declaration of Moradabad-Karnaprayag Chardham route

as National Highway

1%234. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether there is a route for Chardham Yatra from Moradabad to Karnaprayag

also which goes via Kashipur-Ramnagar-Mohan-Bhatraunjkhan;

(b) if so, whether the bridge across the river between Moradabad and Thakurdwara

is in a dilapidated condition and it might collapse at any moment;

+ Original notice of the question was received in Hindi.
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(¢) if so, whether the Ministry would order the construction of the bridge by
declaring the Moradabad-Karnaprayag highway as National Highway so that any
untoward incident could be avoided; and

(d) if not, the reasons therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JAIRAM GADKARI): (a) to (d) The route for Chardham connecting Yamunotri,
Gangotri, Kedarnath and Badrinath starts from Haridwar through Rishikesh in
Uttarakhand, wherein Karnaprayag comes in the route leading to Badrinath. As far
as connectivity of Karnaprayag from Moradabad through Kashipur-Ramnagar-Mohan-
Ranikhet-Bhatraunjkhan is concerned, the same passes through Moradabad-Jaspur
section (In-principle approved NH), Jaspur-Kashipur section (old NH-74), Kashipur-
Mohan section (old NH-121), Mohan-Ranikhet section (In-principle approved NH)
and Ranikhet-Karnaprayag section (old NH-87E). The technically feasible alignment
including development of road and bridges for in-principle approved NH would be
finalized/undertaken based on outcome of Detailed Project Report. Since Moradabad is
connected with Thakurdwara through road which is not National Highway as on date,
it doesn’t come under the purview of this Ministry, as this Ministry is responsible

for Development and Maintenance for NH network in India.
Dry docking of ships in SCI

*235. SHRI RITABRATA BANERJEE: Will the Minister of SHIPPING be

pleased to state:

(a) whether any allegations of corruption are there regarding dry docking of
ships in the Shipping Corporation of India (SCI);

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?
THE MINISTER OF SHIPPING (SHRI NITIN JAIRAM GADKARI): (a) Yes, Sir.

(b) Following two complaints in connection with dry docking of ships in the
Shipping Corporation of India Ltd. (SCI) have been received in the Vigilance Division
of SCI:

(i) In the first complaint, the complainant has alleged that Xinya Yard,
China is working in close collaboration with SCI officials and that their
quotation for dry docking of Vessel Desh Gaurav had higher financial
implication for SCI and that many items in the repair specification
were left out intentionally or filled as ‘inclusive’ so that it could be

conveniently calculated.
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(i) In the second complaint, the complainant has alleged malpractices/
manipulations in SCI; that dry dock tender of MV Sagar Kanya was
set up to favour Xinya Yard, China; that other parties did not get
opportunity to give their best price to SCI and that dry docking bill of
MYV Nicobar was settled much higher than the quotation.

(c) Does not arise.
MoU for 24/7 electricity target

*236. SHRI B. K. HARIPRASAD: Will the Minister of POWER be pleased to
state:

(a) whether the Ministry has signed any Memorandum of Understanding (MoU)
with State Governments to achieve its “24/7 electricity target”;

(b) if so, the details thereof and if not, the reasons therefor; and
(¢) what are the financial constraints and what are the measures to curb it?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) Government of India has taken an initiative with respective State
Governments jointly for preparation of State Specific Documents for providing “24x7
Power for All” (PFA). Out of the 36 States/UTs, 28 States/UTs have jointly signed
the document. Their details are given in the Statement (See below). The concurrence
for the signing "24x7 Power for All" documents for 6 States/UTs viz. West Bengal,
Manipur, Andaman and Nicobar Islands, Puducherry, Tripura and Chandigarh has also
been received. These documents contain the details of funds requirement for various
activities required to achieve “24x7 Power for All” within the States/UTs.

Electricity is a concurrent subject. Therefore, the funds would be arranged by
the States/UTs from their own resources, loans from financial Institutions or multi-
lateral agencies and also through schemes of Government of India. However, the
Government of India is assisting the State Governments in achieving this objective
through various schemes like Deendayal Upadhyaya Gram Jyoti Yojana (DDUGIJY),
Integrated Power Development Scheme (IPDS), Power System Development Fund
(PSDF) and Ujwal DISCOM Assurance Yojana (UDAY).

Statement

List of States/UTs who have given concurrence and their State specific document

for providing 24x7 Power for All have been signed

SI. No. State SI. No. State
L. Andhra Pradesh 2. Rajasthan
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SI. No. State SI. No. State
3. Uttarakhand 16. Odisha
4. Goa 17. Karnataka
5. Meghalaya 18. Kerala
6. Jharkhand 19.  Madhya Pradesh
7. Assam 20.  Himachal Pradesh
8. Chbhattisgarh 21.  Nagaland
9. Bihar 22. Lakshadweep
10. Telangana 23. Arunachal Pradesh
11. Haryana 24. Jammu and Kashmir
12. Punjab 25. Dadra and Nagar Haveli
13. Sikkim 26. Daman and Diu
14. Mabharashtra 27. Mizoram
15. Gujarat 28. Delhi

Forest fires in Himachal Pradesh and Uttarakhand

1*237. DR. CHANDRAPAL SINGH YADAYV: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that incidents of terrible forest fires in the
forests of Himachal Pradesh and Uttarakhand keep surfacing during the summers

which cause heavy losses of forest resources and wildlife;

(b) if so, the details of such incidents that occurred during the last three years,

year-wise; and
(c) the measures taken by Government for preventing such incidents?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Forest fires are
reported every year during the fire season from different parts of the country including
Himachal Pradesh and Uttarakhand. During the current fire season, forest fires were

reported from all over the country including Himachal Pradesh and Uttarakhand.

(b) The details of fire incidences during the last three years and the current
year as reported by Forest Survey of India using space technology are given in the

Statement (See below).

+ Original notice of the question was received in Hindi.
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(c) Protection and Management of forests is primarily the responsibility of the
concerned State/UT Governments. For prevention and control of forest fires, the State
Governments take various measures such as creation and maintenance of fire lines,
construction of watch towers, engagement of fire watchers, use of space technology
for detection of fires, assistance to joint forest management committees, construction of

water storage structures, setting up of fire fighting cells, training and awareness etc.

The Government of India provides technical and financial support to the State

Governments to effectively deal with forest fires.
Statement

Details of number of forest fire incidences as reported by FSI

Sl.  State 2013 2014 2015 2016
No. (till June 2016)
1 2 3 4 5 6
1. Andaman and Nicobar 9 96 1 24
Islands
2. Andhra Pradesh 2143 1910 1075 1699
3. Arunachal Pradesh 501 535 358 293
4. Assam 1608 2536 1656 1766
5. Bihar 273 140 45 321
6. Chandigarh 0 0 0 0
7. Chhattisgarh 1530 1018 1272 2808
8. Dadra and Nagar Haveli 3 1 0 0
9. Daman and Diu 0 0 0 0
10. Delhi 0 0 0 2
11. Goa 4 3 0 10
12.  Gujarat 179 74 117 262
13. Haryana 5 5 6 43
14. Himachal Pradesh 34 32 22 199
15. Jammu and Kashmir 23 74 13 217
16. Jharkhand 554 202 457 740
17. Karnataka 606 424 295 831
18. Kerala 98 114 91 165
19. Lakshadweep 0 0 0 0
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1 2 3 4 5 6
20. Madhya Pradesh 753 534 294 2675
21. Maharashtra 1433 702 721 1874
22. Manipur 1303 1774 1286 1105
23. Meghalaya 804 1123 1373 966
24. Mizoram 2259 2189 2468 1318
25. Nagaland 5846 886 722 678
26. Odisha 2221 1904 1467 2763
27. Puducherry 0 0 0 0
28. Punjab 36 20 7 45
29. Rajasthan 75 53 90 66
30. Sikkim 0 0 3 0
31. Tamil Nadu 89 284 95 113
32. Telangana - - 1052 1154
33. Tripura 588 1160 476 346
34. Uttar Pradesh 237 218 130 691
35. Uttarakhand 119 379 207 1501
36. West Bengal 118 116 138 142

TotaL 18451 19054 15937 24817

Renewable power to villages and hamlets

*238. SHRI R. VAITHILINGAM: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government has taken any initiatives to provide power from renewable
energy sources in villages and hamlets where electrification through grid power is

not possible;
(b) if so, the details thereof; and

(c) the details of targets and achievements and budget spent on these schemes

during the last two years and this year, year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir.

(b) Ministry of Power is implementing Decentralized Distributed Generation
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(DDG) under Deen Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY) through Rural
Electrification Corporation to provide access to electricity to un-electrified villages/
habitations where grid connectivity is either not feasible or not cost effective. DDG
can be from conventional or renewable sources such as biomass, biofuels, biogas,
Mini hydro, solar etc. DDG scheme provides a subsidy towards 60% (85% for Special
Category States) of the project cost. However, an additional subsidy of 15% (5% for
Special Category States) is applicable subject to timely completion of DDG projects.

As on date, 4604 DDG projects for a total project cost of I 1470.64 crore
have been sanctioned covering 4745 villages/hamlets (3,586 UEVs) in various States

across the country.

(¢) The details of targets, achievements and budget spent on the scheme during

the last two year and current year are given in the Statement.
Statement

A. Year-wise release of subsidy in last 2 years and current year

Sl. No. Financial year Subsidy released
1. 2016-17 (as on 31.07.2016) % 20.19 crore
2. 2015-16 % 63.56 crore
3. 2014-15 T 22.64 crore

B. Year-wise MoU target assigned to REC

Sl.  Financial Targets Achievement

No. year

1. 2016-17  Commissioning of 150 38 projects have been commissioned
DDG projects (as on 31.07.2016).

2. 2015-16 ~ Commissioning of 150 230 DDG projects were commissioned
DDG projects

3. 2014-15  Nil 36 DDG projects were commissioned

Survey to identify dried rivers

*239. SHRI RAJKUMAR DHOOT: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has conducted any survey to find out dried rivers in

Mabharashtra and other parts of the country;

(b) if so, the details thereof, State-wise; and
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(¢) what action Government has taken or proposes to take to revive these rivers

within a time-frame?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) and (b) No survey to
find out dried up rivers in the country including Maharashtra has been conducted.
However, based on the satellite imageries, Indian Space Research Organisation (ISRO)
has conducted a study on Paleo-channels in the North-Western part of India. This
study revealed that the Paleo-channels originate from Himalayas as well as Aravallies
and flow further South in the States of Haryana, Punjab, Rajasthan and Gujarat.
Further study is needed to ascertain whether the rivers were dried up or shifted or

captured by other river systems.

(¢) The Governments of Gujarat, Rajasthan, Archaeological Survey of India (ASI),
Indian Space Research Organization (ISRO) and Central Ground Water Board (CGWB),
under Ministry of Water Resources, River Development and Ganga Rejuvenation are
making combined efforts to map the Paleo-Channels and potentiality of the aquifers

beneath these Paleo Channels.
Arsenic mitigation technology

*240. SHRI DILIP KUMAR TIRKEY: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether it is a fact that IIT Madras has devised a technology through which

arsenic elements in water are mitigated;
(b) if so, the details thereof; and

(c¢) whether Government would make a plan to make this device available in

those areas which are facing arsenic contamination in water?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI NARENDRA
SINGH TOMAR): (a) and (b) Indian Institute of Technology (IIT)-Madras has developed
a latest technology to bring down the concentration of arsenic below the level of
0.01 milligram per litre in drinking water. The technology is named as “AMRIT”
(Arsenic and Metal Removal by Indian Technology). The technology uses nano-scale
iron oxy-hydroxide, which selectively removes arsenic when water is passed through it.

This water purifier has been developed for both domestic as well as community levels.

(c) Since surface water based piped water supply schemes take a long period
for commissioning and that the rural people cannot be put to risk, the Government

of India with the recommendation of NITI Aayog has released ¥ 800 crore to all
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arsenic and fluoride affected States for commissioning community water purification
plants in 1,327 arsenic affected habitations and 12,014 fluoride affected habitations in
the country so that safe water of 8 to 10 litres per person per day is made available
to the rural people immediately for drinking and cooking purposes. Government of
West Bengal has already installed many such filters in arsenic affected areas in Nadia
district while other arsenic affected States have been advised to visit West Bengal

and understand the technology for replication in their arsenic affected habitations.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Utilization of surplus water available in disused mines
2302. SHRI SANJIV KUMAR: Will the Minister of COAL be pleased to state:

(a) what is the quantity of water available in disused mines of Bharat Coking
Coal Limited,;

(b) whether it is also a fact that during a recent visit to Dhanbad, the Hon’ble

Minister has assured that water in disused open cast mines would be utilized gainfully;
(¢) the details of specific plans proposed for utilization of surplus water; and
(d) whether such plans include making it available for human consumption?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) As per the study carried out by Central Mine Planning and Design
Institute Limited (CMPDI), RI-II, Dhanbad in respect of “Identification of Available
Pit Water in Existing/Abandoned Mines of Bharat Coking Coal Limited (BCCL)
(November, 2005)” total volume of water available in Caved and Goaved areas is
3436.12 million gallon.

(b) Yes, Sir. Direction have been issued for utilization of effective surplus water

in disused opencast mines.

(¢) An Action Plan is under implementation for conversion of mine water to
drinking water with tentative timeline of completion by 2017-18. In the process, to
convert mine water to drinking water, a scheme has been prepared with following

components.
(1) Primary Sedimentation;
(i1) Chemical Treatment and Settling;
(iii) Processing Water by Pressure Filter;

(iv) Chlorine Dosage for Disinfection.
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For implementation of the above scheme twenty six mines have been identified in
first phase of implementation. An assiduous survey was carried out for identification of

discharge location, surplus mine water discharged and existing supply facilities available.

Installation of 28 pressure filters having total installed capacity of 4.60 MGD of

mine water treatment are envisaged to be completed by this year.

(d) Yes, Sir. It is planned to treat mine water for human consumption. Central
Institute of Mining and Fuel Research (CIMFR)-CSIR has been assigned with the
job of replicating its already commissioned technology of mine water reclamation in
PB Area for conversion of mine water to R.O. drinking water, in respect of other

mining areas.
Prevention of coal theft

2303. SHRIMATI RENUKA CHOWDHURY: Will the Minister of COAL be

pleased to state:

(a) whether it is a fact that one fifth of total annual production of coal in India

is stolen;

(b) if so, the details of estimated cost of coal stolen during the last three years,

year-wise along with the reasons therefor; and

(c) the fresh steps taken by the Government to prevent theft of coal and also

to improve the quality of coal sold by the Coal India Limited?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) Theft/pilferage of coal, if any, is carried out stealthily and
clandestinely. As such, it is not possible to specify the exact quantum of coal stolen
and loss of revenue on account of theft/pilferage of coal. As per the information
received from Coal India Limited (CIL), the production of coal, quantity of coal
recovered in raids conducted by the security personnel as well as joint raids with the
law and order authorities of the State Governments concerned and its approximate

value, during the last three years, year-wise, is given as under:-

Year Production Qty. recovered Approximate value
(Million Tonnes) (Million Tonnes) ® in lakh)
2015-16 538.754 0.02042889 937.11
2014-15 494.238 0.01962316 711.58

2013-14 462.422 0.01684082 599.83
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(¢) Law and Order is a State subject and hence, primarily, it is the responsibility
of State/District Administration to take deterrent action to stop/curb theft/pilferage
of coal. The coal companies are working in close coordination with the State/local
administration and taken several measures to prevent theft of coal. The measures

taken by the coal companies to check theft/pilferage of coal include:

(1)  Check posts have been established at entry/exit points where all coal
loaded vehicles are physically checked.

(i)  Technology initiatives like Global Positioning System(GPS)/General
Packet Radio Service(GPRS)/Closed Circuit Televisions (CCTVs) and
electronic weigh-bridges have been installed to check the problem of

theft/pilferage at mines, sidings and transportation.
(iii)  Security at coal dumps has been improved by wall fencing, proper
illumination and guarding round the clock.

(iv) Concrete walls have been erected on the mouth of the abandoned

mines to prevent access and illegal activities in these areas.

(v)  Regular raids/checks being conducted by security personnel and static
security pickets including armed guards during the night hours are
deployed at pithead depots.

(vi)  Surprise raids/checks being conducted jointly by security personnel

and law and order authorities of the State Government concerned.

(vii) Collection of intelligence reports about illegal coal depots and illegal
movement of coal and informing district authorities of the same for

taking preventive action.

(viii) Installation of check posts at vulnerable points to check transport

documents.
(ix) Maintaining close coordination with the State/Local Authorities.

(x)  Regular patrolling is conducted in and around the mine including

overburden dumps.
(xi) Armed guards have been deployed at railway sidings.
(xii) Challans for coal transportation by trucks outside the district are

being issued after fixing hologram and putting signatures of authorized
officials of CISF to check pilferage.

(xiii) Regular FIRs are lodged by the management of the collieries and
CISF with local police stations against the pilferage/theft of coal. A
close watch on the activities of criminals is kept by CISF.

(xiv) Escorting of coal rakes in coordination with RPF in pilferage prone

areas, etc.
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Further Coal India Limited has taken several steps to improve the quality of

coal sold, which include:-
(i)  Deployment of more number of Surface Miners to facilitate selective
mining.
(i)  Fifteen washeries have been planned for installation with annual capacity
of 112.60 Million Tons.

(iii)  Selective mining of bands of more than one meter thickness.

(iv)  Appropriate positioning of Over Burden (OB) and coal benches to avoid

contamination.
(v)  Scrapping/cleaning of coal benches before blasting.

(vi)  Supply of crushed coal of (-)100 mm, etc.

In addition, third-party sampling has been introduced to minimize and resolve

disputes regarding quality.
Pollution caused due to coal mining
+2304. SHRI MAHESH PODDAR: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that the pollution, caused due to coal mining by Coal
India Ltd. in different coal zones in Jharkhand, is causing great damage to environment

and the citizens have to face serious health hazards;

(b) whether it is also a fact that many coal companies situated in that State are

not following the standards of controlling pollution; and
(c) if so, the steps Government proposes to take in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) The pollution caused in the coal mines of Coal India Limited
(CIL) situated in the State of Jharkhand is within the permissible limits. Also CIL/
its subsidiary companies are taking all the necessary mitigative measures as per the

provisions of the approved Environment Management Plans.
(c) Does not arise in view of the reply given to parts (a) and (b) above.
Fire in coal block in Pachwara
12305. SHRI MOTILAL VORA: Will the Minister of COAL be pleased to state:

(a) the date on which the incident of fire took place in the seam of Pachwara

central coal block situated at Amrapadra in Pakur district of Jharkhand,

+ Original notice of the question was received in Hindi.
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(b) whether there is 600 million tonnes of seam coal in the said coal block;

(c) when the Director General of Mines Safety (DGMS) received the information

about the fire and when it was forwarded by district administration;
(d) when and what steps were taken to extinguish the fire;

(e) whether such incident had occurred there in the past also and if so, when

and the remedial steps taken by Government; and
(f) the reasons for recurrence of such fire there?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Based on the information furnished by Directorate General of Mines
Safety (DGMS), exact date of incident is not known as M/s Punjab State Power
Corporation Limited (PSPCL) had not submitted any notice of occurrence of fire in
the seams of coal block of Pachuvada central block situated at Anoapara in Pakur
district of Jharkhand. The incident was brought to knowledge of Directorate General of
Mines Safety (DGMS) by a letter dated 03.06.2015 from the Deputy Chief Engineer
Fuel of M/s PSPCL enclosing a forwarding letter dated 02.06.2015 from the Director-

cum-Special Secretary, Department of Mines and Geology, Government of Jharkhand.

(b) As per the record and figures provided by the management during inspection
of DGMS officials, the estimated reserve of coal seam in the Central Coal Block

was reportedly 562 million tonnes.

(c) The incident was brought to knowledge of DGMS by a letter dated 03.06.2015
from the Deputy Chief Engineer Fuel of M/s PSPCL enclosing a forwarding letter
dated 02.06.2015 from the Director-cum-Special Secretary, Department of Mines and
Geology, Government of Jharkhand.

The District Magistrate of Pakur district vide a letter No.1307 dated 07.06.2016
addressed to Director of Mines Safety, DGMS, Sitarampur Region No.3 informed the

existence of fire in the Pachuvada central coal block of Pakur district.

(d) Management did not submit the information of occurrence of fire and the
steps taken to extinguish the fire. In the Coal Mines Regulations, 1957; provisions
regarding dealing of fire are incorporated and the mine management is required
to take actions accordingly. In response to the district administration letter, it was
informed by DGMS vide letter No.S3/934 dated 28.06.2016 to take up the matter
of extinguishing the fire with M/s Punjab State Power Corporation Limited (central
block) and M/s West Bengal Power Development Corporation Limited (North Block).

(e) and (f) No incident of occurrence of fire was reported in the past in this mine.
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Annual requirement of coal

2306. SHRI SHADI LAL BATRA: Will the Minister of COAL be pleased

to state:

(a) whether Government has conducted any survey to assess the total annual

requirement of coal in the country;
(b) if so, the details thereof during the last three years, State/UT-wise;

(c) whether Government has fixed any targets for coal productions in the country,

in order to meet the shortfall;

(d) whether Government has formulated any action plan to increase the production

of coal;
(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) NITI Aayog assesses annual requirement of coal for the
country. However, State/UT-wise requirement of coal is not assessed. As per Annual
Plan 2015-16 of Ministry of Coal, the all India demand of coal during the last three
years is given below:

(in million tonnes)

2013-14 2014-15 2015-16

Demand 769.69 787.03 822.36%*

*Revised estimates as per Niti Aayog.

(¢) As per Annual Plan document of Ministry of Coal, all India target of
coal production was fixed at 604.55 Mte, 630.25 Mte and 700 Mte for the years
2013-14, 2014-15 and 2015-16 respectively. For 2016-17, the production target of
coal has been fixed at 724.71 Mte.

(d) to (f) The focus of the Government is on increasing the domestic production
of coal to meet the demand from ingenious sources which includes efforts to expedite
Environment and Forest clearances expeditiously, pursuing with State Government for
assistance in land acquisition and coordinated efforts with Railways for movement
of coal. A roadmap has been prepared by CIL to enhance production of coal by
2019-20 to one billion tonnes. This includes capacity addition from new projects,
use of mass production technologies and identification of existing on-going projects

with growth potential.
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Health problems of mine workers
2307. SHRI B. K. HARIPRASAD: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that one of the biggest problems of coal mine workers
is that they are suffering from asthma, eye infection and other health problems and

they do not have any other option for their livelihood;
(b) if so, the details thereof and the reasons therefor; and

(c) whether it is also a fact that the contractors are compromising the protocols

related to health problems of mine workers?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) In Coal India Limited (CIL) and its subsidiaries, all employees
undergo Periodical Medical Examination (PME) as per the procedure laid down in the
Mines Rules-1955. During PME of employees, clinical and radiological examination
of various physical conditions of human body including vision, respiratory and other
systems are being done by trained doctors for evidence of any disease. In case of
any disease detected during PME, adequate treatment facilities are extended to the
affected employees under the CIL’s Medical Attendance Rules-1981 and guidelines

framed thereunder.

Further, precautionary measures as per various provisions of the statute are taken
by CIL and its subsidiaries to ensure that coal mine workers do not get affected

with any occupational disease.

(c) All statutory provisions related to occupational health in respect of contract

workers are being followed in CIL and its subsidiaries.
Functioning of coal washeries

2308. SHRI PARIMAL NATHWANI: Will the Minister of COAL be pleased to

state:

(a) the details of coal washeries functioning at present and the annual expenditure

incurred for running the washeries;

(b) the steps taken/being taken by Government to construct coal washeries to

improve the quality of coal produced in the country; and

(c) the measures taken by Government to produce more quantity of high grade

coal in the country?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH

GOYAL): (a) The details of coal washeries functioning in various subsidiaries of
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Coal India Limited and other than Coal India Limited are given in part A and C of
Statement (See below). The annual expenditure incurred for running these washeries

in 2015-16 subsidiary-wise is given in part B of Statement (See below).

(b) Coal India Limited has plans to set up 15 (Fifteen) coal washeries in
different subsidiaries of Coal India Limited with total washing capacity of 112.6
Million Tonnes per Year. Out of these, 6 are Coking Coal Washeries with capacity
18.6 Million Tonnes per Year and 9 are Non-Coking Coal Washeries with a total
capacity of 94 Million Tonnes per Year.

(¢) Coal India Limited and its subsidiaries are adopting the following steps to
improve the quality of low grade coal:-

(i)  Deployment of more number of Surface Miners to facilitate selective
mining.

(i)  Fifteen Washeries have been planned for installation with a capacity of
112.60 Million tonnes.

(iii)  Selective Mining of bands of more than one meter thickness.

(iv)  Appropriate positioning of OB and coal benches to avoid contamination.

(v)  Scrapping/cleaning of coal benches before blasting.
Statement

A. Washeries and Coal India Limited/its subsidiaries

SI.  Name of coal Subsidiary Capacity (Million  State
No. washery company Ton per Year)

1 2 3 4 5

1.  Dugda-lI BCCL 2.00 Jharkhand
2. Bhojudih BCCL 1.70 West Bengal
3 Sudamdih BCCL 1.60 Jharkhand
4. Moonidih BCCL 1.60 Jharkhand
5. Mahuda BCCL 0.63 Jharkhand
6.  Madhuband BCCL 2.50 Jharkhand
7.  Kathara CCL 3.00 Jharkhand
8 Swang CCL 0.75 Jharkhand
9. Rajrappa CCL 3.00 Jharkhand

10. Kedla CCL 2.60 Jharkhand
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1 2 3 4 5
11. Nandan WCL 1.20 Madhya Pradesh
12.  Gidi CCL 2.50 Jharkhand
13.  Piparwar CCL 6.50 Jharkhand
14.  Kargali CCL 2.72 Jharkhand
15. Bina NCL 4.50 Uttar Pradesh
ToraL 36.80

B. The annual expenditure incurred for hunning washeries in 2015-16

Sl. No. Annual Expenditure Incurred in Subsidiary 2015-16
(X in lakhs)

1. BCCL 129132

2. CCL 247592

3. NCL 1369.67

4. WCL 6379.14
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Allocation of coal block to Thermal Power Corporation Ltd. in Odisha

2309. SHRI NARENDRA KUMAR SWAIN: Will the Minister of COAL be
pleased to state:

(a) whether the Ministry is aware of the fact that the Chief Minister of Odisha
has requested the Central Government to cancel Tentulai coal block and to allocate
other suitable coal block to Odisha Thermal Power Corporation Ltd. (OTPCL) as
Techno Commercial mining viability of the block upto depth of 900 meters makes

it unsuitable for mining as most of the coal is located at greater depth; and

(b) if so, what action has been taken by Ministry as OTPCL has submitted
the application to the Central Government to allocate the Baitarani East coal block
against the cancellation of Tentulai coal block?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) Yes, Sir. On the basis of the references received from Hon’ble
Chief Minister of Odisha regarding cancellation of Tentuloi coal block and allotment
of another suitable coal block in lieu thereof due to the difficult geo-mining condition
and prohibitively high cost of extraction of coal from deep cast mine etc., a report
was sought from Central Mine Planning and Design Institute Ltd. (CMPDI), a
subsidiary of Coal India Ltd. (CIL). The report of CMPDI States that Tentuloi coal
block is having geological reserves of 1730 Million Tonnes with extractable reserves
of around 700 MT which may be amenable to opencast mining. The said report
was referred to Energy Department of Government of Odisha who have observed
that Tentuloi coal block will not be suitable for the power plant of OTPCL due to
technical and operational adversity likely to be felt in extraction of coal from this
coal block. To bring about more clarity on this issue it was decided to constitute a
Committee by CMPDI and coopt a member nominated by Government of Odisha.
Government of Odisha has nominated CEO (In-charge) of OCPL to be member of
the Committee. The report of the Committee is awaited. Further, Baitarani East is
a CIL block already having an operational “Open Cast Project” under the command
area of Mahanadi Coalfields Ltd.

Coal stock
2310. SHRI C. P. NARAYANAN: Will the Minister of COAL be pleased to state:
(a) what was the coal stock in the country on April 1, 2016;
(b) how much was annual consumption during 2015-16;
(¢) how much coal was produced internally in that year;

(d) how much was imported; and
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(e) as a part of Make in India Programme, whether Government would decide

to meet the demand fully internally?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) As per CCO, closingstock of coal (as on 31.3.2016) was 65.11 Mte.

(b) During the year 2015-16, the annual consumption (supply) was 831.79 Mte.
(¢c) During 2015-16, the domestic coal production was 638.05 Mte.
(d) Total import of coal was 199.88 Mte. during 2015-16.

(e) On account of increased production by Coal India Ltd. (CIL) in 2015-16,
coal imports have fallen from 217.78 Mte in 2014-15 to 199.88 Mte in 2015-16.
The trend of fall in import of coal has continued in 2016-17 wherein for the period
April-May 2016-17, coal imports have reduced by around 5% as compared to the
corresponding period in previous year. In order to meet coal demand internally, a
roadmap has been prepared by CIL to enhance production of coal 1 Billion Tonnes
by 2019-20. This includes capacity addition from new projects, use of mass production
technologies and identification of existing on-going projects with growth potential.
As per the current import policy, coal is kept under Open General License (OGL)
and consumers are free to import coal from the source of their choice as per their
contractual prices on payment of applicable duty. However, keeping in view of
enhanced domestic coal production, steps are being undertaken to substitute imported

coal with domestic coal.
Royalty rates on coal

12311. DR. BHUSHAN LAL JANGDE: Will the Minister of COAL be pleased

to state:

(a) whether the royalty rates on coal are different for power and non-power sectors

in Chhattisgarh while 85 per cent coal has to be supplied to power sector; and

(b) whether Government proposes to approve the proposal of the State Government
to enhance the royalty by revising it to the tune of 30 per cent of the base price

in place of existing 14 per cent ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH

GOYAL): (a) The rate of royalty on coal is same for both power and non-power sectors.

(b) MOC has received request from State Government of Chhattisgarh to increase

the rate of royalty from existing 14% to 30%. A Study Group has been constituted

+ Original notice of the question was received in Hindi.
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to consider the revision of rate of royalty. Final recommendation of study group is

under consideration.
Poor enforcement of safeguards at coal mines
2312. SHRI T. RATHINAVEL: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that a human rights group has claimed that abusive laws
and the poor enforcement of safeguards at coal mines are leading tribal communities

to oppose expansion of coal blocks;

(b) whether it is also a fact that the said group has also alleged that the Central
and State Governments do not care to speak or listen to the vulnerable adivasi

communities whose lands are acquired and forest is destroyed for coal mining;
(c) if so, the details thereof; and

(d) whether these allegations were part of a conspiracy to derail the development

and progress of the country?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (d) No instance of abusive laws and poor enforcement of safeguards
at coal mines of Coal India Ltd. (CIL) has come to the notice of Government. Further,
in CIL, tribal people/vulnerable Adivasi Communities whose lands are acquired are
given additional benefits as per the provisions of Rehabilitation and Resettlement
(R&R) policy of CIL.

Coal production
2313. SHRI A. K. SELVARAJ: Will the Minister of COAL be pleased to state:

(a) whether it is a fact the record coal production last fiscal allowed public
sector behemoth the Coal India Ltd. to augment sales via lucrative electronic auction

route to firms with captive power plants and power generators;

(b) whether it is also a fact that the rise in e-auction sales boosted the company's

annual sales by I 2,500 crore;

(c) whether the 58 million tonnes of coal sold under spot e-auction was 11 per

cent more than that of fiscal year 2015; and

(d) whether the company has garnered 33 per cent higher prices compared to

the notified rate through e-auction?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (d) Sales through e-auction were augmented in 2015-16 through
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separate windows of e-auction for the Power Plants and for non-power sector
including CPPs.

The increase in Booking value through e-auction in 2015-16 was ¥ 1121.16 crores.
The increase in the coal quantity allocated in 2015-16 through e-Auction was about

29%, that garnered about 33% higher prices over the notified price.
Targets of constructing toilets in rural areas

2314. SHRI RANJIB BISWAL: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether it is a fact that Government is way behind in meeting the targets

of constructing toilets in rural areas under the Swachh Bharat Mission;

(b) if so, the number of toilets constructed in the country particularly in Odisha

against the target, so far;
(c) the funds, so far, allocated and spent for the above purpose, State-wise; and

(d) the steps taken by Government to ensure that the target of constructing 12

crore toilets by 2019 is achieved?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Against the
target of construction of 11.11 crore toilets under Swachh Bharat Mission (Gramin),
2.24 crore toilets have been constructed upto 4.8.2016 and 17,59,826 Individual

Household Latrines have been constructed in Odisha since 2.10.2014.

(¢) Swachh Bharat Mission (Gramin) is a demand driven scheme, hence no
State-wise Allocation is made. However, State/UT-wise Central share released and
spent since 2.10.2014 as per Online Integrated Management Information System is

given in the Statement (See below).

(d) Sanitation is a behavioral issue. It involves change of mindset amongst people
to stop open defecation and to adopt safe sanitation practices. This requires engagement
of community and skill in facilitation and ‘triggering’. There is a constraint of these
capacities. Also, since lack of change of behavior on part of even few members of
community can put entire community to risk, another challenge is to saturate the
entire village. The issue of scale is also a major challenge. The third difficulty is
sustaining behavior change. In order to address these issues, there is an increased focus
on behavior change and engagement of community for sustainable results. The term
Open Defecation Free (ODF) has been defined nationally to have uniform standards

and guidelines for verifying ODF have also been issued. Capacity building of key
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stakeholders such as Collectors/CEO, Zilla Panchayats, Chairman, Zilla Panchayat is
being carried out. The monitoring has been strengthened to capture outputs (toilet
construction) and also ODF status. Key Resource Centres (KRCs) are roped in for

capacity building and supporting the district administration.
Statement

State/UT-wise Central share released and spent since 2.10.2014 under SBM(G)

® in crore)

SI. No. State/UT Name Fund released Fund spent
l. Andaman and Nicobar Islands 3.40 0.14
2. Andhra Pradesh 359.46 497.89
3. Arunachal Pradesh 52.78 45.18
4. Assam 373.46 625.22
5. Bihar 314.01 432.99
6. Chbhattisgarh 262.83 315.59
7. Dadra and Nagar Haveli 0.00 0.00
8. Goa 1.05 25.77
9. Gujarat 790.09 820.96
10.  Haryana 104.25 115.37
11.  Himachal Pradesh 131.3 112.69
12, Jammu and Kashmir 86.86 73.17
13.  Jharkhand 223.96 371.12
14.  Karnataka 681.83 956.41
15.  Kerala 42.47 33.30
16.  Madhya Pradesh 562.52 1163.36
17.  Maharashtra 983.22 943.38
18.  Manipur 80.65 74.37
19.  Meghalaya 76.87 89.41

20.  Mizoram 3.32 10.56
21.  Nagaland 10.83 30.36
22.  Odisha 1090.90 1467.14
23.  Puducherry 2.00 0.00
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SI. No. State/UT Name Fund released Fund spent
24.  Punjab 48.73 80.53
25.  Rajasthan 1779.85 1758.64
26.  Sikkim 14.82 8.44
27.  Tamil Nadu 552.57 667.53
28. Telangana 176.64 262.41
29.  Tripura 66.04 70.81
30.  Uttar Pradesh 879.35 975.16
31.  Uttarakhand 152.37 128.02
32. West Bengal 1167.77 1461.00

ToTAL 11076.20 13616.94

Providing drinking water and sanitation to villages

2315. KUMARI SELJA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the number of villages covered, so far, under the drinking water and sanitation

programme;
(b) the number of projects in the pipeline waiting approval of Government; and

(c) the target set for 2019 for providing drinking water and sanitation to all

villages?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) Under National
Rural Drinking Water Programme (NRDWP), this Ministry maintains the data for
coverage of drinking water supply in terms of habitations and not in terms of
villages. As per data provided by States/UTs on online portal of the Ministry, there
are 17,14,528 rural habitations in the country. Out of which 13,09,334 habitations are
fully covered with the provision of at least 40 litres per capita per day (Ipcd) safe
drinking water; 3,34,806 habitations are partially covered (getting less than 40 Ipcd)
and 70,388 habitations are quality affected where drinking water is contaminated with
one or more of water contaminants. Under Swachh Bharat Mission (SBM) (Gramin),

a total of 6,08,513 villages are covered.

(b) and (c) Under NRDWP, the States have been vested with the power to plan,
approve and implement drinking water supply projects. The project proposals do not

come to the Ministry for approval. The targets regarding coverage of habitations are
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fixed on yearly basis in consultation with the States and are based on allocation of
funds under the programme in that year. Hence the target for coverage set for 2019
cannot be given at this stage. Similarly, no project is pending for approval under
SBM(G).

However, this Ministry has prepared a Strategic Plan for providing drinking water
supply in rural areas of the country for the period 2011-2022. The interim goal till
2017 is to cover 50% of all rural households with piped water supply. By 2022, the
goal is to cover 90% of rural households with piped water supply. The achievements of

the targets are subject to the availability of financial resources available in the sector.
Under SBM (G), all rural households will be provided toilets by 2nd October, 2019.
Construction of toilets in all houses

2316. SHRI MOHD. ALI KHAN: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether Government proposes to achieve the target of constructing toilets in

all the houses in the country by the year 2019; and

(b) if so, the details in this regard and the States to achieve the said target

along with the details of funds earmarked for the said purpose, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) The
Swachh Bharat Mission (Gramin) {SBM(G)} has been launched on 2nd October,
2014, which aims inter-alia, at attaining Open Defecation Free India by 2nd
October, 2019, by providing access to toilet facilities to all rural households and
initiating Solid and Liquid Waste Management activities in all Gram Panchayats

to promote cleanliness.

Since Swachh Bharat Mission (Gramin) is demand driven, hence State/UT-wise
fund are not earmarked. However, the fund earmarked for SBM(G) is ¥ 1,34,386

crore, out of which Central share is ¥ 1,00,447 crore.
Achievement of toilet construction under SBM

2317. SHRI D. KUPENDRA REDDY: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the total number of families in the country, State/Union Territory-wise;

(b) the number of families in the country without own toilets, State/Union

territory-wise;
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(¢) the number of toilets constructed and in use in each of the last two
years and the current year under Swachh Bharat Mission (SBM) State/Union

Territory-wise;

(d) whether achievement under the scheme by each of State and Union Territory

is satisfactory; and

(e) if not, the reasons therefor and the action taken/proposed to be taken to

reach the targets?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) State/Union
Territory-wise, total rural households as per Baseline Survey conducted in 2012-13

is given in Statement-I (See below).

(b) State/Union Territory-wise, total rural households without toilets as on 4.8.2016
as per Online Integrated Management Information System (IMIS) Report is given in
the Statement-1I (See below).

(c) State/Union Territory-wise, number of Individual Household Latrines (IHHLs)
constructed during last two years and the current year under Swachh Bharat Mission
(SBM) as on 4.8.2016 as per Online Integrated Management Information System
(IMIS) Report is given in the Statement-III (See below).

(d) and (e) Sanitation is mainly a behavioral issue. It involves change of mindset
amongst people to stop open defecation and to adopt safe sanitation practices. This
requires engagement of community and skill in facilitation and ‘triggering’. There
is constraint of these skills. Furthermore, since lack of change of behavior on part
of even few members of community can put the entire community to risk, another
challenge is to saturate the entire village. Scaling up is also a major challenge.

Another difficulty is sustaining the behavior change.

In order to address these issues, there is an increased focus on capacity building
with regard to behavior change and community processes. Capacity building of key
stakeholders such as State Officials/Collectors/fCEO of Zilla Panchayats/Chairman,
Zilla Panchayat is being carried out. More than 302 Collectors from across the
country have been trained so far. Monitoring has also been strengthened including
third party monitoring. Social Media is being extensively used for cross-sharing of

the best practices.
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State/UT-wise, Total Rural Households as per Baseline Survey 2012-13

SI. No.

State/UT

Total Rural Households

1.
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Andaman and Nicobar Islands

Andhra Pradesh
Arunachal Pradesh
Assam

Bihar
Chbhattisgarh

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha
Puducherry
Punjab

Rajasthan

Sikkim

Tamil Nadu
Telangana

Tripura

45646
7547411
175924
5677545
21399241
4429138
186392
7029179
3067907
1483569
1681840
5096141
8514554
5198467
12079133
12389933
431378
411610
114442
262939
9020107
90828
3163960
11486956
58361
9540299
4484446
797901




Written Answers to

[8 August, 2016]

Unstarred Questions 111

SI. No. State/UT Total Rural Households
29. Uttar Pradesh 28720844
30. Uttarakhand 1551416
31. West Bengal 15167813

ToTAL 181305320
Statement-11
State/UT-wise, Rural Households without toilets as on 4.8.2016

Sl. No. State/UT Rural Households without toilets
I. Andaman and Nicobar Islands 20476
2. Andhra Pradesh 4059664
3. Arunachal Pradesh 53445
4. Assam 2523254
5. Bihar 16023591
6. Chbhattisgarh 2007818
7. Goa 44587
8. Gujarat 1607376
9. Haryana 394116
10. Himachal Pradesh 58668
11. Jammu And Kashmir 1121543
12. Jharkhand 3075126
13. Karnataka 3527694
14. Kerala 190675
15. Madhya Pradesh 6404531
16. Maharashtra 4329084
17. Manipur 86979
18. Meghalaya 75538
19. Mizoram 17647
20. Nagaland 87817
21. Odisha 6176289
22. Puducherry 45079
23. Punjab 676553
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Sl. No. State/UT Rural Households without toilets
24, Rajasthan 4819027
25. Sikkim 56
26. Tamil Nadu 3603787
27. Telangana 2617113
28. Tripura 201159
29. Uttar Pradesh 16320550
30. Uttarakhand 240041
31. West Bengal 3583862

ToraL 83993145
Statement-IT11

State/UT-wise, IHHLs constructed during last 2 years and current year

State/UT 2014-15 2015-16 2016-17
Andaman and Nicobar Islands 0 0 628
Andhra Pradesh 213867 354996 225924
Arunachal Pradesh 12902 19439 2712
Assam 148237 465545 64619
Bihar 165457 427038 39421
Chhattisgarh 39128 357107 205160
Goa 0 28637 0
Gujarat 335762 922728 299913
Haryana 107765 132661 12978
Himachal Pradesh 54265 66632 18433
Jammu and Kashmir 8496 64665 3304
Jharkhand 98512 315130 105147
Karnataka 791687 533011 141181
Kerala 34101 11752 664
Madhya Pradesh 521739 1022566 503504
Mabharashtra 500897 889170 192931
Manipur 27860 47636 12229

Meghalaya 42002 44129 6004




Written Answers to [8 August, 2016] Unstarred Questions 113

State/UT 2014-15 2015-16 2016-17
Mizoram 534 6026 1336
Nagaland 0 22617 1511
Odisha 130925 1329832 311175
Puducherry 0 0 324
Punjab 9887 71543 24052
Rajasthan 653306 2164590 455711
Sikkim 3562 3707 0
Tamil Nadu 378162 948287 23832
Telangana 130725 240168 157344
Tripura 24869 61173 6842
Uttar Pradesh 515427 694487 278798
Uttarakhand 57833 64030 56842
West Bengal 847080 1432065 306605
TotaL 5854987 12741367 3459124

Construction of toilets and bathrooms for every household

12318. DR. SATYANARAYAN JATIYA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to State:

(a) the measures taken for construction of toilets and bathrooms for every
household in rural areas and for arranging the required place and water management

for the same;

(b) the year-wise details of financial assistance provided to Madhya Pradesh
during the last three years with reference to the above and the district-wise details

of the achievements; and
(c) the details of Nirmal Grams with reference to (b) district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) Under Swachh
Bharat Mission (Gramin) {SBM-G}, the incentive for individual toilet has been
increased from X 10,000 to ¥ 12,000, to provide for water availability, including for
storing water for hand-washing and cleaning. The SBM (G) guidelines also provide
for prioritization of conjoint programmes of sanitation and water to maximize the

availability of water for sanitation purposes. A number of steps have been taken to

+ Original notice of the question was received in Hindi.
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bring about behavioural change. First and foremost, it has been driven clearly to all
the States and districts that the programme is primarily about behavioural change
and not supply led construction of toilets. Secondly, a number of training have been
conducted for key stakeholders such as State Officials, Collectors, Zilla Panchayat
Chairpersons to equip them with skills in behaviour change. The States have been
suggested to adopt community led and community-driven approach for behaviour change.
Techniques like ‘Triggering’ are being used, along with other ways of interpersonal
communication. The PRIs, NGOs, youth groups, women, children and other opinion

makers are being actively involved.

(b) The central share released to Madhya Pradesh under Swachh Bharat Mission

(Gramin) during the last three years is as under:-

S1. No. Year Central share released (X in crore)
1. 2013-14 660.39
2. 2014-15 0
3. 2015-16 374.33

District-wise, Individual Household Latrines constructed in Madhya Pradesh during
the last three years as per Integrated Management Information System (IMIS) is given
in the Statement-I (See below).

(c) District-wise, Villages declared Open Defecation Free (ODF) as per Integrated
Management Information System (IMIS) till date is given in Statement-II.
Statement-1

District-wise, Individual Household Latrines constructed in

Madhya Pradesh during the last three years

District 2013-14 2014-15 2015-16
Agar Malwa 0 3797 18436
Alirajpur 1859 3926 9391
Anuppur 3540 9038 10797
Ashoknagar 5882 6101 6204
Balaghat 19002 14357 16770
Barwani 11947 7154 11003
Betul 3936 12877 38005

Bhind 5011 7900 4792
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District 2013-14 2014-15 2015-16
Bhopal 8109 4624 9634
Burhanpur 11069 8644 9178
Chhatarpur 9170 25213 30782
Chhindwara 21923 15693 52839
Damoh 10920 12454 38761
Datia 5229 5041 5038
Dewas 7869 17180 14573
Dhar 10056 14483 21462
Dindori 7324 9281 20800
Guna 4863 3850 11837
Gwalior 11089 4525 12754
Harda 7413 6102 10640
Hoshangabad 4720 9651 29059
Indore 6718 15942 28919
Jabalpur 8631 14545 20072
Jhabua 8605 5258 25000
Katni 11614 9432 30010
Khandwa (East Nimar) 6090 8492 15350
Khargone 16241 11235 25965
Mandla 13648 14562 35428
Mandsaur 6925 11096 26305
Morena 9751 7143 11507
Narsinghpur 8232 18934 33827
Neemuch 8808 6377 13045
Panna 8316 5148 13287
Raisen 15012 15976 15848
Rajgarh 12024 10169 17601
Ratlam 13752 6115 6452
Rewa 12863 15653 36918

Sagar 27513 15163 20801
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District 2013-14 2014-15 2015-16
Satna 11126 9721 14835
Sehore 22687 23143 25801
Seoni 12412 8818 37530
Shahdol 13224 8470 17325
Shajapur 12481 6437 23533
Sheopur 3715 2783 8661
Shivpuri 7050 12767 25581
Sidhi 15610 6849 29745
Singrauli 6737 3036 8685
Tikamgarh 9073 9148 19081
Ujjain 11438 12564 26412
Umaria 5941 5474 8636
Vidisha 18415 13486 13391
TotaL 515583 515827 1018306
Statement-11

District-wise, Villages declared Open Defecation Free (ODF) till date

District No. of Village declared ODF
Agar Malwa 155
Alirajpur 41
Anuppur 15
Ashoknagar 0
Balaghat 107
Barwani 20
Betul 23
Bhind 13
Bhopal 6
Burhanpur 21
Chhatarpur 7
Chhindwara 339
Damoh 3
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District No. of Village declared ODF
Datia 0
Dewas 46
Dhar 52
Dindori 70
Guna 6
Gwalior 17
Harda 352
Hoshangabad 21
Indore 629
Jabalpur 10
Jhabua 70
Katni 37
Khandwa (East Nimar) 8
Khargone 75
Mandla 77
Mandsaur 43
Morena 16
Narsinghpur 408
Neemuch 36
Panna 0
Raisen 27
Rajgarh 28
Ratlam 24
Rewa 633
Sagar 2
Satna 0
Sehore 303
Seoni 106
Shahdol 13
Shajapur 97

Sheopur 7
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District No. of Village declared ODF
Shivpuri 61

Sidhi 641

Singrauli 170

Tikamgarh 1

Ujjain 454

Umaria 7

Vidisha 5

ToraL 5302

Target under NRDWP

2319. DR. R. LAKSHMANAN: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the details of target fixed under the National Rural Drinking Water Programme
(NRDWP) in Tamil Nadu during the current financial year 2016-17;

(b) the details of amount earmarked for this; and
(c) the amount released, so far?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) Under National Rural
Drinking Water Programme (NRDWP), during 2016-17, target for coverage of 3269
habitations has been fixed for Tamil Nadu. Out of this, 351 are for coverage of Quality
Affected (QA) habitations and 2,918 are for coverage of Partially Covered (PC) habitations.

(b) and (c) Under NRDWP, during 2016-17, ¥ 126.72 crore has been allocated to
Tamil Nadu. Out of this, ¥ 62.16 crore has been released till 03.08.2016.

Menace of plastic wastes and hazardous chemicals

2320. DR. V. MAITREYAN: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether Government is aware of the menace of plastic wastes and hazardous

chemicals in the country;

(b) if so, the details of quantity of plastic wastes and hazardous chemicals accumulated

annually in the country;

(c) the roles and responsibilities of both the Central Government and respective

State/Union Territory Governments in this regard,
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(d) the steps taken by Government to clear all plastic wastes and hazardous chemicals

accumulated, so far; and

(e) the technologically competent and effective measures taken by Government to
curb further accumulation of plastic wastes and hazardous chemicals?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Yes, Sir.
Central Pollution Control Board has estimated that 5.6 million tons of plastic waste
per annum is generated in the country. A total of 684 hazardous chemical is listed
under Schedule of the Manufacture, Storage and Import of Hazardous Chemicals
Rules, 1989 under the Environment Protection Act, 1986.

(c) The Plastic Waste Management (PWM) Rules, 2016 entrust the Central Pollution
Control Board to establish certification process for the manufacturers or seller of
compostable plastic carry bags and frame guidelines for disposal of Thermo set plastic
waste. The local body in the State Government are responsible for development and
setting up of infrastructure for segregation, collection, storage, transportation, processing
and disposal of the plastic waste either on its own or by engaging agencies or producers.
The roles of various agencies of Central and State Governments on manufacture, storage
and import of Hazardous Chemicals have been prescribed under the Manufacture, Storage
and Import of Hazardous Chemicals Rules, 1989.

(d) and (e) The Ministry has comprehensively revised the Plastic Waste
(Management and Handling) Rules, 2011 and notified Plastic Waste Management
(PWM) Rules in March, 2016. The PWM Rules, 2016 provide following ways and

means to minimize plastic waste generation, resource recovery, recycle and reuse:—

(i)  Prohibition on the manufacture, sale and use of plastic carry bags/sheets

less than 50 micron in thickness.
(i)  Phasing out of non-recyclable multilayered plastic.

(iii) The collect back system of waste generated from various products by the
Producers/Brand owners of those products to improve the collection of
plastic waste, its reuse/recycle.

(iv)  Responsibility on plastic waste generators including institutional generators
and every person organising an event in open space, which involves service
of food stuff in plastic or multilayered packaging, to segregate the waste
generated by them and handover segregated wastes to authorized waste
processing or disposal facilities.

(v)  Registration of shopkeepers and street vendors willing to provide plastic
carry bags for dispensing any commodity on payment of plastic waste

management fee.
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(vi) Scope for utilization of plastic waste in road construction, energy and oil

generation to enhance the recycling of plastic waste.

(vii) Levy of user fee and spot fines for littering, violation by retailers/street

vendors and generators, etc.

Government has notified two rules viz. Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Chemical Accidents (Emergency Planning,
Preparedness and Response) Rules, 1996 for ensuring chemical safety in the country.
These Rules delineate the criteria for identification of Major Accident Hazard (MAH)
unit, As per these Rules, an off-site emergency plan for a district having MAH unit
is required to be in place so as to mitigate the impact of chemical accidents. As per
the information received from various State and Union Territories, there are 1,861
MAH units in the country, located in 303 districts.

Pollution in metro cities

2321. SHRI ANUBHAV MOHANTY: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government has identified the major causes of pollution in metro-cities;
(b) if so, whether Government has fixed any emission limits for vehicles;
(c) whether the emission violations are being checked regularly; and

(d) if so, the reasons for uncontrolled pollution level?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Major causes for
pollution in metro cities, inter-alia, include industrial operations, emission from transport,
generator sets, re-suspension of dust, construction and demolition activities, bio-mass

burning, various types of waste and untreated and partially treated sewage etc.

(b) Ministry of Road Transport and Highways has notified the mass emission
standards under the provisions of Central Motor Vehicles Rules, 1989. Presently,
Bharat Stage IV (BS-IV) mass emission standards are implemented in 63 cities and
slated for universalization across the country by Ist April, 2017. The Government
has also finalised steps for leapfrogging to BS-VI emission norms by Ist April, 2020
and released draft notification on 19th February, 2016 to this effect.

(¢) Yes, Sir.

(d) Government has taken a number of measures for control of pollution. However,

high level of pollution is caused inter-alia by rapid growth of vehicles, uncontrolled
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developmental activities, accumulation of waste, insanitary condition of habitats and

lack of public awareness etc.
Retreat of Gangotri glacier

2322. SHRI RIPUN BORA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that the retreat of Gangotri glacier is one of the main

causes of lowering the water level of river Ganga;
(b) if so, whether Government has any study report on retreating glaciers; and

(c) the action proposed by Government to stop the imbalance of formation of

ice and the melting rate of glaciers on Himalayas?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) According to National
Institute of Hydrology, retreat of Gangotri glacier is not expected to have drastic
influence on the flow of river Ganga. The latter is not totally dependent on glaciers
for its water even in the head-waters region. The percentage of snow and glacier-fed
contribution progressively reduces as one move downstream. Rainwater and sub-surface

flows contribute more than 70% of the flow of river Ganga at Haridwar.

(b) Ministry of Environment, Forests and Climate Change (MoEF&CC), in
collaboration with Indian Space Research Organization (ISRO) has carried out mapping
of Himalayan glaciers using Indian satellite data during 2004 to 2007. The study
shows that there are 34,919 glaciers spread over 75,779 sq. km. in Indus, Ganga and
Brahmaputra basins covering Himalaya and Trans-Himalaya including Karakoram region.
Further, ISRO has monitored the glacier advance and retreat of 2018 glaciers, across
the Himalayan region using satellite data of 2000-01 to 2010-11. The study shows
that 87% of glaciers showed no change, 12% glaciers retreated and 1% glaciers have
advanced. Himalayan glaciers are being further monitored as part of a new project
entitled “Integrated Studies of Himalayan Cryosphere using Space based inputs and
Impact Assessment due to Climate Change” funded by the Department of Space.

(c) The National Mission for Sustaining the Himalayan Ecosystem implemented
by the Government under the National Action Plan on Climate Change is aimed at
evolving management measures for sustaining and safeguarding the Himalayan glaciers
and mountain ecosystem. The mission includes enhanced monitoring of Himalayan
ecosystem through establishment of monitoring network, promoting community based
management, human resource development, and strengthening regional cooperation.

Government has prepared guidelines entitled “Governance for Sustaining Himalayan
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Ecosystem”, (G-SHE), which has been shared with all State Governments in the
Himalayan region. All Himalayan States have prepared State Action Plan to address

the State specific issues.
Coastal erosion around Chennai

2323. SHRIMATI KANIMOZHI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether the Central teams that visited Chennai to assess the damages due to
floods had taken note of increased coastal erosion threatening the coastal hamlets around

Chennai;
(b) if so, the decisions taken in regard to the situation; and

(c) the action taken/proposed to be taken by Government to prevent the coastal

erosion?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) This Ministry has no

specific information on the subject.
(b) and (c) Does not arise in view of answer at (a) above.
Projects for conservation of environment

12324. SHRI AMAR SHANKAR SABLE: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the names of projects being run by Government for conservation of environment
in the country and the details of amount spent on these projects during the last three

years;

(b) whether Government is formulating any special scheme to raise the number of

trees in States having lesser number of trees;

(c) the estimated number of trees being cut every year in the country, State-wise;

and

(d) the efforts being made by Government for conservation of environment in

metropolitan cities and other cities including those in Maharashtra?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (d) The information
is being collected and will be laid on the Table of the House.

+ Original notice of the question was received in Hindi.
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Requirement of forest area under National Forest Policy

12325. SHRI AMAR SHANKAR SABLE: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether, according to the National Forest Policy, 1988, 33 per cent of the

geographical area of the country must be covered under forests and orchards;
(b) if so, the locations of forests, State-wise;

(c) whether Government is contemplating on providing financial incentives to the
farmers and private land lords to plant saplings on their unused lands in order to expand

the areas under forests; and
(d) the total number of districts selected under this scheme in Maharashtra?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) As per the
National Forest Policy, 1988, the national goal is to have a minimum of one-third of
the total land area of the country under forest or tree cover. Forest cover of the country
is assessed biennially and published as India State of Forest Report (ISFR) by Forest
Survey of India, Dehradun, an organisation under the Ministry of Environment, Forest
and Climate Change. The State-wise details of Forest and Tree Cover of the country as

per ISFR-2015 are given in the Statement (See below).

(c) and (d) The Ministry of Environment, Forest and Climate Change has no scheme

to provide financial incentives to the farmers for planting more trees on their fields.
Statement
Details of forest and tree cover as per ISFR, 2015

(Area in square kilometres)

States/UTs Geographical Forest Cover Tree Cover
Area
1 2 3 4
Andhra Pradesh 1,60,204 24,424 3,965
Arunachal Pradesh 83,743 67,248 761
Assam 78,438 27,623 1,613
Bihar 94,163 7,288 2,182
Chhattisgarh 1,35,191 55,586 3,629

+ Original notice of the question was received in Hindi.
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1 2 3 4
Delhi 1,483 189 111
Goa 3,702 2,224 325
Gujarat 1,96,022 14,660 7,914
Haryana 44,212 1,584 1,355
Himachal Pradesh 55,673 14,696 757
Jammu and Kashmir 2,22,236 22,988 8,354
Jharkhand 79,714 23,478 2,783
Karnataka 1,91,791 36,421 5,552
Kerala 38,863 19,239 2,951
Madhya Pradesh 3,08,245 77,462 7,773
Mabharashtra 3,07,713 50,628 9,558
Manipur 22,327 16,994 243
Meghalaya 22,429 17,217 710
Mizoram 21,081 18,748 535
Nagaland 16,579 12,966 381
Odisha 1,55,707 50,354 3,986
Punjab 50,362 1,771 1,544
Rajasthan 3,42,239 16,171 8,269
Sikkim 7,096 3,357 35
Tamil Nadu 1,30,058 26,345 4,505
Telangana 114,865 21,591 2,549
Tripura 10,486 7,811 233
Uttar Pradesh 2,40,928 14,461 7,044
Uttarakhand 53,483 24,240 752
West Bengal 88,752 16,828 2,088
Andaman and Nicobar 8,249 6,751 37
Islands
Chandigarh 114 22.03 9
Dadra and Nagar 491 206 28
Haveli
Daman and Diu 112 19.61 10
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1 2 3 4
Lakshadweep 32 27.06 4
Puducherry 480 55.38 27
GRAND TOTAL 32,87,263 701,673 92,572

Environmental clearance to projects in Himachal Pradesh

2326. SHRIMATI VIPLOVE THAKUR: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the number of projects including construction of roads, hydro electric projects,
etc. pending for forest/environmental clearances in Himachal Pradesh along with the

reasons for their pendency, project-wise;

(b) the number of such projects cleared during each of the last three years and

the current year, project-wise; and

(c) the steps taken by Government for expeditious clearances of all the pending
projects of the State?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) As on 4th August
2016, total 4 proposals seeking forest clearance and 4 proposals seeking environmental
clearance to projects in Himachal Pradesh are pending before the Central Government.

Details of the same are given in the Statement (See below).

(b) During the last three years and the current year, the Central Government
accorded 174 in-principle approvals and 266 final approvals under the Forest

(Conservation) Act, 1980. The category-wise break up of these approvals is as below:

In principle approvals

Road: 78
Mining: 5
Hydro Electric Project: 20
Irrigation: 6
Defence: 1
Transmission Line: 12
Others: 52

Final approvals

Road: 125
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Mining: 8
Hydro Electric Project: 32
Irrigation: 5
Transmission Line: 20
Railway: 2
Others: 74

Similarly, during the three years and the current year, the Central Government
accorded 36 environmental clearance to projects in Himachal Pradesh. The category-

wise break up of these approvals is as below:

Road: 3
Mining: 27
Hydro Electric Project: 2
Others: 4

(c) Central Government has taken several measures to ensure expeditious
processing of proposals seeking forest and environmental clearances. Notable among
them are- launching of a web portal for online submission and monitoring the status
of the proposals for forest and environmental clearances, stipulation of time lines for
processing of proposals for forest and environmental clearances at each stage in the
Centre and State Governments, regular monitoring of the status of such proposals
pending at various levels in the Centre and the State Governments, increase in the
number of Regional Offices from six to ten and constitution of Regional Empowered
Committee at each Regional Office to finally dispose of forest clearance proposals
(except those relating to mining, regularisation of encroachments and hydel projects)
involving up to 40 hectares of forest land and all proposals related to linear projects

irrespective of the area of forest land involved.

These measures also include delegation of more powers to State level Environment
Impact Assessment Authorities (SEIAAs), standardization of Terms of Reference for
all sectors, Reduction in time limit for finalization of ToRs from 60 days to 30 days,
exemption to highway projects in border States from scoping requirement, exempting
linear projects in border States from the requirement of public hearing subject to
suitable conditions, delegation of powers to District Environment Impact Assessment
Authority (DEIAA) headed by District Magistrate/District Collector for mining of
minor minerals including sand, constitution of additional Expert Appraisal Committees,
regular meetings of the Expert Appraisal Committees, review of pending projects at

various levels in the Government etc.
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Statement

Details of proposal seeking forest and environmental clearances to projects in
Himachal Pradesh pending before the Ministry of Environment, Forest
and Climate Change as on 4th August, 2016

A. Proposals pending for Forest Clearance

Sl. Details of the Project Area of  Current Status
No. forest land
(ha.)
1. Diversion of 5.467 hectare of 5.467 Proposal received at Regional
forest land for construction of Office (North Central Zone),
link road in Village Samtehan. Dehradun on 16.07.2016.

Under examination.

2. Diversion of 1.9093 hectare of 1.9093 Proposal received at Regional
forest land for construction of Office (North Central Zone),
Dharogra Dalogghatti road. Dehradun on 30.07.2016.

Under examination.

3. Diversion of 1.9772 hectare of 1.9772 Proposal received at Regional
forest land for construction of Office (North Central Zone),
Rajpura to Darshal road. Dehradun on 28.07.2016.

Under examination.

4. Diversion of 20.4874 of forest 20.4874  Proposal received at

land for construction of 66 kV Regional Office (North
D/C Transmission Line from Central Zone), Dehradun
66/22 kV GIS Switching Sub on 20.07.2016. The same is
Station Urni to 66/220 kV 2x under examination.

86 MVA and 220/400 kV 2x 315
MVA GIS Pooling Sub Station at

Wangtoo, District Kinnaur.

(b) Proposals pending for Environmental Clearance

Sl. No. Details of the Project Current Status
1. Chhatru HEP Project Environmental Clearance (EC) has already
(120 MW) of M/s DCM  been approved by Competent Authority. The
Shriram Infrastructure Stage-1 Forest Clearance is pre-requisite for

Ltd. on Chandra River in issuance of EC. Stage-I FC is pending from
Lahul and Spiti District I the Project Proponent.
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Sl. No. Details of the Project Current Status
2. Sach-Khas HEP (260 Environmental Clearance (EC) has already
MW) Project of M/s. been approved by Competent Authority. The
L & T Himachal Stage-1 Forest Clearance is pre-requisite for
Hydropower Ltd. on issuance of EC. Stage-I FC is pending from

Chenab River in Chamba the Project Proponent.
District

3. Rupin HEP (45 MW) Environmental Clearance (EC) has already
project of M/s. SB been approved by Competent Authority. The
Power Pvt. Ltd. on Stage-1 Forest Clearance is pre-requisite for
Chenab River in Lahul issuance of EC. Stage-I FC is pending from
and Spiti District the Project Proponent.

4. River Bed Mining of The Proposal was placed in the EAC
Minor Minerals (Sand, meeting held during July 21-22, 2016. The
Bajri and Stone) by M/s proposal is under consideration.
Smt. Asha Rani Dang in

favour

Green trees on proposed NISD building

12327. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware of the fact that there are thousands of lush
green trees on the land proposed for construction of National Institute of Social
Defence (NISD) building in Dwarka, Delhi;

(b) if so, whether the Ministry has given permission to cut these trees for

building construction; and

(c) if so, when the request in this regard was received and when the approval

was given and the details of trees planted to replace the cut trees, as per rules?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) As per the information
received from Forest Department, Government of National Capital Territory of Delhi,
no such request has been received for tree felling permission as per provisions of
Delhi Preservation of Trees Act, 1994. It has also been informed that there is no

evidence of felling of trees at the proposed site.

+ Original notice of the question was received in Hindi.
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(b) No such proposal has been received in the Ministry for felling of trees for

building construction.
(¢) Question doesn’t arise.
Review of PCA Act

2328. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether there is a need to review the provisions of Prevention of Cruelty
to Animals (PCA) Act, 1960, especially those pertaining to definitions of cruelty and

the punitive measures prescribed;

(b) whether the Ministry intends to review the draft amendments to the Act,

received in 2011;

(c) if so, the details thereof, including the timeline and the road map for the

same; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Government regularly
reviews the implementation of Prevention of Cruelty to Animals (PCA) Act, 1960 in
order to strengthen its provisions including those relating to definition of cruelty and

the punitive measures and achieve the objectives of the Act.

(b) and (c ) Government has received proposal from the Animal Welfare Board of
India for amendment of the PCA Act in this regard and has conducted consultations
with various stakeholders on the necessity and scope of such amendments. Such
consultations are at an advanced stage. Proposals for amendments are submitted to
the legislature after such consultations are concluded. Hence, no time frame in this

regard is available at present.
(d) Question does not arise.
Intensive plantation in Jharkhand

12329. SHRI MAHESH PODDAR: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that the average area covered under all kinds of forests

in Jharkhand remain 29 per cent of total geographical arca of the State;

+ Original notice of the question was received in Hindi.
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(b) whether it is also a fact that the intensive plantation would be beneficial in
the dense forest area in the State with a view to conserve forests and wildlife and

for maintaining environmental equilibrium; and
(c) if so, the steps being taken by Government in this direction?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Forest Survey of
India, Dehradun is carrying out the assessment of forest cover of the country biennially
and the findings are published in India State of Forest Report. The latest report in
the series is India State of Forest Report, 2015. As per this report, the total forest
cover in the State of Jharkhand is 23,478 square kilometers which is 29.45 per cent
of the total geographical area of the State.

(b) and (c) As a management practice, intensive plantation is not carried out
in dense forest area. Under various schemes, afforestation is being carried out in

degraded forest and open forest land.
Biodiversity and ecosystem of Western Ghats

2330. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether the Madhav Gadgil Expert Panel on Western Ghats put Athirappilly
and surrounding areas in the ecologically-sensitive list and clearly stated that impact
of the hydel project there may be irreparable on the biodiversity and ecosystem and
whether the Central Government has taken note of this Report;

(b) if so, what is the response by the Ministry regarding viability of this project;

(c) whether Kerala Government has sought environmental clearance from the

Central Government for the project; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Yes Sir.

(b) Followed by the Madhav Gadgil Expert Panel on Western Ghats (WGEEP)
Report, the Ministry of Environment and Forests had set up a High Level Working
Group (HLWG) on Western Ghats under the Chairmanship of Dr. K. Kasturirangan.
The HLWG recommended that based on revaluation and collection of data on ecological
flow, the Government of Kerala, could take forward the proposal, if it so desires.

(¢) and (d) The Ministry of Environment, Forest and Climate Change has

accorded Environmental Clearance to the Athirapally Hydropower Project in Kerala
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on 17.07.2007. Later, based on several representations regarding the impacts on
biodiversity and local tribals, a show-cause notice was issued on 4.1.2010 to the
Kerala State Electricity Board (KSEB). The response of KSEB on the same matter
was considered by Expert Appraisal Committee (EAC) in their meeting on 20-21
July, 2015 and based on the recommendations of EAC, the Ministry of Environment,

Forest and Climate Change has withdrawn the show-cause notice on 09.10.2015.
Causes of pollution

2331. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of
ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that Government is repeatedly emphasizing the cause of

pollution attributed to vehicular traffic;
(b) if so, the reasons therefor;

(¢) whether it is also a fact that industries, crematoria, road dust, medical
incinerators, DG sets, constructions, crop residues and solid waste burning, etc., are

the major causes of pollution in Delhi and NCR; and

(d) if so, what steps Government proposes to take to control these industries

instead of banning vehicles to control pollution?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Government
is aware of pollution caused infer alia by vehicular traffic and other industrial and
non-industrial activities. Government regularly highlights the incidence and level of
pollution to stakeholders including the state governments for taking necessary action

to control such pollution.

(¢) and (d) The major steps taken by the Government to control pollution
in Delhi and NCR inter-alia include notification of National Ambient Air Quality
Standards; formulation of environmental regulations/statutes; introduction of cleaner/
alternate fuels; promotion of cleaner production processes; launching of National Air
Quality Index; universalization of BS-IV by 2017; leapfrog from BS-IV to BS-VI fuel
standards by 1st April, 2020; taxing polluting vehicles and incentivizing hybrid and
electric vehicles; comprehensive amendments to various waste management rules; ban
on burning of leaves, biomass, municipal solid waste; promotion of public transport
network; pollution under control certification; installation of on-line continuous (24x7)
monitoring devices by major industries; promotion of environment friendly alternatives
for cremation like electric cremation etc. Further, the Government has conducted

regular co-ordination meetings at official and Ministerial level with Delhi and other
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State Governments within the NCR and issued directions under Section 18 (1) (b)
of the Air (Prevention and Control of Pollution) Act, 1981.

Penalties imposed for environmental damage

2332. SHRI NEERAJ SHEKHAR: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) the details of cases of penalties amounting to more than X 50 crore, imposed
for ecological/environmental damages during 2013, 2014 and 2015, State-wise and

year-wise;

(b) the details of such penalties recovered from the offenders, so far, State-wise;

and

(¢) the details of such penalties withdrawn by Government along with the basis

on which it was withdrawn and the dates of its withdrawal, case-wise?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) The Government is
not empowered to impose or withdraw the penalties for damaging the environment.

(b) and (c) Does not arise in view of answer at (a) above.
Withdrawal of penalty for environmental damage

2333. SHRI NEERAJ SHEKHAR:
SHRI D. RAJA:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be

pleased to state:

(a) whether Government has withdrawn the penalty of ¥ 200 crore imposed on
Adani port and SEZ for environmental damage caused during the construction of

Mundra ports;
(b) if so, the details thereof along with the date of its imposition and withdrawal;
(c) the basis on which it was imposed; and
(d) the basis on which it has been withdrawn by Government?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) The Government has
never imposed the penalty of ¥ 200 crore on Adani port and SEZ and accordingly
the question of withdrawal does not arise.

(b) to (d) Does not arise in view of answer at (a) above.
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Projects without environmental clearance

2334. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that Government is considering to clear the projects

constructed without environmental clearance;
(b) if so, the details thereof; and

(c) whether it includes the projects taken up by Government authorities and

private parties and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) No, Sir.

(b) and (c¢) Does not arise in view of answer at (a) above.
Death of animals in forest fire

2335. SHRI RITABRATA BANERJEE: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether a lot of wild animals have died due to forest fire in different national

parks and sanctuaries in various parts of the country; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Management
of forest and wildlife is the mandate of the State Governments. The details of death
of wild animals due to forest fire in different National Parks and Sanctuaries of the

country are not collated in the Ministry
Funds for disposal and recycling of e-wastes

2336. SHRI HUSAIN DALWAI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) the total quantity of e-wastes that gets generated in the country;

(b) whether it is a fact that only 1.5 per cent of the total e-waste generated in

the country gets recycled,;
(c) the mechanisms currently in place to dispose of e-waste in a safe manner;

(d) the quantum of funds allocated for disposal and recycling of e-wastes during

the last five years;
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(e) whether most of the e-wastes are currently managed by unorganized sector;

and

(f) if so, what steps would be taken by the Ministry to regulate them, considering

the huge volume and danger caused by its improper disposal?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Based on a survey
carried out by the Central Pollution Control Board in 2005, the generation of e-waste
in the country was assessed at 1.46 lakh ton and was estimated to exceed 8 lakh
ton by 2012. As per the United Nations University report, 17 lakh ton of e-waste

was generated in the country in 2014.

(b) Ministry does not maintain data about the quantum of recycling of e-waste
generated in the country. However, at present, there are 151 registered e-waste
dismantlers/recyclers in private sectors in 13 States in the country having combined

capacity of 4.46 lakh metric ton per annum.

(¢) Ministry has comprehensively revised e-Waste (Management and Handling)
Rules, 2011 and notified e-Waste (Management) Rules, in March, 2016 in order
to ensure better implementation of management of electronic waste in the country.
The provisions of this Rule include expanding producer’s responsibility under
Extended Producer Responsibility, setting up of producer responsibility organizations
and e-waste exchange to facilitate collection and recycling, assigning specific
responsibility to bulk consumers of electronic products for safe disposal, providing
for economic incentives for collection of electronic waste, and other measures to
include dedicated responsibility of electronic and electrical product producers for
collection and channelizing of electronic waste. Permission process for dismantling
and recycling facilities has been simplified through single authorization based on
Standard Operating Procedures (SoP) prescribed by Central Pollution Control Board.
State Governments have been entrusted with the responsibility for earmarking
industrial space for e-waste dismantling and recycling facilities, and to undertake
industrial skill development; and put in place measures for safety and health of

workers engaged in dismantling and recycling facilities.

(d) All the recycling/dismantling facilities in the country have been financed by
private sector. No expenditure has been incurred by Government for setting up of

such facilities.

(e) and (f) As per available reports, significant quantum of e-waste is being
managed by unorganized sector. CPCB has undertaken many steps for enforcement

of e-Waste (Management and Handling) Rules, 2011 which include general directions
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to all State Pollution Control Boards, directions to producers for compliance of
the provisions related to reduction of hazardous substance, general directions to
Government Departments and Public Sector Undertakings for implementation of
the provision relating to the disposal of the e-waste. In addition, directions have
been issued under Section 5 of the Environment (Protection) Act, 1986 to Uttar
Pradesh Pollution Control Board, Delhi Pollution Control Committee and to District
Magistrate of Moradabad in UP for immediate closure of all illegal and unauthorized
e-Waste recycling units operating in Loni, Behta, Hajipur and Rahul Garden area
of Uttar Pradesh; Mandoli and Seemapuri areas of Delhi; and Moradabad in UP,

respectively.
Eco-sensitive zones near sanctuaries and national parks

12337. SHRI RAM VICHAR NETAM: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether the compulsory norms have been prescribed by Government for
demarcation of eco-sensitive zones in the areas near various sanctuaries and national

parks in the country;

(b) whether the proposals of Gujarat Government for demarcation of 15 eco-

sensitive zones in the State is pending with Government; and

(¢) if so, whether the said proposals fulfills the compulsory norms for demarcation

and the time likely to be taken for their demarcation?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Guidelines have been
prepared by the Ministry of Environment, Forest and Climate Change for preparation
of proposals by the State Governments for declaring Eco-sensitive Zones (ESZs)

around National Parks and Sanctuaries including demarcation of ESZ areas.

(b) and (c) Of the 17 ESZ proposals of Gujarat Government received in the
Ministry for 21 protected areas in the State of Gujarat, final notifications have been
issued for 8 protected areas, draft notifications have been issued for 7 protected
areas and 4 have been approved for draft notification. ESZ proposals based on
Guidelines are notified as draft for inviting objections, comments and views of the
various stakeholders which are considered in an Expert Committee on ESZ in the
Ministry. Based on the recommendations of the ESZ Committee, the Ministry notifies
the ESZ proposals within a time limit of 545 days specified under the Environment
(Protection) Rules, 1986.

+ Original notice of the question was received in Hindi.
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Development of national parks for protection of wild animals

2338. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government has formulated/proposes to formulate any new action
plan for development of national parks for protection of wild animals in the country;

(b) whether there is a scheme to relocate the villages around these national parks
by declaring them as buffer zones; and

(¢) if so, the numbers of such national parks in the country for which Government
has formulated such scheme?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) There is
no proposal to formulate any new Action Plan for development of National Parks
for protection of wild animals in the country. The concerned State/UT Governments
prepare Management Plans for National Parks and Wildlife Sanctuaries for a period
of ten years. The National Wildlife Action Plan 2017-2031, which is the strategy
for wildlife management, is in the process of formulation to replace the National
Wildlife Action Plan 2002-2016.

(b) and (c) There is no scheme to relocate the villages around National Parks
by declaring them as buffer zones.

Illegal felling of trees in NE States

2339. SHRI DILIP KUMAR TIRKEY: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that a large scale illegal felling of trees is underway in
some parts of the North-Eastern States and if so, the details thereof; and

(b) the action taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) The Ministry
of Environment, Forest and Climate Change has not received any report regarding
large scale illegal felling of trees in parts of North-Eastern States.

Protection and Management of forests is primarily the responsibility of concerned
State/UT Government. Action against forest offences including illegal felling of
trees is taken under various Acts and Rules such as Indian Forest Act-1927, Forest
Conservation Act-1980, Wildlife Protection Act-1972 and State specific Acts and
Rules made thereunder.
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Tackling of large dumping grounds

2340. SHRI SACHIN RAMESH TENDULKAR: Will the Minister of
ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether the Ministry has taken due cognizance of fire at the Deonar dumping

yard, Mumbai earlier this year;

(b) whether the Ministry intends to formulate any policy to tackle such large
scale dumping grounds from metropolitan cities; and

(¢) whether the Ministry intends to formulate a national policy for garbage
disposal that can be adopted by all States and cities?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Yes, Sir.

(b) and (c) The Ministry has comprehensively revised Municipal Solid Waste
(Management and Handling) Rules, 2000 and notified the Solid Waste Management
(SWM) Rules in April, 2016 for environmentally sound management of solid waste
at all locations including the dumping grounds for waste in metropolitan cities.
The SWM Rules, 2016 emphasizes upon resource recovery, recycling and reuse
by way of segregation of waste through involvement of the waste pickers and self
help groups, channelization of the dry and recyclable waste, use of biodegradable
waste for composting, vermi composting and bio-methanation, utilizing combustible
fraction of waste for refused derived fuel and energy recovery, and permitting only
the non-useable, non-recyclable, non-biodegradable, non-combustible and non-reactive
inert waste and residues from waste processing facilities to go to sanitary landfill
for minimizing the requirement of landfill sites.

Solid waste management in metros

2341. SHRI SACHIN RAMESH TENDULKAR: Will the Minister of
ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether the Ministry has considered a solid waste management policy or a

binding law for metropolitan cities to follow;

(b) if not, what are the long-term solutions for mega cities like Mumbai, Delhi

and other cities that have such large garbage dumps; and

(¢) whether the Ministry has consulted the experts in waste management and

the countries which have faced such problems earlier?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c) The Ministry
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has comprehensively revised Municipal Solid Waste (Management and Handling)
Rules, 2000 and notified draft revised rules in June, 2015 which is applicable in
all the urban areas in the country including metropolitan cities. The Rules making
process involve draft publication inviting public objections and suggestions. Extensive
stakeholder consultations were organized in New Delhi, Mumbai and Kolkata wherein
major industry and commerce associations, industrial units, experts in various fields
were invited. Consultative meetings with State Governments and State Pollution
Control Boards were held on the draft Rules. The suggestions and objections
received on these draft rules have been examined by the Working Group constituted
by the Ministry. Based on the recommendations of the Working Group, Solid Waste
Management (SWM) Rules, 2016 has been notified in April, 2016. The SWM Rules,
2016 emphasizes upon resource recovery, recycling and reuse by way of segregation of
waste through involvement of the waste pickers and self help groups, channelization
of the dry and recyclable waste, use of biodegradable waste for composting, vermi
composting and bio-methanation, utilizing combustible fraction of waste for refused
derived fuel and energy recovery, and permitting only the non-usable, non-recyclable,
non-biodegradable, non-combustible and non-reactive inert waste and residues from
waste processing facilities to go to sanitary landfill for minimizing the requirement
of landfill sites. The Rules also provide for bio-remediation or scientific capping of

sanitary landfill/dumpsite etc.
Deforestation in Jashpur district

2342. SHRI RANVIJAY SINGH JUDEV: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether deforestation in a large scale has been done in Jashpur district in

Chhattisgarh specially in Sanna and Pandrapath area; and

(b) whether Government would demarcate the forest land and replant trees
in Jashpur district specially in its Sanna, Pandrapath, Bagicha, Tapkara, Manora,
Kasabel, Duldula, Pathalgoan areas as climate change is taking place due to massive

deforestation and not planting trees?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) As per the report
received from the State of Chhattisgarh, no large scale deforestation has been reported

in Jashpur district including Sanna and Pandrapath area.

(b) As per report received from the State of Chhattisgarh, afforestation activities
are being undertaken as per the provisions of the Working Plan of Jashpur forest

division. The details of plantation activities carried out during the last two years as
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reported by the State are as below.

Year Area of plantation (ha.) No. of plants planted
2015 916.52 6,01,467
2016 112.96 4,69,185

Allocations for development of forest areas

2343. SHRI DARSHAN SINGH YADAV: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the details of amount allocated to various States by the Central Government

for development of forests in the country during the last three years;

(b) whether Government has directed the State Governments to increase forest

areas; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) The Ministry
of Environment, Forests and Climate Change (MoEF and CC) is implementing
three major forest related Schemes for development of forest areas i.e. National
Afforestation Programme (NAP) Scheme, National Mission for a Green India (GIM)
and Intensification of Forest Management Scheme (IFMS). While NAP is being
implemented for afforestation of degraded forest lands, GIM aims at improving the
quality of forest/increase in forest cover besides cross sectoral activities on landscape
basis and the IFMS supports the forest protection, development and conservation
related activities such as patrolling of the forests, forest fire control, survey and
demarcation of forest areas and strengthening of forest infrastructure etc. The details
of funds allocated by the Central Government under these three Schemes for the last

three years are given in given in the Statement (See below).

(b) and (c) The National Forest Policy, 1988 envisages a target of 33% of Forest
and Tree Cover (FTC) of the total geographical area of the country for ensuring
environmental stability. The Forest Survey of India (FSI), Dehradun assesses the
FTC of the country at the interval of two years. The total FTC of the country, as
per India State of Forest Report (ISFR), 2015, is 24.16% which has shown a net
increase of about 5,000 sq. km. as compared to the previous assessment of ISFR,
2013. The Government has taken up various initiatives to upscale the efforts for
development of forests to create additional forest and tree cover through concerted

multi-sectoral schemes/programmes.
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Details of funds released during last three years (2013-14 to 2015-16) under
National Afforestation Programme (NAP), National Mission for Green India

(GIM) and Intensification of Forest Management Scheme (IFMS)

SI.  State Amount Released (X in crore)
No. NAP* GIM* IFMS
1 2 3 4 5
1. Andhra Pradesh 9.18 0.00 0.38
2. Bihar 24.85 2.25 1.02
3. Chhattisgarh 51.58 23.39 7.86
4.  Gujarat 22.18 0.00 8.75
5. Goa - - 0.61
6. Haryana 37.48 0.00 3.81
7. Himachal Pradesh 4.06 0.00 10.32
8. Jammu and Kashmir 11.7 0.00 2.99
9. Jharkhand 17.62 0.00 6.42
10. Karnataka 30.61 1.06 8.19
11. Kerala 10.86 9.15 5.25
12. Madhya Pradesh 44.12 0.00 18.65
13. Maharashtra 76.78 0.00 7.71
14. Odisha 38.18 1.83 5.60
15. Punjab 13.36 6.12 0.77
16. Rajasthan 6.16 0.00 4.63
17. Tamil Nadu 8.21 0.00 2.03
18. Telangana 3.45 0.00 1.61
19. Uttar Pradesh 32.15 0.00 5.13
20. Uttarakhand 11.19 20.21 9.89
21. West Bengal 6.79 3.01 1.15
ToTaL (OTHER STATES) 460.51 67.00 112.77
22. Arunachal Pradesh 0 1.27 3.05
23. Assam 0.15 0.00 0.00
24. Manipur 5.55 8.35 5.36
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1 2 3 4 5
25. Meghalaya 23.79 0.90 4.25
26. Mizoram 9.46 2.24 6.94
27. Nagaland 37.11 0.00 4.94
28. Sikkim 20.82 3.00 4.79
29. Tripura 11.29 0.00 5.23

TotaL (NE SrtaTtEs) 135.06 15.75 34.55
Union Territories (UT)

1.  Andaman and Nicobar Islands - - 0.41
2. Chandigarh - - 0.37
3. Dadra and Nagar Haveli - - 0
4. Daman and Diu - - 0
5. Lakshadweep - - 0
6. New Delhi - - 0
7.  Puducherry - - 0.38

ToraL (UT) - - 1.16
GranT ToTAL 595.56 82.75 148.48

*Programmes not implemented in UTs
Target of UN millennium programme

2344, SHRI DARSHAN SINGH YADAV: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that India is not able to achieve the target of UN

millennium programme for climate change;
(b) if so, the reasons therefor; and
(c) the strategy to fulfil the UN millennium programme?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c) There is no
UN millennium programme for climate change. However, eight UN Millennium
Development Goals (MDGs) were adopted by India in the year 2000 for the period
2000-2015. The details are given in the Statement (See below). None of the Goals
pertain to Climate Change. The Millennium Development Goals (MDGs) have now
been succeeded by Sustainable Development Goals (SDGs) for the post 2015 period
upto 2030.
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Statement
The Millennium Development Goals

In September of the year 2000, leaders of 189 countries met at the United
Nations in New York and endorsed the Millennium Declaration, a commitment to
work together to build a safer, more prosperous and equitable world.The Declaration
was translated into a roadmap setting out eight time-bound and measurable goals to

be reached by 2015, known as the Millennium Development Goals, namely:
1. Eradicate extreme poverty and hunger

e Reduce by half the proportion of people whose income is less than
$1 a day

e Achieve full and productive employment and decent work for all,
including women and young people

e Reduce by half the proportion of people who suffer from hunger
2. Achieve universal primary education

e Ensure that all boys and girls complete a full course of primary schooling
3. Promote gender equality and empower women

e Eliminate gender disparity in primary and secondary education preferably
by 2005, and in all levels of education no later than 2015

4. Reduce child mortality

e Reduce by two thirds the mortality of children under five
5. Improve maternal health

e Reduce maternal mortality by three quarters

e Achieve universal access to reproductive health

6. Combat HIV/AIDS, malaria and other diseases
e Halt and reverse the spread of HIV/AIDS

e Achieve, by 2010, universal access to treatment for HIV/AIDS for all
those who need it

e Halt and reverse the incidence of malaria and other major disecases

7. Ensure environmental sustainability

e Integrate principles of sustainable development into country policies and

programmes; reverse the loss of environmental resources

e Reduce biodiversity loss, achieving, by 2010, a significant reduction in
the rate of loss
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e Halve the proportion of people without access to safe drinking water

and basic sanitation

e Improve the lives of at least 100 million slum dwellers by 2020

8. Develop a global partnership for development

e Develop further an open, rule-based, predictable, non-discriminatory

trading and financial system

e Address special needs of the least developed countries, landlocked

countries and small island developing States
e Deal comprehensively with developing countries’ debt

e In cooperation with pharmaceutical companies, provide access to

affordable essential drugs in developing countries

e In cooperation with the private sector, make available the benefits of new

technologies, especially information and communications technologies
Issued by the UN Department of Public Information
Thick smoke in NCR

2345. SHRI KIRANMAY NANDA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that, every year during winter session, a thick
smoke cover, produced by burning of paddy straw in Punjab and Haryana, comes
and disrupts the normal life of NCR;

(b) if so, the measures taken by Government to check such man made pollution;

and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Yes, Sir.

(b) and (c) The Government has issued advisory in this regard to State/UT
Governments in Northern India and advised them to curb stubble burning. Notifications
under Section 19 (5) of the Air (Prevention and Control of Pollution) Act, 1981 have
been issued by Government of Punjab, Government of Haryana and Government of
Rajasthan prohibiting or restricting the open burning of straw. Besides, directions
have also been issued under Section 18 (1) (b) of the Air (Prevention and Control
of Pollution) Act, 1981 to the State Pollution Control Boards/Pollution Control
Committees of Punjab, Uttar Pradesh, Rajasthan, Haryana and Delhi for abatement of
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air pollution and improvement of ambient air quality in Delhi and National Capital
Region (NCR). These include directions for ensuring strict enforcement of ban on
burning of agricultural waste and crop residue. Regular co-ordination meetings at
official and Ministerial level are conducted by the Government with Governments of
NCT of Delhi, Punjab, Haryana, Uttar Pradesh and Rajasthan to resolve issues and

coordinate relevant actions.

Further, National Green Tribunal, Principal Bench, New Delhi has also directed
Governments of National Capital Territory of Delhi, Punjab, Haryana, Rajasthan and

Uttar Pradesh to prevent stubble burning which is a banned activity.
Handling of Nilgais

2346. SHRI KIRANMAY NANDA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that Nilgais are a serious problem in some

parts of the country for growing grains, vegetables, pulses and oil seed crops;
(b) if so, whether there is any proposal under consideration to handle the problem;
(c) if not, the reasons therefor;

(d) whether, it is possible to catch Nilgais and inhabitate them in parks which

could ultimately be used as a part of rural tourism; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c¢) Incidences
of crop damage by Nilgais are reported in various parts of the country from time
to time. It has been taken up by Ministry of Agriculture and Farmers Welfare also

as a concern in Agriculture.

Management of wildlife is primarily the responsibility of respective State
Governments. Ministry issues advisories in this regard to the States from time to time.
Latest comprehensive advisory to the State was issued on Ist June, 2015, suggesting

formulation of strategy for management of Human Wildlife Conflict.

Central Government provides partial Central Assistance under the Centrally
Sponsored Schemes of 'Integrated Development of Wildlife Habitats', Project Tiger'
and ’Project Elephant' to the States inter-alia for providing ex-gratia relief to the
victims and for their crop damage as well as for construction/erection of physical
barriers, such as barbed wire fence, solar powered electric fence, bio-fencing using

cactus, boundary walls etc. to prevent the entry of wild animals into crop fields;
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improvement of wildlife habitat of wild animals by augmenting the availability of food
and water in forest areas to reduce the entry of animals from forests to habitations

and setting up of anti-depredation squads to drive away problematic animals.

Proposals for handling of such human wildlife conflict are part of the Annual Plans

of Operation from the States seeking Central Assistance for management of Wildlife.

In addition, the Ministry, with financial assistance from Ad-hoc Compensatory
Afforestation Fund Management and Planning Authority (CAMPA), has formulated a
scheme to provide assistance to the States for ‘Augmentation of Fodder and Water in
Protected areas/Forest Areas’, aimed at improving habitat in the areas by making provision
for augmenting grass, fodder and water to the wild animals which would decrease the

frequency of wild animals coming out of forest in search of food and water.

(d) and (e) State Governments are vested with powers under Wild Life (Protection)
Act, 1972 for the scientific management of wild animals including translocation of

animals. There is no proposal of ‘Park’ for Nilgais as part of rural tourism.
Decline in dolphin population

2347. SHRI MD. NADIMUL HAQUE: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether the population of dolphins has declined in the country;

(b) if so, the details thereof including the total number of dolphins in the country

at present, State/UT-wise and the reasons therefor; and
(c) the steps taken by the Government for protection of dolphins in the country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Dolphins
are animals of aquatic ecosystems. They are found in the sea, brackish water and
fresh water. A total of 15 species of marine and harbour Dolphins have been reported
from Indian waters and coasts. Besides, the Irrawady Dolphins are found in brackish
waters of Odisha. Amongst the fresh water Dolphins, the Gangetic Dolphin is found
in the Ganges river and its tributaries. Apart from this, Indus River Dolphins have

also been reported in Indus River in Punjab.

State/UT-wise population details of Dolphins in the country are not collated in the
Ministry. However, the latest population assessment of the Gangetic Dolphins carried
out in Uttar Pradesh, in Ganges and its tributaries during October, 2015 indicated
around 1263 Dolphins, compared to the earlier estimate of 671 assessed in 2012.

Population status of other Dolphins is not known.
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Diverse pressure on rivers due to human activities, including pollution, is

generally considered to impact biodiversity of river ecosystem. Dolphins are part of

river ecosystem also.

(¢) The following are the important steps taken for conservation of Dolphins:

(1)

(i)

All fresh water, brackish water and marine Dolphins (Cetaceans) are
listed in Schedule-I of the Wild Life (Protection) Act, 1972, thereby
according them the highest degree of protection against hunting.

Gangetic Dolphin is one of the 17 species identified for taking up
‘Recovery programme of Critically Endangered Species, under the
Centrally Sponsored Scheme of ‘Integrated Development of Wildlife
Habitat’.

(iii) The Ministry of Environment, Forest and Climate Change has designated

Gangetic Dolphins as ‘National Aquatic Animal.

(iv) Wildlife Sanctuaries covering important Dolphin habitats have been created

V)

in the country under the provisions of the Wild Life (Protection) Act,
1972 to conserve their habitats. These include Marine National Parks and
Sanctuaries (Gujarat, Maharashtra, Tamil Nadu, Andhra Pradesh, Odisha,
and Andaman and Nicobar Islands), National Chambal Sanctuary (Madhya
Pradesh, Rajasthan and Uttar Pradesh), Saranath Turtle Sanctuary (Uttar
Pradesh), Vikramshila Ganges Dolphin Sanctuary (Bihar).

The National CAMPA Advisory Council in its 6th meeting held on 8th
July, 2015 has approved an amount of ¥ 23.00 crores in duration of
5 years for recovery programme of Ganges River Dolphin (Platanista
gangetica gangetica). This project is to be coordinated by Wildlife
Institute of India. The amount of ¥ 4.60 crores has been released during
the first year, 2015-16.

(vi) National Mission for Clean Ganga (NMCG) has initiated dolphin

conservation programme in 2016 to ensure long term survival of dolphin

and other river fauna.

Scrapping of section 2 of Forest Act, 1980

2348. DR. R. LAKSHMANAN: Will the Minister of ENVIRONMENT FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether any proposal is pending with Government to scrap Section 2 of the

Forest (Conservation) Act, 1980 which empowers it to divert forest lands for non

forest activity;

(b) if so, the details thereof; and
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(¢) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) No, Sir.

(b) In view of reply to part (a) above, reply to part (b) does not arise

(c) Section 2 of the Forest (Conservation) Act, 1980 is its key operative Section.
The scrapping of the said Section will defeat the very purpose of the enactment of
the Forest (Conservation) Act, 1980.

Setting up of breeding centre for Great Indian Bustard

t2349. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of
ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether the Central Government proposes to approve the setting up of Great
Indian Bustard breeding centre at Jaisalmer area in Rajasthan and to release funds

therefor and if so, by when and if not, the reasons therefor; and

(b) whether the Rajasthan Government has sent the proposal regarding State
action plan for protection of the bird to the Central Government for approval and

if so, by when it would be approved and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Ministry has taken up
an initiative on conservation breeding of the Great Indian Bustard (GIB) in Rajasthan.
In this regard, Ministry has sanctioned an outlay of ¥ 33.85 crores for the duration
of five years for the programme ‘Habitat Improvement and Conservation Breeding of
Great Indian Bustard-an integrated approach’. An amount of ¥ 9.95 crores have been
released to Wildlife Institute of India (WII) as the first instalment for the program,
funded from the Central component of CAMPA.

(b) Ministry has not received any State Action Plan from Rajasthan Government
for the protection of GIB. However, Annual Plan of Operation (APO) for GIB for
the year 2015-16 for financial assistance under the Centrally Sponsored Scheme-
‘Integrated Development of Wildlife Habitats-(Components-Recovery Programme for
Saving Critically Endangered Species and Habitats)-Great Indian Bustard (Ardeotis
nigriceps) in Rajasthan’ was received in the Ministry which the Ministry after examining
approved I 81.70 lakh (Central share of the plan) and release 80% of the Central

share i.e. ¥ 65.36 lakh as first instalment to the State Government.

+ Original notice of the question was received in Hindi.
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Plantation of trees

12350. DR. SATYANARAYAN JATIYA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the recent status of the number of trees targeted to be planted, the actual
number of trees planted and the number of trees that remained alive after the passage
of a year since their plantation during each of the last three years from 2013-14 to
2015-16, State-wise; and

(b) the details of action plan, expenses and measures for making necessary
arrangements for plantation, protection and conservation of trees and for encouraging

the same?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) The targets of
Afforestation/Tree plantation for the year 2016-17 is set as 7082.15 lakhs under Twenty
Point Programme. The details of afforestation targets and achievements by the States

during the last three years are given in the Statement-I (See below).

(b) Ministry of Environment, Forest and Climate Change is implementing flagship
Schemes for afforestation such as National Afforestation Programme (NAP) for
afforestation and eco-restoration of degraded forests and the National Mission for a
Green India (GIM) which is one of the eight Missions under National Action Plan
on Climate Change. These schemes are implemented in participatory mode under

Joint Forest Management approach in the country.

Under NAP, an area of 21.36 lakh hectare have been treated with an investment
of ¥ 3639.28 crore, since inception of this programme in 2000-01 to 2015-16.
The State-wise details of area approved for afforestation and corresponding funds
released during the last three years (2013-14 to 2015-16) is given in the Statement-II
(See below).

GIM is a pan-India Centrally Sponsored Scheme which was approved in
February, 2014 for a total cost of I 13,000 crore. The ratio of Centre:State fund
share is 75:25 respectively for all States except North-Eastern States and Jammu
and Kashmir for which it is in the ratio of 90:10. The State-wise details of area
approved for afforestation and corresponding funds released under GIM is given in the
Statement-11I.

+ Original notice of the question was received in Hindi.
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Green India Mission: Details of area approved for afforestation and corresponding
funds released under GIM from FY 2015-16 to 2016-17

Sl State Amount Released Area
No. ® in crore) (in hectares)
2015-16 2016-17 2015-16 2016-17
1. Andhra Pradesh -- 1.06 -- 881.00
2. Chhattisgarh 23.39 17.39 20716.00 20716.00
3. Karnataka 1.06 0.87 760.00 760.00
4.  Kerala 9.15 -- 4978.00 -
5. Odisha 1.83 1.39 2177.72 2177.72
6.  Punjab 6.12 -- 3000.00 -
7. Uttarakhand 20.21 -- 7483.00 --
8. Manipur 8.35 -- 9906.00 --
9.  Mizoram - 9.88 -- 19643.00
TotaL 70.09 30.59 49021.00 44178.00

Development of sewage system

12351. DR. SANJAY SINH: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether the Ministry is developing sewage drainage system in various arcas

of the country;

(b) the details and the number of cities in the country where the Ministry

proposes to establish sewage system and sewage treatment plants, State-wise;

(c) whether any proposal for setting up of sewage system and sewage treatment

plants at Sultanpur city in Uttar Pradesh is pending with the Ministry; and
(d) if so, the details thereof and the action being taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) It is the
responsibility of the State Governments/concerned local bodies to develop the

sewerage system and create facilities for treatment of sewage being generated to

+ Original notice of the question was received in Hindi.
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ensure that untreated sewage does not fall into the rivers and other water bodies,
thereby polluting them.

This Ministry has been supplementing the efforts of the State Governments in
abatement of pollution in identified stretches of various rivers under the National
River Conservation Plan (NRCP) and NGRBA (National Ganga River Basin Authority)
Programme, for implementation of projects on a cost sharing basis between the
Central and State Governments. Various pollution abatement schemes taken-up
under the programmes, inter-alia include interception and diversion of raw sewage,
construction of sewerage systems, setting up of sewage treatment plants, low cost
sanitation facilities, electric/improved wood crematoria and river front development.
The NGRBA Programme along with work of Ganga and its tributaries is with
Ministry of Water Resources, River Development and Ganga Rejuvenation (MoWR,
RD&GR) from 01.08.2014 onwards. The programmes of NRCP and NGRBA (till
31.07.2014) have covered polluted stretches of 43 rivers in 200 towns spread over
21 States, at a sanctioned cost of I 12202.59 crore so far. Sewage treatment capacity
of 5169 mld has been created so far under these two programmes. State—wise details
of sanctioned cost of works, towns covered and sewage treatment capacity created
so far under the NRCP and NGRBA (till 31.7.2014) programmes are given in the
Statement (See below).

(¢c) and (d) In Sultanpur, Uttar Pradesh, 6 schemes for creation of sewerage
infrastructure, including setting up of Sewage Treatment Plants were completed in
1988 under Gomti Action Plan Phase-I (as a part of NRCP) at a cost of ¥ 4.34
crore with the creation of 5 mld of sewage treatment capacity. The work of river
Ganga and its tributaries, including river Gomti, is being handled by MoWR, RD&GR
we.f. 01.08.2014.

Statement

State-wise details of sanctioned cost of works, towns covered and STP capacity
created under the National River Conservation Plan and National Ganga River
Basin Authority Programme (till 31.07.2014)

(As on 30.06.2016)

SI.  State Number of  Sanctioned STP capacity created
No. towns cost of works in million litres
 in crore) per day (mld)
1 2 3 4 5
1. Andhra Pradesh 1 21.79 30.00
2. Bihar 14 1218.34 122.00

3. Jharkhand 12 103.12 0.00
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1 2 3 4 5
4. Gujarat 2 808.53 232.00
5. Goa 1 14.10 12.50
6. Karnataka 9 66.25 41.64
7. Maharashtra 8 1182.86 260.00
8. Madhya Pradesh 14 115.38 177.61
9. Odisha 5 92.74 48.00
10. Punjab 18 774.43 634.20
11. Rajasthan 2 150.96 0.00
12. Telangana 4 345.72 621.46
13. Tamil Nadu 13 905.78 477.66
14. Delhi 1 670.32 165.00
15. Haryana 12 523.50 322.00
16. Uttar Pradesh 26 3088.14 1346.14
17. Uttarakhand 11 337.52 116.00
18. West Bengal 42 1500.77 554.77
19. Kerala 1 18.45 0.00
20. Sikkim 3 181.09 8.00
21. Nagaland 1 82.80 0.00
ToTAL 200 12202.59 5168.98

Schemes for increasing forest resources

12352. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be

pleased to state:

(a) the schemes being run by the Ministry to increase the forest resources in
the country and the extent of increase of forest cover during the last three years,

State-wise;

(b) the quantum of funds provided to the Uttar Pradesh Government for various
schemes being run by the State regarding planting of trees for environmental

conservation; and

+ Original notice of the question was received in Hindi.
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(¢) the number of proposals for environmental conservation and tree plantation
sent by the State Government pending with the Ministry and the funds involved

therein?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) To increase forest
resources in the country, Ministry of Environment, Forest and Climate Change is
implementing a number of Schemes under which financial assistance is provided
to State/UT Governments. Some of major Schemes of the Ministry are National
Afforestation Programme (NAP) and Green India Mission (GIM), Integrated
Development of Wildlife Habitat (IDWH), Intensification of Forest Management Scheme
(IFMS), Project Tiger and Project Elephant including funds under Compensatory
Afforestation Fund Management and Planning Authority (CAMPA).

Forest cover of the country is assessed biennially and published as India State
of Forest Report (ISFR) by Forest Survey of India, Dehradun (FSI), an organisation
under the Ministry of Environment, Forest and Climate Change. As per latest ISFR,
2015 there is overall increase of 3775 sq. km. of forest cover in the country, as
compared to ISFR 2013. Some States have shown decline in forest cover whereas
some States have shown increase in forest cover. The State/UT-wise details of extent
of change in the forest cover as per ISFR 2015, compared to ISFR 2013 assessment

are given in the Statement-I (See below).

(b) The funds provided by the Ministry under various schemes to the Government
of Uttar Pradesh for planting of trees during last three years are given in the
Statement-II (See below). No funds have been released so far to the Government of
Uttar Pradesh under GIM.

(¢) The revised proposals under NAP and GIM as per guidelines, have not been

received from the State Government.
Statement-1

Change in Forest Cover in States/UTs as per India State of
Forest Report (ISFR) 2015

(Area in square kilometres)

States/UTs Geographical Total Forest Total Forest Change in Change
Area Cover 2015 Cover 2013 Forest Cover  Per cent

1 2 3 4 5 6
Andhra Pradesh 1,60,204 24,424 24,357 67 0.27

Arunachal Pradesh 83,743 67,248 67321 -73 -0.11
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1 2 3 4 5 6
Assam 78,438 27,623 27671 -48 -0.17
Bihar 94,163 7,288 7291 -3 -0.04
Chhattisgarh 1,35,191 55,586 55621 -35 -0.06
Delhi 1,483 189 180 9 4.75
Goa 3,702 2,224 2219 5 0.22
Gujarat 1,96,022 14,660 14653 7 0.05
Haryana 44,212 1,584 1586 -2 -0.13
Himachal Pradesh 55,673 14,696 14683 13 0.09
Jammu and Kashmir 2,22.236 22,988 22538 450 1.96
Jharkhand 79,714 23,478 23473 5 0.02
Karnataka 1,91,791 36,421 36132 289 0.79
Kerala 38,863 19,239 17922 1317 6.85
Madhya Pradesh 3,08,245 77,462 77522 -60 -0.08
Maharashtra 3,07,713 50,628 50632 -4 -0.01
Manipur 22,327 16,994 16990 4 0.02
Meghalaya 22,429 17,217 17288 -71 -0.41
Mizoram 21,081 18,748 19054 -306 -1.63
Nagaland 16,579 12,966 13044 -78 -0.60
Odisha 1,55,707 50,354 50347 7 0.01
Punjab 50,362 1,771 1772 -1 -0.06
Rajasthan 3,42,239 16,171 16086 85 0.53
Sikkim 7,096 3,357 3358 -1 -0.03
Tamil Nadu 1,30,058 26,345 23844 2501 9.49
Telangana 114,865 21,591 21759 -168 -0.78
Tripura 10,486 7,811 7866 -55 -0.70
Uttar Pradesh 2,40,928 14,461 14349 112 0.77
Uttarakhand 53,483 24,240 24508 -268 -1.11
West Bengal 88,752 16,828 16805 23 0.14
Andaman and Nicobar 8,249 6,751 6711 40 0.59
Islands
Chandigarh 114 22,.03 17.26 4.77 21.65
Dadra and Nagar Haveli 491 206 213 -7 -3.40
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1 2 3 4 5 6
Daman and Diu 112 19.61 9 10.61 52.73
Lakshadweep 32 27.06 27.06 0 0.00
Puducherry 480 55.38 50.06 5.32 9.61
GranD TOTAL 32,87,263 701,673 697898 3775 0.54

Statement-11

Funds released by the Ministry to Uttar Pradesh Government under various
Schemes of the Ministry for planting of trees during last three years

® in crore)

SI.  Name of scheme/programme Amount Released

No. 2013-14 2014-15 2015-16
1. National Afforestation Programme 20.15 12.00 0.00
2. Funds under National CAMPA 59.91 74.00 88.00

Auctioning of mines

12353. SHRI LAL SINH VADODIA: Will the Minister of MINES be pleased

to state:

(a) the number of mines auctioned by Government during 2014-15 and 2015-16,

year-wise;
(b) the funds received by Government through auctioning of mines, year-wise;
(c) the number of mines Government is planning to auction during 2016-17; and

(d) the estimated funds Government is likely to get through auctioning of mines
during 2016-17?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI PIYUSH
GOYAL): (a) and (b) So far 7 mineral blocks have been auctioned in the country.
Out of this, 6 blocks were auctioned during the year 2015-16 with estimated additional
revenue to the respective State Governments of ¥ 13032 crores during the lease period
of the mines. One block has been auctioned in 2016-17 with estimated additional

revenue of ¥ 106 crores during the lease period. No mines were auctioned during
2014-15.

(c) and (d) Respective State Governments have indicated a pipeline of 80 blocks

+ Original notice of the question was received in Hindi.
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which could be considered for auctioning depending on the status of the preparedness
in terms of completion of prescribed level of exploration and preparation of geological
reports and establishment of mineral contents as per Minerals (Evidence of Mineral
Contents) Rules, 2015. Estimated fund flow through the auction is contingent upon

the final bids at the time of the auction.
Conservation of natural resources damaged by mining
+2354. SHRI MEGHRAJ JAIN: Will the Minister of MINES be pleased to state:

(a) whether it is a fact that constant mining in different States including Madhya

Pradesh is damaging the natural resources and if so, the details thereof, State-wise;

(b) whether any special scheme has been formulated by Government to conserve

natural resources; and
(c) if so, the details thereof or the steps being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI PIYUSH
GOYAL): (a) to (c) The National Mineral Policy (NMP), 2008 recognizes that the
extraction of minerals closely impacts other natural resources like land, water, air

and forest.

NMP, 2008 inter-alia enunciates that all mining shall be undertaken within the
parameters of a comprehensive Sustainable Development Framework which, inter-
alia, includes guiding principles for a miner to leave the mining area in a better
ecological condition after mining and for optimum utilization of the country’s natural

mineral resources.

Section 18 of Mines and Minerals (Development and Regulation) Act, 1957
empowers Central Government to frame rules for the conservation and systematic
development of minerals and for the protection of environment by preventing or
controlling any pollution which may be caused by prospecting or mining operations.
Accordingly, Mineral Conservation and Development Rules (MCDR), 1988 were
framed wherein Rules 31 to 41 are on regulation of environmental aspects of mining.
As regulators, Indian Bureau of Mines (IBM) (a subordinate office of the Ministry
of Mines) and State Governments approve the mining plan/scheme of mining for

systematic and optimum utilisation/extraction of mineral.

The Ministry of Environment, Forests and Climate Change has notified the
Environment Impact Assessment (EIA) Notification, 2006 on 14th September, 2006

+ Original notice of the question was received in Hindi.
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under the provisions of Environment (Protection) Act, 1986 to regulate the grant of
environment clearance for various projects including mining projects. The impact on
environment due to mining projects is assessed by an EIA study. Based on the same,
Environmental Management Plan is prepared which is considered and the Environment
Clearance is granted stipulating conditions to regulate impact on environment due to

the project.

The Central Government while according approval under the Forest (Conservation)
Act, 1980 stipulates appropriate mitigative measures, such as creation and maintenance
of compensatory afforestation, realization of Net Present Value of the diverted forest
land, implementation of wildlife conservation plan (wherever required), phased
reclamation of mined out area, demarcation of boundary of mining lease etc. Safeguards
are in place to ensure that approvals under the Forest (Conservation) Act, 1980 for
diversion of forest land for mining are accorded only after ascertaining that the
area of forest land to be diverted is bare minimum and its diversion for non-forest

purpose/mining is unavoidable.
Arrangement regarding transfer of payables to Odisha

2355. SHRI NARENDRA KUMAR SWAIN: Will the Minister of MINES be

pleased to state:

(a) whether the Ministry would clarify that any arrangement has been made for
transfer of I 560.00 crore payable by M/s Hindalco on account of Talabira-I to the
State of Odisha; and

(b) if not, the immediate steps taken on this score?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI PIYUSH
GOYAL): (a) and (b) Talabira-I coal block in the State of Odisha was allocated to
M/s Hindalco Industries Ltd. in allocation letter dated 25.02.1994 issued by Ministry
of Coal. Hon’ble Supreme Court in its order dated 24.09.2014 passed in Writ Petition
(Criminal) No.120/2012 and other connected matters cancelled allocation of 204
coal blocks alongwith Talabira-I and also directed the prior allottees of cancelled
producing coal blocks to pay additional levy at the rate of ¥ 295/-per metric tonne
of coal extracted since commencement of coal production till 31.03.2015. As per
Rule 18 of the Coal Mines (Special Provisions) Rules, 2014, the additional levy
with respect to Schedule Il coal mine shall be deposited by the prior allottee with
the Central Government. Accordingly, M/s Hindalco Industries Ltd. has deposited
T 600,05,64,910.00 towards additional levy.
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Biogas from bio-degradable substances

2356. SHRI ANUBHAV MOHANTY: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) what measure Government is taking to promote the production of biogas

from bio-degradable substances;

(b) whether there is any proposal to increase the production of biogas to meet

the demand of rural and remote areas; and
(¢) how much fund has been allocated therefor?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) The Ministry of New and Renewable Energy
(MNRE) is promoting setting up of biogas plants under three Central Sector Schemes

as per details given below:

(i)  National Biogas and Manure Management Programme (NBMMP): catering
to setting up of family type biogas plants for meeting cooking energy

needs of rural and semi-urban areas of the country.

(i) Biogas Power Generation Programme (Off-grid): for setting up of biogas
plants in the size range of 25 to 2000 cubic metre per day for producing
biogas for power generation in the range from 3 kw to 250 kw or for

thermal applications.

(i) Waste to Energy Programme: for setting up of large size biogas plants to

recover energy from Urban, Industrial and Agricultural wastes/residues.

(b) A target for setting up of 1,00,000 biogas plants under the NBMMP has
been fixed during the current year, 2016-17 and communicated to the States.

(¢) An amount of ¥ 142.00 crore has been allocated under the head ‘Biogas

Programme’ during the current year 2016-17.
Litigation in WTO regarding solar power equipments

2357. SHRI C. M. RAMESH: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) under which provision of the WTO the United State of America has filed a

case against India on solar power equipment;
(b) the basis on which WTO has ruled against India;

(c) whether WTO has power to adjudicate on the internal policy of the Indian

Government;
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(d) whether India has brought to the notice of WTO about dumping of solar

cells and modules by other countries, including US; and
(e) if so, what was the reaction of WTO therecon?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) The United States had filed a dispute before
the World Trade Organization (WTO) under Article I1I:4 of GATT, 1994 and Article
2.1 of the Trade Related Investment Measures (TRIMs) Agreement of WTO.

(b) WTO Panel ruled against India on following basis:—

(i) the Domestic Content Requirement (DCR) measures are inconsistent with
Article 2.1 of the TRIMs Agreement and Article III:4 of the GATT
1994, and are not covered by the derogation in Article III:8(a) of the
GATT 1994; and

(i) the DCR measures are not justified under the general exceptions in
Article XX(j) or Article XX(d) of the GATT 1994.

(c) India is a WTO member country. WTO Agreements provide certain rights
and obligations to its members including India, for free and fair international trade

and every WTO member is committed to the same.

(d) The findings of Directorate General of Anti-dumping (DGAD) on the anti-
dumping investigation on dumping of solar cells and modules by certain countries
including the US were notified to WTO in 2015.

(¢) WTO can intervene only as per their procedure and rules and so no reaction

was expected from WTO regarding dumping.
Initiatives for promotion of renewable energy sources

2358. SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:
KUMARI SELJA:

SHRI DARSHAN SINGH YADAV:

Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether any new initiatives have been taken by the Central Government in

promoting renewable energy sources;
(b) if so, the details of initiatives taken during the last five years, State-wise;

(c) whether these initiatives are suited to the Indian environmental conditions;

and
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(d) if so, the details therecof and if not, the reasons why such initiatives have

not been taken so far?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) to (d) In order to achieve the target of
Renewable Energy of 175 GW by 2022, major initiatives taken by the Government
include, amendments to the Electricity Act and Tariff Policy for strong enforcement of
Renewable Purchase Obligation (RPO) and providing Renewable Generation Obligation
(RGO), developing infrastructure to tap renewable energy potential to the maximum
extent by setting up exclusive solar parks; development of power transmission
network through Green Energy Corridor Project; Rooftop projects in industries and
large Government complexes/buildings; making provision of 10 per cent renewable
energy as mandatory under Mission Statement, Guidelines for development of smart
cities; amendments in building bye-laws for mandatory provision of Roof Top Solar
for new construction or higher Floor Area Ratio and infrastructure status for solar
projects. In order to infuse funds into the sector, steps have been taken, such as,
raising of tax free solar bonds; providing long tenor loans; making roof top solar a

part of housing loan by banks/NHB.

The renewable energy sources are all suitable for Indian environment and renewable
energy programmes are implemented by all States/UTs. In this regards State-wise
achievement, as a results of initiatives taken by the Government, are given in the

Statement.
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Targets and measures for reducing emission intensity

2359. SHRI DEREK O’ BRIEN: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) the details of Government’s target and proposed measures to reduce India’s

emission intensity;

(b) the proposed contribution of different forms of alternative energy sources

towards these targets; and

(c) the steps taken to reduce the price of alternative energy sources to encourage
its use?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) On 2 October, 2015 Government of India
released “India’s Intended Nationally Determined Contribution: Working Towards Climate
Justice”. This document outlines the post-2020 climate actions that includes aim to
reduce the emissions intensity of its GDP by 33 to 35 per cent by 2030 from 2005
level; and to achieve about 40 per cent cumulative electric power installed capacity from
non-fossil fuel based energy resources by 2030 with the help of transfer of technology

and low cost international finance including from Green Climate Fund (GCF).

Government has formulated the National Action Plan on Climate Change (NAPCC)
to deal with the climate change related issues. NAPCC comprises eight Missions in
specific areas of solar energy, enhanced energy efficiency, habitat, water, sustaining
Himalayan Ecosystems, forestry, agriculture and strategic knowledge for climate change.
Further, 32 States/Union Territories have prepared State Action Plans on Climate
Change consistent with the objectives of NAPCC.

(b) India has set renewable power deployment target to a cumulative capacity of
175 GW by the year 2022, which includes 100 GW from solar and 60 GW from wind.

(c) Steps taken to reduce the price of renewable energy sources includes focused
research and development, concessional finance, capital and/or interest subsidy, price
discovery through reverse bidding in solar, accelerated depreciation, and concessional
excise and custom duties.

Setting-up of wind power projects

2360. DR. K. V. . RAMACHANDRA RAO: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether it is a fact that Government is planning to set up 1,000 MW wind
power projects throughout the country;
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(b) if so, the details thereof; and
(c) whether Government has allocated any budget for the proposed projects?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) to (¢) Government has sanctioned a scheme
for setting up of 1,000 MW Central Transmission Utility (CTU) connected Wind
Power Projects in the country. This Scheme will be implemented by Solar Energy
Corporation of India (SECI) and the wind power projects will be selected through
transparent e-bidding process. No separate Central Financial Assistance is envisaged

for implementation of this Scheme.
Integration and transmission of renewable energy

2361. SHRI A. U. SINGH DEO: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) the details of measures taken for integration and transmission of renewable

energy;

(b) the details of projects being undertaken for large scale integration of renewable

energy in the grid;

(c) the details of measures being taken for transmission of power in States with

high renewable energy installed capacity;

(d) whether the Government is planning to equip discoms of renewable energy

rich States with advanced technologies; and
(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) In order to integrate renewable energy into
the grid, various measures have been taken such as introduction of ancillary services,
forecasting, scheduling, deviation settlement mechanism, frequency control, maintaining
generation reserves, establishment of Renewable Energy Management Centres (REMCs),
Augmentation and Strengthening of Transmission System as well as compliance to

Regulations and Standards by renewable generation .

(b) Projects like establishment of Solar Park, establishment of REMC and
establishment of Green Energy Corridor are being undertaken for large scale integration

of the renewable in the grid.

(¢) A Green Energy Corridor project for evacuation of renewable energy from

generation points to the load centres by creating intra-State and inter-State transmission
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infrastructure is under implementation in renewable resource rich States for the
renewable power generators and likely renewable power capacity addition. The intra-
State transmission component of the project is being implemented by the respective
States and inter-State transmission component is being implemented by the Power
Grid Corporation of India (PGCIL).

(d) and (e) Discoms are under the control of respective State Governments.
Ministry of Power, Government of India has launched a Scheme named UDAY for

financial restructuring and operational turnaround and revival of discoms
Promotion of solar energy by World Bank and ISA

2362. SHRI A. U. SINGH DEO: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether the World Bank and the International Solar Alliance (ISA) have

signed a declaration to promote solar energy and mobilize finances;

(b) if so, whether the target for mobilizing finances is to the tune of 1,000
billion US dollar;

(¢) whether World Bank would facilitate International expertise for knowledge

sharing and technology transfer to meet the objectives of the alliance;

(d) whether the World Bank has committed to low cost and long term finances

for renewable energy projects in the country; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) On 30 June, 2016, the Interim
Administrative Cell of the International Solar Alliance (ISA Cell) and the World

Bank signed a Joint Declaration to promote solar energy globally.

The Joint Declaration will help in accelerating mobilization of finance for solar
energy, and the World Bank will have a role in mobilizing more than US $1000
billion in investments that will be needed by 2030, to meet ISA’s goals for the

massive deployment of affordable solar energy.

(c) Areas identified for cooperation include World Bank’s support to ISA’s
plans for solar energy development and deployment through technical assistance and

knowledge transfer.

(d) and (e) On 30 June, 2016, the World Bank has signed an agreement for
a Line of Credit of US $ 625 million with State Bank of India for solar roof top
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projects. In addition, India aims to further collaborate with the World Bank for low

cost and long term finance for renewable energy projects in the country.
Installation of solar pumps in Andhra Pradesh

2363. SHRI DEVENDER GOUD T: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether it is a fact that Andhra Pradesh has been allocated 6,725 solar
pumps for irrigation and 1,000 solar pumps for drinking water under Solar Pumping

Programme for 2014-15;
(b) if so, the details thereof;
(¢) the details of solar pumps installed so far, out of the allocated ones; and
(d) by when the remaining pumps are going to be installed?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) Yes, Sir, MNRE has allocated 6725
Solar Pumps for Irrigation and 1000 Solar Pumps for Drinking Water under Solar

Pumping Programme during 2014-15 to the State of Andhra Pradesh.

(c) The State has installed all 6725 Solar Pumps for Irrigation and 743 Solar
Pumps for Drinking Water as on 31.07.2016

(d) The installation of remaining pumps is subjected to balance share from the
State.

Energy from wind and solar sources

2364. SHRI R. VAITHILINGAM: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) the quantum of energy generated, using wind and solar sources, at present;
(b) the number of projects under construction in these two fields;
(c) the estimates of solar energy purchased by companies for captive consumption;

(d) the details of Government's projects to promote the generation of wind and

solar energy; and

(e) the energy likely to be generated by wind and solar stations during this

year?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) As per information received from the Central
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Electricity Authority (CEA), the quantum of electricity generated during 2015-16
through Wind and Solar Sources was 33029.39 MU and 7447.92 MU respectively.

(b) Tenders for 20766 MW Solar Power Projects have been issued. The details

are given below:

PPA signed ;8482 MW
Lol issued : 3392 MW
Financial Bid opened ;1930 MW
Tenders Floated (in process) © 6962 MW

The wind power projects are mainly developed by private sector under various

modes including PPA, REC, captive use, third party sale etc. No Union Government

project is under construction in wind energy sector.

(c) A total of 315 MW have been installed under Solar Roof top Scheme. Power

generated from these projects is being used for both domestic and captive use.

(d) The details of Government’s Schemes to promote generation of energy from

Solar and Wind are as follows:—

(i)

(i)

(iii)

(iv)

V)

(vi)

(vii)

Scheme for Development of Solar Parks and Ultra Mega Solar Power
Projects.

Scheme for Development of Solar PV Power Plants on Canal Banks/
Canal Tops.

Scheme for setting up 300 MW of Grid connected Solar PV Power
Projects by Defence Establishments under Ministry of Defence and Para
Military Forces with Viability Gap Funding (VGF) under Batch-IV of
Phase-II/III of Jawaharlal Nehru National Solar Mission (JNNSM).

Scheme for setting up of 1000 MW of Grid-Connected Solar PV Power
Projects by CPSUs with VGF under Batch-V of Phase-1I of JNNSM.

Scheme for Setting up of 15000 MW of Grid connected Solar PV
Power Projects under Batch II of Phase II of National Solar Mission
(by NTPC/NVVN).

Setting up of 2000 MW Grid connected solar power with VGF through
Solar Energy Corporation of India (SECI).

Scheme for Setting-Up of 1000 MW CTU Connected Wind Power

Projects.

(viii) Generation Based Incentive scheme for promotion of wind power.



Written Answers to [8 August, 2016] Unstarred Questions 173
(e) During 2016-17, a capacity addition target of 4000 MW and 12000 MW has
been proposed for generation of electricity by wind and solar respectively.
Exploitation of power from hydel projects

2365. SHRI C. P. NARAYANAN: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government has noted that expenditure to exploit power from hydro
power projects with capacity less than 25 MW is comparatively higher;

(b) whether Government would encourage and assist such projects; and

(c) whether a higher percentage of help to such projects would be provided
considering that these are comparatively free of environmental threats?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir.

(b) and (c) Ministry of New and Renewable Energy (MNRE) already has a
scheme to support small hydro power projects. Details of the same are given in the
Statement.

Statement

Central Financial Assistance to State Governments and private developers

to set up Small/Micro Hydel Power Projects

I.  Support to new SHP projects in the Private, Co-operative, Joint sector:

Category Above 0.1 MW-25 MW
NE Region, Jammu and Kashmir Himachal Pradesh % 1.5 crore/MW limited to
and Uttarakhand (Special Category States) % 5.00 crore per project
Other States ¥ 100 crore/MW limited

to ¥ 5.00 crore per project

II.  Support to new SHP project in the Government/State Sector:

Areas Up to 100 KW and Above 1 MW and
upto 1000 KW upto 25 MW
N.E. States, Jammu and Kashmir T 75, 000 3 7.5 croressMW
Himachal Pradesh and Uttarakhand per KW Limited to I 20 crore
(Special Category States) per project
Other States T 35, 000 T 3.5 croressMW
per KW Limited to ¥ 20 crore

per project.
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Training of elected representatives of PRs

2366. SHRIMATI VIPLOVE THAKUR: Will the Minister of PANCHAYATI RAJ

be pleased to state:

(a) whether Government is assisting the States for providing reorientation and
training programme to the elected representatives of the Panchayati Raj Institutions
(PRIs) and Gram Sabha members;

(b) if so, the details thereof along with the financial assistance provided to
Himachal Pradesh for the purpose during the last three years and the current year,

year-wise; and

(c) the details of the proposals received from that State for setting up of training/
institutes/resource centers and the number of proposals sanctioned out of them and

funds sanctioned/released therefor during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI
PARSHOTTAM RUPALA): (a) and (b) Under the Scheme of Rajiv Gandhi Panchayat
Sashaktikaran Abhiyan (RGPSA), this Ministry has provided financial assistance to
the States for enhancing the Capacity Building and Training (CB&T) of different
stakeholders of Panchayati Raj Institutions (PRIs) including the Elected Representatives
(ERs) and members of Gram Sabhas (GSs). Details of funds sanctioned for CB&T to
States including that for Himachal Pradesh during years 2013-14 till date are given
in the Statement-I (See below).

(¢) During 2013-14 and upto 2015-16, one State Panchayat Resource Centre,
nine District Panchayat Resource Centres and twenty five Block Level Resource
Centres proposed by the State during the respective years have been sanctioned by

the Ministry. The details are given in the Statement-II.
Statement-1

State-wise amount sanctioned for Capacity Building and Training under
RGPSA/Rashtriva Gram Swaraj Abhiyan

SI. No. State 2013-14 2014-15 2015-16 2016-17
1. Andhra Pradesh 28.88 31.64 27.59 32.42
2 Arunachal Pradesh 6.26 10.20 2.35 -
3. Assam 12.23 10.18 13.29 32.98
4 Bihar 9.57 3.32 0.00

5. Chhattisgarh 28.63 8.66 9.04 26.23
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S1. No. State 2013-14 2014-15 2015-16 2016-17
6.  Gujarat 54.94 5.35 4.99 -
7.  Haryana 0.10 4.35 10.07 -
8. Himachal Pradesh 6.27 3.84 5.78 -
9. Jammu and Kashmir 5.03 12.05 5.18 -
10.  Jharkhand 1.73 4.67 13.78 29.68
11.  Karnataka 9.51 16.99 46.48 -
12.  Kerala 32.65 9.67 5.61 6.58
13.  Madhya Pradesh 25.43 33.20 36.49 54.36
14.  Mabharashtra 93.84 105.15 20.00 -
15. Manipur 1.19 341 2.31 -
16.  Odisha 9.84 6.36 12.45 -
17.  Punjab 20.53 5.45 4.99 -
18.  Rajasthan 16.33 1.50 10.24 -
19.  Sikkim 0.94 1.70 1.03 -
20.  Tamil Nadu 11.97 13.02 16.18 -
21.  Telangana 0.00 39.71 33.02 31.83
22.  Tripura 0.54 8.12 491 8.33
23.  Uttar Pradesh 0.00 0.00 66.43 -
24.  Uttarakhand 1.46 21.51 0.22 18.97
25. Mizoram 0.00 1.18 0.00 2.67
26.  West Bengal 8.01 25.98 24.38 -
27. Dadra and Nagar 1.81 0.90 0.00 -

Haveli
28.  Daman and Diu 0.94 1.18 0.00 -
29.  Goa 0.00 0.00 2.00 2.52
30. Chandigarh 0.00 0.00 0.55 -
31.  Lakshadweep 0.00 0.00 0.59 -
TotAL 386.99 389.31 380.13 246.57
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SPRC, DPRCs and BLRCs sanctioned by the Ministry

Quantity Proposal received for setting up training Proposal

institutes in Himachal Pradesh

Funds sanctioned/

sanctioned released (in lakh)

1

2

3

4

A. SPRC
1

Additional Building and Equipment at
SPRC Mashobra

Yes

125.00

B. Construction of building of new District Panchayat Resources Centres (DPRCs)

1.

Ea

¥ 2 =2

C. Block

A T AT R R o B

I1.
12.

Hamirpur
Solan
Mandi
Kangra
Bilaspur
Kinnaur
Shimla
Una
Kullu

Level Resource Centres

Sri Naina Devi
Jhandutta
Ghumarwin
Nadaun
Bijhari
Bamsan
Baijnath
Dehra
Pragpur
Bhawarna
Rampur

Jubbal-Kotkhai

Yes
Yes
Yes
Yes
Yes
Yes
Yes
Yes
Yes

Yes
Yes
Yes
Yes
Yes
Yes
Yes
Yes
Yes
Yes
Yes
Yes

250.00
250.00
250.00
250.00
250.00
250.00
250.00

0.00

0.00

0.00
12.50
0.00
12.50
0.00
0.00
12.50
12.50
12.50
0.00
12.50
0.00
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2 3 4 5
13. Basantpur Yes 0.00
14. Rohru Yes 12.50
15. Kalpa Yes 12.50
16. Kaza Yes 12.50
17. Chautra Yes 0.00
18. Balh Yes 12.50
19. Sadar Yes 12.50
20. Aanni Yes 0.00
21. Kullu Yes 0.00
22. Kunihar Yes 0.00
23. Dharampur Yes 12.50
24, Bangana Yes 12.50
25. Amb Yes 0.00

Transfer of schemes to States

2367. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of PANCHAYATI
RAJ be pleased to state:

(a) whether it is a fact that the Backward Regions Grant Fund (BRGF) and the
Rajiv Gandhi Panchayat Sashaktikaran Abhiyan (RGPSA) have been transferred to
States from April, 2015;

(b) if so, the reasons therefor;
(¢) how the Ministry is monitoring the implementation of above schemes; and

(d) when BRGF is transferred to States, what would be the Status of funds that
are likely to be given to Andhra Pradesh under the Andhra Pradesh Reorganisation

Act for development of backward regions in the State?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ
(SHRI PARSHOTTAM RUPALA): (a) and (b) The Backward Regions Grant
Fund Programme (BRGF) and the State component of Rajiv Gandhi Panchayat
Sashaktikaran Abhiyan (RGPSA) have been delinked from the budgetary support of

the Central Government with effect from 2015-16. This has been done in view of



178 Written Answers to [RAJYA SABHA] Unstarred Questions

the enhanced fiscal space made available to the States by the Fourteenth Finance
Commission award on account of higher devolution of funds to the States from
32% to 42% of the Centre’s net tax receipts.

(¢) The Ministry of Panchayati Raj has been monitoring the implementation
of the BRGF and RGPSA through submission of various documents by the State
Governments viz. periodical physical and financial progress reports, utilization
certificates, audit reports by statutory auditors, etc. The Ministry follows this up by
periodic review meetings with Principal Secretaries of Panchayati Raj Departments
of States, video conferences and visits to the States by the officers of the Ministry.
With the delinking of these Programmes, the State Governments have been asked
from time to time to reconcile the funds released and submit the physical progress

and utilization of funds.

(d) After the appointed date under the Andhra Pradesh Reorganisation Act, 2014,
funds under BRGF were provided during 2014-15 to the identified backward districts
of the successor States. From 2015-16, the Programme has been delinked from the
budgetary support of the Central Government and the State Government may extend
necessary support for different areas including backward regions from its higher share

of resources.
Centrally sponsored schemes

2368. SHRI SHAMSHER SINGH DULLO: Will the Minister of PANCHAYATI
RAIJ be pleased to state:

(a) the names of schemes including the Centrally sponsored schemes being

implemented by the Ministry;

(b) the details of funds allocated to the States during the last three years and

current year, scheme-wise, year-wise and State-wise including Punjab;

(¢) whether Government has set up training/resource centres in the States to

strengthen the Panchayati Raj Institutions; and
(d) if so, the details of such centres along with funds allocated therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ
(SHRI PARSHOTTAM RUPALA): (a) and (b) Ministry of Panchayati Raj was
implementing two major Schemes namely Rajiv Gandhi Panchayat Sashaktikaran
Abhiyan (RGPSA) and District Component of Backward Regions Grant Fund (BRGF).
The State Component of RGPSA and the District Component of BRGF has been
delinked from budgetary support of Central Government w.e.f. 2015-16. The details
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of funds sanctioned/allocated to the States including Punjab during the last three
years and current year under RGPSA and BRGF are given in the Statement-I and

II, respectively (See below).

(¢) and (d) Yes Sir; Under RGPSA Scheme, the financial assistance had
been provided to set up training/resource Centres in States for strengthening the
training infrastructure. Details of Centres and funds allocated are given in the

Statement-III.
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Statement-I111

Details of State Panchayat Resources Centre (SPRC), District Panchayat Resource
Centres (DPRCs), Block Level Resource Centres (BLRCs), sanctioned under
Rajiv Gandhi Panchayat Sashakatikaran Abhiyan (RGPSA) Scheme

S1.  State SPRC DPRC BLRC  Funds Sanctioned
No. (in crore)
1 2 3 4 5 6
1. Assam 1 10 20 23.00
2. Andhra Pradesh 1 10 217 42.70
3. Arunachal Pradesh 1 2 0 5.00
4. Bihar 1 20 100 51.00
5. Chhattisgarh 1 11 36 26.60
6. Gujarat 1 7 - 15.00
7. Himachal Pradesh 1 9 25 21.50
8. Haryana 1 2 30 8.00
9. Jharkhand 1 10 - 21.00
10. Jammu and Kashmir 1 - - 1.00
I1. Karnataka 1 27 - 55.00
12. Kerala 1 6 50 18.00
13. Maharashtra 1 12 - 25.00
14. Madhya Pradesh 1 7 - 4.50
15. Manipur 1 2 18 6.80
16. Mizoram 1 - - 1.00
17. Odisha 1 18 105 47.50
18. Punjab 1 2 5.00
19. Rajasthan 1 25 162 67.20
20. Sikkim 1 4 - 9.00
21. Tripura - 4 - 8.00
22. Telangana 1 - 150 16.00

23. Tamil Nadu 1 5 11.00
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1 2 3 4 5 6
24. Uttarakhand 1 2 40 9.00
25. Uttar Pradesh - - - R

26. West Bengal 1 6 111 24.10
27. Daman and Diu 1 - - 1.00
28. Dadra and Nagar 1 - - 1.00
Haveli
TotaL 26 201 1064 523.90

Schemes in Bihar and Jharkhand

12369. SHRI PREM CHAND GUPTA: Will the Minister of PANCHAYATI RAJ
be pleased to state:

(a) the details of schemes initiated by the Ministry in Bihar and Jharkhand
during the last three years and the progress made therein;

(b) the details of the amount allocated/released to the States during the last two
years and the current year, district-wise;

(¢) whether the amount of money has been utilised fully in the States;
(d) if so, the details thereof, district-wise; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAIJ
(SHRI PARSHOTTAM RUPALA): (a) to (e) Funds had been provided to Bihar
and Jharkhand under Rajiv Gandhi Panchayat Sashaktikaran Abhiyan (RGPSA) for
strengthening PRIs and under district component of Backward Regions Grant Fund
(BRGF) for filling the critical gaps in development. The State component of RGPSA
and District Component of BRGF has been delinked from Central Budgetary allocation
w.e.f. 2015-16. Under RGPSA, funds were released to States and not at district level.
An amount of ¥ 63.67 crores was released to Bihar in 2014-15. In 2015-16, no funds
were released to the State as Bihar had I 20 crores available with them as unspent
balance. Jharkhand was released ¥ 16.20 crores and ¥ 9.49 crores in 2014-15 and
2015-16 respectively under RGPSA.

The details of district-wise amount released to Bihar and Jharkhand under
BRGF and the utilization as reported by the States during 2014-15 is given in
the Statement.

+ Original notice of the question was received in Hindi.
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District-wise details of amount released for the States of Bihar and Jharkhand
under BRGF and utilization reported during the last two years (As on 04.08.2016)

Amount in I crore

Sl Districts 2014-15 2015-16 2016-17
No. Funds  Utilization
Released  Reported

1 2 3 4 5 6
Bihar

1.  Araria 0.00 0.00  BRGF No funds
2. Arwal 0.00 0.00 ~ Programme were

3. Aurangabad 0.00 0.00 delinked from released as

budgetary the BRGF

4. Banka 0.00 0.00 support of Programme
5. Begusarai 14.60 0.00  the Central was

6. Bhagalpur 0.00 000  Government delinked
7. Bhojpur 13.00 000 e 201516

8. Buxar 0.00 0.00

9.  Darbhanga 0.00 0.00

10. Gaya 0.00 0.00

11.  Gopalganj 14.95 0.00

12, Jamui 0.00 0.00

13.  Jehanabad 0.00 0.00

14. Kaimur (Bhabua) 0.00 0.00

15.  Katihar 11.89 0.00

16. Khagaria 0.00 0.00

17. Kishanganj 0.00 0.00

18.  Lakhisarai 12.61 0.00

19. Madhepura 14.45 0.00

20. Madhubani 18.61 0.00

21.  Munger 0.00 0.00

22.  Muzaftarpur 0.00 0.00
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1 2 3 4 5 6
23. Nalanda 0.00 0.00
24. Nawada 14.49 0.00
25.  Paschim Champaran 21.04 0.00
26. Patna 0.00 0.00
27. Purbi Champaran 20.40 0.00
28.  Purnia 16.53 0.00
29. Rohtas 0.00 0.00
30. Saharsa 11.45 0.00
31.  Samastipur 0.00 0.00
32. Saran 0.00 0.00
33.  Sheikhpura 6.78 0.00
34.  Sheohar 0.00 0.00
35.  Sitamarhi 0.00 0.00
36. Siwan 0.00 0.00
37. Supaul 0.00 0.00
38.  Vaishali 15.72 0.00
TotaL DEVELOPMENT 206.52 0.00
Grant (DG)
Caracity BuiLbing (CB) 0.00 0.00
GranDp TotaL (DG+CB) 206.52 0.00
Jharkhand
1. Bokaro 15.93 0.00  BRGF No funds
2. Chatra 14.48 0.46 ~ Programme  were
3. Deoghar 10.66 0.00 delinked from released as
budgetary the BRGF
4. Dhanbad 8.08 0.00 support of Programme
5. Dumka 14.26 0.00  the Central was
6. Garhwa 8.66 0.00  Government delinked
7. Giridih 15.95 0.00 e 2015-16
8. Godda 14.26 1.45
9. Gumla 17.44 2.67

_.
e

Hazaribagh 15.46 0.00
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1 2 3 4 5 6
11. Jamtara 9.93 0.00
12.  Khunti 13.20 13.20
13.  Koderma 12.44 0.00
14. Latehar 11.30 2.09
15. Lohardagga 12.08 9.01
16. Pakur 8.34 0.00
17.  Palamu 18.72 1.75
18. Ramgarh 0.00 0.00
19. Ranchi 0.00 0.00
20. Sahebganj 13.21 0.00
21. Saraikela Kharswan 7.13 2.90
22.  Simdega 0.00 0.00
23.  West Singhbhum 19.64 0.00

TotaL DEVELOPMENT 261.17 33.53
Grant (DG)

Caracity Buiping (CB)  20.58 0.00
GranDp TotaL (DG+CB)  281.75 33.53

Transfer of power to LSGs

2370. SHRI R. VAITHILINGAM: Will the Minister of PANCHAYATI RAJ be

pleased to state:

(a) the States which have transferred powers to Local Self Governments (LSGs)

as per 73rd and 74th Constitution Amendments;
(b) the extent to which powers have been transferred to them;
(¢) whether LSGs are successful in handling the new powers;
(d) the details of resources transferred to them; and
(e) whether any taxation powers have also been passed on to them?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI
PARSHOTTAM RUPALA): (a) and (b) Under Articles 243G of Part IX and Article
243W of Part IXA of the Constitution, State Legislatures are to endow respectively

to the Panchayats and Municipalities with powers and authority to enable them to
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function as institutions of local self-governance. Since Articles 243G and 243W allow
discretion to the States in the matter of devolution of powers to Panchayats and
Municipalities respectively, States vary in the extent to which they have devolved
powers to the Panchayats and Municipalities. Twelve States namely Chhattisgarh,
Gujarat, Himachal Pradesh, Jammu and Kashmir, Jharkhand, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Odisha, Puducherry and Punjab have transferred all
the 18 functions to Urban Local Bodies as per the 74th Constitution Amendment
Act. The status of devolution of Functions to Panchayats by various States/UTs are

given in the Statement-I (See below).

(c) The extent of success of Local Self Governments (LSGs) in handling functions
and powers devolved to them depends on the extent of devolution of funds, and
functionaries, and on the extent of capacity building that has been undertaken by
the States/UTs. These vary across the States/UTs.

(d) and (e) Articles 243H and 243 X of the Constitution of India bestows upon
the Legislature of a State the power to authorise a Panchayat and Municipality
respectively, to levy, collect, appropriate and assign such taxes, duties, tolls and fees
in accordance with such procedure and subject to such limits as may be specified
in the law. The status of devolution of taxation powers to Local Self-Governments

by various States/UTs is given in the Statement-II (See below).

Under Fourteenth Finance Commission award, grants to the tune of I 2,00,292.20
crore for the period from 2015 to 2020 are being devolved to Gram Panchayats under
Part IX of the Constitution to ensure stable flow of resources at regular intervals
which will augment resources available with them to discharge their statutorily assigned
functions. State-wise status of allocation and releases of Grants to Panchayats for the
years 2015-16 and 2016-17 (up to 31.7.2016) under Fourteenth Finance Commission

is given in the Statement-III (See below).

Financial assistance under various ongoing schemes/programmes of the Ministry of
Urban Development (MoUD) is released to State Governments and not to the Urban
Local Bodies (ULBs) directly. The Fourteenth Finance Commission has recommended
grant of ¥ 87,144 crores for ULBs for the period 2015-2020. Details of grants released
by MoUD for ULBs during 2014-15 and 2015-16 are given in the Statement-IV.
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[RAJYA SABHA]

Statement-I111

Unstarred Questions

Allocation and release of basic grant to State Governments for Rural Local
Bodies (RLBs) for the year 2015-16 and 2016-17 recommend by FFC
(as on 31.07.2016)

(Amount X in crore)

SI.  States 2015-16 2016-17
No. * Annual Total * Annual Total
Allocation Releases Allocation Releases
1 2 3 4 5 6
1. Andhra Pradesh# 934.34 928.41 1293.75 0.00
2. Arunachal Pradesh 88.52 88.52 122.58 0.00
3. Assam 584.80 292.40 809.76 0.00
4. Bihar 2269.18 2269.18 3142.08 0.00
5. Chhattisgarh 566.18 566.18 783.98 0.00
6. Goa 14.44 7.22 20.00 0.00
7.  Gujarat 932.25 932.25 1290.86 645.43
8. Haryana 419.28 419.28 580.57 290.29
9. Himachal Pradesh 195.39 195.39 270.56 135.28
10. Jammu and Kashmir# 373.96 367.72 517.81 0.00
11.  Jharkhand 652.83 652.83 903.96 451.98
12. Karnataka# 1002.85 972.36 1388.62 684.16
13. Kerala 433.76 433.76 600.62 0.00
14. Madhya Pradesh 1463.61 1463.61 2026.62 0.00
15. Mabharashtra 1623.32 1623.32 2247.77 0.00
16. Manipur 22.25 22.25 30.80 0.00
17. Odisha 955.52 955.52 1323.09 661.55
18. Punjab 441.70 441.70 611.61 0.00
19. Rajasthan 1471.95 1471.95 2038.17 1019.09
20. Sikkim 16.03 16.04 22.20 0.00
21. Tamil Nadu 947.65 947.65 1312.19 656.10
22. Telangana 580.34 580.34 803.58 0.00
23. Tri pura 36.24 36.24 50.18 0.00
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1 2 3 4 5 6
24. Uttar Pradesh# 3862.60 3852.60 5348.45 0.00
25. Uttarakhand 203.26 203.26 281.45 140.73
26. West Bengal 1532.21 735.43 2121.61 0.00
TotaL 21624.46 20475.41 29942.87 4684.61

Note: Information has been compiled based on the release orders issued by MoF.
*As recommended by FFC
#Released on pro-rata basis on the basis of information provided by the State Government.

Statement-1V

Details of financial assistance released under ongoing schemes and
programmes of the Ministry of Urban Development
® in crores)

Sl.  Scheme/Programme Year

No. 2014-15 2015-16

1. Swachh Bharat Misson 859.48 1075.94

2. Atal Mission for Rejuvenation and Urban Nil 1979
Transformation (AMRUT/NURM)

3. Smart Cities Nil 1469

4. National Heritage City Development and Nil Nil

Augmentation Yojana (HRIDAY)

5. Urban Transport Planning and Capacity 10.53 1.89
Building Scheme

6. Bus Finance Projects and Ancillary — -
Infrastructure under NURM

7. Finance Commission Grants for ULBs 6188 6924

Starvation and unemployment in Jharkhand

12371. SHRI PREM CHAND GUPTA: Will the Minister of PLANNING be

pleased to state:

(a) whether it is a fact that people in mineral-rich State of Jharkhand are facing

problems of starvation and unemployment;

(b) if so, whether Government is considering to formulate any scheme to improve

the lives of people of the State; and

+ Original notice of the question was received in Hindi.
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(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERIJIT SINGH): (a) to (c) As per National Sample Survey (NSS) 68th
Round report on “Household Consumption of various Good and Services in India
(2011-12)”, the monthly per capita quantity of consumption of rice (kg.) and wheat
(kg.), both in rural and urban areas in Jharkhand, is better than many other States
in the country. Also, the National Sample Survey Report No. 547 on the “Perceived
Adequacy of Food Consumption in Indian Households” has reported that percentage
of households getting two square meals a day throughout the year in 2009-10, in the
State of Jharkhand, stood at 99.6% in rural areas and 99.9% in urban areas, which

was better than the all India average.

As per NSS Report No. 554 on Employment and Unemployment Situation in
India 2011-12, the estimated unemployment rate for the State of Jharkhand was 2.5%
which was a little higher as compared to all India level, but lower than many other

States of the country.

To eradicate the problem of starvation and unemployment, Government is providing
assistance under various Schemes such as Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) Scheme, Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDUGKY), National Urban Livelihood Mission (NULM), Prime Minister’s
Employment Generation Programme, Pradhan Mantri Rojgar Protsahan Yojana, etc.
The National Food Security Act, 2013 also provides for coverage of upto 75% of
rural population and upto 50% of the urban population for receiving foodgrains at

highly subsidised price, thus covering almost 2/3 of the population.
Status of special category States
2372. SHRI RIPUN BORA: Will the Minister of PLANNING be pleased to state:
(a) which are the States that have been given the status of special category;
(b) what facilities are proposed in respect of Central funds for these States; and
(c) what is the present status of special category States?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) Special Category Status for plan assistance had been granted
to 11 States, namely, Arunachal Pradesh, Assam, Himachal Pradesh, Jammu and

Kashmir, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Tripura and Uttarakhand.

(b) and (c) As per the recommendations of the Fourteenth Finance Commission

(FFC), the share of net shareable taxes to the States have been increased from 32%
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earlier to 42% from 2015-16 for the period 2015-20. This provides for increased
untied funds to all the States.

The Central Assistance to State Plans includes transfer of funds from the Union
Government to States under the Centrally Sponsored Schemes. The funding pattern
for Centrally Sponsored Schemes (CSS) as per the recommendations of the Report
of the Sub-Group on Rationalisation of Centrally Sponsored Schemes accepted by

the Central Government is as follows:

The funding pattern for core of the core Schemes like Mahatma Gandhi National
Rural Employment Guarantee Scheme, National Social Assistance Programme etc. for
all the States will remain unchanged. In the case of some of core schemes that form
part of the National Development Agenda and other schemes not covered which are
optional for the State Governments, the funding pattern is more favourable to the 8
North-Eastern and 3 Himalayan States. Accordingly, for the listed core schemes, the
Centre: State share for the 8 North-Eastern and 3 Himalayan States is 90:10 whereas
it is 60:40 for all other States. In the case of schemes which are optional for the
State Governments, the Centre : State share will be 80:20 for the 8 North Eastern
and 3 Himalayan States while it will be 50: 50 for all other States.

The block grants like Normal Central Assistance, Special Plan Assistance and
Special Central Assistance (untied-SCA) which were available to the Special Category
States have not been provided since Union Budget 2015-16 (Plan), in view of the

increase in the devolution of shareable taxes to 42 per cent for all the States.
Population below poverty line

2373. SHRIMATI RAJANI PATIL:
SHRI P. BHATTACHARYA:
SHRI DARSHAN SINGH YADAV:

Will the Minister of PLANNING be pleased to state:

(a) whether Government had information of exact percentage of population below

poverty line, at present;
(b) if so, the details thereof;

(c) whether various committees constituted by Government have submitted their

figures on population below poverty line; and

(d) if so, the details thereof and the steps taken by Government to bring the

population below poverty line to the above poverty line?
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THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) and (b) The data on estimated population below poverty
line is released by the Government following Large Sample Surveys on Household
Consumer Expenditure carried out by the National Sample Survey Office (NSSO)
of the Ministry of Statistics and Programme Implementation. The most recent such
survey was held in 2011-12. Based on data collected in the survey, the erstwhile
Planning Commission following the Tendulkar Committee methodology released the
poverty estimates for 2011-12. As per these estimates, 21.9 per cent of population
was below poverty line.

(¢) and (d) The methodology for estimation of poverty followed by Government
has been based on the recommendations made by the experts in the field from time
to time. In the past, erstwhile Planning Commission had constituted Task Force under
the Chairmanship of Dr. Y K. Alagh in 1977, Expert Group under the Chairmanship
of Prof. D.T Lakdawala in 1989, Expert Group under the Chairmanship of Prof.
Suresh Tendulkar in 2005 and Expert Group under the Chairmanship of Dr. C.
Rangarajan in 2012. The estimates of poverty given by various committees are not
comparable due to difference in methodologies adopted by them. At present the official
poverty estimates are based on methodology recommended by Expert Group under
the Chairmanship of Prof. Suresh Tendulkar. Based on the comparable methodology
(Tendulkar methodology) during 1993-94, 2004-05 and 2011-12, the poverty was
estimated as 45.3 per cent, 37.2 per cent and 21.9 per cent respectively.

Government has initiated several targeted schemes that aim to improve the
quality of life of the people and reduce population below poverty line in the country
through direct intervention by implementing specific poverty reduction and mitigation
programmes. These include Pradhan Mantri Jan-DhanYojana (PMJDY), Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Deendayal
Antyodaya Yojana — National Rural Livelihoods Mission (DAY-NRLM), Deendayal
Antyodaya Yojana — National Urban Livelihoods Mission (DAY-NULM), Atal Mission
for Rejuvenation and Urban Transformation Mission (AMRUT), Pradhan Mantri
Awaas Yojana (PMAY), National Health Mission (NHM), Sarva Sikhsha Abhiyaan
(SSA), Integrated Child Development Scheme (ICDS), Mid-Day Meal Scheme
(MDMS), Swachh Bharat Mission, National Social Assistance Programme (NSAP),
Targeted Public Distribution System (TPDS)/National Food Security Act (NFSA), road
connectivity through the Pradhan Mantri Gram Sadak Yojana (PMGSY), Pradhan
Mantri Jeevan Jyoti Bima Yojana, the Pradhan Mantri Suraksha Bima Yojana, Atal
Pension Yojana etc. There are many other initiatives which are directly taken by the
State Governments keeping in view the State and District-specific requirements. The
emphasis of the Government is on “Sabka Saath, Sabka Vikas” which symbolizes

inclusive development.
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Position of Jharkhand in HDI

12374. SHRI MAHESH PODDAR: Will the Minister of PLANNING be pleased

to state:

(a) whether it is a fact that the place of Jharkhand is below the national average

in terms of many aspects of Human Development Index (HDI); and
(b) if so, the steps Government would take to upgrade the level of the State?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(RAO INDERIJIT SINGH): (a) Human Development Index (HDI) is a composite index
measuring the average achievements in three basic dimensions of human development:
a long and healthy life, access to education and knowledge and a decent standard of
living. As per the ‘India Human Development Report 2011 published by the erstwhile
Institute of Applied Manpower Research (IAMR), the HDI value of Jharkhand was
0.376 in 2007-08 whereas it was 0.467 for all India. The latest status on select

Human Development Indicators for Jharkhand and All-India are as follows:

e The Infant Mortality Rate (IMR) for Jharkhand is 34 in 2014 whereas it
is 39 for all India.

e The literacy rate for Jharkhand is 66.4 per cent in 2011 whereas it is 73.0
for all India.

e The per capita Net State Domestic Product (NSDP) at constant (2011-12)
prices for Jharkhand in 2015-16 is ¥ 54140 and for all India, the Per Capita
Net National Income (NNI) at constant (2011-12) prices is ¥ 77435 in
2015-16. However, for the same period, the annual growth rate of Per Capita
NSDP for Jharkhand at 11.5 per cent is much higher than the all India

annual growth rate of Per capita NNI at 6.2 per cent.

(b) In order to improve various socio-economic indicators in the country, the
Government is following a strategy of achieving high growth rate by generating
more employment opportunities and strengthening social infrastructure such as public
health, education and skill development. Schemes/Programmes like National Health
Mission (NHM), Sarva Sikhsha Abhiyaan (SSA), Integrated Child Development
Scheme (ICDS), Mid-Day Meal Scheme (MDMS), Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), National Rural Livelihoods Mission
(NRLM), National Social Assistance Programme (NSAP), Jawaharlal Nehru National
Urban Renewal Mission (JNNURM), Skill India, Pradhan Mantri Kaushal Vikas Yojana

+ Original notice of the question was received in Hindi.
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(PMKVY), Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY), Janani
Suraksha Yojana (JSY), Janani Shishu Suraksha Karyakram (JSSK), Rashtriya Bal
Swasthya Karyakram (RBSK), Rashtriya Kishor Swasthya Karyakram (RKSK), Pradhan
Mantri Jan Dhan Yojana (PMJDY), Pradhan Mantri Suraksha Bima Yojana (PMSBY),
Atal Pension Yojana (APY), Swachh Bharat Mission, National Rural Drinking Water
Programme (NRDWP) etc. have impacted the human well-being positively and are
expected to further improve State’s human development indicators.

Monthly targets for Ministries

2375. SHRI DEVENDER GOUD T: Will the Minister of PLANNING be pleased

to state:

(a) whether PMO asked NITI Aayog to fix up monthly targets for Ministries for

effective implementation of various schemes and programs of Government; and

(b) if so, the details of such proposals, and the details of schemes/programmes

that come under monitoring?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) The NITI Aayog is fixing up outcome-based targets for the major schemes
of infrastructure and social sectors Ministries on a quarterly basis for the financial year

2016-17 in consultation with the concerned Ministries/Departments.

(b) The NITI Aayog has made outcome-based presentations in respect of the
following sectors/schemes: Power for All; Digital India; Ports; Urban and Rural Housing;
Roads; Railways; Education; Health; PMGSY; NRLM; Deen Dayal Upadhaya Yojana.

Control of rising population

12376. SHRI RAM NARAIN DUDI: Will the Minister of PLANNING be pleased

to state:

(a) the efforts being made by Government to control rising population of the

country; and

(b) whether it is a fact that the level of poverty is increasing and the developmental
processes are being hindered due to increasing population of the country and if so,

the stringent steps being taken by Central Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(RAO INDERJIT SINGH): (a) Efforts are continuously made by the Government to
control the increase in population. Some recent efforts made are through implementation

of programmes such as Prerna and Santusthi Schemes under Jansankhya Sthirata

+ Original notice of the question was received in Hindi.
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Kosh (National Population Stabilization Fund), emphasis on family planning services
as well as increasing the awareness through social marketing of contraceptives. The
Total Fertility Rate (TFR) of India has decreased from 2.4% (2012) to 2.3% (2013).

(b) According to the last estimates available, poverty ratio in the Country has
come down from 37.2% (2004-05) to 21.9% (2011-12).

New projects for rural electrification

2377. SHRI ANUBHAV MOHANTY: Will the Minister of POWER be pleased

to state:

(a) whether Government has, after coming to power in May, 2014, taken up
new projects for rural electrification or it is pursuing the projects initiated by the

previous Government;

(b) if so, the details of new projects that the present Government has taken up

at its own initiatives; and

(c) the details of such rural electrification projects initiated by the previous
Government but which have either been shut down or abandoned by the present

Government?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Government of India has approved Deen Dayal Upadhyaya
Gram Jyoti Yojana (DDUGJY) in December, 2014 for separation of agriculture and
non- agriculture feeders, facilitating supply of power to agricultural and non-agricultural
consumers in the rural areas, strengthening and augmentation of sub-transmission and
distribution infrastructure in rural areas, including metering at distribution transformers/
feeders/consumers. In addition to the projects sanctioned under erstwhile Rajiv Gandhi
Grameen Vidyutikaran Yojana are also subsumed with DDUGJY as Rural Electrification
(RE) component.

Under DDUGIJY, 4497 new projects have been sanctioned in the country with
the project cost of I 42392.47 crore for various rural electrification works.

(c) In the light of the above, question does not arise.
Employment to local people by Maithon Power Limited
2378. SHRI SANJIV KUMAR: Will the Minister of POWER be pleased to state:

(a) what was the total quantum of land acquired while setting up the Maithon

Power Limited;

(b) what was the total number of persons from whom land was acquired;
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(c) whether an assurance was given to provide employment to persons from

whom land was acquired; and
(d) if so, how many such persons were actually given employment?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) A total area of about 1115 acres of land has been acquired for setting

up of Maithon Power Limited, out of which around 565 acres is private land.

(b) As many as 1585 land owners were affected by the acquisition of land,
out of which around 275 awardees have been compensated by means of One-
Time Compensation, about 820 awardees have been provided with employment
opportunity through contractors and the balance have been offered One-Time

compensation of I 5 lac.

(¢) Employment opportunity based only on availability and eligibility, through

contractors, was agreed upon.

(d) A total of about 820 awardees have been offered employment opportunities

through contractors.
Power projects by BHEL
2379. SHRI TAPAN KUMAR SEN: Will the Minister of POWER be pleased to state:

(a) the details of the power project orders being undertaken for execution by
the Bharat Heavy Electricals Limited (BHEL) along with the repair and maintenance

of existing power plants, in the last three years, State/UT-wise;

(b) whether there has been any delay in execution of power projects by BHEL

including the projects executed/yet to be executed, till date; and
(c) if so, the details thereof along with action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) The details of new power projects undertaken for execution by Bharat
Heavy Electricals Limited (BHEL) along with Renovation and Modernization (R&M)
of existing power plants, in the last three years, State/UT-wise is given in the

Statement (See below).

(b) In some cases, there has been delay in execution of power projects by the
BHEL. The main reasons for delay, inter-alia, are as under:—

(1) Slow civil works, delay in Balance of Plants equipment/systems,

(i)  Contractual issues,

(iii)) Law and order problem,
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(iv)  Other customer/project developer(s) issues,

(v) Delay in handing over such units to BHEL,

(vi) Delay in finalization and subsequent changes in the scope for R&M,
(vii) Changes in layout plan,

(viii) Non-availability of spares.

(c) BHEL has been re-prioritizing the delivery schedules of its equipment as per
requirements of various power projects and in line with the agreed schedules with
the respective customers and based on project site readiness including civil works.
BHEL has also been working closely with its customers for providing site-specific

technical solutions to reduce the delays in project execution.

In addition, several steps have been taken by the Government for monitoring
and facilitating implementation of power projects in a timely manner that is being

executed by BHEL. These, inter-alia, include:-

e Central Electricity Authority (CEA) monitors the progress of under
construction power projects through frequent site visits and interaction with
the developers, equipment suppliers and other stakeholders to identify issues

critical for commissioning of projects and help in resolving them.

e Regular reviews are also undertaken by Ministry of Power, Ministry of
Heavy Industries and Cabinet Secretariat to identify the constraint areas and

facilitate quick resolution of inter-Ministerial and other outstanding issues.

e A Power Project Monitoring Panel (PPMP) has been set up by the Ministry
of Power for monitoring of on-going Thermal and Hydro Generation Projects
targeted for commissioning during the 12th Plan period and beyond along

with the associated transmission system.

e Issues are also raised in PRAGATI, for proactive Governance and timely

implementation, as and when required.
Statement

Details of New Power Projects and Renovation and Modernisation (R&M) taken up
for execution by Bharat Heavy Electricals Limited (BHEL) during last three years

Sl.  Project Capacity State Developer
No. (in mw)

1 2 3 4 5

1. Krishnapatnam New 800 Andhra Pradesh APEPDCL

2. Vijayawada New 800 Andhra Pradesh APGENCO
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1 2 3 4 5
3. Wanakbori 800 Gujarat GSECL
4. North Karanpura Unit 1, 2 and 3 3 x 660 Jharkhand NTPC
5. Yelahanka CCPP 370 Karnataka KPCL
6. R and M of Koradi TPS: Unit 6 210 Mabharashtra MSPGCL
7. IB Valley Unit 1 and 2 2 x 660 Odisha OPGCL
8. Darlipalli: SG package Unit 2 x 800 Odisha NTPC
1 and 2
9. Rourkela 250 Odisha NSPCL
10. Shahpur Khandi HEP Power House-I: 6 x 33  Punjab PSPCL
Unit 1 to 7 (HEP) +1x 8
11. Neyveli New Thermal Power Project: 2 x 500 Tamil Nadu NLC
Unit 1 and 2
12. North Chennai Stage III 800 Tamil Nadu TANGEDCO
13. Meil Tuticorin 525 Tamil Nadu MEIL
14. Uppur—1 and 2 2 x 800 Tamil Nadu TANGEDCO
15. Bhadradri (Manuguru): Unit 1 to 4 4 x 270 Telangana TSGENCO
16. Kothagudam 800 Telangana TSGENCO
17. Karimnagar 2 x 800 Telangana NTPC
18. Unchahar TPP: Stage-1V 500 Uttar Pradesh ~ NBPPL
19. Vyasi: Unit 1 and 2 (HEP) 2 x 60 Uttarakhand UJVNL
20. Vishnugad Pipalkoti: Unit 1 to 4 4 x 111 Uttarakhand THDC
(HEP)
21. Rammam Stage-III: Unit 1, 2 and 3 x 40 West Bengal NTPC
3 (HEP)
APEPDCL : Eastern Power Distribution Company of Andhra Pradesh
APGENCO  : Andhra Pradesh Power Generation Corporation
GSECL : Gujarat State Electricity Corporation Limited
KPCL : Karnataka Power Corporation
MSPGCL : Mabharashtra State Power Generation Company
OPGCL : Odisha Power Generation Corporation
NSPCL : NTPC-SAIL Power Company Private Limited
PSPCL : Punjab State Power Corporation
NLC : Neyveli Lignite Corporation
TANGEDCO : Tamil Nadu Generation and Distribution Corporation
MEIL 1 Megha Engineering and Infrastructure Ltd.
TSGENCO : Telangana Power Generation Corporation
NBPPL : NTPC BHEL Power Projects Private Limited
UJVUNL . Uttarakhand Jal Vidyut Nigam Ltd.
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Demand and supply of electricity

+2380. SHRI LAL SINH VADODIA: Will the Minister of POWER be pleased

to state:
(a) the electricity requirement in terms of megawatts as on date in the country;
(b) the quantum of electricity generated in the country in terms of magawatts;

(c) whether Government has formulated any scheme to ensure electricity supply

to the citizen as per the requirement; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) As reported by the States/UTs, the peak demand of Electricity
in Megawatt (MW) in the country during the year 2016-17 (April, 2016—June, 2016)
was 1,52,974 MW and the peak demand met (the quantity of electricity generated
in the country in terms of MW) was 1,49,.971 MW.

(c) and (d) The following steps have been taken to ensure electricity supply to

the citizen as per the requirement:—

(1) During the Twelfth Plan (2012-17), capacity addition of about 86,565 MW
from conventional sources and about 19,500 MW from renewable sources
have been achieved till 30th June, 2016.

(ii))  Adequate supply of the domestic coal to power plants has been ensured.
The growth of domestic coal supply to power plants has been around 6.2%
during 2015-16. As on 03.08.2016, the coal stock in the power plants is
30.3 Million Tonne (MT), which is sufficient for 22 days of operation of
power plants as against the normative stock of 21 days. At present, there

is no power station with critical coal stock.

(iii) During the Twelfth Plan (2012-17), 89,813 ckm of transmission lines and
2,606,033 MVA of transformation capacity have been completed till 30th
June, 2016.

(iv)  Government of India has taken an initiative to prepare State Specific Action
Plans for providing 24 x 7 Power For All (PFA) in partnership with the
States.

(v)  Two new Schemes have been launched by the Government of India, namely,
Deendayal Upadhyaya Gram Jyoti Yojana (DDUGIJY) and Integrated Power

+ Original notice of the question was received in Hindi.
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Development Scheme (IPDS) for strengthening of sub-transmission and
distribution networks and for segregation of agricultural feeders to give

adequate and reliable supply and reduce line losses.

(vi)  Government of India has taken several steps to promote energy conservation,

energy efficiency and other demand side management measures.

(vii) Central Government has notified Ujjawal Discom Assurance Yojana
(UDAY) Scheme on 20.11.2015 for Operational and Financial Turnaround
of DISCOMs.

(viii)) Government of India has taken steps for expeditious resolution
of issues relating to Environmental and Forest clearances for facilitating

early completion of generation and transmission projects.

(ix) Government of India has launched a scheme by providing support
from Power System Development Fund (PSDF) for stranded gas based

generation.
Electrified villages

2381. SHRI K. T. S. TULSI: Will the Minister of POWER be pleased to state
the details and the number of villages whose status was marked by Gram Vidyut
Abhiyantas (GVAs) as ‘eo’ (which means un-electrified) and which have been shown

as ‘electrified’ in overall category by Government during the last year?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): The data regarding rural electrification including electrification of villages
is reported by the concerned State Governments and State Distribution Companies
(DISCOMs). Rural Electrification Corporation (REC) being the Nodal Agency for
operationalization of Deen Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY) has
deployed Gram Vidyut Abhiyantas (GVAs) who visit villages and report the situation
of the day of visit. If any discrepancy is found, States/DISCOMs are advised by
REC to rectify the status.

Pollution effect of thermal power plants

2382. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of POWER be

pleased to state:

(a) the contribution of all thermal power plants in energy generation from all

sources in the country during a year;

(b) the details of thermal power plants along with their annual generation capacity,

State-wise;
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(c) the details of pollution effect of cluster power plants in Jhajjar cluster in
Haryana and Korba cluster in Chhattisgarh on neighbouring cities of Delhi and Raipur
and other cities of Chhattisgarh;

(d) the measures taken to prevent such pollution in the area; and

(e) whether plant-wise standards and regulations were prescribed in all plants

and if not, the reasons for not prescribing them so far?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) The contribution of thermal generation in the year 2015-16 was 80.4%

of total generation from all sources (including renewable).

(b) The State-wise details of annual generation from thermal power plants in

the country is given in the Statement-I (See below).

(c) As per latest Ambient Air Quality test results (Air sample at plants locations)
received by Central Electricity Authority from Mahatma Gandhi STPP (Jhajjar), and
Akaltara (KSK Mahanadi) TPP, Kasaipali TPP, Pathadi (Lanco Amarkantak) TPP,
O.P. Jindal (Tamnar) STPP, Korba East (CSPGCO) TPP, Korba West (CSPGCO)
TPP, Dr. S.P.M. Korba East (CSPGCL) TPP, Hasdeo, Korba West (CSPGCL), Korba
STPS (NTPC), O.P. Jindal, Tamnar, Raigarh TPP, from Chhattisgarh are given in the
Statement-11 (See below).

(d) Measures taken for reducing emissions from thermal power plants are as

under:—

(i)  Adoption of more efficient Supercritical Technology for thermal power
generation resulting in less specific coal consumption (Kg/KWh) and
thereby reducing CO, emissions. A capacity addition of 35610 MW based
on supercritical technology has already been achieved and 48,860 MW of
supercritical thermal units are under construction as on 31.07.2016. Further,
it is proposed that coal based capacity addition during Thirteenth Plan

shall be mainly through super-critical units.

(i) Old and inefficient thermal power generation units of capacity of about
4,740.64 MW has already been retired as on 31.07.2016.

(iii)) Government has set a target to achieve a large capacity of 175 GW from
renewable energy sources by 2022, and thereby increasing share of clean,

pollution free energy in the energy-mix of country.

(iv) To facilitate State Utilities/IPPs to replace old inefficient coal based thermal

units with supercritical units, Ministry of Coal, Government of India has
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formulated a policy of automatic transfer of LOA/Coal linkage (granted

to old plants) to new (proposed) super-critical units.

(v)  Coal Cess has been increased from I 200/ton to I 400/ton to enhance
National Clean Energy Fund (NCEF) to be utilized for promoting clean
electricity production.

(vi) Introduction of Perform, Achieve and Trade (PAT) Scheme:-Perform Achieve
and Trade (PAT) Scheme, (to reduce Specific Energy Consumption in energy
intensive industries including Thermal Power Plants) has been introduced
since 2012. The first cycle of PAT Scheme has already been completed on
31.03.2015. The scheme imposes mandatory specific energy consumption
targets to the thermal power plants, resulting reduction in fuel consumption
and emissions.

(e) Yes, Sir.

Statement-1
State-wise actual Generation of the Thermal Power Plants
in the country during 2015-16
State Actual Generation (Million Unit)
Delhi 6206.1
Haryana 22247.14
Jammu and Kashmir 0
Punjab 19015.05
Rajasthan 4449431
Uttar Pradesh 106961.85

Chhattisgarh 89189.99

Goa 0

Gujarat 99937.24

Madhya Pradesh 90870.68
Maharashtra 102154.92
Andhra Pradesh 57559.26
Karnataka 32401.17
Kerala 289.59

Puducherry 227.59
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State Actual Generation (Million Unit)
Tamil Nadu 66460.8
Telangana 35352.73
Andaman and Nicobar Islands 182.85
Bihar 20827.01
DVC 27853.42
Jharkhand 15882.43
Odisha 52311.46
West Bengal 44921.29
Assam 3331.44
Manipur 0
Tripura 5109.38
Note: Generation from conventional sources (Thermal, Hydro and Nuclear) Stations of 25 MW and
above only.
Statement-11

Ambient air quality data (all in ug/m’ )

Sl.  Name of Station Parameters PMI10 SO, NOx PM2.5
No. Max. Specified 100 80 80 60
Limit
1. Jhajjar Power Ltd. (Mahatama Gandhi STPP) 166 8 28 56
2. KSK Mahanadi (Akaltara TPP) 75 24 28 41
3. Kasapali TPP 77 19 31 32
4. Lanco Amarkantak TPP 55 16 18 27
5. O.P. Jindal STPP (Tamnar) 57 9 21 20
6. Korba East 231 17 29 62
7. Dr. S. P. M. TPS 107 27 36 31
8. Hasdeo TPS 342 6 11 79
9. Korba STPS 71 13 15 50
10. O. P. Jindal STPP (Raigarh) 57 9 21 20
11. Sipat STPP 64 22 25 32

Abbreviations used:

PM10 — Suspended Particulate Matter (SPM)
SO, — Sulphur Dioxide

NOx — Nitrogen Dioxide

PM2.5 — Respirable Particulate Matter (RPM)
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Advertisement issued by PGCIL and NTPC

2383. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of POWER

be pleased to state:

(a) what is the policy of releasing advertisements to casual publications like
brochures and souvenirs by the Power Grid Corporation of India Limited (PGCIL)
and the NTPC Limited;

(b) whether PGCIL has recently released one page advertisement worth Rupees
Six Lakh to brochure titled "ALPANA";

(c) if so, the details thereof and the reasons for releasing such a whopping

amount of advertisement; and

(d) whether Government would refer the matter to an investigating agency for

wasting of huge amounts on such casual brochures and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Advertisements are released by individual Central Public Sector
Undertakings (CPSUs) under Ministry of Power, including Power Grid Corporation of
India Limited (PGCIL) and the NTPC Limited, keeping in view merit, requirement,
corporate image building, publicity, goodwill, customer reach, importance of the event,

availability of budget etc.

(b) and (c¢) Yes, Sir. ALPANA is a society registered with the Registrar of
Societies, Government of NCT of Delhi and functioning since 2003. It is also a
voluntary organization and working for mentally and physically challenged persons in
Indian Classical and folk dance forms for holistic development and inclusive growth.
POWERGRID gave a financial support in 2015 for the noble cause as a responsible
corporate citizen and also for company brand image through this publicity vehicle
among most eminent patrons of the society including international audience as well
as the disabled society/segment besides common public.

(d) There is no cause to refer this matter to an investigation agency, as
Advertisements have been released by the concerned CPSUs in accordance with their

corporate policy in the matter.
Closure of power plants due to shortage of water
12384. SHRI PRABHAT JHA: Will the Minister of POWER be pleased to state:

(a) whether many power plants in the country have been permanently closed

down due to non-availability of water;

+ Original notice of the question was received in Hindi.
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(b) if so, the details thereof;
(c) whether these power plants are being considered for re-commencement; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) No, Sir.

(b) to (d) Do not arise.
Power deficiency in remote and rural areas and SC/ST settlements

2385. SHRI SHAMSHER SINGH DULLO: Will the Minister of POWER be
pleased to state:

(a) whether remote and rural areas as well as settlements of SCs and STs in
several States in the country continue to be power deficient;

(b) the efforts being made by Government in this direction along with
Government's plans in this regard,

(c) the schemes being implemented, specially in SC and ST villages, towards
electrification and the funds allocated therefor during the last three years; and

(d) the number of villages benefited under these schemes and by when the
remaining villages would be electrified?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Electricity is a concurrent subject. Supply of electricity to the
consumers in a State/UT including remote and rural areas as well as settlements of
SCs and STs in the States is within the purview of the respective State Government/
State Power Utility. The Government of India supplements the efforts of the State
Governments by establishing power plants in Central Sector through Central Power
Sector Undertakings (CPSUs) and allocating power therefrom to them. Government of
India has approved Deen Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY) for rural
electrification, Under the scheme, all villages including remote villages and SC/ST
settlement can be covered for electrification and wherever the grid connectivity is not
feasible or cost-effective the same can be covered for electrification under off-grid
connectivity/Decentralized Distributed Generation (DDG) of DDUGJY.

(c) and (d) As reported by States, 18,452 villages were unelectrified villages in
the country as on 1st April, 2015. There is no upfront allocation of funds under
DDUGJY. Funds are released against sanctioned projects in instalments based on the
reported utilisation of amount in the previous instalment(s) and fulfilment of other

conditionalities. The capital subsidy released during the last three years is as underi—
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® in crores)

Year Amount of capital subsidy released
2013-14 2,402.34
2014-15 3,609.25
2015-16 4,604.98

Rural electrification data on GARV APP

2386. PROF. M. V. RAJEEV GOWDA: Will the Minister of POWER be pleased

to state:

(a) whether figures of rural electrification are grossly exaggerated since the figures
available on GARV website show that both electrified and un-electrified villages have
been counted as part of the 7,000 (out of 18,792 un-electrified villages) electrified

villages;
(b) if so, the reasons therefor;
(c) if not, the details thereof;

(d) whether out of 7,000 electrified villages, 3,604 had been marked “villages

found electrified during the survey”;
(e) if so, the reasons therefor; and
(f) if not, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (f) No, Sir. The data regarding rural electrification including
electrification of villages is reported by the concerned State Governments and State
Distribution Companies (DISCOMs). Rural Electrification Corporation (REC) being the
Nodal Agency for operationalization of Deen Dayal Upadhyaya Gram Jyoti Yojana
(DDUGJY) has deployed Gram Vidyut Abhiyantas (GVAs) who visit villages and
report the situation of the day of visit. If any discrepancy is found, States/DISCOMs
are advised by REC to rectify the status.

Loans to States for rural electrification

2387. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of POWER be

pleased to state:

(a) whether Government is planning to provide soft loans to States with a view
to ensure that rural electrification programme does not suffer any set-backs due to

financial constraints of local distribution companies;



Written Answers to [8 August, 2016] Unstarred Questions 221

(b) if so, the details thereof; and

(c) the modalities of the plan along with the quantum of funds released through

this system to States?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) No, Sir. Government is not planning to provide any soft loans
to the States. However, Government of India is providing financial assistance to
the States for rural electrification works under Deen Dayal Upadhyaya Gram Jyoti
Yojana (DDUGJY).

Setting up and development of power projects
12388. SHRI PRAMOD TIWARI: Will the Minister of POWER be pleased to state:

(a) whether the Central Government has received any proposals from different
State Governments for setting up and development of power projects during the last

three years;
(b) if so, the details thereof, State-wise; and

(c) the actions taken by the Central Government to give its approval and the
details of Memorandum of Understandings (MoUs) signed with States thercon and

the details of funds allocated therefor, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) As per Section 7 of the Electricity Act 2003, any generating
company may establish, operate and maintain a generating station without obtaining a
license/permission under this Act, if it complies with the technical standards relating
to connectivity with the grid. Accordingly, sanction of the Government is not required
for setting up of thermal power projects. However, for setting up of Hydroelectric
Power Projects, the Detailed Project Reports (DPRs) are required to be submitted
for concurrence of the Central Electricity Authority (CEA).

During the last three years and the current year (since April, 2013 to July,
2016), 12 DPRs of Hydro Electric Power Projects (Schemes) have been received in
the CEA for concurrence/appraisal, the details of the same along with action taken

thereon is given in the Statement (See below).

For setting up of power projects, the States are not required to sign any
Memorandum of Understanding (MoU) with the Central Government and, therefore,

no funds are allocated by the Central Government in this regard.

+ Original notice of the question was received in Hindi.
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Details of Hydro Electric Schemes (from April, 2013 to July, 2016)

Sl.  Name of State Sector  Installed Date of Present Status
No. Scheme Capacity Receipt
(MW)
1.  Tato-I Arunachal Pradesh Private 186 May-13  Concurred
2. Heo Arunachal Pradesh Private 240 Jul-13 Concurred
3. Chango Himachal Pradesh Private 180 Nov-13  Concurred
Yangthang
4. Kangtang Shiri  Arunachal Pradesh Private 80 May-13 Returned to
project developer
5. Sawalkote Jammu and Kashmir State 1856  Jan-14 DPR with CEA
6. Kwar Jammu and Kashmir Joint 540 May-14 DPR with CEA
Venture
7. Kirthai-II Jammu and Kashmir State 930 Apr-16 DPR with CEA
8. Subansiri Arunachal Pradesh Private 1800  Oct-13 DPR with CEA
Middle (Kamla)
9.  Attunli Arunachal Pradesh Private 680 Oct-14 DPR with CEA
10.  Magochu Arunachal Pradesh Private 96 Mar-16 DPR with CEA
11.  Loktak D/S Manipur Central 66 Mar-15 DPR with CEA
12.  Turga PSS West Bengal State 1000  Dec-15 DPR with CEA

Increase in rates of electricity
12389. SHRI PRAMOD TIWARI: Will the Minister of POWER be pleased to state:

(a) whether Government is aware of adverse impact of continuous increase in

the rates of electricity on agriculture sector and common people;

(b) if so, whether the Central Government has taken any concrete steps to resolve

the problem;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) The tariff of distribution companies is determined by the State Electricity
Regulatory Commissions (SERCs)/Joint Electricity Regulatory Commissions (JERCs)

based on the principles enunciated under the Electricity Act, 2003 and policies framed

+ Original notice of the question was received in Hindi.
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thereunder. There is no provision for direct regulation of the electricity tariff by the
Central Government. However, the State Governments can give subsidy to the extent
they consider it appropriate as per the provisions of Section 65 of the Electricity
Act, 2003 as well as Clause 8.3 of the Tariff Policy.

(b) to (d) Through appropriate policy framework and programmes, the Government
is promoting efficiency in generation, transmission and distribution business as also
supporting strengthening of the distribution and transmission infrastructure, with a view
to reducing the Aggregate Technical and Commercial (AT&C) losses. These measures,
alongwith the Government’s emphasis on discovery of tariff through competitive

bidding, contribute towards lowering of tariff rates.
Construction of Subansiri lower hydroelectric project
2390. SHRI SANTIUSE KUJUR: Will the Minister of POWER be pleased to state:

(a) whether it is a fact that the construction work of Subansiri Lower Hydroelectric
Project of NHPC is delayed;

(b) if so, the details thereof and by when it is likely to be completed;

(¢) what new steps the Central Government has taken specifically to meet the

power crisis in Assam and the entire North-Eastern Region;

(d) what would be the fate of people in Assam if Bhutan and Arunachal Pradesh

go ahead with their several hydro projects for power generation; and

(e) the action/project work undertaken by Government to safeguard life, livestock

and property of people of the downstream areas in Assam affected by such projects?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Yes, Sir. It is a fact that construction work of Subansiri Lower
H.E. Project being executed by NHPC Ltd. in Arunachal Pradesh/Assam is delayed.
The project was initially scheduled to be completed by September, 2010. However,
it got delayed on account of various hindrances like delay in transfer of forest land,
stoppage of works by local people, technical failures etc. Further, a case has been
filed before Hon’ble National Green Tribunal (NGT), Kolkata in December, 2013,
against Subansiri Project. Hon’ble NGT, Kolkata vide its order Dec.” 2015, has
directed that no construction work in the project is to be done except for emergency
maintenance work for safety and protection of the public and property. Completion
of this Project shall depend upon clearance from Hon’ble NGT, Kolkata, apart from

resolution of other hindrances.

(c) At present, 15 Hydro-electric Projects (above 25 MW) aggregating 5480
MW and 3 Thermal Power Projects aggregating 625.5 MW are under construction in
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the North Eastern Region (NER) including Sikkim. These projects, on commissioning,
will help in meeting the power crisis in the NER and other parts of the country.

(d) The hydro projects are appraised by various agencies such as Central
Electricity Authority (CEA), Central Water Commission (CWC), Central Soil and
Material Research Station (CSMRS), Geological Survey of India (GSI), Central Water
and Power Research Station (CWPRS). Further, the Seismic Design Parameters are
approved by National Committee on Seismic Design Parameters (NCSDP) which has
experts from India Metrological Department (IMD), Survey of India (SOI), Indian
Institute of Remote Sensing (IIRS), Indian Institute of Technology, Roorkee (IITR).
MoEF also carry out cumulative Basin studies and recommend projects accordingly.

Thus all aspects of the project safety are appraised diligently.

(e) In order to safeguard life, livestock and property of the people of Assam
effected by Subansiri Lower HEP, NHPC proposes to take following steps:—

e Embankment Protection works for 30 km. downstream of dam to prevent

bank erosion.

e Establishment of flood forecasting and flood warning systems for flood

mitigation in downstream areas.

e An Independent Reservoir Regulation Committee will be constituted
comprising of professional members from CWC, Government of Assam,

Government of Arunachal Pradesh and Brahmaputra Board.
e Social awareness and mass awareness programme.
SC and ST employees in NTPC

2391. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of POWER be

pleased to state:

(a) the details of SC and ST employees working in the National Thermal Power
Corporation (NTPC), as on date;

(b) whether recruitment to various posts in NTPC are made according

to reservation rules; and

(c) if so, the details of the recruitment regarding SCs and STs for all types of
posts existing in NTPC?

THE MINISTER OF STATE OF THE MINISTEY OF POWER (SHRI PIYUSH
GOYAL): (a) As on 29.07.2016, 3376 SC and 1410 ST employees are working in
NTPC Limited.
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(b) and (¢) For recruitment to each post, NTPC has some percentage of reservation
for SCs/STs as per Government of India guidelines, i.e., 15% for SCs and 7.5%
for STs.

Per capita consumption of power

+2392. SHRI P. L. PUNIA:
SHRI VAYALAR RAVI:

Will the Minister of POWER be pleased to state:
(a) the details of per capita generation and consumption of electricity in the country;

(b) whether per capita consumption of electricity in the country is very less than

global average and the details thereof;

(c) whether 300 crore people in the country are not able to use electricity and

if so, the reasons therefor; and

(d) the number of States with surplus electricity during the year 2016-17 and
the details of per capita supply of electricity in those States?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Per capita consumption of electricity in the country for the last 5 years

is given below:—

Year Per Capita Consumption in Kwh
2011-12 884
2012-13 914
2013-14 957
2014-15 1010
2015-16 1075

(b) Yes, Sir. The per capita consumption of electricity of India is less than the
global average. As reported on IEA website, the per capita electricity consumption

in the country and Global Average is as under:—

Year Per Capita Consumption of Global Average Per Capita
India (Kwh) Consumption (Kwh)*
2011-12 884 2972
2012-13 914 3026

* Basic data obtained from IEA website except India. Data of global average is from January to December.

+ Original notice of the question was received in Hindi.
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(c) As per Census 2011, out of total 24,67,40,228 number of households in the
country, 16,59,35,192 number of houscholds were using electricity as main source of

lighting.

(d) As per Load Generation Balance Report (LGBR) of 2016-17, 14 States and
3 Union Territories are expected to have surplus electricity in the year 2016-17.
State-wise details of surplus electricity during 2016-17 and their projected per capita

supply of electricity (gross) are given in the Statement.
Statement

State-wise details of surplus electricity during 2016-17 and their projected
per capita supply of electricity

State/Region Energy Energy  Surplus(+)/  Per Capita

Requirement  Availability  Deficit(-) Supply of

Electricity**
(Gross)
MU) (MU) (%) (Kwh)
Delhi 31,110 36,884 18.6 1602
Haryana 49,800 51,069 2.5 1990
Himachal Pradesh 9,209 9,504 32 1354
Chbhattisgarh 27,176 28,722 5.7 2136
Gujarat 104,845 109,225 4.2 2354
Madhya Pradesh 74,199 83,052 11.9 1021
Maharashtra 154,169 165,502 7.4 1366
Daman and Diu 2,372 2,423 2.2 7981
Dadra and Nagar Haveli 5,615 5,737 2.2 15261
Karnataka 69,781 73,021 4.6 1315
Kerala 24,179 25,274 4.5 737
Tamil Nadu 103,806 115,455 11.2 1799
Puducherry 2,554 2,890 13.1 1731
Odisha 29,805 30,464 22 1645
Sikkim 423 954 125.3 722
Mizoram 533 589 10.6 540
Tripura 1,453 2,526 73.9 457

** Projected
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Effect of quality of coal on power generation
+2393. SHRI P. L. PUNIA: Will the Minister of POWER be pleased to state:

(a) whether electricity generation is being affected due to the use of substandard
indigenous coal by power generation companies and if so, the details of expenditure

incurred towards per unit of generation; and

(b) the quantity of indigenous and imported coal used by power generation

companies during the last two years, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) The electricity generation in the country is not affected due to
use of indigenous coal by power generation companies. The efforts have been made
to ensure good quality of coal to all power stations and third party sampling has
been undertaken to ensure the same. As on 03.08.2016, the coal stock in the power
plants is 30.3 Million Tonne (MT), which is sufficient for 22 days of operation of
power plants as against the normative stock of 21 days. At present, there is no power

station with critical coal stock.

The cost of generation depends mainly upon the landed price of the coal.
Therefore, the expenditure incurred towards per unit generation of power will vary

as per quality of coal and also the transportation cost.

The quantity of domestic coal dispatched/received and the coal imported by the

power generation companies during the last two years and the current year are as

under:—

(Figures in Million Tonne)
Year Domestic coal Imported coal
2014-15 463.1 91.2
2015-16 493.8 80.6
2016-17 (April, 2016 to June, 2016) 124.1 18.2

Generation and shortage of power
2394. SHRI A. K. SELVARAIJ: Will the Minister of POWER be pleased to state:

(a) whether power generation growth has risen to 9.5 per cent so far, during

this year against 5.65 per cent during the ten year period from 2004 to 2014;

(b) if so, the details thereof;

+ Original notice of the question was received in Hindi.
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(¢c) whether there was 87 per cent reduction in energy shortage in just two years

to 14 million units from 110 million units earlier; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Power generation growth has risen to 9.42% during the current
year 2016-17 (April to May, 2016) against 5.65% during the ten-year period from
2004-05 to 2013-14. The year-wise growth since 2004-05 is given in the Statement
(See below).

(c) and (d) As per information given by States/UTs to Central Electricity Authority
(CEA), the energy shortage in the country during the July, 2016 vis-a-vis July, 2015
and July, 2014 is given below:—

Year Average Energy Shortage (Million Unit (MU)/day)
July, 2014 110.7
July, 2015 61.8
July, 2016 14.1

The average energy shortage has reduced to 14.1 MU/day in July, 2016 from
110.7 MU/day in July, 2014 thus, showing a reduction of 87.3% in energy shortage.

Statement

Year-wise growth of Electricity Generation in the country

since 2004-05 is as under:

Year Generation (BU) % Growth
2004-05 587.416
2005-06 617.510
2006-07 662.523
2007-08 704.469
2008-09 723.794
2009-10 771.551 09
2010-11 811.143
2011-12 876.887
2012-13 912.057

2013-14 967.150
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Year Generation (BU) % Growth
2014-15 1048.673 8.4
2015-16 1107.822 5.6
2016-17 (April to June 2016) 296.481 9.42

Note: Generation from plants 25 MW and above capacity from conventional sources (i.e. from hydro,
thermal and nuclear) only.

Assistance for electricity generation

2395. SHRI M. P. VEERENDRA KUMAR: Will the Minister of POWER be

pleased to state:

(a) the details of Central assistance provided for electricity generation in the

country during the last two years, State/UT-wise; and

(b) the measures taken by the Central Government to reduce the loss incurred

by different electricity boards during the said period, board-wise?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Electricity is a concurrent subject. As per Electricity Act, 2003, electricity
generation is a delicensed activity and any generating company may establish a
generating station. Fund for setting up of generation project(s) are arranged by the

project developers themselves.

(b) A Scheme namely Ujwal Discom Assurance Yojana (UDAY) was notified by
Ministry of Power on 20.11.2015 for Operational and Financial Turnaround of Power
Distribution Companies (DISCOMs) with an objective to improve the operational and
financial efficiency of State owned DISCOMs. Participating States would undertake to
achieve operational and financial turnaround of DISCOMs with the measures outlined in
the Scheme. Two new Schemes have also been launched by the Government of India,
namely, Deendayal Upadhyaya Gram Jyoti Yojana (DDUGJY) and Integrated Power
Development Scheme (IPDS) for strengthening of sub-transmission and distribution
networks and for segregation of agricultural feeders to give adequate and reliable

supply and reduce line losses. These will also strengthen the DISCOM financially.
Construction of bridge on Zuari river

2396. SHRI SHANTARAM NAIK: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the status of construction of the proposed bridge over Zuari river;

(b) the mode of financing the project;
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(¢) the scheme under which the project is being constructed,;
(d) the estimated cost of the project; and
(e) the proposed date of completion?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (¢) The work of
construction of Bridge over Zuari river has been sanctioned by Ministry for an amount
of ¥ 936 crore under EPC mode from National Highway (Original) Funds. The work
has been awarded on 15.02.2016 and the target date of completion is April, 2019.

Construction of Talpona and Galgibaga bridges in Goa

2397. SHRI SHANTARAM NAIK: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the status of construction of Talpona and Galgibaga bridges in Goa;

(b) the mode of financing these projects;

(c) the names of Public Private Partnership companies involved in the project;
(d) whether the construction has started;

(e) the cost of the construction of the two bridges;

(f) the estimated date of completion; and

(g) the details of the projects?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (g) The work of Canacona
bypass including construction of Talpona and Galgibaga bridges has been sanctioned
by Ministry for an amount of ¥ 280 crore under EPC mode from National Highway
(Original) Funds. The work has been awarded on 29.10.2015 and the target date of

completion is December, 2017.
Bridges on river Brahmaputra in Assam

2398. SHRI RIPUN BORA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has any plan to construct bridges across the river
Brahmaputra in Assam connecting Disang Mukh (Sibsagar Distt.) to Takeliphuta
(Lakhimpur Distt.), Nimati Ghat (Jorhat) to Kamalabari (Majuli) and Gohpur to
Numaligarh (Bokakhat);
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(b) if so, whether survey has been undertaken and the Detailed Project Reports
(DPRs) have been prapared; and

(¢) by when the work would be started?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) Yes, Sir.

(b) Work for feasibility study and preparation of Detailed Project Report (DPR)
for construction of 2-lane roads of National Highway standard including construction
of bridges has been taken up by Public Works Department (PWD), Assam for along
the route Sivasagar-Disangmukh-Tekeliputa—North Lakhimpur—Kamalbari (Majuli)
—Nimatighat (Jorhat) and by National Highway and Infrastructure Development
Corporation Limited (NHIDCL) for construction of Bridge connecting Gohpur to

Numaligarh across the river Brahmaputra.

(¢) The civil work can only be started after completion of feasibility study
and DPRs and land acquisition, Forest and Environment clearances and shifting of

utilities etc.
Status of Chennai Port-Maduravoyal elevated corridor project

2399. SHRIMATI KANIMOZHI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) what are the reasons that compelled NHAI to terminate the Chennai port-

Maduravoyal elevated corridor project; and
(b) how much investment has been spent on the above project, so far?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) The reasons to terminate the

Chennai port-Maduravoyal elevated corridor project are as under:-

(i) Encumbrance free land in 9.2 Km. length out of 19 Km. project length could
not be made available to the Concessionaire by NHAI due to litigation and

various other reasons.

(i1) Concessionaire could not achieve physical progress as per scheduled milestones,
as prescribed in the concession agreement, and resume the work even in the
available front of 9.8 Km. Also, the project highway could not be maintained

as per Concession Agreement.

(b) Being BOT (Toll) mode project, no investment has been made by NHAI in
the above project till date.
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Accidents at National/Express Highways

2400. SHRI NARESH GUJRAL: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has taken note of a large number of accidents on various
National/Express Highways in the country;

(b) if so, the number of total accidents reported along with the number of persons
killed in road accidents during each of the last three years, State/Union Territory-wise;
and

(c) the action taken by Government to prevent road accidents along with the
steps taken to step up compensation for the victims?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) The details indicating
State/UT-wise number of road accidents and persons killed on National Highways during
the last three calendar years, 2013 to 2015 are given in the Statement (See below).

(¢) The Ministry of Road Transport and Highways has taken a number of steps
to prevent road accidents as per details mentioned under:—

(i) The Government has approved a National Road Safety Policy. This
Policy outlines various policy measures such as promoting awareness,
encouraging safer road infrastructure including application of intelligent
transport, enforcement of safety laws trauma care etc.

(i) The Government has constituted the National Road Safety Council as
the apex body to take policy decisions in matters of road safety.

(i) The Ministry has requested all States/UTs for setting up of State Road
Safety Council and District Road Safety Committees, and to hold their
meetings regularly.

(iv) The Ministry has formulated a multi-pronged strategy to address the
issue of road safety based on 4 ‘E’s viz. Education, Engineering (both
of roads and vehicles), Enforcement and Emergency Care. Based on
this, a draft action plan has been shared with the States.

(v) Road safety has been made an integral part of road design at planning
stage.

(vi) Road Safety Audit of selected stretches of National Highways has been
taken up.

(vii) High priority has been accorded to identification and rectification of
black spots (accident prone spots) on national highways. Around 700
such black spots have been identified for improvement.
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(viii) The threshold for four laning of national highway has been reduced

from 15,000 Passenger Car Units (PCUs) to 10,000 PCUs. About 52,000
Km. of stretches of State Highways has been identified for conversion
to national highways.

(ix) Setting up of model driving training institutes in States and refresher
training to drivers of Heavy Motor Vehicle in the unorganized sector.

(x) Advocacy/Publicity campaign on road safety through the electronic and
print media.

(xi) Tightening of safety standards for vehicles like Seat Belts, Power-
steering, Anti-lock Braking System etc.

(xii) Providing cranes and ambulances to various State Governments under the

National Highway Accident Relief Service Scheme for development on
National Highways. National Highways Authority of India also provides
ambulances at a distance of 50 Km. on each of its completed stretches

of National Highways under its Operation and Maintenance contracts.

(xiii) Launch of pilot projects for providing cashless treatment of road accident

victims on Gurgaon—Jaipur, Vadodara—Mumbai stretch of National
Highways No. 8 and Ranchi—Rargaon-Mahulia stretch of National
Highway No. 33.

Ministry of Road Transport and Highways have drafted a Motor Vehicle

(Amendment) Bill, 2016 covering the entire gamut of issues related to motor vehicles

and road safety including higher compensation for the road accident victims.

Statement

The details indicationg State/UT-wise number of roads accidents and

persons killed from 2013 to 2015

Sl.  States/UTs Total number of Road Total number of persons killed

No. Accidents on NHs* in Road Accident on NHs*
2013 2014 2015 2013 2014 2015

1 2 3 4 5 6 7 8

1.  Andhra Pradesh 12131 8799 8477 4709 2970 3235

2. Arunachal Pradesh 116 88 113 58 52 49

3. Assam 3718 3639 3353 1463 1392 1427

4. Bihar 3471 3708 3227 1890 2013 2002

5. Chhattisgarh 3968 3330 4058 1124 1118 1201

6. Goa 1694 1687 1784 104 108 132
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1 2 3 4 5 6 7 8

7. Gujarat 5600 5038 4897 1920 2149 2136
8. Haryana 3863 3290 3509 1807 1704 1759
9.  Himachal Pradesh 1227 1242 1211 346 389 369
10.  Jammu and Kashmir 2161 2040 1953 432 452 357
11.  Jharkhand 1800 1368 2007 1153 669 1325
12.  Karnataka 13678 13827 12705 3353 4256 3657
13.  Kerala 8921 9006 9442 1336 1261 1368

14.  Madhya Pradesh 13328 12726 11988 2479 2395 2287

15.  Maharashtra 11289 10788 10839 3698 3577 3789
16.  Manipur 382 431 404 89 100 94
17.  Meghalaya 199 270 322 52 93 89
18. Mizoram 34 55 29 29 40 20
19.  Nagaland 30 164 34 14 35 10
20.  Odisha 3791 3880 4480 1706 1641 1795
21.  Punjab 1815 1791 2092 1360 1482 1538
22.  Rajasthan 6707 6991 6821 3391 3598 3709
23.  Sikkim 122 105 117 35 33 37
24.  Tamil Nadu 20686 20109 21902 5710 5344 5752
25.  Telangana NA 4945 5649 NA 1895 2103
26.  Tripura 273 230 230 83 74 50
27.  Uttarakhand 681 669 728 395 479 464
28.  Uttar Pradesh 8652 11157 13802 4390 5827 7773
29.  West Bengal 4718 4895 4288 2037 2152 2243
30. Andaman and 95 69 96 15 7 4
Nicobar Islands
31.  Chandigarh 32 36 45 9 21 19
32. Dadra and Nagar 0 0 0 0 0 0
Haveli
33.  Daman and Diu 0 0 6 0 0 5
34.  Delhi 898 976 897 301 253 260
35.  Lakshadweep 0 0 0 0 0 0
36.  Puducherry 706 554 763 124 70 146
TotaL 136786 137903 142268 45612 47649 51204

* Includes expressways
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Impact of banning of diesel cars/SUVs

2401. SHRI CHUNIBHAI KANJIBHAI GOHEL:
SARDAR BALWINDER SINGH BHUNDER:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that the Supreme Court had directed the Government to
ban 2,000 CC plus diesel cars/SUVs till the end of March, 2016;

(b) whether Government has examined the impact of this directive punishing the

automobile industry besides the owners of such diesel cars and SUV users;
(c) if so, the details thereof; and

(d) what are Government’s plan on the use of diesel cars and SUVs which are
more than 15 years old?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) Yes, Sir. The Hon’ble
Supreme Court vide order dated 16.12.2015 in the matter of Writ Petition (Civil) No.
13029/1985 by M. C. Mehta V/s Union of India has directed that the Registration of
SUVs and private cars of the capacity of 2000 CC and above using diesel as fuel
shall stand banned in the NCR upto 31st March, 2016.

(b) to (d) The Government has examined the order of Hon’ble Supreme Court
and the Department of Heavy Industries has impleaded itself vide affidavit dated
28.04.2016 in the case for presenting a composite view of Government. Department
of Heavy Industries has instituted a study on the emission levels by various diesel
vehicles as compared to the source of air pollution. Only after the scientific study
any decision to phase out older vehicles can be taken.

Road safety awareness

2402. SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government has taken cognizance of WHO report which places India
as the country with the highest number of road accidents; and

(b) the initiatives Government has taken to create road safety awareness among

youth and whether these initiatives have been successful?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Based on the
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Global Status Report on Road Safety 2015 brought out by World Health Organization
(WHO), India does not have the highest number of road accidents, but has the highest
number of road accident fatalities.

With a view to raise road safety awareness among the general public, the
Ministry of Road Transport and Highways carries out advocacy/Publicity campaign
on road safety through the electronic and print media viz. telecasting/broadcasting of
road safety messages, organizing Road Safety Week, Seminars, Exhibitions on Road
Safety, Printing of calendar, Children activity books, Posters, etc. containing road
safety messages for various segments of road users viz. pedestrians, cyclists, school

children, heavy vehicle drivers, etc.
Bypass roads in Uttarakhand

2403. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government has decided to construct bypass roads in various cities
of Uttarakhand, in view of traffic jams;

(b) if so, the names and the length of proposed bypass roads; and
(¢) by when the construction of these bypass roads is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c¢) Based on outcome
of Detailed Project Reports (DPR), the construction of some bypasses to cities of

Uttarakhand are undertaken as per details given in the Statement.
Statement

Details of construction of bypasses to cities of Uttarakhand

SI. No. NH No. Name/location of bypass Length (in Km.) Target for Completion

1. 58 Purkaji bypass 7.7 Completed
2 58 Roorkee bypass 12.995 Dec.-2016
3. 58 Bahadrabad bypass 3.5 Completed
4 72 Doiwala bypass 3.75 Dec.-2016
5. 74 Doraha bypass 2 Dec.-2016
6. 74 Kelakheda bypass 2.85 Dec.-2016
7. 74 Gadarpur bypass 8.8 Dec.-2016

+ Original notice of the question was received in Hindi.
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SI. No. NH No. Name/location of bypass Length (in Km.) Target for Completion

8. 125 Nanakmatta bypass 5.912 Sep.-2017

9. 125 Khatima bypass 8.311 Sep.-2017

10. 87 Rampur bypass 8.60

11. 87 Bilaspur bypass 7.3

12. 87 Haldwani bypass 13.202

13. 74 Najibabad bypass 10.119 Works awarded.

14. 74 Nagina bypass 5.770 Appointed date

15. 74 Dhampur bypass 4.426 targeted by December
16. 74 Udhowala bypass 4.010 2016. Completion
17. 74 Jaspur bypass 11.283 within 30 months
18. 74 Kashipur bypass 23.241 after appointed date.
19. 73 Roorkee bypass 11.288

20. 73 Chutmalpur bypass 3.702

21. 72A  Chutmalpur bypass 6.213

22. 73 Saharanpur bypass 43.394

Compensation to vehicle owners impacted by banning of diesel vehicles

2404. SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government has examined the order of the National Green Tribunal

banning diesel vehicles of more than ten years old in Delhi;

(b) if so, the steps being taken to protect the interests of vehicle owners who had

paid one time road tax for a period of 15 years and their vehicles are still road worthy;

(c) whether Government has any plans to compensate such owners of such

vehicles and if not, the reasons therefor; and

(d) the reasons for not giving adequate time and permission to such vehicle

owners to sell their vehicles outside Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Yes, Sir. Department
of Heavy Industries has filed affidavit dated 28.7.2016 furnishing status report before
the Hon’ble NGT, Delhi for compliance of order dated 18.07.2016 and 20.07.2016.
Further hearing before Hon’ble NGT is pending.
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(¢) and (d) No, Sir. The Ministry of Road Transport and Highways has drafted
a concept note on “Voluntary Vehicle Fleet Modernization Programme” which has
been uploaded on the Ministry’s website: www.morth.nic.in, inviting comments and

suggestion. This concept note aims to incentivise the scrapping of old vehicles.
Road Safety Bill

2405. SHRI C. M. RAMESH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the salient features of proposed Road Safety Bill;

(b) whether any consultations have been held with the States and other
stakeholders;

(c) if so, the details of suggestions/objections made by States, State-wise; and

(d) whether the proposed Bill is in compliance with the Road Safety Audit or
is going to add some more road features in the Bill in addition to what is there in
the Road Safety Audit?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) The Road Transport
and Safety Bill was prepared by Ministry of Road Transport and Highways in 2014.
However, after the consultation with the Stakeholders and the observations of the
States, further consultation and deliberations shall be required for adopting the Bill.
As of now, the necessary amendments in the current Motor Vehicles Act, 1988 are

being introduced through amendments.

(b) and (c) Ministry constituted a Group of Transport Ministers from States who
have given their recommendations to amend the Motor Vehicles Act, 1988 and not
to proceed ahead with the Road Transport and Safety Bill. Presently, Ministry is
proposing the Motor Vehicles (Amendment) Bill, 2016 keeping the need for urgent
changes in the Motor Vehicles Act, pending the finalization of the Road Transport
and Safety Bill, to address safety and efficiency issues in the transport sector.
The need to update the legislation related to road transport was felt in keeping
with new systems and practices that have evolved in various parts of the world.
Enhancement of penalties, strengthening public transport, safeguarding, protecting,
Good Samaritans, enhancing customer care facility, etc. are the main features of
the Road Safety Bill.

(d) The Road Safety Audit is dealt by the IRC:SP:88-2010 prepared by Indian

Road Congress.
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Four laning of Mahulia-Bahragoda-Chichira NH

+2406. SHRI HARIVANSH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether four laning of the Mahulia-Bahragoda-Chichira road on NH-33 and
NH-6 is pending for the last three years;

(b) whether the Central Government had announced its construction but only an
agency has been selected till now even after the passage of five months time since
then;

(¢) by when the work on this road would be completed; and
(d) Government's plan for speedy completion of the work?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Yes, Sir. Concession
Agreement for Four laning of Mahulia- Baharagora- Chichira section of NH-33 and
NH-6 in the State of Jharkhand was executed on 29.02.2012, however construction
could not be taken up and the Concession Agreement was terminated on 3.9.2014

as conditions precedent could not be fulfilled by the Concessionaire and NHAI.

Thereafter, the project has been again awarded and contract agreement was
executed on 29.02.2016. The Appointed Date for the project is yet to be declared.

(c) and (d) The project is scheduled for completion in 30 month from Appointed
Date. To ensure speedy completion of the work, all the required clearances including
forest clearance have been obtained and acquisition of land has been expeditiously

completed.
Projects under ‘Setu Bharatam’ in West Bengal

2407. DR. KANWAR DEEP SINGH: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state :

(a) whether it is a fact that some projects under 'Setu Bharatam' are under

consideration for West Bengal;
(b) if so, the details thereof including the estimated cost, project-wise; and
(c) by when these are likely to be finalized?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) Ministry of

+ Original notice of the question was received in Hindi.
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Road Transport and Highways has identified 22 number of Road Over Bridges
(ROBs) in the State of West Bengal under Setu Bharatam. Till date 19 number
of ROBs with an estimated cost of ¥ 2288.45 crore have been sanctioned and
balance 3 ROBs are included in Annual Plan 2016-17. The details of ROBs are
given in the Statement.

Statement

The details of road over bridges in West Bengal

SI.  Name of the Project Sanction cost

No. ® lakh)

1 2 3

1. Construction of ROB and its approached in licu of Level 8,184.00
Crossing No. 23/SPL/T at km 52.712 of NH-35

2. Construction of ROB and its approached in lieu of Level 3,833.00
Crossing No. DVC/17/SPL at km 258.6 of NH-60

3. Construction of ROB and its approached in lieu of Level 9,833.00
Crossing No. 27/t Habra Gate-1 at km 23.969 of NH-35

4.  Construction of twins 2-lane ROB and its approached in 7,406.27
lieu of Level Crossing at km 652.6 of NH-31

5. Construction of ROB and its approaches in lieu of Level 11,421.00
Crossing No. 26T-A (Near Ashok Nagar) at km 20.578
of NH-35

6.  Construction of ROB and its approaches in lieu of Level 11,367.00
Crossing No. 27T-A (Near Habra Gate-2) at km 22.882
of NH-35

7. Construction of ROB and its approaches in lieu of Level 15,587.00

Crossing No. 10/B/T at km 307.050 of NH-60

8. Construction of ROB and its approaches in lieu of existing 11,760.52
RUB (Rly. km 31/22-24) between Bhedia and Bolapur
in Bhedia at km 41.760 of NH-2B

9.  Construction of ROB and its approaches in lieu of Level 7,883.00
Crossing No. KA-61 at km 194.850 of NH-60

10.  Construction of twins 2-lane ROB and its approaches 15,939.88
in replacement of LC Gate No. SK-202/SPL Rly km
27.976 between Sevoke and Bagrakot in Sevoke at km
592.40 of NH-31
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1 2 3

I1.  Construction of twins 2-lane ROB and its approaches in 10,267.00
replacement of Level Crossing at km 615.5 of NH-31

12.  Construction of 4-lane ROB (Twins 2-lanes) and its 14,588.99
approaches in replacement of Level Crossing at km 3.950
of NH-2B (Railway km 226/0) at Talit

13.  Construction of ROB and its approaches in lieu of Level 10,891.00
Crossing at km 661.100 on NH-31

14. Construction of ROB and its approaches in lieu of Level 12,362.00
Crossing No. 1/T/SPL (at Barasat Kazipara) at km 3.25
on NH-35

15. Construction of ROB and its approaches in lieu of Level 14,919.00
Crossing No. 6/B/T at km 284.170 on NH-60

16. Construction of ROB and its approaches in lieu of 16,027.00
Unmanned Level Crossing at km 303.9 on NH-60

17. Construction of twins 2-lane ROB and its approaches 10,176.00
in replacement of existing Level Crossing Gate No.-38
(Rly km 165/21-165/23) between Chondrakona Road and
Garbeta Stations in Kamadiha at km 159.448 of NH-60

18.  Construction of ROB and its appraoches in lieu of level 12,721.00
crossing No. 21/SPL/E at km 338.600 of NH-60

19.  Construction of ROB and its approaches in lieu of level 23,678.00
crossing at km 154.617 of NH-60

20. Construction of ROB and its approaches in lieu of level To be Sanctioned
crossing No. 39A/E at km 193 of NH-60

21. Construction of ROB and its approaches in lieu of level To be Sanctioned
crossing at km 624.4 of NH-31

22.  Construction of ROB and its approaches in lieu of level To be Sanctioned

crossing at km 24 of NH-34

Corpus of CRF

2408. DR. KANWAR DEEP SINGH:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) the current corpus of Central Road Fund (CRF) along with the releases made

SHRI PARIMAL NATHWANI:

therefrom during the last three years, State-wise;
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(b) the criteria adopted for allocation of funds to the States/Union Territories;
(c) the amount received in CRF during the last three years, State-wise; and
(d) the number of proposals received and sanctioned, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) The Ministry of Finance
levies/collects cess on petrol and High Speed Diesel (HSD) oil, which is initially
credited to the consolidated fund of India and thereafter the amount is transferred by
appropriation, after adjusting cost of collection, to the Central Road Fund (CRF). The
funds accrued under the CRF during 2013-14, 2014-15 and 2015-16 were ¥ 19,263

crore, X 26,108 crore and I 69,809 crore (provisional) respectively.

(b) and (c) This Ministry allocates funds to the States/Union Territories (UTs) for
development of State Roads (Non-Rural Roads) under the CRF Scheme. The funds
for development of State roads under CRF scheme are allocated to the States/UTs on
the basis of 30 per cent weightage to fuel consumption and 70 per cent weightage
to the geographical area. The fund under CRF is non-lapsable. Apart from this, the
Ministry also allocates funds for development of State Roads of Economic Importance
and Inter-State Connectivity (EI and ISC) as per the CRF Act, 2000 amended by the
Finance Act from time to time. The State/UT-wise details of the CRF accrual and
releases and allocation and Release/Expenditure under EI and ISC Schemes during

the last three years is given in the Statement-I and II respectively (See below).

(d) The State-wise details of projects approved/sanctioned for development of
State Roads under CRF and EI and ISC Schemes during the last three years is at

given in the Statement-III and IV respectively.
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Statement-I111

The State-wise details of projects approved for development of State Roads under
CRF scheme during the last three years
(Amount in X crore)

Sl.  State/UT 2013-14 2014-15 2015-16
No. Nos. Cost Nos. Cost Nos. Cost
1 2 3 4 5 6 7 8
1. Andhra Pradesh 55 584.25 - - 1 5.50
2. Arunachal Pradesh - - 8 97.94 9 80.74
3. Assam 9 61.87 9 90.03 16 66.84

4. Bihar 5 205.74 9 124.67 - -
5. Chhattisgarh - - 10 305.56 - -
6. Goa 5 58.82 1 29.42 - -
7. Gujarat 14 95.20 - - 9 473.02
8. Haryana 4 99.53 - - 11 280.91
9. Himachal Pradesh 6 48.93 14 55.59 44 197.01

10. Jammu and Kashmir 8 110.67 17 347.41 25 785.56

11. Jharkhand 2 98.21 2 16.25 5 252.71
12. Karnataka 256 1000.00 15 70.50 - -

13. Kerala 29 313.81 - - 2 50.02
14. Madhya Pradesh - - - - 27 1045.00
15. Mabharashtra 38 440.40 85 1787.00 170  3111.38
16. Manipur - - - - 4 35.49
17. Meghalaya - - - - 6 58.63
18. Mizoram 2 20.36 - - 4 29.92
19. Nagaland 2 37.48 1 16.93 13 284.60
20. Odisha 7 136.64 4 70.86 22 257.73
21. Punjab - - - - 3 95.91
22. Rajasthan 49 311.92 14 342.03 56 1762.28
23. Sikkim - - 4 17.55 4 32.55

24. Tamil Nadu 32 255.00 - - 78 390.00
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1 2 3 4 5 6 7 8
25. Telangana 58 615.75 - - - -
26. Tripura - - 1 6.47 - -
27. Uttar Pradesh - - - - 38 1264.17
28. Uttarakhand - - 10 89.49 12 210.58
29. West Bengal - - 6 238.54 5 195.28
30. Delhi 3 163.07 - - - -
31. Andaman and Nicobar - - - - 6 44.38

Islands
32. Puducherry 6 48.40 - - - -
Statement-1V

The State-wise details of projects sanctioned for development of State Roads under

EI and ISC scheme during the last three years

(Amount in ¥ crore)

Sl. State/UT 2013-14 2014-15 2015-16
No. Nos. Cost Nos. Cost Nos. Cost
1 2 3 4 5 6 7 8
1. Andhra Pradesh - - - 1 20.20
2. Arunachal Pradesh - - 1 7.45 1 9.86
3. Assam - - 2 60.47 - -
4. Bihar - - 2 2396 - -
5. Goa - - 1 9.06 - -
6. Gujarat 2 2193 - - -
7. Haryana 1 5.94 - - -
8. Himachal Pradesh 1 17.46 1 3742 1 2538
9. Jammu and Kashmir - - - 1 158.84
10. Jharkhand - - 1 2423 1 2085
11. Karnataka 4 6229 - - -
12. Mabharashtra 1 78.65 - 1 649.50
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1 2 3 4 5 6 7 8
13. Manipur - - 2 63.59 - -
14. Meghalaya - - - - 1 60.15
15. Mizoram - - 1 23.97 - -
16. Nagaland 1 40.77 2 5697 2 53.81
17. Odisha 1 5501 1 5242 2 5251
18. Punjab 1 4.64 1 12.15 - -
19. Rajasthan - - 2 19.54 1 37.86
20. Tamil Nadu 5  39.03 - - 2 90091
21. Telangana - - - - 1 36.46
22. Uttar Pradesh - - 1 85.12 3 25445
23. West Bengal - - - - 1 56.52
24. Puducherry 1 3.48 - - - -

Pending NHAI projects

2409. KUMARI SELJA:
SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) the number of National Highways Authority of India (NHAI) projects which

are pending for completion;
(b) the reasons for the delay in their completion; and

(c) the measures being taken by Government to expedite the completion of these

projects?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (¢) 112 projects of
National Highways Authority of India (NHAI) are delayed beyond the scheduled date
of completion. These include projects currently under implementation also. The reasons
for delay are land acquisition, utility shifting, non-availability of Soil/Aggregates, poor
performance of contractors, delay in statutory clearances, public agitation, disputes.
Government has permitted one time fund infusion to revive and physically complete

languishing national highway projects under Public-Private Partnership (PPP) mode
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and also allowed Rationalised Compensation to concessionaires, in case delays are
not attributable to them, to address fund crunch in such highway projects. With a
view to ameliorate the shortage of equity and improve liquidity, Government has
also allowed Securitization of future cash flows, Deferment of Premium in stressed
highway projects, Harmonious Substitution in financially stressed highway projects and
100% Equity Divestment after 2 years of construction of all highway projects under
PPP mode. Various steps have also been taken by the Government/NHAI to remove
the hurdles affecting the construction of NH projects which includes streamlining of
land acquisition and regulatory clearances, close coordination with other Ministries,

revamped Disputes Resolution Mechanism.
Progress of Bengaluru-Chennai Expressway project

2410. PROF. M. V. RAJEEV GOWDA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to State:

(a) whether the Bengaluru-Chennai Expressway project is progressing as per the

schedule;
(b) if so, the details thereof; and
(c) if not, the reasons therefor along with the revised cost estimates and timelines?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) At present, Feasibility

study of Bengaluru-Chennai Expressway project is in progress.

(¢) The delay in progress of project is mainly due to finalisation of land

acquisition and other pre-construction activities.

Delay in completion of expansion of National Highways works
in Andhra Pradesh

2411. SHRI T. G. VENKATESH: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government has taken note of the delay being caused in completion

of expansion of National Highways in Andhra Pradesh;
(b) if so, the details thereof and if not, the reasons therefor;
(c) which are the National Highways facing this problem;
(d) the details of works completed and yet to be completed, so far; and

(e) the steps being taken by the Ministry for their early completion?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) Yes, Sir. Two works on
NH-5 and one work on NH-18 of National Highways Authority of India in Andhra

Pradesh are delayed mainly due to delay in land acquisition and utility shifting.

(d) 48 development works were in progress in the State of Andhra Pradesh as
on 01.04.2016. 3 works have been completed during 2016-17.

() The ongoing projects are regularly monitored by this Ministry, National
Highways Authority of India and Regional Officers at Vijayawada. The pre-construction
activities like land acquisition and utility shifting are being expedited through regular

persuasion with the concerned authorities of the State Government of Andhra Pradesh.
Payment of penalty for delay in road projects

2412. SHRI MOHD. ALI KHAN: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether NHAI proposes to pay penalty to private developers in BOT projects

in case it fails to get statutory clearances and approvals within the scheduled time-frame;
(b) if so, the details thereof;

(c) whether this move would place greater accountability on NHAI in PPP road

projects and if so, the details thereof;

(d) whether any penalty clause has also been imposed on private developers who
fail to achieve the target set by NHAI; and

(e) if so, the details thereof and the extent to which these changes are likely to

encourage private developers in road infrastructure and speedy construction of highway?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) No, Sir. Such
provisions already exist. If the authority does not procure fulfillment of any or all
of the Conditions Precedent and the delay is not due to breach of agreement by
the concessionaire or Force Majeure, the Authority shall pay to the Concessionaire
Damages in an amount calculated at the rate of 0.1% of the Performance Security
for each day’s delay until the fulfillment of such Conditions Precedent, subject to a

maximum of 20% of the Performance Security.
(¢) Does not arise.

(d) and (e) Yes, Sir. The above provision encourages timely completion of project

by the concessionaire.
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Bharatmala Pariyojana

2413. SHRI AJAY SANCHETI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of Bharatmala Pariyojana being taken up by Government;

(b) the details of State roads along coastal areas, including connectivity of non-
major ports and tourist places, proposed to be taken up in Maharashtra thereunder;

and

(c) the initiatives taken up, so far, in this direction and the State Government's

response in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) The Ministry
has formulated an ambitious programme infer-alia to improve the road connectivity
to coastal/border areas, backward areas, religious places, places of tourist interest,
construction/rehabilitation/widening of major bridges and Railway Over Bridges (ROBs)/
Railway Under Bridges (RUBs) on NHs and improvement of newly declared NHs,
providing connectivity to District Head Quarters etc. Funding and other issues are

yet to be tied up.
Ponds along highways

2414. SHRI RAJKUMAR DHOOT: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that Government has decided to construct ponds along

the highways as a measure of water conservation;
(b) if so, the details thereof;
(c) whether budgetary provisions has been made for this purpose; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (d) No, Sir.
However, Ministry has issued tentative guidelines for drainage through rain water
harvesting and artificial recharging along National Highways which stipulates that all
road projects may have one recharge shaft of 0.5m diameter for 10 to 15m depth
on each side of the carriageway along the side drain in each kilometer as part of

the project.
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Coastal highways as NHs

2415. SHRI PARIMAL NATHWANI: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the total length of National Highways along the coastline, State-wise;

(b) the length of coastal highways not yet notified as National Highways, State-
wise;

(c) the steps taken by Government to notify the same as National Highways;
and

(d) by when they are likely to be notified?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) Total length of National
Highways (NHs) along the coastline, State/Union Territory (UT)-wise is as follows:-

Sl.  State/Union Territory (UT) Total Length of NHs along
No. coastline in km.
1. Andhra Pradesh 974

2. Andaman and Nicobar Islands 25

3.  Daman and Diu 22

4.  Goa 262

5. Gujarat 940

6.  Karnataka 298

7.  Kerala 692

8. Maharashtra 493

9. Odisha 437

10.  Puducherry 41

11.  Tamil Nadu 154

12.  West Bengal 7

(b) to (d) Expansion of NH network is a continuous process and declaration of
State roads as new NH are made from time to time depending upon requirement of

connectivity, inter-se priority and availability of funds.

The Ministry has formulated an ambitious programme inter-alia to improve the
road connectivity to coastal/border areas, backward areas, religious places, places

of tourist interest, construction/rehabilitation/widening of major bridges and Railway
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Over Bridges (ROBs)/Railway Under Bridges (RUBs) on NHs and improvement of
newly declared NHs, providing connectivity to District Head Quarters etc. Funding

and other issues are yet to be tied up.
Quality roads in border States

2416. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government has proposed to provide quality roads for better

connectivity in border States of the country; and

(b) if so, the progress made in this regard in each State during the last three

years?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) This Ministry is
primarily responsible for development and maintenance of National Highways (NHs).
Development and Maintenance of NHs for improving connectivity of different areas,
including border States of country, is a continuous process and taken up from time

to time depending upon requirement, inter-se priority and availability of funds.

The State/Union Territory (UT)-wise details of NHs/roads constructed during
the last three years, including those in the border States, is given in the Statement
(See below).

Further, the Ministry has formulated an ambitious programme infer-alia to improve
the road connectivity to coastal/border areas, backward areas, religious places, places
of tourist interest, construction/rehabilitation/widening of major bridges and Railway
Over Bridges (ROBs)/Railway Under Bridges (RUBs) on NHs and improvement of
newly declared NHs, providing connectivity to District Head Quarters etc. However,

funding and other issues are yet to be tied up.
Statement

The State/UT-wise details of NHs/roads constructed during the last three years,

including those in the Border States

Sl.  State/Union Territory Length completed (in km.)
No. 2013-14 2014-15 2015-16
1 2 3 4 5

1. Andhra Pradesh 163 136 462

2. Arunachal Pradesh 122 88 80
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1 2 3 4 5
3. Assam 226 178 87
4. Bihar 195 115 181
5. Chandigarh 0 1 0
6.  Chhattisgarh 165 307 327
7. Delhi 0 0 0
8. Goa 0 0 2
9.  Gujarat 156 139 277
10. Haryana 34 86 170
11.  Himachal Pradesh 30 34 100
12. Jammu and Kashmir 167 57 34
13.  Jharkhand 175 126 119
14. Karnataka 50 130 314
15. Kerala 21 29 10
16. Madhya Pradesh 492 335 306
17.  Maharashtra 229 124 324

18. Manipur 74 46 6
19. Meghalaya 303 88 50
20. Mizoram 5 5 15
21. Nagaland 0 13 25
22.  Odisha 246 386 268
23.  Puducherry 0 14 22
24. Punjab 37 115 154
25. Rajasthan 434 853 1063
26. Sikkim 8 30 0
27. Tamil Nadu 242 58 237
28. Telangana 0 171 222
29. Tripura 3 18 0
30. Uttar Pradesh 485 542 669
31. Uttarakhand 6 49 335
32.  West Bengal 190 138 203
33. Andaman and Nicobar Islands 0 0 0
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Maintenance of Pathalgaon to Jashpur stretch on NH-78

2417. SHRI RANVIJAY SINGH JUDEV: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the amount spent on maintenance on Pathalgaon to Jashpur (Shank border)
stretch on NH 78 during the last five years;

(b) whether recently a large amount was again allocated for maintenance of this
stretch and within few days it went bad and now it is difficult to drive on this road;

(c) whether Government would take note of it and a special team would be
sent to audit the accounts for maintenance for the last five years and take action on

Chhattisgarh NH team at Raipur, Ambikapur and Jashpur; and

(d) whether Government would maintain the road as it is getting bad in rains
and traffic would face problems?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) An amount of Rupees
33.67 crores has been spent during last five years on maintenance of Pathalgaon—
Jashpur-Chhattisgarh/Jharkhand Broder Section NH-78. The improvement and widening
to two lane with paved shoulder of this road is included under National Highway
Development Project (Phase 1V) and the work of development of Pathalgaon—Kankuri
Section has been awarded on 31.03.2016.

(c) Audit of National Highway Divisions of State PWD is being carried out by
Accountant General of State Government and Comptroller and Auditor General of India.

(d) The road is being maintained in traffic worthy condition by Chhattisgarh
State PWD.

Banning of diesel vehicles

2418. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the National Green Tribunal has recently directed diesel vehicles
older than 10 years to be deregistered in NCR of Delhi;

(b) if so, the details thereof;

(c) whether scrapping policy has been developed by Government and if so, the
details thereof;

(d) if not, the reasons for the delay;
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() how the owners of more than 10 years old diesel vehicles in Delhi would

be compensated; and

(f) whether Government would advise for annual health check ups of all motor

vehicles for reducing air pollution and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) The National
Green Tribunal vide its order dated 18.07.2016 in O.A. 21 of 2014, Vardhaman
Kaushik V/s Union of India has directed that diesel vehicles older than 10 years to
be deregistered in NCR of Delhi.

(c) to (¢) The Ministry of Road Transport and Highways has drafted a concept
note on “Voluntary Vehicle Fleet Modernization Programme” which has been uploaded
on the Ministry’s website: www.morth.nic.in inviting comments and suggestion. This

concept note aims to incentivise the scrapping of old vehicles.

(f) As per rule 115(7) of Central Motor Vehicles Rules, 1989, after the expiry of
a period of one year from the date on which the motor-vehicles was first registered,
every such vehicle shall carry a valid Pollution Under Control Certificate issued by
an agency authorised for this purpose by State Government. The validity of certificate
shall be for six months and the certificate shall always be carried in the vehicle
and produced on demand by the officers referred to in sub-rule (1) of rule 116:
Provided that the validity of the certificate shall be twelve months for the vehicles

manufactured as per Bharat Stage-IV norms.
Participation of CRCC in NHAI projects

2419. SHRI ANIL DESAI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the China Railway Construction Corporation (CRCC) has expressed
keen interest in participating in projects of the National Highways Authority of India

(NHAI);
(b) if so, the details of projects on which they have shown interest;
(c) whether NHAI is willing to tweak rules to allow CRCC in road projects; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Yes, Sir. A high
level delegation from the China Railway Construction Corporation Limited (CRCC)
has shown keen interest in projects of NHAI. CRCC has shown keen interest to
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participate in the upcoming projects of NHAI under Engineering, Procurement and
construction (EPC) and Hybrid Annuity Model.

(¢) No, Sir.
(d) Question doesn’t arise.
Emission norms for vehicles

2420. SHRI ANIL DESAI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the transition from Euro-VI to Bharat Stage-VI emission norms for

vehicles would pose a significant technological challenge;
(b) if so, the details thereof; and

(¢) by when technological changes would be made in the vehicles which are

affordable on pricing and less polluting?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) Sir, The transition
from Euro-VI to Bharat Stage-VI emission norms for vehicles would not pose a
significant technological challenge as the fuel specification of BS-VI fuel has been
derived and finalized from Euro-VI. Government has issued draft notification number
G.S.R. 187(E) dated 19.02.2016 regarding mass emission standards for BS-VI fuel
to be implemented from Ist April, 2020. This will significantly reduce the harmful
emission from automobiles. The pricing will depend on the market competition and

production practices.
Road construction projects in Haryana

2421. SHRI SHADI LAL BATRA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the number of proposals received from Haryana Government during the last

three years for road construction projects in the State;

(b) the number of proposals approved and pending for consideration with the

Central Government; and
(¢) by when the pending proposals are likely to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) This Ministry is

primarily responsible for development and maintenance of National Highways in the
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country. Responsibility for development and maintenance of roads other than National
Highways rest with the respective State Governments/Union Territories (UTs). Out
of 121 proposals received from the Government of Haryana during the last three
years, depending upon the availability of funds and available bank of sanction, 64
proposals were approved for development of National Highways. With the lapse of
Annual Plans during the last three years, the unapproved proposals automatically
deem to be returned to the Government of Haryana and as such, no proposal is

pending with this Ministry.
Work on Raipur-Jagdalpur NH-43

12422. DR. BHUSHAN LAL JANGDE: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the current status of four laning of National Highway No. 43 from Raipur

to Jagdalpur;

(b) whether construction of a bypass is necessary on this highway at Keshkal

Ghat, which has 11 hairpin bends which cause frequent accidents;

(c) whether any proposal regarding the same has been sent to Government for

approval under LWE scheme; and

(d) whether sanction for ¥ 872.66 lakh was obtained from the Ministry on the
3rd March, 2008 for construction of a bridge over Markandi river on the above
highway but as it was necessary to construct a high quality bridge over this river a

proposal for approval was sent to Government on the 6th September, 2010?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) Tender has been invited for
four laning of Raipur to Dhamtari section of National Highway No. 43 in two packages
and Rehabilitation and Upgradation to 2-Lane with Paved Shoulder for Dhamtari to
Jagdalpur section of National Highway No. 43 has been awarded in four packages.

(b) Yes, Sir.

(c) Rehabilitation and upgradation to 2-Lane with Paved Shoulder from Kanker
to Bedma section of National Highway No. 43 including Keshkal Bypass has been

awarded.

(d) Rehabilitation and Upgradation to 2-Lane with Paved Shoulder from Dahikonda
to Jagdalpur section of National Highway No. 43 including the construction of bridge

across Markandi river has been awarded.

+ Original notice of the question was received in Hindi.
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Farmers under MGNREGA

2423. SHRI K. T. S. TULSI: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether farmers have volunteered to do work under the Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA) to supplement their agricultural

income; and
(b) if not, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) The primary objective of Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA) is to enhance the livelihood
security of the rural households by providing up to 100 days of guaranteed wage
employment in a year to every household on demand for doing unskilled manual
work. The Scheme supplements the income of a rural household and it is not intended

to be the sole means of earning livelihood for the rural Households.
Utilization of funds allocated under MGNREGA

12424. DR. VINAY P. SAHASRABUDDHE: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the percentage of amount spent, so far, by States/Union Territories out of the
total amount allocated by Government under MGNREGA during the financial year
2016-17,

(b) the reasons for the delay in spending the amount, if any;

(c) the total number of people provided employment under MGNREGA in States/

Union Territories, so far, during the financial year 2016-17;

(d) whether Government proposes to take special measures for providing health
related services/facilities to MGNREGA workers; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) The funds are released based on the
agreed to Labour Budget, funds available with the State verification of the utilization
certificate etc. The fund release to various States is a continuous process and Central
Government is committed to make funds available as per actual basis. The State/UT-

wise details of total available funds, total expenditure and percentage of expenditure

+ Original notice of the question was received in Hindi.
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against total available fund under Mahatma Gandhi NREGA during the FY 2016-17
(as on 03.08.2016) is given in the Statement-I (See below).

(¢) The State/UT-wise details of the total number of Household provided
employment under Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) during the FY 2016-17 (as on 03.08.2016) is given in the Statement-II
(See below).

(d) and (e) The welfare measures under Mahatma Gandhi NREGA are elaborated
in Paragraphs 23 to 28 of Schedule II of Act, 2005. The details are as under: -

e The facilities of safe drinking water, shade for children and periods of rest,
first aid box with adequate material for emergency treatment for minor
injuries and other health hazards connected with the work being performed

shall be provided at the work site.

e In case the number of children below the age of five years accompanying
the women working at any site is five or more, provisions shall be made
to depute one of such women workers to look after such children. The
person so deputed shall be paid wage rate. The most marginalized women
in the locality, women in exploitative conditions or bonded labour or those
vulnerable to being trafficked or liberated manual scavengers should be

employed for providing child care services.

e If any personal injury is caused to any person employed under the Scheme
by any accident arising out of and in the course of his employment, he shall

be entitled to such medical treatment as required, free of cost.

e  Where hospitalisation of the injured worker is necessary, the State Government
shall arrange for such hospitalisation including accommodation, treatment,
medicines and payment of daily allowance which is not less than half of

the wage rate.

e If a person employed under the Scheme meets with death or becomes
permanently disabled by accident arising out of and in the course of
employment, he or his legal heirs, as the case may be, shall be paid by
the implementing agency an ex-gratia as per entitlements under the Aam

Aadmi Bima Yojana or as may be notified by the Central Government.

e If any personal injury is caused by accident to a child accompanying a
person who is employed under the Scheme, such person shall be entitled to
medical treatment free of cost; and in case of death or disablement of the
child due to the said accident, ex-gratia shall be paid to the legal guardians

as determined by the State Government.
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Statement-I

The State/UT-wise details of total available funds, total expenditure and percentage
of expenditure against total available fund under MGNREGA
Financial Year 2016-17 (as on 03.08.2016)

Sl.  States Total Funds Total Y%age of
No. Available Expenditure expenditure
including Opening (Actual) against total
Balance (In crore) (In crore) available fund
1 2 3 4 5
1. Andhra Pradesh 2788.97 2301.61 82.53
2. Arunachal Pradesh 102.32 38.64 37.77
3. Assam 947.38 802.21 84.68
4. Bihar 1166.78 773.76 66.32
5. Chhattisgarh 1562.62 1650.01 105.59
6. Gujarat 611.45 377.02 61.66
7. Haryana 77.1 113.84 147.66
8. Himachal Pradesh 352.36 178.8 50.74
9. Jammu and Kashmir 473.05 338.12 71.48
10. Jharkhand 594.73 911.92 153.33
11. Karnataka 805.5 1287.17 159.80
12. Kerala 1077.27 858.7 79.71
13. Madhya Pradesh 2083.43 1670.19 80.17
14. Mabharashtra 1151.13 1281.80 111.35
15. Manipur 396.52 40.55 10.23
16. Meghalaya 534.95 408.63 76.39
17. Mizoram 20.61 18.46 89.57
18. Nagaland 502.45 1.24 0.25
19. Odisha 1068.86 1151.46 107.73
20. Punjab 307.15 272.20 88.62
21. Rajasthan 3139.26 2788.98 88.84
22. Sikkim 60.1 47.49 79.02
23. Tamil Nadu 2588.85 2456.69 94.90
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1 2 3 4 5
24. Telangana 1295.10 1151.45 88.91
25. Tripura 588.20 407.28 69.24
26. Uttar Pradesh 2398.49 2456.85 102.43
27. Uttarakhand 360.41 340.87 94.58
28. West Bengal 3954.72 3629.32 91.77
29. Andaman and Nicobar 2.53 0.01 0.51

Islands
30. Dadra and Nagar Haveli NR NR NR
31. Daman and Diu NR NR NR
32. Goa 1.28 0.76 59.28
33. Lakshadweep 0.53 0.11 20.93
34. Puducherry 3.00 1.25 41.63

TotaL 31017.07 27757.41 89.49

NR : Not Reported
Statement-11

The State/UT-wise details of the total number of household provided
under MGNREGS

Financial Year 2016-17

(In lakh)

Sl.  States/UTs No. of HH provided employment
No. (as on 03.08.2016)
1 2 3

1. Andhra Pradesh 32.72

2. Arunachal Pradesh 0.72

3. Assam 6.28

4.  Bihar 8.61

5. Chhattisgarh 17.72

6.  Gujarat 4.68

7.  Haryana 1.56

8. Himachal Pradesh 1.99

9. Jammu and Kashmir 0.68
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1 2 3
10.  Jharkhand 12.92
11. Karnataka 9.13
12.  Kerala 7.91
13.  Madhya Pradesh 15.37
14. Maharashtra 10.76
15.  Manipur 1.74
16. Meghalaya 0.58
17.  Mizoram 1.85
18. Nagaland 4.16
19.  Odisha 13.14
20.  Punjab 3.20
21. Rajasthan 36.00
22.  Sikkim 0.42
23.  Tamil Nadu 52.77
24.  Telangana 21.93
25.  Tripura 5.44
26.  Uttar Pradesh 37.26
27.  Uttarakhand 3.11
28.  West Bengal 30.76
29. Andaman and Nicobar Islands 0.02
30. Dadra and Nagar Haveli 0.00
31. Daman and Diu 0.00
32.  Goa 0.02
33. Lakshadweep 0.00003
34.  Puducherry 0.09

TotaL 343.53

Work under PMGSY in Uttar Pradesh, Maharashtra and Haryana

2425. SHRIMATI RAJANI PATIL:

SHRI DARSHAN SINGH YADAV:
KUMARI SELJA:

Will the Minister of RURAL DEVELOPMENT be pleased to state:
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(a) the current phase of the Pradhan Mantri Gram Sadak Yojana (PMGSY) under

progress in the country, as well as in Uttar Pradesh, Maharashtra and Haryana;

(b) the details of proposals received under PMGSY from the said States during

the last two years; and

(c) the details of allocations made to those States under PMGSY during that

period?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) ‘Rural Roads’ is a State subject and Pradhan
Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention to provide
rural connectivity, by way of a single all-weather road, to the eligible unconnected
habitations in the core network. ‘As per PMGSY Guidelines, execution of PMGSY
works is entirely the responsibility of the State Government. State-wise details of
physical target and achievement under PMGSY during the current financial year
(2016-17), including Uttar Pradesh, Maharashtra and Haryana are given in the

Statement (See below).

(b) Year-wise details of proposals received under PMGSY from the States of

Mabharashtra, Uttar Pradesh and Haryana are as under:i—

State Received (2014-15) Received (2015-16)
Value of proposals  No. of  Value of proposals  No. of
® in crore) works ® in crore) works
Mabharashtra 101.32 48 - -
Uttar Pradesh 666.11 134 3477.54 714
Haryana - - 39.16 5

(c) State-wise and year-wise details of allocation and funds released under PMGSY

to the States of Maharashtra, Uttar Pradesh and Haryana are as under:—

® in crore)

State 2014-15 2015-16
Allocation Release Allocation Release

Mabharashtra 221.00 212.53 553.30 553.30

Uttar Pradesh 591.00 638.70 1110.35 1110.35

Haryana 224.00 218.96 304.69 304.69
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Statement

State-wise details of physical target and achievement under PMGSY during 2016-17

Sl.  State Length (Km.) No. of Habitations
No Target Length Target Habitations
completed upto connected upto
June'l6 June'l6
1 2 3 4 5 6
1. Andhra Pradesh 1350 218.47 150 0
2. Arunachal Pradesh 650 67.06 40 1
3. Assam 750 33.75 500 1023
4. Bihar (RWD) 6480 2030.75 3920 388
5. Bihar (NEA) 60 0 0 0
6. Chhattisgarh 2750 218.56 750 6
7. Goa 0 0 0 0
8. Gujarat 400 124.18 26 0
9. Haryana 52 13.22 0 0
10. Himachal Pradesh 500 180.65 120 16
11. Jammu and Kashmir 1050 15.05 120 3
12. Jharkhand 3000 562.92 1950 118
13. Karnataka 800 243.93 0 14
14. Kerala 430 77.05 19 0
15. Madhya Pradesh 6200 321 2450 208
16. Maharashtra 1900 258.57 100 0
17. Manipur 790 453.86 40 5
18. Meghalaya 400 50.32 45 12
19. Mizoram 200 43.12 5 0
20. Nagaland 150 32 0 3
21. Odisha 6200 1315.93 2050 1026
22. Punjab 450 61.37 0 0

23. Rajasthan 3000 262.20 1100 58
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1 2 3 4 5 6

24. Sikkim 150 61.99 20 9

25. Tamil Nadu 800 188.47 10 3

26. Telangana 900 152.46 100 0

27. Tripura 400 273.99 60 1

28. Uttar Pradesh 3900 899.84 150 0

29. Uttarakhand 1000 366.07 225 0

30. West Bengal 4100 229.29 1050 16
ToTAL 48812 8756.07 15000 2910

be pleased to state:

Funds for Haryana under PMGSY

2426. SHRI SHADI LAL BATRA: Will the Minister of RURAL DEVELOPMENT

(a) the details of funds allocated and spent under the Pradhan Mantri Gram

Sadak Yojana (PMGSY) during the last three years and the current year in Haryana;

(b) the details of road projects completed during the said period in the State,

project-wise; and

(c) the details of ongoing and pending works under PMGSY in the State?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT

(SHRI RAM KRIPAL YADAV): (a) and (b) Year-wise details of fund allocated,

expenditure incurred and road projects completed under PMGSY during the last three

years and the current year in the State of Haryana are as under:—
® in crore and length in km.)

Year Release Expenditure Length of road
works completed
2013-14 0 8.19 3.28
2014-15 218.96 383.83 633.39
2015-16 304.70 291.81 318.99
2016-17 23.76 0.42 13.22

(upto June, 2016)

(c) As reported by the State Government, no work is pending, except one road

and one bridge, where the work is going on.
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Proposals from Madhya Pradesh under PMGSY

+2427. SHRI PRABHAT JHA: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(a) whether, under the fifteenth phase of the Pradhan Mantri Gram Sadak
Yojana (PMGSY), Madhya Pradesh Government has sent any proposal to the Central

Government for its approval;
(b) if so, the details thereof;
(c) whether this proposal would soon be decided upon or accorded sanction; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) ‘Rural Roads’ is a State subject and
Pradhan Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention of the
Government of India to provide rural connectivity, by way of a single all-weather road,
to the eligible unconnected habitations in the Core Network. As per the programme
guidelines of PMGSY, the State Governments are required to submit Detailed Project
Reports (DPRs) to the Ministry of Rural Development for construction of roads and
bridges under PMGSY. The project proposals are scrutinized by National Rural Roads
Development Agency (NRRDA), which is the technical arm of the Ministry of Rural
Development, to ensure that the proposals have been made duly vetted by the State
Technical Agencies (STAs). The proposals of the States are then placed before the
Inter-Ministerial Empowered Committee Chaired by Secretary (RD) in the Ministry
of Rural Development, for its consideration. The proposals meeting the requirements

prescribed in the programme guidelines are approved by the Government of India.

A proposal for 504 roads of length of 1657.45 Km. and 145 bridges at a total
estimated cost of ¥ 1318.187 crore has been recommended by Inter-Ministerial
Empowered Committee, under the Fifteenth Phase of PMGSY, 2016-17 (Batch-II)
on 11.07.2016.

Meeting of NMC

2428. SHRI V. VIJAYASAI REDDY: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(a) whether Government has formed the National Monitoring Committee (NMC)
to oversee, monitor and help proper implementation of the Land Acquisition Act,

2013 and other acquisition processes;

+ Original notice of the question was received in Hindi.
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(b) how many meetings have been held by NMC since its inception to help

land-losing and displaced farmers;

(c) whether farmers of Deverapalli, Polavaram Mandal, Gopalpuram, Rajempalem
and Devipatnam Mandals have petitioned NMC to help them get fair and eligible

compensation for land lost through the Forum on Social and Human Rights; and

(d) if so, the reasons for hesitation of NMC to call the petitioners for discussion
to know their issues?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) The Government has constituted a National
Monitoring Committee as provided under Section 48 of the Right to Fair Compensation

and Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013.
(b) Four meetings of the National Monitoring Committee have been held so far.

(c) and (d) The National Monitoring Committee considered various issues relating
to Polavaram Project in all its four meetings held so far. In September 2015, in a
report furnished by the Ministry of Water Resources, River Development and Ganga
Rejuvenation, based on a report received by it from the Government of Andhra
Pradesh, it was reported that the provisions of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 and
provisions of the Land Acquisition Act, 1894 have been implemented. Polavaram Project
is under Administrative Control of Ministry of Water Resources, River Development
and Ganga Rejuvenation, which is the appropriate forum for farmers and tribals to

represent their grievances.
Implementation of SAGY

2429. SHRI RONALD SAPA TLAU: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the number of Member of Parliaments (MPs) who have opted for the first
phase of Saansad Adarsh Gram Yojana (SAGY);

(b) the amount allocated to each model village along with the details of amount

spent, State-wise;

(c) whether the interest shown by MPs for SAGY in the second phase has
declined; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAYV): (a) Primarily, the goal of SAGY is that each Member
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of Parliament should develop three Adarsh Gram by March, 2019, of which one
would be achieved by 2016. Thereafter, five such Adarsh Grams (one per year) will
be selected and developed by 2014. The number of Members of Parliament (MPs)
who have adopted Gram Panchayat in the first phase under the Saansad Adarsh Gram
Yojana (SAGY) is as under:-

Phase-I : 701

(b) SAGY is primarily about unleashing the power of people who are expected
to inculcate pride in village, encourage societal change/behavioural change, take
collective responsibility and initiate people projects. The development of Gram
Panchayats identified under SAGY is intended to take place through the convergence
and implementation of existing Government Schemes and Programmes without allocating
additional funds. In pursuance of above, the relevant Ministries/Departments of the
Central Government have been requested by the Ministry of Rural Development to
make suitable changes, wherever appropriate, in the guidelines of their respective Central
Sector and Centrally Sponsored Schemes/Programmes to enable priority to be given
to the Gram Panchayats selected under SAGY. So far different Ministries/Departments
have made changes in 21 of their Programme/Scheme guidelines. A number of State
Schemes are required to be converged with this scheme for maximising benefit. This
would require the guidelines of State Schemes/Programmes to be suitably amended to
give automatic and mandatory priority to the GPs selected under SAGY. The States/
UTs have been requested to do the needful in this regard. However, as a one-time
assistance, in the Financial Year 2014-15, the States had been given funds at the
rate of I 50,000/-for each SAGY Gram Panchayat to be used by the Collectors/
DMs for meeting administrative expenses. In the Financial Year 2015-16, the States/
UTs have been given varied amounts as a one-time financial assistance for hiring
resource persons and meeting administrative expenses at the State/UT level under
Saansad Adarsh Gram Yojana (SAGY).

(c) and (d) As per guidelines of SAGY, the process of identification of GPs to
be developed into Adarsh Grams is under way. While the activities for development
of the first set of Adarsh Grams are going on, the Ministry of Rural Development
have documented one hundred and one good initiatives in the Adarsh Grams on the
initiatives taken up by Hon’ble Members of Parliament (MPs) and brought out in
the form of “SANKALAN”. The purpose is to share the best practices in the SAGY
gram panchayats and widely disseminate the stories that will inspire other MPs and
Adarsh Grams to initiate similar activities. A link to “SAGY-Sankalan” is available
on the website of the Scheme www.saanjhi.gov.in under the heading “Good Practices”.
State-wise details of some of the other success stories reported from SAGY Gram

Panchayats are given in the Statement.
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Statement

State-wise details of success stories from SAGY Gram Panchayats

SI. No. Name of the State

Success Story domain

1. Jharkhand

2. Kerala

3. Meghalaya

4. Maharashtra

S. Karnataka
6. Punjab
7. Madhya Pradesh

8. Gujarat

9. Uttar Pradesh
10.  Chhattisgarh

Skill Training to Youth, Sanitation and Animal

Husbandry

Organic Farming Special Medical Camp for Scheduled
Tribe People

Child Labour Free, Community Leadership Programme

and Sanitation

Soil and Water Conservation Activities, Training to
Masons, Construction of mud road through ‘Shramdan’,
Construction of Recharge Wells, Farm Road Facilities
in Village Market, Public Infrastructure-Construction of
Village Road and starting a Bus Service, Renovation
of School Building, Distribution of school bags in
Primary Schools and Anganwadis and LED lamps for
internal Village Road

Free Solar Lantern Distribution to the Artisans
SAGY Village to be Open Defecation Free

Liquor preparation stopped and reduction in liquor

consumption

Education, Sanitation and Observing YOGA Day in

the village to make villagers more health conscious
Agriculture Marketing

Well equipped Anganwadi renovated from Local

Financial Support

Payment of interest on delayed payment under MGNREGA

12430. DR. SANJAY SINH: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether under MGNREGA there is a provision to pay interest on delayed

payments of wages to workers and also a provision to punish the guilty officials;

(b) if so, the details thereof;

+ Original notice of the question was received in Hindi.
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(¢) the quantum of outstanding payments to workers along with in the amount of
delayed payments during the last two years and the current year, State-wise including
UP and Assam;

(d) whether the interest has been paid to the workers for delayed payments, as
per rules and if so, the details thereof, State-wise; and

(e) if not, the reasons therefor and Government's response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) In order to ensure timely payment wages,
Rules have been issued for timely payment of wages under which, it was suggested
that clear accountability shall be fixed on the functionaries for timely performance
of specific duties leading to payment of wages. All cases of delayed payment attract
compensation @ 0.05% per day of delay, which is automatically calculated and paid
by the State Government.

(c) to (e) Ministry has released I 2941277.389 lakh (as on 01.08.2016) to the
States/UTs during Financial Year 2016-17 to clear the pending liabilities (wage and
material component) for the FY 2015-16 and implementation of the MGNREGA for
the FY 2016-17. The States/UTs-wise details of payment of delay compensation for
the FY 2014-15, 2015-16 and 2016-17 (as on 04.08.2016) under Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS) is given in the Statement

(See below). No interest is paid to workers for delayed payments.
Statement

Status of payment towards delay compensation

® in lakh)

Sl.  States 2014-15 2015-16 2016-17

No. (as on 04.08.2016)
1 2 3 4 5

1. Andhra Pradesh 0 47.11 0

2. Arunachal Pradesh 0 322.74 0.78

3. Assam 0 0 0.003

4. Bihar 0 0.12 0.46

5. Chhattisgarh 0 13.75 0

6. Goa 0 0 0

7. Gujarat 0 0.1885 0.7786
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1 2 3 4 5

8. Haryana 0 0.37 0.19
9. Himachal Pradesh 0 1.81 1.31
10. Jammu and Kashmir 0 0 0
11.  Jharkhand 10.23 64.73 21.19
12. Karnataka 0.03 0.6 15.85
13. Kerala 0 1.99 1.04
14. Madhya Pradesh 0 49.4 15.5
15. Maharashtra 738.24 492.62 158.59
16. Manipur 0 1.39 0.21
17. Meghalaya 0 101.76 0
18. Mizoram 0 32.78335 0
19. Nagaland 0 0 0
20. Odisha 0.43 7.88 1.3
21. Punjab 0 50.1661 9.0136
22. Rajasthan 1.34 18.88 5.61
23.  Sikkim 0 6.11 0.06
24. Tamil Nadu 0 8.04 354.71
25. Telangana 0 396.23 1.68
26. Tripura 0 0.43 3.64
27. Uttar Pradesh 0 0 0
28. Uttarakhand 0 18.63 6.25
29. West Bengal 0 7.03 0.23
30. Andaman and Nicobar 0 0 0

Islands

31. Lakshadweep 0 0 0
32. Puducherry 0 0 0

ToraL 750.27 1644.75 598.41
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Construction of roads under PMGSY in Bihar

12431. SHRI BASHISTHA NARAIN SINGH: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the number of villages with population of 500 in Bihar wherein roads are yet
to be constructed under the Pradhan Mantri Gram Sadak Yojana (PMGSY), district-wise;

(b) by when these roads are likely to be constructed;
(c) the amount of funds needed therefor and by when it would be made available;

(d) the names of roads in Buxar which have recently been approved under

PMGSY and the names of villages still deprived of such link roads; and

(e) the names of agencies which have been awarded such works and by when

these works are scheduled to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) ‘Rural Roads’ is a State subject and
Pradhan Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention
to provide rural connectivity, by way of a single all-weather road, to the eligible
unconnected habitations in the core network. Under Pradhan Mantri Gram Sadak
Yojana (PMGSY) about 6200 Km. of road works having 2445 habitations with
population more than 500 are yet to be constructed in Bihar. The State Government
has reported that Detailed Project Reports (DPRs) of 1610.16 Km. of road works
have been submitted to National Rural Roads Development Agency (NRRDA). Apart
from this, DPRs of 1142.16 Km. of road works are ready for submission and field

survey for rest is going on in the State.

(c) Total value of on-going works in Bihar, till June 2016, is I 6973 crore.
Against this, total Indicative Annual Allocation for 2016-17 of Bihar is I 5,000 crore
which includes ¥ 3000 crore as Central Share and I 2,000 crore as State Share. An
amount of I 574.80 crore has already been released to the State, during 2016-17.

(d) and (e) The details of road works sanctioned in Buxar District during
2012-13 and 2013-14, the name of Agencies which have been awarded such works

and status of completion of road works is given in the Statement.

+ Original notice of the question was received in Hindi.
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Ensuring quality in maintenance of rural roads under PMGSY

+2432. SHRI BASHISTHA NARAIN SINGH: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the mechanism evolved by Government to ensure the quality of roads
constructed under the Pradhan Mantri Gram Sadak Yojana (PMGSY);

(b) whether responsibility for maintenance of roads is entrusted to the construction

agency for five years after the completion of road construction work;

(c) if so, how it is ensured that the roads constructed under the schemes are
in good condition while handing them over to Government after the period of five

years of its construction; and

(d) the punitive mechanism in place against agencies not performing maintenance
works and the names of such agencies against whom action has been taken under

the provisions of such a mechanism during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) Pradhan Mantri Gram Sadak Yojana (PMGSY)
envisages a three tier Quality Assurance Mechanism to ensure quality of road
works during construction. First-tier of this mechanism is in-house quality control
at Programme Implementation Unit (PIU) level. Second-tier is structured as an
independent quality monitoring at State level through State Quality Monitors (SQMs)
in which provision of regular inspection of PMGSY works has been envisaged. The
third-tier is an independent monitoring mechanism at the Central level. Under this
tier, independent National Quality Monitors (NQMs) are engaged for inspections of
PMGSY roads, selected at random. To promote transparency in the Scheme, it is
being ensured that independent monitors at the second and the third tier take atleast
10 digital photographs at the work site including one of the field laboratories, for
each road work inspected and upload the inspection reports on PMGSY Programme
management and Monitoring website i.e. Online Management, Monitoring and
Accounting System (OMMAS), to facilitate public viewing of quality of road works
being executed under the programme. Also the abstract of the said Inspection Report

is also uploaded on website.

(b) and (c) PMGSY roads are tendered, awarded and constructed by the State
Governments. These roads have a design life of 10 years. As per PMGSY guidelines,
maintenance of roads constructed under the programme is the responsibility of the
State Governments and all road works are covered under initial five year maintenance

contracts entered into along with the construction contract, with the same contractor,

+ Original notice of the question was received in Hindi.
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as per the Standard Bidding Document. Maintenance funds to service the contract are
required to be budgeted by the State Governments and placed at the disposal of the
State Rural Roads Development Agencies (SRRDAs) in a separate maintenance account.
On expiry of five year post construction maintenance, PMGSY roads are required to be
placed under Zonal maintenance contracts consisting of 5 year maintenance including
renewal as per cycle, from time to time. Regional Review Meetings (RRMs) are
conducted with the nodal departments of the State Governments, at regular intervals
as a measure to monitor the progress and for effective implementation of PMGSY
scheme in the States. Also, Area Officer visits are organized by the Ministry for
physical inspection and verification of all the programmes run by Department of Rural
Development including PMGSY. The NQMs also inspect the road works which are

under maintenance period during their visits from time-to-time.

(d) As per Programme Guidelines, States are responsible for execution and
ensuring the quality of road works under Pradhan Mantri Gram Sadak Yojana. The
respective State Governments take appropriate action against agencies not performing
maintenance works as per the provisions of the Standard Bidding Documents (SBD).
State-wise detail of action taken against the contractors in specific cases is not

maintained Centrally at the level of the Ministry.
Delay in PMGSY projects

2433. SHRI M. P. VEERENDRA KUMAR: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the completion of several road projects sanctioned under the Pradhan
Mantri Gram Sadak Yojana (PMGSY) have been delayed;

(b) if so, the reasons therefor;

(c) the steps being taken by Government for completion of the projects in a

time bound manner project-wise; and
(d) the status of road projects sanctioned in Kerala under PMGSY, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (c) ‘Rural Roads’ is a State subject and
Pradhan Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention of
the Central Government to provide rural connectivity, by way of a single all-weather
road, to the eligible unconnected habitations in the core network. As per PMGSY
programme guidelines, execution of PMGSY projects is the responsibility of the State
Governments through State Rural Roads Development Agency (SRRDA) at the State
level and Programme Implementation Units (PIUs) at the district level. The reasons

for delay in implementation of PMGSY works, as reported by the States, include:-
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(1)  Inadequate capacity of the Programme Implementation Units (PIUs).

(i)  Non availability of construction materials such as cement, steel, bitumen,

machinery, etc., at the local level.

(i) Inadequate contracting capacity.

(iv) Non-availability of forest clearance.

(v) Law and order problem in some parts of the States.

(vi)  Geographically difficult terrain.

(vil) Non-response from contractors, particularly in Left Wing Extremist (LWE)
Areas.

The Ministry of Rural Development has taken the following major steps to

improve the pace of the implementation of PMGSY works in the States:-

(i)  Central Public Sector Undertakings (PSUs) have been engaged in States like
Bihar, Jharkhand, Tripura, Odisha, and West Bengal to augment execution
capacity.

(i)  Bidding document provisions have been rationalized.

(iii) Training imparted to Field Engineers and contractors as well as their staff

for capacity building on a regular basis.

(iv) Regular Review at Regional level/State level.

(d) Under PMGSY, 1,431 road works for constructing/upgrading 3,357.94 km.
road length with a total cost of ¥ 1,519.64 crore have been sanctioned to Kerala.
Central share to the tune of ¥ 1,046.44 crore has been released to the State. The State
has reported that 1,114 road works have been completed by constructing/upgrading
2,575.83 km. road length and expenditure of I 1,200.22 crore has been incurred by
the State as on 30.6.2016.

Deendayal Upadhyaya Grameen Kaushalya Yojana

2434, SHRI N. GOKULAKRISHNAN: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the Deendayal Upadhyaya Grameen Kaushalya Yojana is a placement-
linked scheme;

(b) if so, how many skilled rural youth were provided employment under the

above scheme, so far, State-wise; and
(c) whether all the recruits are getting a minimum salary of ¥ 6,000 per month?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) Deen Dayal Upadhyaya Grameen Kaushalya Yojana
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(DDU-GKY) is a placement linked skill development scheme for rural poor youth
under National Rural Livelihood Mission (NRLM) which increases the employability

of rural poor youth, but does not create employment per se.

(b) Total number of youth who got placement after training in the year FY
2014-15 till June 2016 in current year under DDU-GKY is given below:—

SI. No.  State Total candidates Placed
1. Andhra Pradesh 4667
2. Assam 460
3. Bihar 5161
4, Chhattisgarh 5272
5. Gujarat 6283
6. Haryana 10587
7. Jammu and Kashmir 31243
8. Jharkhand 7716
9. Karnataka 7059
10. Kerala 3204
11. Madhya Pradesh 4385
12. Odisha 32920
13. Rajasthan 14683
14. Sikkim 272
15. Tamil Nadu 12489
16. Telangana 5079
17. Tripura 80
18. Uttar Pradesh 9310
19. West Bengal 2149

ToraL 163019

(c) DDU-GKY does not recognize any placement with a salary of less than
T 6000 per month.

Performance of States under MGNREGA

2435. SHRI AHMED PATEL: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the share of beneficiaries from the total workers who availed 100 days of
work under MGNREGA during 2014 to 2016;
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(b) the names of States that have recorded an annual decline in MGNREGA

beneficiaries during the above period; and

(c) what is the share of funds allocated to these States by the Central Government
during 2012 to 2016?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAYV): (a) The States/UTs-wise details of the total number
of Household provided employment and number of Household completed 100 days
of work under Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) is given in the Statement-I (See below).

(b) The States/UTs-wise details of the total number of persondays generated
under the MGNREGS for the financial year 2014-15 and 2015-16 are given in the
Statement-11 (See below).

(¢) The States/UTs-wise details of amount released under the Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS) during the Financial
Year 2012-13, 2013-14, 2014-15, 2015-16 and 2016-17 (as on 01.08.2016) are given
in the Statement-III.

Statement-I

The State/UT-wise details of the total number of household provided employment
and completed 100 days of work under MGNREGS

Sl. No. State 2014-15 2015-16  2016-17 till 01.08.2016

No. of HH provided employment (In lakh)

1. Andhra Pradesh 32.97 35.95 32.72
2. Arunachal Pradesh 1.36 1.82 0.72
3. Assam 9.67 15.13 6.28
4. Bihar 10.36 15.49 8.61
5. Chbhattisgarh 17.48 21.76 17.72
6. Gujarat 5.13 5.57 4.68
7. Haryana 2.18 1.69 1.56
8. Himachal Pradesh 4.53 4.23 1.99
9. Jammu and Kashmir 332 6.53 0.68
10.  Jharkhand 11.11 11.27 12.92

11.  Karnataka 10.95 12.37 9.13
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Sl. No. State 2014-15 2015-16  2016-17 till 01.08.2016
12. Kerala 13.80 15.06 7.91
13.  Madhya Pradesh 27.89 27.02 15.37
14.  Mabharashtra 11.60 12.75 10.76
15. Manipur 4.69 4.74 1.74
16.  Meghalaya 3.51 3.68 0.58
17.  Mizoram 1.94 1.94 1.85
18.  Nagaland 4.05 4.17 4.16
19.  Odisha 14.68 19.98 13.14
20.  Punjab 2.89 4.74 3.20
21.  Rajasthan 36.85 42.21 36.00
22.  Sikkim 0.57 0.65 0.42
23.  Tamil Nadu 56.58 60.53 52.77
24.  Telangana 24.63 25.51 21.93
25.  Tripura 5.82 5.70 5.44
26.  Uttar Pradesh 39.16 54.59 37.26
27.  Uttarakhand 4.56 5.45 3.11
28.  West Bengal 51.20 61.11 30.76
29.  Andaman and Nicobar 0.13 0.06 0.02

Islands
30. Dadra and Nagar Haveli 0.00 0.00 0.00
31.  Daman and Diu 0.00 0.00 0.00
32.  Goa 0.07 0.06 0.02
33.  Lakshadweep 0.00 0.00 0.00
34.  Puducherry 0.30 0.33 0.09
TotaL 413.97 482.10 343.53
No. of HH completed 100 days (In Nos)
1. Andhra Pradesh 380660 587093 68970
2 Arunachal Pradesh 13 1924 0
3. Assam 10449 45780 833
4 Bihar 30884 63344 2279
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Sl. No. State 2014-15 2015-16  2016-17 till 01.08.2016
5. Chhattisgarh 48032 242744 51837
6.  Gujarat 16473 19248 4529
7. Haryana 5407 3597 408
8. Himachal Pradesh 21562 20254 106
9. Jammu and Kashmir 7858 34675 254
10.  Jharkhand 82390 174761 11968
11.  Karnataka 41372 133212 19377
12.  Kerala 98650 165962 24
13.  Madhya Pradesh 157961 225599 7934
14.  Maharashtra 165381 218446 72790
15. Manipur 44 1 0
16.  Meghalaya 32506 48785 6
17.  Mizoram 0 0 0
18.  Nagaland 7 1551 0
19.  Odisha 81959 197472 6552
20.  Punjab 2037 7461 144
21.  Rajasthan 281234 468720 35336
22.  Sikkim 3293 9732 163
23.  Tamil Nadu 333005 846361 6873
24.  Telangana 161926 416042 31115
25.  Tripura 251444 304867 391
26.  Uttar Pradesh 110180 187094 8695
27.  Uttarakhand 7675 19971 532
28.  West Bengal 158261 410990 3397
29. Andaman and Nicobar 880 112 0

Islands
30. Dadra and Nagar Haveli NR NR NR
31. Daman and Diu NR NR NR
32.  Goa 104 21 0
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Sl. No. State 2014-15 2015-16  2016-17 till 01.08.2016
33.  Lakshadweep 4 3 0
34.  Puducherry 0 6 0

ToTtAL 2491651 4855828 334513

%age against HHs provided employment
1. Andhra Pradesh 11.5 16.3 2.1
2. Arunachal Pradesh 0.0 1.1 0.0
3. Assam 1.1 3.0 0.1

Bihar 3.0 4.1 0.3
5. Chhattisgarh 2.7 11.2 2.9
6. Gujarat 3.2 3.5 1.0
7. Haryana 2.5 2.1 0.3
8. Himachal Pradesh 4.8 4.8 0.1
9. Jammu and Kashmir 2.4 5.3 0.4
10.  Jharkhand 7.4 15.5 0.9
11.  Karnataka 3.8 10.8 2.1
12.  Kerala 7.1 11.0 0.0
13. Madhya Pradesh 5.7 8.3 0.5
14.  Mabharashtra 143 17.1 6.8
15.  Manipur 0.0 0.0 0.0
16.  Meghalaya 9.3 13.2 0.0
17.  Mizoram 0.0 0.0 0.0
18.  Nagaland 0.0 0.4 0.0
19.  Odisha 5.6 9.9 0.5
20.  Punjab 0.7 1.6 0.0
21.  Rajasthan 7.6 1.1 1.0
22.  Sikkim 5.8 14.9 0.4
23.  Tamil Nadu 5.9 14.0 0.1
24.  Telangana 6.6 16.3 1.4
25.  Tripura 43.2 535 0.1
26.  Uttar Pradesh 2.8 34 0.2
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Sl. No. State 2014-15 2015-16  2016-17 till 01.08.2016
27.  Uttarakhand 1.7 3.7 0.2
28.  West Bengal 3.1 6.7 0.1
29.  Andaman and Nicobar 6.6 1.9 0.0

Islands
30. Dadra and Nagar Haveli NR NR NR
31. Daman and Diu NR NR NR
32.  Goa 1.4 0.4 0.0
33.  Lakshadweep 0.8 2.5 0.0
34.  Puducherry 0.0 0.0 0.0
ToraL 6.0 10.1 1.0

NR : Not Reported
Statement-I1

The State/UT-wise details of the total number of persondays
generated under MGNREGS

® in lakh)

Sl State Persondays generated
No. 2014-15 2015-16
1 2 3 4

1. Andhra Pradesh 1555.87 1986.59
2. Arunachal Pradesh 19.05 50.64
3. Assam 210.89 495.10
4.  Bihar 352.73 701.55
5. Chbhattisgarh 555.79 1014.65
6. Gujarat 181.52 225.51
7. Haryana 61.65 48.48
8. Himachal Pradesh 190.73 177.08
9. Jammu and Kashmir 120.90 316.39
10.  Jharkhand 453.28 586.50
11.  Karnataka 433.70 599.21
12.  Kerala 588.72 741.71
13. Madhya Pradesh 1172.10 1237.72
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1 2 3 4
14.  Maharashtra 613.88 763.50
15.  Manipur 101.17 75.33
16.  Meghalaya 167.35 199.71
17.  Mizoram 43.60 132.92
18.  Nagaland 89.93 218.76
19.  Odisha 534.84 894.53
20.  Punjab 64.60 144.19
21.  Rajasthan 1685.46 2341.22
22.  Sikkim 24.13 43.84
23.  Tamil Nadu 2679.65 3686.75
24.  Telangana 1047.27 1412.07
25.  Tripura 511.76 538.77
26.  Uttar Pradesh 1312.72 1830.63
27.  Uttarakhand 147.50 224.29
28.  West Bengal 1697.08 2865.26
29.  Andaman and Nicobar Islands 5.11 1.45
30. Dadra and Nagar Haveli NR NR
31. Daman and Diu NR NR
32.  Goa 1.72 1.07
33.  Lakshadweep 0.13 0.03
34.  Puducherry 3.78 5.62

ToTAL 16628.59 23561.07

NR=Not Reported
Statement-I111

The State/UT-wise details of amount released under MGNREGS

® in lakh)
Sl.  State Central Release
No. 2012-13 2013-14 2014-15 2015-16 2016-17 as
on 1.8.2016
1 2 3 4 5 6 7
1. Andhra Pradesh 321673.59 475049.00 290314.1 307380.33 338835.08

2. Arunachal Pradesh 6834.19  13852.67 2704.16 4395.1 9525.22




Written Answers to [8 August, 2016] Unstarred Questions 307

1 2 3 4 5 6 7

3. Assam 53445.67 57349.95 50023.46  87830.06 54040.99
4. Bihar 122781.45 158070.67  95968.24 102412.26 87364.55
5. Chhattisgarh 203136.31 14460231 150570.49 106341.30 133272.13
6. Gujarat 47440.77  33530.02  35442.93  30598.72 43199.86
7. Haryana 34935.89  37687.81 1671529  12470.72 6445.80
8. Himachal Pradesh 36129.50  47797.09  35542.86  39610.32 26172.66
9. Jammu and Kashmir  76276.16 60315.73  52171.08  55801.83 44887.03
10.  Jharkhand 80916.84  62143.28  72433.41 97879.9 95645.56
11.  Karnataka 123193.69 159606.81 171687.07  99155.27 127153.31
12. Kerala 131117.81 127710.93 158758.02 152633.88 92687.33
13. Madhya Pradesh 161015.37 183982.44 245163.12 236732.20 204440.40
14.  Maharashtra 157324.33 115292.02  79951.77 123834.73 112850.70
15.  Manipur 59023.09  23100.00 21997.13  25532.29 27723.41
16. Meghalaya 22610.82 2710621 2778590  22182.56 55560.99
17.  Mizoram 25229.24 2447427  11141.23  28517.36 1992.14
18.  Nagaland 46012.38 2921480  11305.27  26665.95 50152.80
19. Odisha 84797.88  75752.84 103530.34 147941.05 114656.75
20. Punjab 11421.27 2261548  18948.18  24533.37 28986.97
21. Rajasthan 258534.43 205943.32 297609.87 269583.23 308235.38
22.  Sikkim 7406.51  10684.17 7386.41 8623.44 5953.46
23.  Tamil Nadu 354605.42 469021.12 378180.33 547037.47 235845.08
24. Telangana 191996 182484.92 124305.00
25. Tripura 76889.88  94366.49  63662.48 135894.19 53152.47
26. Uttar Pradesh 129202.49 289639.01 251341.40 269569.44 222328.88
27.  Uttarakhand 26827.10  33000.50  28636.22  45076.65 30669.98
28.  West Bengal 339547.96 289438.19 374495.29 471174.20 304528.98
29. Andaman and 1381.49 1918.10 1301.94 1035.72 253.08

Nicobar Islands

30. Dadra and Nagar 39.56 NR NR NR NR

Haveli

31. Daman and Diu 0 NR NR NR NR
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1 2 3 4 5 6 7

32. Goa 241.16 205.86 137.95 246.82 111.27

33. Lakshadweep 117.55 16.93 45.06 11.85 0

34.  Puducherry 885.75 879.98 739.69 1292.57 300.15
TotaL 3000995.55 3274368.00 3247686.69 3664479.70 2941277.39

NR=Not Reported
Proposal under IAY from Gujarat

¥2436. SHRI RAM VICHAR NETAM: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the Central Government has received proposals/requests of Gujarat
Government for Central assistance of ¥ 4119.88 lakh towards construction of 19,245
houses in 18 districts of the State under the Indira Awas Yojana (IAY) during
2015-16; and

(b) if so, the steps taken in this regard for release of the said funds so that the

State Government may achieve its target?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) The proposal for release of 1st installment
for construction of houses in 18 districts was received during the financial year
2015-16. The funds amounting to ¥ 4202.671 lakh (including administrative cost) has

been released for construction of 19,243 houses in 18 districts of State of Gujarat.
Conversion of wasteland in Rajasthan

12437. SHRI RAM NARAIN DUDI: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the area of agricultural land in bighas that has been converted into non-

agricultural land during the last five years in Rajasthan, district-wise; and

(b) the details of area of wasteland, in bighas in the State and the details
of action plan formulated by Government for converting the above wasteland into

agricultural land?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) As per the information available from the
Directorate of Economics and Statistics, Department of Agriculture, Cooperation and

Farmers Welfare during the period of five years from 2009-10 to 2013-14, the area

+ Original notice of the question was received in Hindi.
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under non-Agricultural use has decreased from 1975598 hectare to 1889352 hectare.
During this period the area of Agricultural land also decreased from 25569481 hectare
to 25541825 hectare. The district-wise details are given in the Statement (See below).
The total area of wasteland including Barren and Unculturable land and Culturable
Wasteland in the State of Rajasthan was 6385065 hectare during 2013-14.

There is no specific programme of the Government to convert the wasteland into
agricultural land in Rajasthan. However, the Department of Land Resources, Ministry
of Rural Development has been implementing an area development programme
namely Integrated Watershed Management Programme (IWMP) in the country
including in the State of Rajasthan with effect from 26.02.2009, for development of
rainfed/degraded areas. IWMP is being implemented as per Common Guidelines for
Watershed Development Project-2008 (Revised in 2011). The major activities taken
up under IWMP inter-alia include ridge area treatment, drainage line treatment,
soil and moisture conservation, rain water harvesting, nursery raising, afforestation,
horticulture, pasture development, livelihood activities for the asset-less persons. The
Integrated Watershed Management Programme (IWMP) has now been amalgamated as
the Watershed Component of the Pradhan Mantri Krishi Sinchayee Yojana (PMKSY)
with effect from 2015-16.

As on 30.06.2016, a total of 1025 watershed projects have been sanctioned with
State of Rajasthan covering an area of 5.76 million ha. and an amount of ¥ 1673.33

crore released as Central Assistance under the aforesaid scheme.

Further, as per the information received from National Afforestation and Eco-
Development Board (NAEB), Ministry of Environment, Forests and Climate Change,
NAEB is implementing National Afforestation Programme (NAP) for afforestation
and eco-restoration of degraded forests. The scheme is implemented in participatory
mode under Joint Forest Management (JFM) approach in the Country. Under NAP,
an area of 56115 hectare has been treated with an investment of ¥ 71.69 crore in

the State of Rajasthan, since inception of this programme in 2000-01 to 2015-16.
Statement

Details of the area under Non-Agricultural uses and Agricultural Land

S1. No. State/District 2009-10 2010-11 2011-12 2012-13 2013-14

Area Under Non-Agricultural Uses
1.  Ajmer 52721 53518 53864 53864 53794
2. Alwar 46477 46419 46978 47068 47841
3.  Banswara 10868 11007 11017 11499 11336
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SI. No. State/District 2009-10 2010-11 2011-12 2012-13 2013-14

4. Baran 31768 28066 30127 27879 27646
5. Barmer 73549 73901 74790 75035 76142
6.  Bharatpur 29979 29984 30003 30001 30116
7.  Bhilwara 67718 68194 68145 68238 68544
8.  Bikaner 300075 300067 300180 272516 271967
9.  Bundi 38811 39298 39993 39832 40833
10.  Chittorgarh 41420 41522 39487 38961 54760
11.  Churu 65278 65201 65363 65653 65959
12. Dausa 19545 19160 19033 19155 19788
13.  Dholpur 16305 16305 16301 16849 16829
14.  Dungarpur 22973 22970 22970 22970 22970
15.  Ganganagar 69211 69433 69882 70450 71382
16. Hanumangarh 56247 56842 56850 57430 57573
17.  Jaipur 79694 82249 81298 81378 84436
18.  Jaisalmer 252592 147437 151899 155832 159065
19.  Jalore 40943 41120 41201 44534 44712
20.  Jhalawar 27990 28627 28573 28573 28745
21.  Jhunjhunu 22593 22300 22308 21968 21972
22.  Jodhpur 80252 80343 80570 80570 77749
23.  Karauli 23619 23282 23273 23540 24110
24. Kota 31644 33329 31492 31493 30193
25. Nagaur 89750 89571 89269 88729 89957
26. Pali 58485 58500 58719 58719 59470
27.  Pratapgarh 11149 11089 10995 10916 10916
28.  Rajsamand 23389 23611 23930 23951 23951
29.  Sawai Madhopur 28467 41660 28794 28995 30257
30.  Sikar 34973 35283 35845 36343 36569
31.  Sirohi 25442 25538 25586 25637 25647
32.  Tonk 47121 47293 49514 49976 49378
33.  Udaipur 154550 155763 155806 155876 154745

TotaL 1975598 1888882 1884055 1864431 1889352
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SI. No. State/District 2009-10 2010-11 2011-12 2012-13 2013-14

Agricultural Land

1.  Ajmer 568721 569952 570378 570378 570213
2 Alwar 549570 549632 549081 548972 548251
3 Banswara 287613 287905 288239 287844 287803
4 Baran 382192 381722 381222 382809 386638
5. Barmer 2384449 2384110 2383398 2382990 2381718
6 Bharatpur 413945 413946 413958 413972 413897
7 Bhilwara 642761 642571 642534 642589 642378
8 Bikaner 2596146 2596885 2596788 2596605 2596691
9 Bundi 323683 325155 324859 324679 325332
10.  Chittorgarh 442384 442160 440603 440730 440688
11.  Churu 1275561 1275838 1275777 1275461 1275195
12.  Dausa 252707 252425 252501 252454 252558
13.  Dholpur 181147 181147 181147 181147 181147
14.  Dungarpur 194454 195902 195907 196027 196254
15.  Ganganagar 961658 961275 960817 960277 959369
16. Hanumangarh 891514 889683 889813 889145 888979
17.  Jaipur 811415 810884 808279 807654 806647
18.  Jaisalmer 3183492 3179498 3177163 3173248 3169458
19.  Jalore 863803 863354 863280 862860 862812
20.  Jhalawar 396874 396239 396730 396566 396035
21.  Jhunjhunu 474436 474511 474492 474478 474460
22.  Jodhpur 1901858 1901349 1901034 1901302 1900963
23.  Karauli 229220 229380 229379 228847 228076
24. Kota 314789 314490 315943 316275 316465
25.  Nagaur 1528593 1528814 1528525 1528625 1527982
26. Pali 857556 857561 857422 857419 856728
27.  Pratapgarh 229117 229121 229368 229495 229656
28.  Rajsamand 243608 243498 243505 243505 243505

29.  Sawai Madhopur 325824 325895 325728 324914 324722
30.  Sikar 619416 619204 618819 618372 618052
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SI. No. State/District 2009-10 2010-11 2011-12 2012-13 2013-14

31.  Sirohi 229254 229157 229127 229105 229115
32.  Tonk 574888 575100 572888 572347 573617
33.  Udaipur 436833 436733 436732 436687 436421

TotaL 25569481 25565096 25555436 25547778 25541825

Note: The above data is provisional and may undergo minor changes.
Source: Directorate of Economics and Statistics, Ministry of Agriculture and Farmers Welfare.

Increase in allocation under MGNREGA

2438. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) what has been the increase in MGNREGA allocations during the current

year, as compared to the last two years;

(b) whether the increase in number of incomplete projects under MGNREGA
is due to lack of funds released by the Central Government and if so, the details

thereof; and

(c) what is the total number of MGNREGA man-days generated during the

current year, as compared to the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) Yes, Sir. The Budget allocation under Mahatma
Gandhi NREGA is as under:-

® in crore)

Year Budget allocation
2014-15 33000.00
2015-16 37345.95
2016-17 38500.00

(b) The primary reasons for delay in works are pending material payments of
works and activities in plantation related works which are carried out for 2 to 3 years
and therefore cannot be closed. The work completion is being monitored every quarter
with the States. The evaluation of works under MGNREGA is regularly done in the
Performance Review Committee meetings and video conferences. For the completion
of incomplete works till 31st March, 2015, States have been advised to complete it

in campaign mode during the current FY 2016-17.
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(¢) The State/UT-wise details of the total number of persondays generated under
the Mahatma Gandhi NREGA for the current year and the last three years are given
in the Statement.

Statement

The State/UT-wise details of the total number of persondays
generated under MGNREGA

SI.  State Persondays generated (in lakh)
No. 2013-14 2014-15 2015-16 2016-17 as
on 1.8.2016

1 2 3 4 5 6

1.  Andhra Pradesh 2994.70 1555.87 1986.59 1222.43
2. Arunachal Pradesh 36.56 19.05 50.64 12.35
3. Assam 298.47 210.89 495.10 134.69
4. Bihar 862.35 352.73 701.55 235.86
5. Chhattisgarh 1298.94 555.79 1014.65 594.06
6. Gujarat 230.30 181.52 225.51 167.81
7. Haryana 117.88 61.65 48.48 28.99
8. Himachal Pradesh 282.50 190.73 177.08 41.36
9.  Jammu and Kashmir 338.12 120.90 316.39 16.01
10.  Jharkhand 436.22 453.28 586.50 421.90
11. Karnataka 718.86 433.70 599.21 313.13
12. Kerala 866.03 588.72 741.71 110.08
13. Madhya Pradesh 1229.48 1172.10 1237.72 459.05
14.  Maharashtra 517.36 613.88 763.50 431.62
15.  Manipur 113.23 101.17 75.33 13.44
16. Meghalaya 215.88 167.35 199.71 10.55
17. Mizoram 133.65 43.60 132.92 48.17
18. Nagaland 183.80 89.93 218.76 105.03
19. Odisha 711.82 534.84 894.53 367.12
20. Punjab 134.68 64.60 144.19 56.19
21. Rajasthan 1838.56 1685.46 2341.22 1408.28
22.  Sikkim 44.03 24.13 43.84 11.14
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1 2 3 4 5 6
23.  Tamil Nadu 3677.23 2679.65 3686.75 1406.33
24. Telangana 1047.27 1412.07 680.64
25.  Tripura 521.61 511.76 538.77 164.10
26. Uttar Pradesh 1753.60 1312.72 1830.63 901.38
27.  Uttarakhand 165.62 147.5 224.29 65.71
28.  West Bengal 2296.34 1697.08 2865.26 650.63
29. Andaman and 8.03 5.11 1.45 0.28

Nicobar Islands
30. Dadra and Nagar NR NR NR NR
Haveli
31. Daman and Diu NR NR NR NR
32. Goa 1.15 1.72 1.07 0.25
33. Lakshadweep 0.14 0.13 0.03 0
34.  Puducherry 8.45 3.78 5.62 0.72
TotaL 22035.58 16628.59 23561.07 10079.3

NR=Not Reported
Digitisation of land records in Maharashtra

2439. SHRI HUSAIN DALWALI: Will the Minister of RURAL DEVELOPMENT

be pleased to state:
(a) whether Ministry has initiated steps to digitize land records in Maharashtra;
(b) if so, how many land records have been digitized so far;
(¢) if not, why has such a process not been initiated so far;

(d) what strategy would be applied by the Ministry to undertake digitisation

exercise;
(e) whether steps have been taken to digitize existing paper maps of land parcels;

(f) whether Government would undertake ground trothing with the help of local
bodies like municipalities and panchayats to verify actual land records before digitizing
them; and

(g) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) Digitization of land records is facilitated
in all States/UTs including Maharashtra, through erstwhile National Land Records
Modernization Programme (NLRMP) as Centrally Sponsored Scheme since
2008-09, and through the existing, revamped Digital India Land Records Modernization

Programme as a Central Sector Scheme with effect from 1st April, 2016.

As per the information uploaded by the Maharashtra State on MIS of Digital
India Land Records Modernization Programme, Computerisation of Land Records has
been completed in 41519 villages as on date. District-wise details are given in the

Statement (See below).

() Through a resolution dated 6.10.2015, the Government of Maharashtra has
decided to digitize all existing paper maps of land parcels. The procedure of digitization

of existing paper maps for the Ist stage of 6 districts is underway.

(f) The Government of Maharashtra has decided to carry out Resurvey of land
in the rural areas by using Hybrid method i.e. High Resolution Satellite Imagery
(HRSI)+DGPS and by superimposing the original digitized maps, with ETS machine
being used for ground truthing where necessary. In the draft rules under consideration,
the Government of Maharashtra proposes to utilize help of committees of local people

to resolve disputes.

(g) Does not arise.
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Modernisation of port sector

2440. SHRI RAJKUMAR DHOOT: Will the Minister of SHIPPING be pleased

to state:

(a) whether Government has put in place a roadmap to modernize revamp and

overhaul the port sector of the country;
(b) if so, the details thereof; and

(c) what other measures Government has initiated or propose to initiate to make

Indian ports world class?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) to (c) Yes, Sir. Modernisation of ports is a continuous process
through construction and mechanisation of berths, installation of state of the art
equipment and expansion of port capacity through creation of new ports. Government
of India engaged a reputed benchmarking consultant to suggest various initiatives for
improvement of performance of Major Ports. Some of the key initiativesfor improving

the efficiency of Major Ports are:-
e Better yard side planning
e Reduce ship change over time and Mechanization of berths
e Installation of higher capacity shore crane
e Introduction of twin lifting crane at Container Terminal
e Improvement in shift change process to minimize productivity losses
e Redesign operator incentive scheme

e Reducing Turn Around Time of ships by improving the rail rake monitoring

system
e Reduction of delay at check points for containers, moving by roads.
Status of new inland waterways

2441. SHRI DEREK O’ BRIEN: Will the Minister of SHIPPING be pleased to

state:
(a) the operational status of 106 new inland waterways;

(b) whether an assessment study has been/would be conducted to ascertain the

level of pollution these inland waterways would cause;

(c) if not, the reasons therefor; and
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(d) the area of forest land needed to operationalise these inland waterways?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) Under the National Waterways Act, 2016, 111 inland waterways,
have been declared as National Waterways (NWs) including the five existing NWs.

Out of these 111 NWs, the following six waterways are operational:—
(1)  NW-1: Ganga-Bhagirathi-Hooghly River System (Allahabad-Haldia)
(i)  NW-2: River Brahmaputra

(i) NW-3: West Coast Canal (Kottapuram-Kollam) along with Udyogmandal

and Champakara Canals.
(iv) NW-68: Mandovi.
(v)  NW-97: Sundarbans Waterways.
(vi)  NW-111: Zuari.

(b) and (c) Inland Water Transport (IWT) is recognized world-wide as a cost
effective and environmental friendly mode of transport when compared to road and
rail networks. In a preliminary report received from Central Inland Fisheries Research
Institute (CIFRI) on Impact Analysis on Ecology, Flora and Fauna including fish
and fisheries due to movement of barges carrying coal through National Waterway-1
between Bay of Bengal to National Thermal Power Plant (NTPC) at Farakka, no
adverse impact on flora and fauna in the river has been indicated due to movement

of barges.

(d) The requirement of forest land for terminal location and logistic operations
will be known after completion of Detailed Project Reports (DPRs) of the feasible

NWs located in forest areas.
New ports under Sagarmala programme

2442, SHRI V. VIJAYASAI REDDY: Will the Minister of SHIPPING be pleased

to state:

(a) what is the present status of "Sagarmala" in terms of new ports proposed

or grounded or under implementation or waiting financial clearances;

(b) whether Government would take part of equity in private ports under Sagarmala

programme;

(¢) if so, the details thereof, including investment proposed by Government and

time-span;
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(d) whether it is a fact that established ports are bringing pressure to stop new

entrants in many coastal States; and

() how Government proposes to bring transparency and fairness in sanctioning

new ports under Sagarmala?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) Based on the cargo traffic scenario study and port master
planning under Sagarmala, 6 (six) potential new port locations, namely -Vadhavan
(Maharashtra), Sagar Island (West Bengal), Paradip Satellite Port (Odisha), Enayam
(Colachel, Tamil Nadu), Sirkazhi (Tamil Nadu) and Belekeri (Karnataka) have been
identified by the Consultant. In addition, the Techno-Economic Feasibility Report
(TEFR) for Duggirajupatnam (Andhra Pradesh) has also been updated by the Consultant.
The Government has decided to set up 4 (four) new major ports at Sagar in West
Bengal, Duggirajupatnam in Andhra Pradesh, Vadhavan in Maharashtra and Enayam

in Tamil Nadu. The present status of new ports are given below:—

S1. No. New Port Name Status
1. Vadhavan-Maharashtra DPR under preparation
2. Sagar Island-West Bengal Transaction Advisor appointed for
Tendering
3. Paradip Satellite Port-Odisha Tender issued for selection of DPR
Consultant

4. Enayam (Colachel)-Tamil Nadu DPR under preparation. Cabinet

Approval received.
5. Sirkhazi-Tamil Nadu TEFR prepared.
6. Belekeri-Karnataka TEFR prepared.

7. Duggirajupatnam-Andhra Pradesh =~ TEFR prepared.

(b) to (d) No, Sir.

(e) Sagarmala Programme was approved by the Union Cabinet on 25th March, 2015.
A National Perspective Plan (NPP) of Sagarmala has been prepared by the Consultant
appointed by the Ministry of Shipping and approved by the National Sagarmala Apex
Committee on 9th April, 2016. New Ports have been identified under National Perspective
Plan (NPP) on the basis of cargo traffic scenario study and port master planning.
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Joint venture port in collaboration with JNPT and MMB

2443, SHRI HISHEY LACHUNGPA: Will the Minister of SHIPPING be pleased
to state:

(a) whether a joint venture port in collaboration with Jawaharlal Nehru Port Trust
(JNPT) and Maharashtra Maritime Board (MMB) is being developed in Maharashtra;

(b) if so, the details in this regard;

(c) whether there are severe concern of local people and fishermen against
coming up of this port; and

(d) what are their concerns and what efforts are being made by Government to
address their concerns?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) and (b) Yes, Sir. A shareholders agreement with the participation
of Jawaharlal Nehru Port Trust (74% shareholding) and Maharashtra Maritime Board
(26% shareholding) has been signed on 14.04.2016 for development of new port at
Vadhavan, Maharashtra.

(c) and (d) There is no requirement of land for development of the proposed
new port at Vadhavan as it is to be established in the intertidal zone. Land is
required only for Rail and Road connectivity. A meeting was convened by JNPT
with representatives of local communities, Officials of Government of Maharashtra,
Commissioner of Fisheries, Chief Executive Officer of Maharashtra Maritime Board
and District Collector, Palghar to discuss and allay misconceptions pertaining to
displacement of villagers, provision of livelihood (Fishing), acquisition of land and

damage to environment.
Transportation of passengers and cargo
2444. SHRI AJAY SANCHETTI: Will the Minister of SHIPPING be pleased to state:

(a) the details of roles played by the Indian Shipping Industry in the transportation
of passengers and cargo;

(b) the details of initiatives taken by Government to develop this sector so far
transportation of passengers is concerned; and

(c) the steps taken to recognize, reward and promote quality within the industry?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) Indian shipping lines transported 65.5 million tonnes EXIM
cargo in 2014-15. In addition 105.8 lakhs and 90.6 lakh passengers embarked and
disembarked respectively on Indian ports in 2014-15.
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(b) To develop the transportation of passenger services, two main land vessels for
Andaman and Nicobar Islands of 1200 passenger capacity each have been sanctioned
during 2015-16. Besides this, two Inter Island ships for Andaman and Nicobar Islands
of 500 passengers capacity have also been sanctioned.

(¢) In order to provide support to the Indian Shipping Industry, Government has
taken the following major steps, namely:-

e Indian Shipping industry has been provided cargo support through Right of
First Refusal.

e Parity in taxation of seafarers employed on Indian flag ships vis-a-vis those
on foreign flag ships.

e Exemption of Customs and Excise Duty leviable on bunker fuels used in
Indian flag vessels for transportation of mix of EXIM, domestic and empty

containers between two or more ports in India.

e Uniform abatement of service tax of 70% for transportation of goods by

rail, road and sea vessels.

e Shipping enterprises based in India have been permitted to acquire ships
abroad and also flag them in the country of their convenience.

Building a major harbour at Kulachal in Tamil Nadu
2445. SHRI VAYALAR RAVI: Will the Minister of SHIPPING be pleased to state:

(a) whether Government has decided to build a major harbour at Kulachal in
Tamil Nadu as a Government project;

(b) if so, how far it would affect the prospects of the Vizhinjam harbour, the
work for which has already been started; and

(c) the steps taken by Government to ensure the smooth progress and functioning
of Vizhinjam harbour?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRT MANSUKH
L. MANDAVIYA): (a) and (b) Yes, Sir. The Government has accorded in-principle
approval for setting up of Enayam Port in Tamil Nadu on 5th July, 2016. The
proposed new major port will provide cargo throughput in addition to the handling
at Vizhinjam Port.

(¢) As Vizhinjam Port is a Non-Major Port, it is under the jurisdiction of
Government of Kerala as per Section 3, Sub-section of Indian Port Act, 1908. The
Government of India has accorded in-principle approval on 03.02.2015 for viability
gap funding of ¥ 1646 crores to develop a deep water multipurpose greenfield port

at Vizhinjam.
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Setting up of major port at Enayam in Tamil Nadu
2446. SHRI T. RATHINAVEL: Will the Minister of SHIPPING be pleased to state:

(a) whether it is a fact that Government has given its in-principle approval to

set up the country's 13th major port at Enayam in Tamil Nadu;
(b) if so, the details thereof;

(¢c) whether it is also a fact that a special purpose vehicle would be formed for
the development of port that would act as a major gateway container port for cargo

and become a transhipment hub for East-West trade route; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) to (d) Yes, Sir. The Government has accorded in-principle
approval for setting up of Enayam Port in Tamil Nadu on 5th July, 2016. This Port
will be a Major Port which will handle transhipment cargo in addition to gateway
cargo. A Special Purpose Vehicle (SPV) will be formed with VOC Port Trust, Chennai
Port Trust, Kamarajar Port Limited and suitable commercial entities as constituents
of the SPV for development of Enayam as a major container transshipment port of

India on the East-West trade route.
Status of underground water

2447. SHRIMATI RENUKA CHOWDHURY: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased
to state:

(a) whether Government has conducted underground water mapping in certain
States;

(b) if so, the details thereof, along with the status of underground water in such

States; and

(c) the steps taken by Government to take concrete steps for recharging the

water table in the States where water table has reached a critical level?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) and (b) Yes, Sir. Central Ground Water Board (CGWB) under the
Ministry of Water Resources, RD and GR is implementing a Central Sector Scheme
‘Ground Water Management and Regulation’ in which aquifer mapping is a component

during the Twelfth Plan Period. The aim of the Aquifer Mapping is to delineate aquifer
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disposition on a scale of 1:50000 in 3D and their characterization along with area
specific ground water management plans. As on March, 2016, mapping of 2.28 lakh
sq. km. area has been achieved. State-wise details are given in the Statement-I (See
below). Status of ground water resources as per the groundwater resources assessment
(2011) carried out jointly by CGWB and State Ground Water Departments is given

in Statement-II (See below).

(c) Steps/measures taken by the Central Government for improving the situation

includes:—

(i)  “Master Plan for Artificial Recharge to Ground Water in India” has been
prepared, which envisages construction of different types of Artificial
Recharge and Rainwater Harvesting Structures in the Country. The Master

Plan has been circulated to all State Governments for implementation.

(i)  Special focus is given through Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) for water conservation and water harvesting
structures to augment ground water. In addition, priority has been given

for construction of farm ponds in the year 2016-17 to harvest rain water.

(i)  One of the major activities under the Watershed Development Component
of the Pradhan Mantri Krishi Sinchaai Yojana (PMKSY), inter-alia, includes

rainwater harvesting.

(iv) CGWB has undertaken the Demonstrative Rain Water Harvesting and
Artificial Recharge Projects during Eleventh Plan under the scheme of

“Ground Water Management and Regulation”, in priority areas.

(v)  The Ministry has circulated a Model Bill to all the States/UTs to enable
them to enact suitable ground water legislation for its regulation and
development which includes provision of rain water harvesting. So far,
15 States have adopted and enacted suitable legislations in line of Model
Bill.

(vi)  This Ministry has also launched ‘Jal Kranti Abhiyan’ (2015-16 to 2017-18)
in order to consolidate water conservation and management in the country
through a holistic and integrated approach involving all stakeholders,
making it a mass movement. ‘Jal Gram Yojana’ component of ‘Jal Kranti
Abhiyan’ envisages selection of two villages in every district, preferably
‘over-exploited’ or facing acute water scarcity, as ‘Jal Grams’ to ensure

optimum and sustainable utilization of water.
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Statement-I

Aquifer Mapping and Management Plan Preparation

Sl.  State/UT Achievements as on 31st March,
No. 2016 (Area in Km?)
1. Haryana 37369

2. Punjab 23734

3. Rajasthan 50033

4.  Gujarat 22731

5. Karnataka 11175

6. Tamil Nadu 10764

7. Telangana 11041

8.  Bihar 4886

9.  Chhattisgarh 4984

10. Jammu and Kashmir 3000

11. Kerala 720

12.  Madhya Pradesh 2179

13.  Maharashtra 12165

14.  Odisha 2977

15.  West Bengal 8008

16.  Uttar Pradesh 17893

17.  Delhi 1483

18.  Pilot Study Areas (In parts of Bihar, 3006

Rajasthan, Karnataka, Tamil Nadu
and Maharashtra)

GraAND ToTAL 228148
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Inter-linking of river projects

+2448. SHRI PARVEZ HASHMI: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the details of river inter-linking projects;

(b) whether priority is being given to the drought-hit States under the above

project by Government and if so, the details thereof;

(c) the details of current figures of the 'availability of water' in the rivers of
North East and South-West India; and

(d) the details of estimated amount proposed to be incurred on the above important

projects and the time-frame of the project?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) and (b) The inter-linking of rivers is considered to be essential for
addressing the twin problems of water scarcity and flooding in the country. Interlinking
of River (ILR) Programme has therefore, been taken up on a high priority. This
Ministry has formulated a National Perspective Plan for water resources development
envisaging interbasin transfer of water in the country. The projects under the ILR
Programme are at various stages of planning. NWDA has identified 30 links (16
under Peninsular Component and 14 under Himalayan Component) for preparation
of Feasibility Reports. After survey and investigations feasibility Reports of 14 links
under Peninsular Component and two links in the Himalayan Components have been
prepared. The DPRs of Ken-Betwa Phase I and II, Daman-Ganga-Pinjal, Par-Tapi-
Narmada have been prepared and shared with the States. Pre-Feasibility Reports of
36 Intra-State link proposals out of 46 proposals of Intra-State links have also been

completed.

These DPRs are at various stages of approval. The in-principle approval of the
Standing Committee of the National Wild Life Board has been received for the Ken-
Betwa link Project. The Government is planning to start implementing this National
Project as a model link project of ILR programme, which will benefit the drought
prone areas of Bundel Khand Region in Uttar Pradesh and Madhya Pradesh. The
present status of Inter Basin Water Transfer Links, the States involved, names of
rivers and status of Feasibility Reports/Detailed Project Report (DPR) is given in
the Statement-1 (See below).

+ Original notice of the question was received in Hindi.
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Sl. Name States concerned States Status

No. benefited

1 2 3 4 5

Peninsular Component

1. Mahanadi Odisha, Maharashtra, Andhra Feasibility
(Manibhadra)- Andhra Pradesh, Pradesh and Report
Godavari Karnataka, and Odisha Completed
(Dowlaiswaram) link  Chhattisgarh,

2. Godavari Odisha, Maharashtra, Telangana Feasibility
(Inchampalli)-Krishna Madhya Pradesh, and Andhra Report
(Pulichintala) link Andhra Pradesh, Pradesh Completed

Telangana, Karnataka
and Chhattisgarh,

3. Godavari Odisha, Maharashtra, Telangana Feasibility
(Inchampalli)-Krishna Madhya Pradesh, Report
(Nagarjunasagar) link  Andhra Pradesh, Completed

Telangana, Karnataka
and Chhattisgarh,

4. Godavari Odisha, Maharashtra, Andhra Feasibility
(Polavaram)-Krishna ~ Andhra Pradesh, Pradesh Report
(Vijayawada) link Karnataka, and Completed

Chbhattisgarh,

5. Krishna (Almatti)- Mabharashtra, Andhra  Andhra Feasibility
Pennar link Pradesh Telangana Pradesh and  Report

and Karnataka Karnataka Completed

6. Krishna (Srisailam)- -do- — Feasibility
Pennar link Report

Completed

7. Krishna -do- Andhra Feasibility
(Nagarjunasagar)- Pradesh Report
Pennar (Somasila) link Completed

8. Pennar (Somasila)- Andhra Pradesh, Andhra Feasibility
Cauvery (Grand Karnataka, Tamil Pradesh, Tamil Report
Anicut) link Nadu, Kerala and Nadu and Completed

Puducherry Puducherry
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1 2 3 4 5
9. Cauvery (Kattalai)- Karnataka, Tamil Tamil Nadu Feasibility
Vaigai-Gundar link Nadu, Kerala and Report
Puducherry Completed
10. Ken-Betwa link Uttar Pradesh and Uttar Pradesh FR Completed
(a) Ken-Betwa Link Madhya Pradesh and Madhya  also DPR
Phase-I Pradesh Phase-I
. Completed
(b) Ken-Betwa Link - do- Madhya Al
Phase-II Pradesh L AP,
2010 and
DPR Phase-II
Completed in
January, 2014
11. Parbati-Kalisindh- Madhya Pradesh, Madhya Feasibility
Chambal link Rajasthan and Pradesh and  Report
Uttar Pradesh (UP Rajasthan Completed
requested to be
consulted during
consensus building)
12. Par-Tapi-Narmada Mabharashtra and Gujarat FR Completed
link Gujarat also DPR
Completed in
August, 2015
13. Damanganga-Pinjal -do- Mabharashtra FR Completed
link (only water also DPR
supply to Completed in
Mumbai) March, 2014
14. Bedti-Varda link Maharashtra, Karnataka Pre-Feasibility
Andhra Pradesh and Report
Karnataka Completed
15. Netravati-Hemavati Karnataka, Tamil Karnataka Pre-Feasibility
link Nadu and Kerala Report
Completed
16. Pamba-Achankovil- Kerala and Tamil Tamil Nadu Feasibility
Vaippar link Nadu Report

Completed
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1 2 3 4 5

Himalayan Component

1. Manas-Sankosh-Tista- Assam, West Bengal, Assam, West FR in

Ganga (M-S-T-G) Bihar and Bhutan Bengal and progress
link Bihar

2. Kosi-Ghaghra link Bihar, Uttar Pradesh Bihar and FR in Indian

and Nepal Uttar Pradesh portion in
progress

3. Gandak-Ganga link -do- Uttar Pradesh Draft FR
Completed
(for Indian
portion)

4. Ghaghra-Yamuna link -do- Uttar Pradesh FR Completed
(for Indian
portion)

5. Sarda-Yamuna link Bihar, Uttar Pradesh, Uttar Pradesh FR completed

Haryana, Rajasthan, and Uttara- (for Indian
Uttarakhand and khand portion)
Nepal
6. Yamuna-Rajasthan Uttar Pradesh, Haryana and  Draft FR
link Gujarat, Haryana Rajasthan Completed
and Rajasthan

7. Rajasthan-Sabarmati -do- Rajasthan and Draft FR

link Gujarat completed

8. Chunar-Sone Barrage Bihar and Uttar Bihar and Draft FR

link Pradesh Uttar Pradesh Completed

9. Sone Dam-Southern Bihar and Jharkhand Bihar and FR in

Tributaries of Ganga Jharkhand progress
link

10. Ganga (Farakka)- West Bengal, Odisha West Bengal, Draft FR

Damodar- and Jharkhand Odisha and Completed
Subernarekha link Jharkhand
11. Subernarekha- West Bengal and West Bengal  Draft FR

Mahanadi link

Odisha

and Odisha

Completed
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1 2 3 4 5
12. Kosi-Mechi link Bihar, West Bengal = Bihar PFR
and Nepal completed. FR
to be taken

up Entirely

lies in Nepal

13. Farakka-Sunderbans West Bengal West Bengal  Draft FR
link Completed

14. Jogighopa-Tista-Farakka Assam, West Bengal Assam, West  Alternative

link (Alternative to and Bihar Bengal and to M-S-T-G
M-S-T-G) Bihar Link. Not to
be taken up.

FR—Feasibility Report
PFR-Pre Feasibility Report
DPR-Detailed Project Report
S&I-Survey and Investigation
MCM-Million Cubic Meters

(c) The details of the current figures of the ‘availability of water’ in the rivers
of North-East and South-East India, are given in the Statement-II (See below).
Statement-I1

The details of availability of water in the river of
North-East and South-East India

Sl. River Basin Catchment area Average Water
No. (Sq. Km.) Resources Potential
(BCM)
1 2 3 4

1. Ganga-Brahmaputra-Meghna

(a) Ganga 861452 525
(b) Brahmaputra 194413 537.2
(c) Barak and others 41723 48.4
2. Godavari 312812 110.5
3. Kirishna 258948 78.1

4. Cauvery 81155 214
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1 2 3 4
5. Subarnarekha 29196 12.4
6. Brahmani-Baitarni 51822 28.5
7. Mahanadi 141589 66.9
8. Pennar 55213 6.3
9. East Flowing Rivers between 86643 22.5

Mahanadi and Pennar

10. East Flowing Rivers between Pennar 100139 16.5

and Kanyakumari

11. Minor Rivers draining into Myanmar 36302 31
(Burma) and Bangladesh

(d) The projected cost of Inter-Linking of Rivers as per National Perspective

Plan (as per Task Force Report-Base year 2002) is as follows:—

Peninsular Component % 1,85,000 crores
Himalayan Component T 3,75,000 crores
TotaL Cost T 5,60,000 crores

However, the total expenditure likely to be incurred on Inter-linking of rivers can
only be known after completion of all individual Detailed Project Reports. As per
DPR, the estimated cost of Ken-Betwa Link Project Phase-I and Phase-II are about
% 18057.08 crores (2015-16 price level) and about X 2282.94 crores (2012-13 price
level) respectively. The estimated cost of Damanganga-Pinjal Link Project is about
% 3008 crores (2015-16 price level). The estimated cost of Par-Tapi-Narmada Link
Project is ¥ 9279 crore (at 2014-15 price level).

In order to speed up the implementation of Inter-Linking of River Programme
and to arrive at a consensus on the link proposals between the States, a ‘Special
Committee for Interlinking of Rivers’, has been constituted by this Ministry in
September, 2014. Ten meetings of the Special Committee for Interlinking of Rivers
(ILR) have been held so far, wherein State Irrigation/ Water Resources Ministers
along with the Secretaries of various States attended the meetings. The Committee
after considering the views of all the stakeholders is taking all necessary steps for
expediting the objectives of interlinking of rivers programme as per terms of reference

of the Committee.
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Explosives used at Polavaram Dam

2449. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased
to state:

(a) whether it is a fact that a large quantity of explosives are being used daily
at Polavaram dam site in Andhra Pradesh;

(b) whether it is also a fact that substandard and dangerous explosives are being

used without proper supervision;

(¢) when the last time safety officers visited Polavaram dam and enquired whether

excessive use of explosives was current practice; and

(d) the steps proposed to immediately enquire and stipulate proper and minimum

use of explosives?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) to (d) As per information received from the Government of Andhra
Pradesh, blasting operations are required for excavation in rock portion for construction
of different component of works. The Earth Work Excavation is carried out strictly
in accordance with the safety precautions as per clause 78 of General Conditions of
Contract (GCC); duly taking all precautionary measures for storage, transportation and
handling of explosives during blasting operations in accordance with Indian Explosives
Act and other relevant rules during the excavation in rock.

Further, the contracting agency has obtained no objection certificate from the
District Joint Collector and Additional District Magistrate East Godavari District as

well as District Collector and District Magistrate, West Godavari District.

As per the explosives rules, emulsion base explosives are only being used, in

the required quantity during the blasting operations.
Rain water harvesting programme

72450. DR. VINAY P. SAHASRABUDDHE: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased
to state:

(a) whether Government has launched any new programme in a systematic way to
harvest rain water in Vidarbha and Marathwada region of Maharashtra for permanent

solution of water crisis occurred recently in that region;

+ Original notice of the question was received in Hindi.
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(b) the district-wise details of strict decisions taken by earlier Governments on

the rules framed earlier for harvesting rain water; and

(c¢) whether Government has any data regarding the extent of loss of life and

property in the regions facing water crisis?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) In order to ensure sustainability of ground water resources in the
country, during the Twelfth Plan Period, Central Ground Water Board (CGWB) under
the Ministry of Water Resources, RD and GR is implementing a Central Sector Scheme
‘Ground Water Management and Regulation’ in which aquifer mapping is a component.
The aquifer mapping programme covers 56 water stressed Talukas of Maharashtra.
These include 9 Talukas of Marathwada Region and 23 Talukas of Vidarbha Region.
One of the component of the aquifer mapping and preparation management plan is

to suggest strategies for rain water harvesting and artificial recharge to ground water.

Further, under ‘Jal Kranti Abhiyan’ of this Ministry, water security plans for 17
Jal Grams in Vidharbha Region and 16 Jal Grams in Marathwada Region are under
preparation by State Government in coordination with CGWB. These Water Security
Plans include provision of rain water harvesting, artificial recharge to ground water

and water conservation measures.

State Government of Maharashtra has informed that they are implementing a
scheme named "Jalyukt Shivar Abhiyaan" since 2015-16, which proposes to make
Mabharashtra a drought-free State. The project involves deepening and widening of
streams, construction of cement and earthen stop dams, work on nullahs and digging
of farm ponds. The project aims to make approximately 6000 villages free of water
scarcity every year. In 2015-16, the programme has been launched in the 6202 villages.
A total of 2,01,987 works are completed and about 21,117 works are under progress.

T 2825.40 cr. has been spent in the program up to July, 2016.

(b) Union Government had circulated a Model Bill to regulate and control the
development of ground water to all State/UTs in 1970. The Model Bill was re-circulated
in years 1992, 1996 and 2005 for adoption. In the revised Model Bill circulated in
the year 2005, a new chapter on Rain Water Harvesting for Recharge to ground water
was introduced. Maharashtra Government has enacted suitable legislation in the State
on the lines of Model Bill. As per the information received from State Government,
Mabharashtra Groundwater (Development and Management) Act, 2009 (Act No. XXVI
of 2013) has been enacted in the State from June, 2014. The Act made provision for

ensuring construction of appropriate rain water harvesting structures in favourable or
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technically suitable residential, commercial, industrial and other premises having an
area of 100 sq.m or more. Further, Urban Development Department, Government of
Mabharashtra has already given directions regarding installation of rainwater harvesting
structures and for promoting artificial recharge to ground water in the year 2005;
accordingly, modification was made in the Maharashtra Regional Town Planning Act,
1966. As per this act, while issuing the occupancy certificate of such buildings, it
is the duty of concerned local authority to ensure that rain water harvesting system

is installed.
(c) No such data is available with the Ministry.
Plan to re-use sewage water in Delhi

2451. SHRI D. RAJA: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has evolved a plan to re-use the treated sewage water
in Delhi; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL):
(a) and (b) Yes, Sir. The Delhi Jal Board (DJB), Government of NCT of Delhi has

informed that it plans to re-use treated sewage water in Delhi.

As informed by DJB, presently, DJB is generating about 1703 Million Litres per
Day (MLD) (450 million gallon per day) out of which approximately 341 mld (90
MGD) is being utilized for non-potable purposes viz. cooling plants, irrigation and
horticulture needs. For increasing the utilization, laying of pilot piped network under
the command of about 10 STPs producing better quality has been taken up. All the
Government Departments have been requested to use the available treated effluent for
horticulture purposes. Further a polishing plant of 10 MLD capacity has been setup at
Okhla for promoting the treated effluent for washing of Buses and flushing purposes.

For the ultimate set up, it is planned to frame a master plan for the use of

treated effluent under the command of each STP.
Setting up of new STPs along Yamuna

2452. SHRI D. RAJA: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that a Central Pollution Control Board (CPCB) report
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submitted to the National Green Tribunal (NGT) reveals that to expect a clean river

Yamuna is a distant dream;

(b) whether it is also a fact that only less than half of the waste generated is

being treated and the rest is being discharged into the river directly; and

(c) if so, the details thereof and what measures are being taken to optimize
the use of existing Sewerage Treatment Plants (STPs) and to set up new STPs to

maximize the waste water treatment along Yamuna?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): (a)
No, Sir. Although, the Central Pollution Control Board (CPCB) is regularly submitting
reports of STPs/drains of Delhi in compliance with the directions of Hon’ble NGT, in
the matter of Original Application No. 06 of 2012, no such report has been submitted.

(b) Total sewage generation from 15 cities along Yamuna river is estimated by
CPCB as 5021.4 MLD, out of which 3273 MLD is treated through STPs and balance
1748.4 MLD untreated sewage discharged in the river or land. Details are given in
Statement (See below). Delhi with 3800 MLD of wastewater generation and sewage
treatment capacity of 2603 MLD is a major contributor for wastewater disposal into

river Yamuna.

(c) Various measures are being taken to optimize the performance of existing
STPs for treatment of untreated sewage. In Delhi the major one being laying of
interceptor sewer by Delhi Jal Board to augment the capacity utilization of STPs.
The interceptor sewer project is an integrated approach towards zero sewage flows
in the drains and the river. The other actions taken include issuing of directions
by CPCB on 21.4.2015 to Delhi Pollution Control Committees, Haryana and Uttar
Pradesh State Pollution Control Boards to make it mandatory for local/urban bodies
to set up STPs of adequate capacity and provide underground sewerage system to

cover the entire local/urban areas and to bridge the treatment gap.

CPCB has also issued directions u/s 5 of Environment (Protection) Act, 1986
to Delhi Jal Board, Municipal Corporation of Faridabad, Ghaziabad and Agra for

treatment and utilization of sewage for restoration of water quality of rivers.
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Statement

Estimated sewage generation from 15 cities along Yamuna river

Sl.  City/UT No. of STP Water Sewage Sewage
No. Supply Generation  Treatment
(MLD) (MLD) Capacity
(MLD)
1. Yamuna Nagar 2 205 164 35
2. Jagadhri - 16.4 13.1 -
3. Karnal 2 47.2 37.8 48
4. Panipat 2 44 35.2 45
5. Sonipat 1 35 28 30
6. Gurgaon 3 250 200 145
7. Delhi 17 4346 3800 2603
8. Noida 2 235 188 58
9. Faridabad 3 205 164 115
10. Palwal 2 16.3 13 9
11.  Vrindavan 1 7.9 6.3 4.5
12. Mathura 2 34 27.2 27
13. Agra 5 325.5 260.4 144.3
14. Firozabad - 57.4 46 -
15. Etawah 1 48.1 384 10
TotaL 43 5872.8 5021.4 3273.0

Source: CPCB.
Dams on river Ganga

+2453. SHRI HARIVANSH: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the number of dams over river Ganga at present and whether Government
has conducted any study as to the effects of these dams on the flow of the river

and if so, the details thereof;

(b) whether the Ministry of Environment, Forest and Climate Change has
assessed the extent of damage caused to the environment by hydro projects in view

of Kedarnath tragedy and if so, the outcome of such assessment; and

+ Original notice of the question was received in Hindi.
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(¢) whether the priority of Government is uninterrupted flow of Ganga water or

hydro projects?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) and (b) There are 24 completed dam/barrage projects over River Ganga.
IIT, Roorkee, in the year 2010 had conducted a study on "Assessment of Cumulative
Impact of Hydropower Projects in Alaknanda-Bhagirathi Basins" and Wildlife Institute
of India (WII) in the year 2012 had conducted a study on "Cumulative Impact
Assessment of Hydropower Project on Terrestrial and Aquatic Ecology of Alaknanda

Bhagirathi Basins".

As per the judgement of Hon'ble Supreme Court 13.08.2013, Ministry of
Environment, Forest, and Climate Change has taken up study through an Expert
Body to ascertain impact on the flow of the river due to the construction of dams.
Studies of 6 Hydro Electric Projects have been completed and report submitted to
the Hon'ble Supreme Court.

(c) National Water Policy, 2012 lays emphasis on optimum use of water for
domestic, agriculture, hydropower, thermal power, navigation, recreation etc. The
policy further States that ecological needs of the river should be determined through
scientific study and should accommodate developmental needs.

Polluted groundwater in Delhi

12454. SHRI MOTILAL VORA: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government is aware that as per a recent survey a list of 45 locations
with most polluted groundwater in 9 districts of Delhi has been issued wherein such

groundwater has been found in the vicinity of landfill sites;

(b) whether various diseases like cancer, etc. spread due to consumption of this

polluted water;

(c) if so, the steps Government is taking for disposal of all types of garbage

along with electronic waste; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) Central Ground Water Board has carried out groundwater quality

+ Original notice of the question was received in Hindi.
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survey in NCT of Delhi during 2013, wherein, at 44 locations, in 9 districts, various
pollutants including heavy metals were observed beyond permissible limit as per
Bureau of Indian Standards (BIS) Norms. Further, CGWB has carried out a special
study for ground water quality in and around landfill sites viz. Ghazipur, Bhalsawa
and IP Depot, wherein, high pollution of ground water has been observed due to

presence of heavy metals.

(b) Consumption of such polluted water may cause diseases. However, as per
information received from Government of NCT of Delhi, no such incidence has
been reported from South Delhi Municipal Corporation and North Delhi Municipal
Corporation Health Unit.

(c) and (d) As per information received from New Delhi Municipal Corporation,
garbage is being disposed of by (i) waste to Energy Plant; (ii) composting; and
(iii) e-waste is being collected by NGO for scientific disposal.

Delhi Pollution Control Committee, Government of NCT of Delhi has informed
that there are six zones under the jurisdiction of North Delhi Municipal Corporation.
Secondary collection of garbage is being done by concessionaire in Sadar, Paharganj,
Karol Bagh and City Zone. Whereas, the same is being done in Narela Zone by
departmental means. The work of door to door collection of municipal solid waste

is being done in Rohini and Civil Line Zone by the concessioners.
Sources of pollutants discharged into Ganga

12455. SHRI RAM KUMAR KASHYAP: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:
(a) the main sources of pollutants being discharged into Ganga;

(b) the total quantities of sewage water from drains of cities and poisonous water
coming from industries being discharged into Ganga right from Gangotri to Bay of

Bengal;

(c) the capacities of treatment plants installed for the treatment of sewage and
poisonous discharged water and the number of plants working among them or lying

closed;

(d) whether there is any role of State Governments in running the treatment

plants; and

+ Original notice of the question was received in Hindi.
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(e) if so, how they are co-operated and the steps being taken to start treatment

plants lying closed?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): (a)
The untreated/partially treated sewage from municipalities and effluent from industries
have been identified by Central Pollution Control Board (CPCB) as the main sources

of water pollution in river Ganga.

(b) CPCB has inventoried 764 Grossly Polluting Industries (GPI) in 5 States on
the main stem of Ganga and its tributaries Kali and Ramganga. It is estimated that
501 MLD of wastewater is being discharged from these GPIs into river Ganga directly
or through its tributaries. CPCB has also identified 144 major drains discharging
sewage/effluent directly into river Ganga. The total wastewater discharge from these
drains is assessed at 6614 MLD.

(¢) According to CPCB, there are 65 STPs with installed capacity of 1232 MLD
in four States (Uttarakhand, Uttar Pradesh, Bihar and West Bengal) along the main
stem of river Ganga. Jharkhand does not have a STP on the main stem of Ganga.
Out of the total 65 STPs, CPCB has monitored 47 STPs and observed that 10 of
these STPs were non-functional. The status of STPs in the 4 States of Ganga basin

is given in the table below:—

State STP Status STPs Monitored

No. of Installed No. of Installed Utilized No. of
STPs Capacity  STPs  Capacity Capacity STPs non-

(MLD) functional
Uttarakhand 7 92.5 6 89 69.5 0
Uttar Pradesh 15 464.8 14 462.1  377.27 1
Bihar 6 153 4 109 22 1
West Bengal 37 521.45 23 335.71 73.7 8
TotaL 65 1231.75 47 995.81  542.47 10

(d) and (e) Urban Local Bodies (ULBs) such as Nagar Parishad, Nagar Nigam,
Municipal Corporation and Jal Nigam are entrusted with the responsibility for
construction, operation and maintenance of STPs to ensure proper treatment of sewage

and its management.



342 Written Answers to [RAJYA SABHA] Unstarred Questions

Inter-linking of minor and major rivers for floods and drought

2456. SHRI RAM KUMAR KASHYAP: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether Government is working on any plan to inter-link minor and major
rivers of the country, in view of problem of drought and floods occuring in various

parts of the country;

(b) if so, the details thereof and the timeframe within which it is proposed to

be accomplished,

(c) whether Government is taking some steps to control the water flow coming
from Nepal and other neighbouring countries in addition to rivers of the country;

and

(d) if so, the details thereof and the amount to be spent thereon and in how

many years this amount would be spent, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) and (b) The inter-linking of rivers is considered to be essential for
addressing the twin problems of water scarcity and flooding in the country. Inter-
linking of River (ILR) Programme has therefore, been taken up on high priority. This
Ministry has formulated a National Perspective Plan for water resources development
envisaging interbasin transfer of water in the country. The projects under the ILR
Programme are at various stages of planning. NWDA has identified 30 links (16
under Peninsular Component and 14 under Himalayan Component) for preparation
of Feasibility Reports. After survey and investigations feasibility Reports of 14 links
under Peninsular Component and two links in the Himalayan Components have been
prepared. The DPRs of Ken-Betwa Phase-I and II, Daman-Ganga-Pinjal, Par-Tapi-
Narmada have been prepared and shared with the States. Pre-Feasibility Reports of
36 Intra-State link proposals out of 46 proposals of Intra-State links have also been

completed.

These DPRs are at various stages of approval. The in-principle approval of the
Standing Committee of the National Wild Life Board has been received for the
Ken-Betwa Link Project. The Government is planning to start implementing this
National Project as a model link project of ILR programme, which will benefit the

drought prone areas of Bundelkhand Region in Uttar Pradesh and Madhya Pradesh.

+ Original notice of the question was received in Hindi.
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The present status of Inter Basin Water Transfer Links, the States involved, names
of rivers and status of Feasibility Reports/Detailed Project Report (DPR) is given in

Statement (See below).

In order to speed up the implementation of Inter-linking of River Programme
and to arrive at a consensus on the link proposals between the States, a ‘Special
Committee for Inter-linking of Rivers’, has been constituted by this Ministry in
September, 2014. Ten meetings of the Special Committee for Inter-linking of Rivers
(ILR) have been held so far, wherein State Irrigation/Water Resources Ministers
along with the Secretaries of various States attended the meetings. The Committee
after considering the views of all the stakeholders is taking all necessary steps for
expediting the objectives of inter-linking rivers programme as per terms of reference

of the Committee.

(¢) and (d) The Government of India has been constantly persuading the
Government of Nepal for construction of dams on these rivers for mutual benefit
of the two countries through existing bilateral mechanisms comprising of (i) Joint
Ministerial Level Commission on Water Resources (JMCWR), (ii) Joint Committee
on Water Resources (JCWR), and (iii) Joint Standing Technical Committee (JSTC).

Broad outcomes of the dialogues mechanism are given below:—

1. Pancheshwar Development Authority (PDA) has been set up jointly by India
and Nepal for execution, operation and maintenance of the Pancheshwar
Multipurpose Project on river Sharda. The work of finalisation of DPR of
the Project has been entrusted to M/s WAPCOS Limited.

2. Survey and Investigation including preparation of DPRs of Sapta Kosi
High Dam Project and Sun Koshi Storage-cum-Diversion Scheme proposed
in the Sapta Kosi basin in Nepal have been undertaken. A Joint Project
Office — Sapta Kosi Sun Kosi Investigation (JPO-SKSKI) was set up in
August, 2004 for undertaking joint field investigations, studies and preparation
of Detailed Project Report (DPR) for Sapta Kosi High Dam Multipurpose
Project and Sun Kosi Storage-cum-Diversion Scheme. To accomplish the
works and prepare DPRs, the tenure of JPO-SKSKI has been extended upto
28th February, 2017.
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Statement

Present status of Inter Basin Water Transfer Links

SI. Name States concerned States benefited Status
No.
1 2 3 4 5

Peninsular Component

1. Mahanadi Odisha, Andhra Pradesh Feasibility
(Manibhadra) Mabharashtra, and Odisha Report
- Godavari Andhra Pradesh, Completed
(Dowlaiswaram) link  Karnataka, and
Chbhattisgarh
2. Godavari Odisha, Telangana and  Feasibility
(Inchampalli)-Krishna  Maharashtra, Andhra Pradesh Report
(Pulichintala) link Madhya Pradesh, Completed
Andhra Pradesh,
Telangana,

Karnataka and

Chhattisgarh
3. Godavari Odisha, Telangana Feasibility
(Inchampalli)-Krishna  Maharashtra, Report
(Nagarjunasagar) link Madhya Pradesh, Completed
Andhra Pradesh,
Telangana,

Karnataka and

Chbhattisgarh
4. Godavari (Polavaram)- Odisha, Andhra Pradesh Feasibility
Krishna (Vijayawada) Mabharashtra, Report
link Andhra Pradesh, Completed
Karnataka, and
Chbhattisgarh
5. Krishna (Almatti)- Mabharashtra, Andhra Pradesh Feasibility
Pennar link Andhra Pradesh, and Karnataka  Report
Telangana and Completed
Karnataka
6. Krishna (Srisailam)- -do- - do - Feasibility
Pennar link Report

Completed




Written Answers to

[8 August, 2016]

Unstarred Questions 345

1 2 3 4 5
7. Krishna Mabharashtra, Andhra Pradesh Feasibility
(Nagarjunasagar)- Andhra Pradesh, Report
Pennar (Somasila) Telangana and Completed
link Karnataka
8. Pennar (Somasila)- Andhra Pradesh, Andhra Pradesh, Feasibility
Cauvery (Grand Karnataka, Tamil = Tamil Nadu Report
Anicut) link Nadu, Kerala and and Puducherry Completed
Puducherry
9. Cauvery (Kattalai)- Karnataka, Tamil =~ Tamil Nadu Feasibility
Vaigai-Gundar link Nadu, Kerala and Report
Puducherry Completed
10. Ken-Betwa link FR completed
(a) Ken-Betwa Link  Uttar Pradesh and Uttar Pradesh ~ als0 DPR
Phase-I Madhya Pradesh and Madhya Phase-1
Pradesh completed in
i April, 2010
(b) Ken-Betwa Link -do- Madhya Pradesh
Phase-I1 and DPR
Phase-II
Completed in
January, 2014
11. Parbati-Kalisindh- Madhya Pradesh, = Madhya Feasibility
Chambal link Rajasthan and Pradesh and Report
Uttar Pradesh Rajasthan Completed
(UP requested
to be consulted
during consensus
building)
12. Par-Tapi-Narmada link Maharashtra and Gujarat FR Completed
Gujarat also DPR
Completed in
August, 2015
13. Damanganga-Pinjal -do- Mabharashtra FR Completed

link

(only water

supply to
Mumbai)

also DPR
Completed in
March, 2014
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1 2 3 4 5
14. Bedti-Varda link Maharashtra, Karnataka Pre-Feasibility
Andhra Pradesh Report
and Karnataka Completed
15. Netravati-Hemavati Karnataka, Tamil =~ Karnataka Pre-Feasibility
link Nadu and Kerala Report
Completed
16. Pamba-Achankovil- Kerala and Tamil Tamil Nadu Feasibility
Vaippar link Nadu, Report
Completed
Himalayan Component
1. Manas-Sankosh-Tista-  Assam, West Assam, West FR in
Ganga (M-S-T-G) link Bengal, Bihar Bengal and progress
and Bhutan Bihar

Kosi-Ghaghra link

Gandak-Ganga link

Ghaghra-Yamuna link

Sarda-Yamuna link

Yamuna-Rajasthan
link

Rajasthan-Sabarmati
link

Chunar-Sone Barrage
link

Bihar, Uttar
Pradesh and Nepal

-do-

-do-

Bihar, Uttar
Pradesh, Haryana,
Rajasthan,
Uttarakhand and
Nepal

Uttar Pradesh,
Gujarat, Haryana
and Rajasthan

-do-

Bihar and Uttar
Pradesh

Bihar and Uttar
Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh
and Uttarakhand

Haryana and
Rajasthan

Rajasthan and
Gujarat

Bihar and Uttar
Pradesh

FR in Indian
portion in
progress
Draft FR
Completed
(for Indian
portion)

FR Completed
(for Indian

portion)
FR Completed

(for Indian

portion)

Draft FR
Completed

Draft FR
Completed

Draft FR
Completed
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1 2 3 4 5
9. Sone Dam-Southern Bihar and Bihar and FR in
Tributaries of Ganga  Jharkhand Jharkhand progress
link
10. Ganga (Farakka)- West Bengal, West Bengal, Draft FR
Damodar-Subernarekha Odisha and Odisha and completed
link Jharkhand Jharkhand
11.  Subernarekha- West Bengal and West Bengal Draft FR
Mahanadi link Odisha and Odisha Completed
12. Kosi-Mechi link Bihar, West Bihar PFR
Bengal and Nepal Completed.
FR to be
taken up
Entirely lies
in Nepal
13.  Farakka-Sunderbans West Bengal West Bengal Draft FR
link Completed
14. Jogighopa-Tista-Farakka Assam, West Assam, West Alternative
link (Alternative to Bengal and Bihar Bengal and to M-S-T-G
M-S-T-G) Bihar Link. Not to
be taken up

FR-Feasibility Report
PFR-Pre Feasibility Report
DPR-Detailed Project Report
S&I-Survey and Investigation
MCM-Million Cubic Meters

Amendments of Brahmaputra Board Act

2457. SHRI HISHEY LACHUNGPA: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that the amendments in the Brahmaputra Board Act, with
a view to efficiently manage the Brahmaputra floods, are pending with the Ministry

for quite some time;
(b) if so, the reasons for this long pendency; and
(c) by when the Ministry intends to move the amendments?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) to (¢) A decision for restructuring Brahmaputra Board was taken in



348 Written Answers to [RAJYA SABHA] Unstarred Questions

the year 2011 and the Ministry constituted a nodal group in October, 2011 which
suggested to set up an autonomous self-contained Authority in place of Brahmaputra
Board. A policy document on restructuring of Brahmaputra Board into a basin authority
was circulated to all North Eastern States and West Bengal for their comments and
views in July, 2012. After incorporating all the view points of the State Governments/
Stakeholders, the draft Bill named North East and Brahmaputra River Rejuvenation
Authority (NEBRRA) was prepared. An Intra Ministerial Group was constituted by
the Ministry to review all aspects of the Draft Bill and the committee finalized the
draft Bill on 11.2.2014. The draft Bill on NEBRRA was circulated to all the North
Eastern States and West Bengal in 23.02.2015 for their comments and views. All
the basin States agreed with the proposal of NEBRRA and the comments received

were incorporated in the draft Bill.

Meanwhile, with a view to make a self-reliant entity, a decision has been taken
in the Ministry to form a Corporation in place of earlier proposed structure of
NEBRRA. Accordingly, a revised Bill has been drafted with a proposal to constitute
a Corporation named Brahmaputra Barak North-East River Development Corporation
(BBNERDC). The draft BBNERDC Bill, 2016 has been circulated to all concerned
States/Ministries/Departments for their views on 8th June, 2016. Reminders have been
issued on 30.6.2016 and 12.7.2016.

Ganga Gram

2458. SHRI B. K. HARIPRASAD: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether the Ministry has started any initiative as Ganga Gram;
(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) how this initiative would help in the entire rejuvenation?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL):
(a) and (b) Yes, Sir. Government has started an initiative called “Ganga Gram” under
Namami Gange Programme. Under this, the villages will be developed as model
villages by developing sustainable sanitation infrastructure and cleanliness practices.
In the first phase Government has started the Ganga Gram initiative in 306 villages.

The details of the Ganga Gram initiative are given below:—
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Conditional Assessment and Feasibility Study of Ganga Gram: IIT consortium
have been entrusted to carry out conditional assessment and feasibility study in 100
identified villages. Select CPSUs are engaged to carry out conditional assessment and
feasibility study in 128 identified villages; and UNDP has been engaged to carry out
conditional assessment and feasibility study in 78 identified villages in Sahebganj
district, Jharkhand.

Nirikshan Abhiyan: MoWR, RD and GR had also organized inspection programme
named as ‘Nirikshan Abhiyan’ at Garhmukteshwar (Hapur district) and Anupsahar
(Bulandsahar district). In this programme, tree plantation along river Ganga, Ghat
development, revival of water body and open drain falling into river Ganga have
been considered for plan preparation and their execution. Public interaction in villages
like Pooth (Hapur district), Siraura and Anupsahar (Bulandsahar District) had been

organized to understand the village condition.

Swachh Ganga-Gramin Sehbhagita: With the aim of cleaning and rejuvenating
the Ganga river through active participation of rural population, National Mission for
Clean Ganga (NMCG) has organized ‘Swachh Ganga-Gramin Sehbhagita’, a national
level stakeholder consultation and sensitization programme on 30th January, 2015 at
Talkatora Stadium, New Delhi. Nearly 1200 Gram Pradhans from Ganga villages,
Chief Minister of Uttarakhand, Union Ministers of HRD, Tourism, Youth Affairs and
Sports, RD and DWS, Ayush and Shipping, eminent policy makers, implementers and
NGOs have attended the programme.

Open Defecation Free (ODF): So far, in collaboration with Ministry of Drinking
Water and Sanitation, 33% Individual House Hold Latrine (IHHL) have been completed
out of targeted 15,18,649 IHHL in 4292 villages of 5 stem States. This is ongoing

programme under Swachh Bharat Mission (Gramin).

Seechewal Model of Sanitation Programme: NMCG, under its Ganga Gram
Project, facilitates exposure visit to Gram Pradhans/Sarpanch of all villages situated
along the main stem of river Ganga. The program envisages sensitizing all Gram
Pradhan/Sarpanch to the successful village wastewater management system operational
at Nirmal Kuteya, Village Seechewal, Jalandhar, Punjab. The objective is to extend
first-hand experience with learning through personal interaction so that the same can
be replicated at their respective village. So far 310 Gram Pradhan from four States
(Uttar Pradesh, Uattarakhand, West Bengal and Jharkhand) have been participated in

this programme.

(¢) Does not arise.
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(d) The Ganga Gram initiative would help in the river Ganga rejuvenation process
by:—
e Making the village open defecation free.

e Abate direct discharge of untreated liquid wastewater from such villages

into river Ganga.
e Facilitate adequate infrastructure for crematoria.

e Develop proper solid waste disposal facilities in order to avoid any pollution

to river Ganga.

e Promote better sanitation practices in the villages through IEC activities.
Anti-erosion projects for North Eastern region

2459. SHRI SANTIUSE KUJUR: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that the Ministry would implement anti-erosion projects

for North-Eastern Region, particularly for Assam; and

(b) if so, the details thereof and the details of projects sanctioned during the

last two years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) and (b) Flood management being under the purview of the States, the
schemes for flood control and anti-erosion etc. are formulated and implemented by
concerned States as per their own priority. The Union Government supplements the
efforts of the States by providing technical guidance and also promotional financial

assistance for management of floods in critical areas.

Government of India launched a Flood Management Programme (FMP) for
taking up works related to river management, flood control, anti-erosion, drainage
development, flood proofing works, restoration of damaged flood management works
and anti-sea erosion works. A total of 259 projects of North Eastern States including
Assam were approved during Eleventh and Twelfth Plan under FMP and an amount of
T 1246.05 crore has been released to NE States till date. The State-wise details are

given in the Statement (See below).

In North Eastern Region, three new prioritised projects of Nagaland for ¥ 37.13
crore were sanctioned and included for funding by Government of India under FMP
during the last two years (2014-15 and 2015-16).
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Performance of improving groundwater

2460. SHRI MD. NADIMUL HAQUE: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has formulated any stringent measures to improve the
groundwater level in the country and whether suitable incentives are on the anvil
for the States/UTs which are performing excellently in conserving/improving ground

water and are effectively implementing rain water harvesting;
(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) and (b) Measures taken by the Central Government for the improving

the groundwater level in the country include:—

(i)  “Master Plan for Artificial Recharge to Ground Water in India” has been
prepared, which envisages construction of different types of Artificial
Recharge and Rainwater Harvesting Structures in the country. The Master

Plan has been circulated to all State Governments for implementation.

(i)  Special focus is given through Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) for water conservation and water harvesting
structures to augment groundwater. In addition, priority has been given for

construction of farm ponds in the year 2016-17 to harvest rain water.

(iii) One of the major activities under the Watershed Development Component
of the Pradhan Mantri Krishi Sinchayee Yojana (PMKSY), inter alia,

includes rainwater harvesting.

(iv) CGWB has undertaken the Demonstrative Rain Water Harvesting and
Artificial Recharge Projects during Eleventh Plan under the Scheme of

“Ground Water Management and Regulation”, in priority areas.

(v)  The Ministry has circulated a Model Bill to all the States/UTs to enable
them to enact suitable groundwater legislation for its regulation and
development which includes provision of rainwater harvesting. So far, 15

States have adopted and enacted suitable legislations in line of Model Bill.

(vi)  This Ministry has also launched ‘Jal Kranti Abhiyan’ (2015-16 to 2017-18)
in order to consolidate water conservation and management in the country

through a holistic and integrated approach involving all stakeholders,
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making it a mass movement. ‘Jal Gram Yojana’ component of ‘Jal Kranti
Abhiyan’ envisages selection of two villages in every district, preferably
‘over-exploited’ or facing acute water scarcity, as ‘Jal Grams’ to ensure

optimum and sustainable utilization of water.

(vii) Central Ground Water Authority (CGWA) has been constituted under
‘The Environment (Protection) Act, 1986’ for the purpose of regulation
and control of groundwater development and management in the country.
CGWA is regulating groundwater withdrawal by industries/infrastructure/
mining projects in ‘Non-Notified’ areas for which guidelines/criteria have

been framed and circulated in public domain.

At present, there is no scheme which offers incentives to States/UTs for effectively

implementing rainwater harvesting.
(¢) In view of reply to part (a) and (b) above, question does not arise.
Revival of drying ponds

2461. SHRI DILIP KUMAR TIRKEY: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that most of the ponds in rural and urban India are fast

drying up because of silting and encroachments; and

(b) if so, the steps being taken by the Ministry to revive such ponds across the

country?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) Ministry of Water Resources, River Development and Ganga Rejuvenation
(MoWR, RD and GR) conduct all India Census of Minor Irrigation Structures. As
per 4th Minor Irrigation Census, 80,128 out of a total of 5,23,816 water bodies were
permanently not-in-use for minor irrigation. Reasons given by States for water bodies
not being in use are; encroachments, urbanization, polluted water, non-availability of

water due to less and erratic rainfall, siltation, etc.

(b) Works related to water resources development and management are planned,
funded, executed and maintained by the State Governments themselves as per their own
resources and priorities. In order to supplement the efforts of the State Governments,
Government of India provides technical and financial assistance to State Governments
to encourage sustainable development and efficient management of water resources

through various schemes and programmes.
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Ministry of Water Resources has launched a State Sector Scheme for Repair,
Renovation and Restoration (RRR) of water bodies which has multiple objectives like
comprehensive improvement and restoration of water bodies thereby increasing tank

storage capacity, groundwater recharge, increased availability of drinking water etc.

The House then adjourned for lunch at one minute past one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

STATEMENTS BY MINISTERS — Contd.
Kokrajhar militant attack on the Sth August, 2016

MR. DEPUTY CHAIRMAN: Now, statement by hon. Home Minister, Shri Raj
Nath Singh.

TR W3t (ot o RiE): "EIey, H & BIGRISIR STl 9 5 7R, 2016 I
o KAl § U Wis-"Ts a1l |idiifed a6k H IUATEl g9l galll Sucte
G b FAR, UId: ATHT 11.30 T A1 Bl gal H Il 7 BT w7 A B
Aol R HMI H MM o &1, F9d g Rielvex Be a1 o1 49 &5 § N
el TS| $HG g8 I SUANSAT 7 GHMERI Bl We R ALY MeldR! Bl 59
o # 15 Gy ol R 8 91, U@ Afean, U@ 9@ 3R aR 8= o1 enfie
g, B S TSI 19 Afdd TR w0 F "d gu, et Re 9eon g @) ISigr &
e SreuTell # SISl et 81§ 89l b dla 157 Yo 3R GRE Jall 4 R
STTt BRIATE! d 9T e Suard! b AR R, et snfl REred o St 71 /R
T IYIIET F U T.h. 56 IAH, oATgd Tcll g bl &l Ao 3R Ud gell
R fHar T 59 g9 H IS SuAifiedl ® ardfde SRt iR SUdrdl IieH
B S B S &l B

Y ARBR 7 59 B9 H 919 Y AN & IYAR DI FAYSTD el B Bl
gl H AR T A b e Wefl oY 5 g Uy, R w3 g Al @l 1
g ¥UY 3R Al B A "R AN Bl 20,000 ¥YY B IS & & Bl TS
g1 39 IUATE] §HA B TG B F oG BIHRIR gferds O 3§ o MuRIfe A
TSl foam /=1 81 H 319 U War gt MRy | WRgY §9 SRRAIgUl g9d Bl
Fel a1 BRAT g TUT 39 TG T Bl AR A WP Fawd GRARI & AfT 91
gifdd |IGAT Udhe PR § MR ST A TRAT -l § S© g@ Bl 59 dfod gl
H wfad g dR G wel Bl IR 4, § 9d g Al b g aRE WY WY
B B W HEAT BT g

Y 3R ARBR AT 5T 3 JR&Tl Il I 39 §Hl § WA SIS Bl Tdhs
AR AT & faog 59 IR & v = Ifed < o™ & fov e w9 3 &eT Bl
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SHRI RIPUN BORA (Assam): Sir, I want to seek a few clarifications from the

hon. Home Minister as it is an incident, which is... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, yes. Please seck.

SHRI RIPUN BORA: Sir, the first thing, to which 1 would like to draw the
kind attention of the hon. Home Minister is that this entire area, the incident area
and the BTAD area, comprising of four Districts, has been an extremist-prone area
for the last twenty years, and, considering this aspect, our earlier State Government
deployed three companies of CRPF and other security forces. But what has happened
is that just after the elections, when the new Government took office, immediately

those security forces were withdrawn from that area. It is one aspect.

Now, I come to what happened afterwards. There is very strong Central Intelligence
input that these types of incidents may take place before 15th of August. In spite
of that information, the State Government is taking the matter very lightly. They
did not deploy... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Put your question.

SHRI RIPUN BORA: One minute, Sir. That area is a very, very sensitive area. The

State Government has failed to anticipate the security vulnerability... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Put your question.

SHRI RIPUN BORA: And, they did not deploy there the security forces that
day. My question is: When nearly 4,000 people gathered there, why was this lapse
there on the part of the State Government? My third question is this. There is now
a controversy on the identity of the extremist who was killed in the encounter by
the Army. The police and the intelligence declared his name as Manjay Boro. But
when the police called his parents to identify the dead body, the parents denied it

saying that this was not of their son. So, this controversy has also created a mystery.

My last question to the hon. Home Minister is this. Immediately after the
incident, the National Intelligence Agency people went there the next day. We also
went there and met them. But now there is a doubt, according to the information
which we have got, that the State Government is not favouring the inquiry by NIA.
So, my demand is that the inquiry should be conducted by NIA.

On these four points, I want the clarifications from the hon. Home Minister.

3 ARG PO (319H): WX, I§ Sl "l g8 ©, I8 Blg s del Tel gl a9
2014 H Songpbijit group = VAT &1 U b Bl S a1 o1, Fp Rl BT g
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[ af=<gd PoR]

P o s oftl R feawR, 2014 # ¥ Songpiiit group T SMTIAIRTAT & HUR HAT
HR 76 AT PI ART STl AT W, BTG YRAT 3R out of BTG TRAT, IR
fSRgae # U0 SoeiiTel ot 98 21 37 SoeiiTel 3R &l ST aR & foly IWaHR
T 9T HeH SOl &, g H ST 9T gl

it feaciia A @FIH): IR, A & Sl dISels URAT 8, 98 WR 3 H &
AR YIS GG BT stronghold B, RTH$G HRUT d8F 8 F9I time-to-time dgal
BRIST deploy @1 S €1 o9 SUATiedl &f fafafet &9 For omelt 8, @ 89 dga
B B g8t ¥ gl forar Siar g1 dWf-dt soleRi 6 M R Oft 981 9 37 BRiS
H1 BCHI TSl 21 SAY § I8 W Yol aredl § [ a8 & REgeE o <@
8Y BN 8 IR &1 TR% ¥ $© SHTEl Bl ATgSChs dRdb FI 98 W dgd
BRIV & PV URAMC $¥ g1Y ST Fbd 7, D! g¥ <9 F 8 dTel Solaeid &
T TR FCHI T US? 39 HF P VAT SR IR @M Y, I8 A Sevd e W)
BRI qd W B Tl ... B G T, gAY I I8 § B g8 W a 9R
extremist groups ceaseﬂreﬁ%l%ﬂﬂﬁ@@@?ﬂ%,?ﬁﬁwmww
21 39 RIgue § 9 WRaR 1 39 ARl & AESEHRE H31 § 87 IR 9ol 8, Sl
T & B B Bl

1. IF MU ATEd (SR Y<20): S8, DIPRISR H Ig 984 &l g@a el §s
T U A I F Py W H 39 dRE Bl IYarEl AR SR ekt IEd)
g1 H A I8 A St | SRy ff SR A oiR gg S ot A 5
qaRR ¥ PR U &b Fre} R IER Ufegq I qUT BINIE W dd) IRES ddb
X S8 ¥ Tfffet ®, O T HeIRYIUE & B BT IR SATGT g3 & TaeTdhd
TE 87 S99 @I Refcic SART X 3R I 9 BT 91N, Fifs ored It 4 3
T 961 8, SU SW@d Y WRIRWTE @t 3R RITeT Jelferd™ WSl & @l STvoed
2, 9P 99 HeqH B BNl TORI, W AR F F-53€ BT SATd BB Aifed
Tl SISl ¥ IMH-UN ygdl ¥ & Ui wfafaftrat & 71 fonie ead @t Aeigd
BT b U =T S fhy S W 22 S9 I seforoid d AUty T8 gnft, St
accessibility SITST & # T8 8NN Syarfedt ot wfafafer o SR a9 e da
g, 59 3MUP Inteligence b ANN &I AIGTE SITET 81 AR ITdI reach g P Bl Al
Intelligence % ~T€dd B ASIA B & foTY AT FIT X 3R CRPF DI MMaeIdHal
Pl W gy, IFPT battalions P raise BT b 1%1(’ T hgH BEN?[?

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, we share the agony and

anguish of the hon. Members. And we also condemn the brutal attack on innocent

people. But this is not the first time that this has happened there. As someone has
said, such incident took place in that particular area of Kokrajhar in December, 2014

when more than 70 persons were killed. In that District, Bengali Muslims comprise
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twenty-one per cent of the population. It is bordering West Bengal, particularly the
Cooch Behar District of West Bengal. During December, 2014, hundreds of villagers
had to flee to Cooch Behar District of West Bengal and our hon. Chief Minister,
Ms. Mamata Banerjee, had to arrange for their shelter, food, medical treatment, etc.
Again, this has happened and one of the Ministers of Assam is on record saying
that it was not a planned attack; it was an unplanned attack and that is why the
Government did not have any information; and the security forces reached the spot
half an hour or one hour after the incident. That is why they could not prevent it.
But this is not an isolated incident. Kokrajhar District has been affected by it for
long. The so-called Bodo agitation was there. And after the Peace Agreement of
2005, people thought that the situation would improve. Again, this has happened.
The clarification that I would like to seek from the hon. Minister is whether it is a
case of Intelligence failure. If that be the case, whether the Government of India is
advising the State Government to take appropriate steps for improving the Intelligence

mechanism to prevent recurrence of such incidents in future in a diligent manner.

it I weTer gHT ([TR URE): WY, 98 important I I8 7 b I AR URATS
ST mineral-rich areas ® T natural resources-rich areas %\', ST8l education &1 R
RIRT gt &, 981 W SaN el q@Tferc] @l dgd ¥ fie SIh 7, I8 TSI 189 qaTd
2l W, TV I U8 H USg HE H gl o7 b g9 Qe § o, oFR dIs
e Al SIS e8] H Hdl &, 9 home delivery B I8 &l W, T8 FATAT &

HE I8 U 9gd 991 HaTd & [ BFgEE H SISl S ¥aIs! Bl a1 81 HREAR
T B BT B, SHADI 3MY B HHTAT?

SHRI D. RAJA (Tamil Nadu): Sir, the Home Minister keeps making strong
statements against terrorism indicating that the country is on permanent vigil on
the issue of terrorism. Despite that, such a terror act took place in Assam. I would
like to know this from the Home Minister. Was there really an Intelligence failure
or a security lapse? Also, how do you maintain coordination between the Central
Intelligence agencies and the State Intelligence agencies? After elections, the BJP
is in power in Assam. Now we have witnessed this terror attack. I do not know
if the situation turns into some kind of a communal conflict. The Home Minister
must clarify how the coordination between the Central Intelligence agencies and the
State Intelligence agencies is maintained. Was there really a security lapse or an
Intelligence failure? You tell this to the Parliament, the House, so that we can all
collectively put our heads together to prevent such incidents which keep on happening

in different parts of our country.

et IR T Ju ((rRD): W), 9 fAfRex wre 7 Wi wede € g, afe
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[Tt sReT a1 991)
HIBRISR § S Tl % &, 98 95 gUS ol R YT © b 31 AR AK-47, AK-56
3R] fHfelced & U $Y o S 87 919 89N wee H W Mfc off, 99 &9 sq!
Gl o1l PIBHIIHR H AK-47, AK-56 BT gol b1 AT & 3R agd AR Al Bl qR]
T B 3HH BT g9 0 B, SUH AfAg ff ¥ &R o aneHt ot ¥1 3w fad &
IR H Ao TaHE DI A AR B HY 39D d [Har Sel q¥ o A Mfercdr
et <& 2l PR | I8 ol WY g1 QR # ug d9 7€ g8 2l PR # oo ot o9
faferdew 2l

H ART PR F HACH DI TS B & (Y ST Bl g1 S8l W "gel
gS ©, 981 W WHMC HH B AeY, 9 Sfdgae § dgad Taiic & WA
P ST AMMRY Fgd TaHe Bl 39 IR H initiative oI @113Y, a1 VAT Fe¢ ¥
q1-5%¢ § el S|

SHRI AHAMED HASSAN (West Bengal): Sir, I want to ask our hon. Home

Minister some questions regarding this massacre. 1 appreciate that he has strongly

condemned the incident. I remember that last time, when innocent Santhal adivasis
were killed, our Home Minister went to the spot and he took strong steps and the

problem was tackled immediately. I, personally, congratulate our Home Minister for that.

But, now, I want to ask him. This has been going on in the lower Assam for
the last 20-25 years. In 1993-94 also, there was a huge massacre. After that many

massacres have taken place.

Secondly, nearly six lakh people fled their homes a few years back and became

refugees. It is a human...(Interruptions)...
MR. DEPUTY CHAIRMAN: Put your question.

SHRI AHAMED HASSAN: Yes, Sir. My first question is this. Hon. Home
Minister has not mentioned in the statement, as to which group has done this type
of massacre this time. Secondly, from where does these terrorists get these types
of sophisticated arms and ammunition? What is the report? Who is providing them
money to create this type of chaos in our country? My third question is: As it has
been happening at regular intervals, why are you not considering creating a Gram
Raksha Vahini or Village Defence Force? ...(Time-Bell rings)... Just a minute, Sir.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have asked three questions. ...(Interruptions)...

Three questions will do.

S1. S PR A ([9B8R): ITQHTIRT JEIGY, BIHRISIR H Sl Iuara] sl
T3T B, S a8l B R AR oo el g5 21 981 TR oM & V41 7 &1, |
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PR Sl SUYATS! AT ¥ — TR N8R & o Mt 987 R vHH & fav S g, <o,
SR & fory 91 B, 89 W ) g9 fohar Siar 81 @ <t off 987 R gt 819 B,
AR S 21 AT §9 "l § Sl AN AR Y 7, I9D] Ui I TUI BT J3MTIST]
fear 21 s9) A7 ® 6 9 qemast &l AIR1 § v gerdn fdar oy, arfe e
IRAR & AR WX 2, ITH! IEd T Fdh| X T AN & IRIR & GG Bl A1
< BT At wrae e Sy, R 96 URaR &1 gres-aiyr i dRE | 8l A

SHRI BHUBANESWAR KALITA (Assam): Sir, hon. Home Minister has made

a statement, but many questions had been raised on this. There were questions

about intelligence failure, removal of security forces, which were on duty there,
about two months back and the questions about preparedness of the administration.
I will not touch upon these subjects because these have already been mentioned. My
limited question is this. Militancy has gone down in Assam and it is in everybody’s
knowledge that their numbers are going down. They are only a few because they
are either on ceasefire or with talks with the Government of India or the State
Government. With this reduced trend, how can the militants commit such a huge
massacre? The main thing is illegal weapons. My question is: Is the Government
going to take any step to reduce and ban illegal weapons in Assam, particularly,
in those affected areas? The militants are less in number and their leaders are in
other countries, in the neighbouring countries. What step is the Government going
to take to bring back those militant leaders who are in the neighbouring countries

and put them before the law?
MR. DEPUTY CHAIRMAN: Now, hon. Home Minister.

sft o Rig: < TRAT 9R, North East # Ul 50-60 991 | AR
IYarel e 81 W&l 31 H WHerdl § b 39 9ed & 9l TR e 39 sdhidd
J aRFYA 81, Afed § [T @1 59 a1 B TSR o1 areal g b 3R #1988
F 9% 999 HH [E491 AT g ©, A5 2015 3R 2016 H §s @l

ot TR WR, 89 99 & foIv I8 ) Gy &R wadT @f 919 ' fF 2015 H
security forces @1 BT personnel ART &l AT B, B! Bdled Tl ol 21 § g9
major achievement HFHTE\"I ﬁ@ﬁwaﬁaﬁwﬁoivn casualties ﬂfﬁagﬂmgé
gl 3l BTl H o ¥ fagr |qwr ga gu, 9 ol erfoqel aiie & 'R gu Bl 59
gl W NDFB(S) 7 81 U&h §9! arRard fadwr, 2000 § &F off, s # o 63
feas AR T I ST IR AEAT Gl H B8], SUb 91¢ 899 89 TR HoR
am‘aﬁ Eall Operation P ERM SR A security forces P AR DI ST B BI
TS, SUh ol defence I 3R security forces 1 il & I HRATS BT TS!, SHH
UF 39 AT AR TV & 3R THT 600  2Afrd & § 39 FHI behind the bars
fPT ST gd Tl 39 & IN H WETa: UE gron ot 6 o RIfa &l gs 9@
eriforgel 81 7 7, W 9% S g g8 ©, I8 98d ©f gUiaqUl gl § Hed Bl Idhid




360 Statements by [RAJYA SABHA] Ministers

[t <o Rig]

e =mean € & 3 @is Al 81 ial dis A6 &1, 89 QX dIdhd R I8
BRI B 6 S oo W I91 fBa1 8, IS R WIHIATST IFBT YA TS| &H
Y TG H FE YT BRI B

PO FHINT G o Sl queries BT &, H ISP IR H SMGRI <1 =8l g
STgl & security forces Eg deployment T U2+ %, g-rd P I Election Commission
Rt BRI @1 feATs BT 7, S99 fSAls & MR R Riaei &9 S9a! f$ats &l
R B Fhd §, GRT BRI DI DR BRI &1 Sd FA1d G &l ST 8, B BRI
Wﬂmwﬁgﬁ:wwﬁﬁwg, deploymentﬁﬁﬁﬁﬁﬁg,sﬂﬁm
&1 7T el 1 b 39 99y G981 W BARI CRPF &1 8 H¥MAT ol 8% &, § Pad
DIBRISR DI 1A BR Y81 § b DIBRISR et § 8 Hrfal ol g8 € iR 39 Wiy
AT B 1 g8f W 9 BRI TN g8 ©1 Ml Bl 4 TSI HHCIT B TBT W 6
3R 1 WSl TRT &, H I8 SMeRI <A1 =1l gl Bodoland TRAT Tab stronghold,
Ugel &l B, I8 IUAEE BT 8, oMb Iuaifedl & Raee S gard dRars g3 o,
IS IRUHEET I7d 3G b &R UsT §8 off 3R U oWTar o7 f 9 depression
H gol MU Bl R Mt 987 R B BT deployment 81 8AR A= 9 MuTed S A I8
ST aTeT 8 {6 R 89 CRPF @1 Y deM TR fdaR &) I & AT 78] &) B
27 H I I8 TESRNI o1 arsdl § fb I W 4R paramilitary forces 8, ST
ST 9t vacancies 8, AR vacancies @1 STegl & Sedl fill up ®==1 & foru e Ry
ST gd & 3R T8 process I TR 81 Il &1 Il YR of+1 A1 gt 81 Rt
CRECE] W, o TeR A refresher courses BT %, I PR W refresher training i
paramilitary forces @1 Teicll Y&+ ATRY, T8 B W &7 URY fhar € iR SO 3R
T TS A BT BIRET BN

e TIRAT TR, Intelligence failure T A1 BT TR HE1 DI $ W HET ST Fabvell
%, oifepT &9 sﬁ Intelligence failure ERIEIEG] BNl i we Intelligence agency 3R @W
Intelligence agency % d1F coordination I&AT &l I8 Hddl %ﬁ?ﬂﬁ H & 78l afew
%w Eal ?ﬁ's‘ 4 I ﬁ, 8l P LT Intelligence agency 3R W Intelligence
agency SIS coordination §-ThY hTH BT Bl IR former Home Minister fagw=H
ATed el 93 & 3R H Jwerdl § fb STal g3 | AT 37994 &, d 91 AB] aRE
ST T Intelligence agencies P 3R AP effective I & %I'Q 3R a1 g =
strengthen &) &1 TINT fal MY Ta-¥c § AR deldl X&dT 81 I8 AMah T9T |
ff go & 3R &F AFT W 59 3MR effective T BT HIRMET B T Tl TR I SN
J U gol & b Ih U gau AR IR B 3 O 52 H ggd warel f$eed #
IA B AR FAEGH el D], b 9 FDHIDHd DI BRI el ofl Fhdl §
f external agencies @1 W &1 81 § 39 Wdg H fYb g1 &1 P wAT FHS g

R, Ps AN 1 FaTeT Y9 & {6 HY 39 UHR & Icle, 95 98 b IudIdl
& BRI H o SR €1 59 Fedls Bl AHRI T8l Sfl Wohdl [ F& external agencies
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A 39 H B IR B! 8| W, 37EHa gxi \led T name of the group involved in the
incident % IR ¥ UBT &1 Nt IF ST AICH-AICT SATFGRY 37 W& ¥ iR FAreR-u=1 §
W@Wﬁgﬁ%,ﬁﬂﬁﬁ%ﬁﬂﬁﬁﬁﬁw%ﬁﬂﬂnsurgem groupiﬁfsﬂﬁ
B1Y & SHP!I BMEM Bl T8 § AR R AMc B Sd-I$dlel g8l HI ¥ a1 B
B Bl 98f & DIHIEIR Yo I § YHIMSIR &of g5 ol St i W), 59
Eill investigation 9 IHY Tl I8 B 'H U8 < fo afg investigation ANd TF A
el 81 U1 JET 7, qI 8l Bl 59 WBR F WA F AT raedds ga, a1 &9 TSy
BI G-BI-GL investigation HiTT B TIR 81 H WS Bl I8 faward e amEar g

AR, HINAST g BT T a1 el 1T &1 § FHsI § % $9 UPHR &b compensations
U: WT TaHT B Il Bl I8 T AT B jurisdiction ¥ IR H 9 WEg § o
TEI P ARG, AT ST WA Gewil 7 g &A1 8, § e IR 98l & g
HA A TG TER B

S I IR, g1 51 & Pl © R H Fed Bl YA: IS fEamr arsdn
g % ar Suae & AT B AT ANPBaAE D FHRAT B, 39 S P ¢ Had
WHR & T T8l © dfch 99 & TSI A & 8H 39 gl ARl BT A DR
Pl & 3R 39 R A9 9 R A Bl

SHRI BHUBANESWAR KALITA: What about migrant illegal workers?
st o Riw: 39 99 & 2

MR. DEPUTY CHAIRMAN: It is okay. Now, Shri Jagat Prakash Nadda to move
the Mental Health Care Bill, 2013.

GOVERNMENT BILL
The Mental Health Care Bill, 2013

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, I move:

That the Bill to provide for mental health care and services for persons
with mental illness and to protect, promote and fulfill the rights of such
persons during delivery of mental health care and services and for matters

connected therewith or incidental thereto, be taken into consideration.
The question was proposed.
DR. T. SUBBARAMI REDDY (Andhra Pradesh): I am on a point of order.

MR. DEPUTY CHAIRMAN: What is your point of order?
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DR. T. SUBBARAMI REDDY: Sir, 134 amendments have been proposed by
the Minister and the Government. Why should we have 134 amendments? In 50
years no Bill had so many amendments. It is happening for the first time in history.
Why couldn’t you bring a new Bill? How much time would it take to consider
134 amendments? It would take, at least, six hours to sit here and speak on every

amendment. I gave notice for ten amendments.
SHRI D. RAJA (Tamil Nadu): Sir, he has a point.
MR. DEPUTY CHAIRMAN: Do you want to say something?
SHRI JAGAT PRAKASH NADDA: Not now. Later, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Madhusudan Mistry. You have 15 minutes.

Your Party has given 15 minutes.

3 Aggea el (JoRmd): Suwlid Sff, 999 Ugd A1 4 99 99y @ guly
WRSR DI, @RI B 20 [ Tdl 3Tl AEd Pl, fH=ad <=1 =redl g, Sl 54
HHY Health Minister & 3R IBIH I8T UR, I8 fdal 7 TR, 2013 BT U fbam ol
W@é@' T B Rights of Persons with Disabilities, SHdb[ SId XD R i recognise
fora, a1 2007 ¥ ratify HR$ TH 9 IR foan 9 9 & 2@ 9, 2013 &1 98
faet, 2ot 2016 H @M & fau § fAfiRex w8 &1 W g=are SRl g This Bill was
long overdue, AX f2¥Td &, of finally, it has seen the light of day. Thank you

very much for bringing it.

Sir, the Statement of Objects and Reasons suggests that while this Bill recognizes
that: (i) Persons with mental illness constitute a vulnerable section of society and
are subject to discrimination in our society; (ii) Families bear financial hardship,
emotional and social burden of providing treatment and care for their relatives with
mental illness; (iii) Persons with mental illness should be treated like other persons
with health problems and the environment around them should be made conducive
to facilitate recovery, rehabilitation and full participation in society. 3TST S <=l &I
ggd SRd &l BR U WU W <@l T & P el a8 MR gl 8, S99 d9R
JMMEH B, ASH! DI, IR Bl UH AR R & TR @ ST 8l B IR AART
IT NI GASH o € 6 I umret o 21 A BRE 9 SHY 9gd 9wR fear g
§ IPI, 3T AT DI RATT a1t a1 W8T g, J 3 ol A1 Bl 9 U Igwd W@
g — O 5, 519 § Mt | # o, O HY wardl guT o, 9 IR W waTd ol T,
WfP WRBR P U mental illness P PIs SICT T8I & b 30 % & 3fax, b
SN 39 IR A IR ©1 39 QT Bl I A8l (BT 7, offdd Il U ARI-Hel
R fiyercht 8, 98 98 ® & one per cent population of this country is suffering
from mental illness. Q?ﬂ IR-IR BT 1T Bl
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Depression, W DY 18 @AOwéﬁéﬂﬁﬂﬁGﬁ?ﬁTgeneration, Wﬁﬂ?‘&a’-ﬂ?@’
® @ T EINERIN gl 3@ Schizophrenia dgd widespread gl Schizophrenia BT ST
Wi & — Ugel 91 o I8 g f& g HBffel § g8 weie gar 8, S9 HBivel &t
9 R H Udl g1 1 Bl Rl 9gd BH ANl Bl HDT Tdl &1 I il B
98d IRY &b I8 Ul gadl g b gy AX 9 AT ISl Bl schizophrenia g1 I8 AT
%,f%l@ﬁm?ﬁﬂﬁgﬁ'[%lWﬁm,ﬁ%mwﬁwﬁ?smizophrenia
FIT BT B, 919 89 Ugd U, I g¢ AT dleld O b SATQT AA UGl AR, ST el B
SITQAMT| FTST Wl &1 SITQ, I8 RIT 82 J€ Schizophrenia B AT &l & f #3eT
%dl BN & AT S 91 fofe @t SRl 8, 98 919 39e 91 fold @t Sl 7l

I8 Sl Yh UHR Bl population &, T8 MU 3T H, 371 TP AT a1 ochl Bl
I8 inward and outward &I 8Kl 81 d violence H I B &, 3%‘*\3[\_:!7@11"\’3@’3
@W@fviolent%ﬁ%,ﬁﬂ:ﬁwﬁq’\’@ﬁﬁﬁ"&ﬁﬁ%ﬁ’dmwardﬁﬁﬁ%l@
ﬂﬁelloll,?ﬁaRig:@_,W%Iﬁsuspicionﬁﬁﬁ%lﬂ?%?ﬂﬁ@ﬁwwﬁ
SIAT 81 S AR B AT & 97 T8 8, 39 a8 & S% I THY 9 WIH & Bl
awﬁwﬁ%, fpft & I full confidence W dTd=d 81 Bl 9T, hygiene,
TET-4HT, BUS IS dIRE, SIh A1 T I Fs! problems BT &1 STd! suicide
mentality%ﬁ?ﬁ%lé@’ﬁﬁyoung generation??ﬂjﬁﬁ@aﬁgwwdd DT YIT dNdl
2, A BIS W I jump ARGT 21 STB! Io8 9 BR &b IF<X Sl knife TIRE BT 2,
IT TR P 3TN A PR IGAT TSl B, 399 §¥ IG@A] TSl &, dqMfh d AP 1Y
H 9 U8 9| R ®Ig Al &1 MEH BIs IIadid $R I B &, ol STd! VAT ol
g5 3 99 A 99 R W T MY W H B W B &, A SAB! VAT A Il
g f& 37 99 Rl W $W Y gY T, qURH H FWT T, W H B T, FFYN
H HHT Tl 98 Q491 Gradl B 6§ S $% $§ V81 §, 98 99 AN g9 I8 8, 9 @
%,TE-‘TFﬁWWWWIﬁWWE@H@@symptomS%I

AEIGY, qaN SITE] BXF B 91 g b AR iR WReR, SFl B 396
gfd S attitude E\', S sensitivity %\*, TR H W—Cﬁ ﬁw IR Gﬁi, ar ot WTT, Q?f’[
fRafa %I I S q? patients %, ITPT treat BIA b %TQ SIRSIEA] flT%Q, S social
workers ﬂ'l'%q, il qualified psychiatrists ﬂT%Q, ITPT BH B ?g:l—dﬁ treat BT & ﬁ*ﬂi’
giUCd # aIdraRvl ARyl Ugell |aTdl oI I8 ¢ % sifyced &l 9gd &4 ol dIge
H 3MURT b BIRYSH 8, 81 psychiatrists TIRE &1 3R a8 fowl At patient &1 o
S, G IFDI I AEH & foly g8t @1 gedr ®1 981 R U & MMH! B 8w
W%,WW@@@@WWI?WeSmm Region & 3} BIg BIfIcd
'_‘lﬁ %I ﬁo_clef private rehabilitation centres ST\I? treatment centres %, ﬁl’*ﬁbﬁ regulate
FRT & Y MU structure TRE @l fHaT &, § 399 &1 1 @T8dl 1 39 g
S qualified psychiatrists CRIEE %rrf%rq, JMIHT I Q@_;"\L S qualified social workers
IR, T8l @ Uil BIRucd H gai-sa- gfagr erfl, 8ifed &l register HRAMT
TS, Sidex AT 81T, SUBT dIs 8N, review BIM, 3R Bl & INT family § dls
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G %ﬁTIT, N SFB! AR B ﬁ*l'i’ qg 3T 3MTBT independently STRIT BRI H b,
B! permission ol ST, TIRE-TIRE, H B9 structure H &) ST aT8dl, Afp
ST I treatments %, I ST treatments H G disciplines W, Udh curative 3R
Sl AT discipline &, community, STd! AT ol IHGI SATGT | SAT&T counselling
ﬂﬁﬁlﬁ', a9 98 3 & SIUI Curative treatment H H§9 <91 g fb ome ff Sfded
shock therapy &I sﬁjﬂﬁ B %’, which is completely inhuman. ¥ 1 7 _gu' o EXl
T P 3G FAD! ban AT AT AT F X 9 FRI movements et I&T &
5 IE S shock therapy B, SHH shock o1 @1 Wil QX1 UfhaT B, A 9 patients
@I Y BT ATl Counselling BT AfHAT ST Sifee B, Fifd T8I <1 gl 21 |
A ex |189 @1 91 @18dl § b qualified doctors @1 HHT AT & &, WA & 1Y
social workers @I HI &H! %, counselling P grell B W HH B T8 e €1 S
T@HW?W%,WWﬁWﬁWI@examplesmiﬁﬁlﬂﬁ%
& fodl 1 97 & qign SIrar € 6 a8 HEl T 7 SNyl g a1 Al AEl 81 K A
MIHT fha= & AT T e, ST schizophrenia | Gifsd 811, <ifh IR & gy
P! AT A UM Bl RS Siigq Sid 81§ g1 BT U dgd o [her uel o &
U dgd El@ recognized scientist @L q garbage I GHT E&T?S I Il B! Q?:ﬁ gTeld &
CINEE:] ﬁﬁ Tal AT S ﬁ?T 99 & U dgd El@ mathematician Gﬁ? scientist Q:T, ISEE
et wrgSt fiyetr, 9 1 s9b RIR gU A1 37 MBI H TP accident H D! Al
g‘s‘l I8 mathematics & 37X game theory Il Uc"\P[ _S{I%RIIT P "R IS JARBT
3R ?\"‘\'ﬁ 91 39 game theory &I s?ﬁjﬂ?ff P B Tl W, g Q@f population %,
ST creative %, intelligent %\, il EN INT ¥ suffer B @I %, A SFd! treat BT B
forg &R u ot N BIs Rived T2 21 H R @ a1 <@ § 5 v a8 sifiea
Tl 7, T8l Ul FaRT 81l BI%! g9 & a1 41 <@l & b Slaed H Sl sensitivity
?H%Q, social workers H STl sensitivity ET%Q, patients EAICIG] ?fﬁ H ﬁﬂf SIEGEIE
fle%K’,a%’m:lﬁé_tﬁ,ﬁﬂﬂ%ﬁwwﬁ?@mwﬁcoumelling ?b_i',
S P SAD! inteligence b AT match B Fb , Afhd IADI W BIs JILRAT Tal
Tl 39 WIP! 9gd IS FHI B 3R AN fAegd 3 patient B I STD! treat B
g, @l 9978 A I BT extreme violence ®I IR® dol I & AT R Wd 7 Rigs
ST 21 MY DI B8R H bl el @ Fdhdl| EUCed & 3G VAT qTara]ol e
BIaT 3R 7 &1 Ut AR Bt 8, R 9 3red! dR8 9 cure 81 Wd| 99 UBA IE
IITIT ST © b I8 disease cure &1 B Fhall %, MY SHD[ diabetes Pl TS control
PR Fhd T 3R DI WA PIs AfSR Wt 721 9711 96 ' &b =R § g FRan
REdT &, QY AN S 9 AISRIE @I ofd &, &4l T8l ofd &1 Patient &I €T
H 3@ FR a1 & IR Bl SIS WS 24 €S U AT IT MMSH IFGT €I 1@ dTel
T1f2y, I Yt fRRART arerr [T 21 g2 uar TE oy g9D! fhd RE HRIGA, Hife
WstruotureSﬁ?ﬁﬁﬁ@ﬁsﬂﬁmg,wﬁﬁwﬁw,@éﬁw,ﬁ
I DI AGHT MY, BiF el AMGM? By g8@H oM & a1 AT grfl, siaed
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BT I BT AT TRIUSH BT U9l BIT? 99 I 99 A9l ©, fhY treatment & IR |
T provision %\', LR sﬂ'ﬁf Jg W TEl @I Bl MY treatment &1 fhd IRE A effective
ACN? RATGTAR. N, S S99 disease & WIfed &, 9 Hfielt & Ay w8 1 WaR
STH! BIACST BT I FUIE HIAT T8 82 S Bl MU patient ®I BT a8
H treat BT B, H IADI I TE FRAT T, b Sl HLGH a9 & AN &, Sl upper
middle class & ST & AT even lower middle class & T ?:', ISRED %IK’ compulsorily
Ut Rf 81 ol ' 6 7 O Biiel 98t @ move WX Addl B, T SAB! AT of S
A B R Hffell & AN BEl 98 o1 B 8, A S9d UM 24 ¥ & U U@
Al 3@ HR SR, VAt R et B

Ul diseases @ qargar WY 72 BT §1 WEPBfeRe X WX T8l oM 3R 7 &
AN ATSHiET & UM ST F8d &1 3FR ST &, oF g8l 9= S geR oI 81 &,
STF A A AN 9T B YA S o B 6§ U €, s¥ifee g I8t e
AT B, 99 3@ di9ad iRl fIres ol g1 39 gieHe & S IRT 49 © a1
U individualistic family & 3fe} U @fdy & dlede # SN ARG el ®, 4 99 39
foet & aigr & &t g 2

3T ST second ratification E\w’, g I8 941 I&T & b families bear financial hardship,

emotional and social burden of providing treatment and care for their relatives with

mental illness, ofe fRufa a8 %, i PV oﬂ;l%tll' PY Blold <@l %, EIUESEED 1%1(’
TE AT R & {6 3G 6 Y RS B B2 799 F AR S & 96 0]
T B9 XEI? R 39 91 & 3fex U Al & U TRBR BY Pls AT 82 RIT
X DX Qﬁ LR’I'C\H & 1%*1'{’ ?ﬁé rehabilitation centre ST T8 & 74dT sponsor XAl
et 82 SN @R trust Tell I8 &, R GRGR SAD] AGE HRATI el & AT 81?2
9 g5 SR YA F 3fGx VA rehabilitation centre W &, STl UH-Udh HelH & 3fa
Uh oG $YY B G & Sfdl 8 a9 Wd B bear BRM? Hs IR G, IIF AT IR
3T B UPh & AT SERMT Al Bl B! Sl aR<fad IRRRART 7, § S9e S
gy MAfeer Aree @1 e e arsd g1 § aral w9 Fad 9 9 Rade s
6 wiiel, a0 91 B &9 9 Gl H IT =Sl B dR® AYHT & [SAT 2TEa
é,ﬁwﬁaﬁﬁ%lWﬁﬁﬂ%m@qﬁﬁﬁ?w&ructurewwﬁi
W § I' A9 § f S structure & 3ER TT regulate W BIFT ARYI H I8 ot
AT § 5 9 ¥ profession I Bl regulate BT BT Igd SR &, ol AI-1Y
IAP] treat BT B ]%R’ manpower BT 3R social workers BT Y ggd SToxd Bl ERl
RERA regulate XAl BB STedt B bR ey Tdh gfererd patients P S 910 BE B
g, MUP YNT ST BIs data -Tal &l FIT 3MY I8 data FHGI HRA?

IS, ST Y SHTE WX drugs &I RT3 T8 ®1 @1 I8 AT ® fF 39 drugs
P TR H 3 fhdT € A H 39 ISR B GEY YT 8 S 8, SHdT 3T By
Pelel HI? 39 TENI b ey g8 fRuf Yer 81 o 8, St we =gl gkt ®, ey
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DI ST g1 =3l sﬂﬁ HECIS] %, TUdh al curative %’, 3MY Y& Medical Association
% URT SR Medical Council of India & ATEIH ¥ SHGT I AT R 310 8 iR
HRAT T8 82 AP T&T IRBR Bl AR I Pl JIRT T el 2 & g v
ST Rew R b S

MR. DEPUTY CHAIRMAN: Please conclude.

#t AggE Rl IR, § U IR R@1 §, WIET <IsH T8l ol I8 Reww e
dRE §X AT WY, 39 NG Al PR BT Bl JUH T8l 8, 7 Bl YAT TAS~HE
g, T IS VT Tedelgeie ¥ A9 oo M € f R ey uw Re um @,
dl SHP! AU TP A Jie  HWR o WY, RIU b R <9 ¢ 3feR g9d AR
H S 81, aife BRISi Ai-a19 Bl ATqd & el 8N fb WA A1 A 9 B
Schizophrenia & IT I8 Hed S4Bl

W, § 39D BId BICSell WUIC PRl § R A M9 A=l &, MUl 3R
f worer =gy &, O m, w@ife 17w ¥ ' Yd e ¥ 39d 3fe Ol $%
P HW |T &FH NG, e & HIR IET & Y, Wele AT Sx. HRY,
el B b g 31T IRRER HRargy AR Siet BRAfASsT F81 €, 89 uR Y U]
TEYI S B Wl DI HIAT § HRY, AfdhT Sad URic &I RAUfT T8 ool 3k
T BfellsT & ofer U URicd &, STa! 8lad & 3 GuR el sRN| 396! qdrsdt
Wl H ferd =Ry, T § HEer g

MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)... Please sit down.

ot weRE el R & 3 91 <81 g, ife <red §1 39 99y form § smue!
I8 fdd oM & g=gaIe qd1 g I8 dibs VAT O €, O 99 H Q9T IRy @Sl
HRY @) acie |4 U uiivifcd geiegs 94l Ueicd &l 3R 9= Sy 3R Si
AN AT SREE B, S 39! fAfdew ®, SHe! 99/ WY, g=udis|

SHRI JAIRAM RAMESH (Karnataka): Are you rushing through the Bill, Sir?

MR. DEPUTY CHAIRMAN: Not at all. ...(Interruptions)... His party has four
speakers, and his party has allotted time for each Member. ...(Interruptions)... Let
me complete. So, 15 minutes have been allotted by his party to him. So, I have to

adhere to that. What do you want?

SHRI JAIRAM RAMESH: Sir. Dr. Subbarami Reddy has raised a very important

point.

MR. DEPUTY CHAIRMAN: Yes; I never said it is unimportant.
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SHRI JAIRAM RAMESH: Sir, there are 132 amendments; and I hope the Minister
will explain the need for 132 amendments. Many of these amendments are procedural,
I understand. But some of the amendments are very substantive amendments. And

I hope you won't rush through the Bill.
MR. DEPUTY CHAIRMAN: How do you think that?

it wRpEs el W, b we e ol L (aau)... e A9 @ R B,
R

MR. DEPUTY CHAIRMAN: No, no; your speech is over. Now, you don't speak.
That is not fair. No, no. ...(Interruptions)... That is absolutely against the rule. No,
you cannot speak. Your speech is over. Sit down. You cannot speak. ...(Interruptions)...

No, no; you can't do that. Your speech is over. Now, you don't speak.

Jairam Rameshji, why do you go on pre-conceived notions? Nobody is going
to rush through. When the amendment is moved, at that point of time, you can ask
the rationale of the amendment, which the hon. Minister will certainly clarify to
you. Especially when a person like you asks, do you think the Minister will ignore

you? Nobody can ignore you.
SHRI JAIRAM RAMESH: Sir, Dr. Subbarami Reddy is also ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, Dr. Subbarami Reddy's point of order is very
valid. He asked as to why there are 146 amendments. The Minister will explain it

at that point of time.

DR. T. SUBBARAMI REDDY: Sir, it is 50 years' record; no Bill had so many
amendments. This is Mr. Nadda's record.

MR. DEPUTY CHAIRMAN: See, that only shows that the hon. Minister is
amenable to the suggestions from Members and others. So, after drafting the Bill,
whatever opinions and suggestions the hon. Minister got, especially from Members
like you, he is accepting. You should thank him for that. He is not very adamant
that 'no, what Bill T brought, I will stick to that; no change.'

DR. T. SUBBARAMI REDDY: Sir, the Minister is smiling.

MR. DEPUTY CHAIRMAN: Yes, the Minister is susceptible. I appreciate that,
I tell you. Now, Dr. Vikas Mahatme.

DR. VIKAS MAHATME (Maharashtra): Hon. Deputy Chairman, Sir, when we
talk about health, we always think of physical health. But I feel this Bill is very

important because the WHO defines health as mental, physical and social well-
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being. Sir, it is also very important that whenever we are mentally healthy, then
only we can work fruitfully and meaningfully. We can contribute to the community
when we are mentally healthy. Even if we are physically healthy, but mentally not
healthy, then, our work will not be fruitful. So, I personally feel that mental health
is more important than physical health and that is why I feel that this Mental Health
Care Bill is very important and, moreover, it has been brought, nearly, after three
decades. The previous Bill came in 1987 and now it has come in 2016. Sir, many
times, we feel and people say, "I am healthy. I am not mad." H gRTe Tl 'go', RIE|
i mentally healthy _%rl‘ But this is not true. He may be suffering from too much
stress or anxiety. FMRIG q91d AT fori1 S @1 @1 81 Gl 81 A § 987 e
g AT fB exhibition # PIHT <R WS T&dl §, A1 3N IRI § ¢ BT 81 G PIs !
R T8 B, WfdT g9 A1 k81 8 B A B9 S AT Hedl? 39 dERI 8l $E
Thd %, disease &l B8 Abhd %, ofpe 3@ Y distress ded ol IfT IB stress,
foeT AT anxiety I B SITET Y&, A F IMOT BH T8l B Adhd| sqBT W SoAT
EXS] H M EliR Q?ﬂ ﬂ?{ oFTdT g1 For that, counsellors are there and caregivers

are there and in this Bill, for the first time, the counsellors, caregivers and mental

health professionals are given due respect and due favour. We have recognised their

work. I shall come to the caregivers afterwards also.

If we think of mental disorders, in India, around seven per cent of our population
— it is not one per cent or less than one per cent — is suffering from these
mental illnesses. W.H.O says that 27 per cent of population of India suffers from
depression, and for treating these patients we have, in India, 5,000 psychiatrists.
So, for 125 crore people, for treating seven per cent of our population, we have
only 5000 psychiatrists. For this reason, the Bill has appropriately considered it
necessary to increase the number of psychiatrists and take the help of mental health
professionals. This has been done for the first time. This includes psychologists and
caregivers. So, what are caregivers actually? Caregivers are persons who take care
of mentally ill patients, who need prolonged treatment. Just now, the hon. Member
said that such a patient needs prolonged treatment in the house also. Then they
even support the tobacco, alcohol and drug- addicted people for deaddiction. This
also needs prolonged follow up. They can be family members, friends, relatives or
anybody else. This needs 24-hour monitoring. This Bill, for the first time, recognises
the efforts of these people and has created an environment to train all those who
manage such important problems or diseases. So, this has been included in this Bill

and I congratulate the hon. Minister for that.

As far as increasing the number of psychiatrists is concerned, I have said that

the number of psychiatrists, psychologists and mental health professionals is very less.
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This Bill provides support to institutions like the National Institute of Mental Health
and Neurosciences, Bangalore. A similar institute is there in Ranchi, Tezpur and now
six more institutions are being added in different parts of the country, which will
definitely increase the number of psychiatrists and mental health professionals. These
are all called as centres of excellence. So, all six additional centres of excellence
will be created through this Bill. In addition to this, six additional medical colleges
will have mental health professionals, which is mentioned in this Bill. IR <9 H
U% 3R W &, fOId aR # i) offFRael A¥R = garar a7 f& nobody wants

to expose his anxiety, depression, stress, psychosis, schizophrenia or other diseases,

because it has got a social stigma. Family members also do not want to disclose

it to others. 89 I8 el AM & & o frdl &1 RIfeST 81 dadlt 7, ST &
FhdT &, B fooiisl 81 Ioar 7, I8 & fed-fodt &1 fica sa=9 8 Iodr 81 I8
TP 39 © 3R I8 s dicie I delad d 41 31 Jdhal 8l And, to reduce this
social stigma, there is a robust system of using the district hospitals. RNifep F S
g f5 @1l & SuR 9 died § 5 R uneraE § S I8 81 91 | Wi &
AT IRTAEHT § S A SR &l 9 d¥g A &Y 8WM? The district hospitals are

where all types of patients are treated, the mental health treatment will also be done

in those district hospitals. So, this will relieve you of some part of the stigma, at
least. I think, still, we will have to work on it. But, it will take care of some part

of social stigma.

Sir, unless and until there is community participation, we will not be able to
provide proper sustainable mental health care. For this, the Bill has taken a proper care.
And, I think, there is a provision in the Bill on Central Mental Health Authority, State
Mental Health Authority and District Mental Health Programme. The District Mental
Health Programme will be operational through PHCs. So, community participation
will, automatically, be there. Sir, I feel, scarcity of mental health professionals will

be less once community starts participating in it.

I personally feel, in this Bill, involvement of voluntary organizations is not
given anywhere. I personally have experience that there are institutions, especially in
Mabharashtra. There is an institute for psychological health which is working for the
last 25 years in this field. But, it finds difficult to collaborate with the Government
to serve many more people. I am saying this, because unless and until there is
collaboration it is difficult and, without any financial burden on the Government,
these people want to work. But, it becomes very difficult. I personally feel that
there should be some amendment so that it will take care of all the voluntary

organizations working there.

Sir, any health care will not be complete unless and until it supports research
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and survey. In this Bill, survey to assess burden of mental illness is there. This is
definitely a major problem that we don’t know about the percentage of diseases in
detail. We know that there is around 7 per cent of mental illness. But, we don’t
know how much per cent of each disease we have. Then, we also don’t know about
addiction. We don’t know how many tobacco, alcohol or drug addicts we have. So,
all this will be covered under this Bill as survey. This is very important to know
and to plan further strategy. So, in brief, I would like to inform the hon. Members,
through you, Sir, after nearly three decades, this Bill has revolutionized the mental
health. There will be increase in the number of psychiatrists and quality mental
health professionals. This will establish the Centre of Excellence, Government Medical
Colleges for mental health services. There is a systematic approach, so that all the
Schemes will be implemented nicely. The Central Mental Health Authority, State
Mental Health Authority and District Mental Health Programme become successful

only when there is community participation.

All this together, and many other points, in brief, will say that this Bill is
multifaceted, will take care of all the important aspects of mental health and there

are details about the execution.

So, I personally feel, everybody in this House should support this Bill, so that

we take India to a mentally healthy India.

st fremr yve Ave ([TR UQen): A IT9HEiT 7RIS, ARG aRey
@ Ay, 2013 § AT 73 S S 134 HAET AQ ©, IF W g GASIEAET
et B RE F gl & oy Wt e g AFEg w3 S 7 39 fAdwe § o
ARG B &, I T8I WU ¢l § IS9P F9IT dxal gl |Asar g f9a 9 anft
38 Sfal 8, RRE &R wawen g F1feul sR A el |ed 7 ek 'R
STFex ATed 7 3 T X &l HaIed, 9 f9tyd I B! Ied e e W)
R S AFRIG @R FHIET N iR 918, Uh ig-urd e g, S :ifim
el <9 @ T ufhar IR 9IS & 9HT-9Hg IR GHIET ST SR AHRTe w |
SRR RfRTAT B IR H ARBR BT IRTAY SIT| AN 19T TRBR DI TEANT F Y
& el 3§ A9 S TR &l 9IS &1 T6d I 59 o] ¥ g9H 9gd 1 diof &
TS B oIfeT 89 A wd © P IS S 9T § aRey ¥, 9ad def feddd
Jg T % 9y tRar g w € 3R wic Ried 81 @1 81 Ue woie # ufy-uch
IE V8 € 3R S9% g | g uf-ucil [l HRA gl Y &R 9 31kl ¥E U
g AFRAEG IR & R 8 I} &l 3R s | 39 I 9 difsa aafe sraex
B Y dreT 9T arEar 8, T &)1 arEdr § b § S1aer & U STa) Sd!
37U XY 91 TS, ol B! I S, WY §1 &1 © (b H S/aex A8 $ U
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S A1 $El d 3R G UNT "Iffd $R <3, A1 § Tl I (e HR fear S,
SISIRI H a8 faan SHm a1 g91 urtaEE § 99 e Siew $9 R W 9gd 9
SN STgeRl & U S Gl T T8I el Ui iR S (Ul a1 T8l $8 uT|
3meT g1 faeivfoat €1 va |ad 91 &A1 I8 7 {6 S an R 7 udl 8, S fog
3R feapd 1 e a1 R &1 ev1a iR ISR BT 31919 81 9 SR & U1 dd
Ugd T8l U B Sl fd & AH-8PH &, Sl Se-Pd B dlel ©, d P8 od © (b
STBI BIS YI-Ud F¢ TAT B BH W ¥ 6 R <9 F 9gd A W qHe owEd g,
STET SME A A SIU-3TI §h Wit Y& ¥l U AHRie AR B avE-aRE |
T 3T BRI faT R T @R SR Uarsd HRd ¥, FEl ddb SHP! SiEd) W
g 3R 9 W U WA FRA & 7, P 9gd 9§ Al B g 8 9l 8 39
fafas & o A 3H Bl TEd ferl ' ug e aed € 5 g9 fda # S
BT 8, 7 W ARG GG S Sl A gorg Y, FA1 S I W AR BRA BT BH
PR B @A & 5 S 9y $_A 91l B €, Sl 99 UG ¥ T, Adbel &I dEE |
AT FR X &, S W H¥H M IR frar 22 il IR & U9 BIg Mhs
T& € % <o A foaR faaw I €, 5 yaR & €, 95 9 /% an Wt 81 o R
AT Al o3 BiAl B, A1 STB! WY IR 9ol f&ar o1 ', 91 9 g8 d)E 9
I 9 faferd &) o 81 39 W W R #xe B snasgaar ® fF Ra-Rier 7 s9e
SYIR B! FaRAT B! AMRY| & db SiFed &I HHI B 91 7, 89 <9 I8 & b
W < H Slacd B g SA&T B 2l ATD 9 HeAH A8 1 SeeguEs o 3
T qagAE H A 8 P a¥ 2020 T ARA PI 20 U SR e 9 e
ThR Pl ARG IRaerdl 9 Nifed grftl I8 <ondr ® & saR IJ87 Sidey & I
2, BR I8l N B R IBT 999 dsl GEW d W g, Rife SR W
el & SEIRAT BT RIGR 8IaT §, 98 98 $¥R B SR & &1 T Bl 377l 39
T H HER P ER G99 g9 SHRY B, S ARt gl S9d sl & U 3iad
U A 1 Sy § 3R T & 7 €1 o <9 # %had 3,500 FIfufhcdd ¥, Safd
TS 9d H gamn T g 6 <9 # 8,500 AAIfafhdd, 6,750 AAIASIG T 2,100
AR A B B T T Ml A1 9gd BH 7, Afhd @I B IEA W 1 T
TRy 3fifesH @ SR @ ugEE $ U T U9 dve SIS go drd fhar
21 Y e g 5 9RA § oy STel Wt S9! Savadhdl ¥ R SR JRTdTel H
St gfaen €, 9 e w9 SEl W e ARyl

3o B9 SW@d § 6 I AFRI® T & SR AT €, S9! e g IR @
AT BF gl S WXl URAT B, 98F 99 BIS gedl IF-AR A B S H 39 GERY
I ST 8 9ar 8, O GI9 ST IHPT AT BT suffer BRAT Tl 21 ITHT far o
Wl Y&l B, oifdb IqDI Al IqP AN BN TP D! q@RW ¥ UAT R S
=BTER BR <l 8, I§ B ANl o <@l & YR H Fofld SF $I 92, qra-1 59
T F T ot SHF A-GIT T IABT 18 A b AT B, Afbd 98 FH & T
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[sh faemR gare fore]
1 s firelf ok 3 gfvar @1 <@ gl B S% FRIEH § G A1 o <9 F U9
T 9IRS IR

§ A #3 Sff & I8 a9 R aredn § b g9R gee 63 Sl a1 #9 @l
T B A © AR R I b AN B G 8, oAfhd AFRIS I AT AT
U A B 91T HA BY? $UD (U Sided b sao™ s aey, Noa-Rie ¥
frferead] BT SaoTd 89T 1Y, S99 d M09 J9 & d1d BN, difh 4 39 §HRT 9
o 91¢1 § Sy IET SRR $R gU 39 9 IR g < g 3R Ul a1 &H
FRAT §, gIaig|

[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair]

SHRI A. K. SELVARAIJ (Tamil Nadu): Respected Vice-Chairman, Sir, I thank you
very much for allowing me to speak on an important subject, concerning the patients
who are suffering from mental disorders. The Bill was, originally, introduced in this
august House on 19.8.2013, and the same was referred to the Standing Committee
on Health and Family Welfare on 20.8.2013 for examination and report within three
months. The Committee submitted its report within the time period. I am happy that

the Bill has been taken up now for consideration and passing.

Now I would like to put forward some of my views and suggestions on the
Bill. Sir, the Government of Tamil Nadu, under the leadership of our hon. Chief
Minister, Dr. Puratchi Thalaivi Amma, had set up a State Mental Health Authority,
Tamil Nadu way back in 1994.

Probably, Tamil Nadu was the first State for setting up of such an Authority
to reduce the burden of mental illness and behavioural disorders of persons, their
families and care-takers, and the Authority was mandated to regulate, develop and
coordinate mental health services and to deal with all matters which come under
the Mental Health Act.

Today, under the dynamic leadership of our hon. Chief Minster, Dr. Puratchi
Thalaivi Amma, the State is in the forefront as far as the steps towards mental
health are concerned. Tamil Nadu is the only State that has at least one psychiatrist

in each district, something unique when compared to other States.

In spite of having taken many steps, the number of psychiatrists in the country
still does not exceed 4,000 and there is a great need to add on the number of
psychiatrists, and there is a need to increase the institutes as well as the courses at
the level of post-graduation in the medical colleges. There is just one psychiatrist for
four lakh Indians and 80 per cent of our districts do not have even one psychiatrist

in public service.
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India devotes less than one per cent of its health budget to mental health
compared to 10 per cent, 12 per cent, 18 per cent in other countries. Ironically it
is in urban areas where medication and psychiatrists are available but in rural arcas

neither the medication is available nor are the psychiatrists.

The primary health centers don't stock medication, and huge populations of people
with major mental illness do not have access to either treatment or to medication.
Most Government hospitals have relegated their worst wards, with the fewest beds,
to mental-illness wards in the most neglected area, even near the mortuary, and this
is the discrimination that is shown to the mentally-sick people who are discriminated
against in employment and in society. Sir, at least, 5 per cent of our population
lives with a mental illness, which accounts to over 50 million people. These numbers
have a close bearing with the rate of suicides. Nearly half of those with severe
mental diseases are not treated and of those with less severe versions, nearly 9 in
10, go uncared for. About one in 5 persons in the country need counselling, either

psychological or psychiatric.

Depression, the most prevalent form of mental illness, is estimated to exist in 3
of every 100 in urban areas like Mumbai, etc., and, of this, one in 3 are severely

neurotic.

Thus, India without a massive mental health movement will see a lot of homeless
destitute patients. The burden of mental illness will increase more rapidly in India

than over the next 10 years.

In India, only about one in ten persons with mental health disorders are thought
to receive evidence-based treatment. By 2025, in India, 38.1 million people’s life
will be lost to mental illness which will be an increase of 23 per cent compared
to the previous figures. The mentally-ill patients are also discriminated against in
giving insurance facilities. The insurance companies do not provide medical insurance
to the people who are admitted in hospitals with mental illnesses. Admission to a
good hospital is out of reach for some because of this. It is sad that a patient in
the ICU is billed a few lakhs of rupees, but there is no insurance just because it
is mental illness. We need to look into this urgently and Clause 21(2) of the Bill
must be made tough by suitably amending it.

Generally, people desire that their medical treatment should always be a secret,
to be disclosed only to their near and dear ones and to their doctor. However,
Clause 23(2) of the Bill deals with the right to secrecy in respect of a person with
mental illness. Any ambiguity in the Clause would defeat the purpose of this Clause
to keep as confidential all such information that has been obtained during care or

treatment by health professionals providing care or treatment to a person with mental
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illness. Therefore, in order to maintain that secrecy, this important Clause should be
carefully framed with clear intentions so as to avoid conflict and confusion at the

implementation stage.

It is a well-settled and generally accepted norm that only professionals in the
relevant field can come up with valid suggestions and solutions to a field related
or relevant to him or her. Clause 80 provides for setting up of a Mental Health
Review Board and Clause 81 provides for composition of the Board. Therefore, both
the members of the Mental Health Review Board proposed under the above Clause
should be Psychiatrists; as a Psychiatrist, being a specialist, is better equipped to

protect the interests of the patient.

The Standing Committee, in its Report on the proposed Bill, has suggested many
things which can be incorporated and implemented, so that the country can take care

of a growing number of mentally ill patients.
Sir, with this, I conclude and I support the Bill.

SHRI AHAMED HASSAN (West Bengal): Sir, on August 6, 2001, a fire broke
out in an asylum in Yervadi, Tamil Nadu. More than 25 patients were burnt alive.
They could not escape the blaze as they had been chained to posts or beds. The
Supreme Court stated that the Mental Health Act, 1987, is not at all implemented by
the concerned authorities and there is a failure on the part of the Central and State
Governments to implement the 1987 Act. Thus, there is an urgent need to introduce

and implement sweeping reforms in this regard in the country.

Sir, the National Human Rights Commission has conducted detailed studies of
patients in mental health institutions and the conditions they live in. They found
numerous instances of cruel treatment and people being chained, being beaten and

being denied any kind of dignity.

Sir, there are around 4,000 psychiatrists in India and many of them are in private
practice. Thus, there is a huge shortage of psychiatrists in the public sector and in
the rural areas. This has led to a large number of people requiring mental healthcare
remaining undiagnosed. As per NCRB data, 1,31,666 people had committed suicide
in India in 2014. Depression is the leading cause of suicides around the world and

needs to be treated by healthcare professionals.

Sir, there is a need to eliminate the social stigma associated with mental disorders.
Access to mental health services in India continues to be a major challenge as up

to 40 per cent of the patients travel more than 20 kilometres to have access to the
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District Mental Health Programme services. Coming to the Mental Health Care Bill,
2013, it has some good provisions. Any person, with or without mental illness, can
make an Advance Directive (AD) stating how he or she wishes to be treated for a
future mental illness and also how he does not wish to be treated. Such an AD can
also be challenged by families, professionals, etc. De-criminalization of suicide is
a much-needed reform. A person attempting suicide shall be considered to be under
severe stress and will not be liable to be prosecuted under Section 309 of the Indian
Penal Code. The Government should provide care, treatment and rehabilitation to all

such persons.

The Bill states that it is the obligation of the Central and State Governments
to build halfway homes and community caring centres, among other things, for
the mentally-ill persons. Such services should be affordable, of good quality and
available without discrimination. This Bill also provides protection to patients from
cruel, inhuman and degrading treatment. In this new Bill, some treatments, currently
being practised, will be prohibited, most importantly, the Electro-Convulsive Therapy

(ECT), given without anaesthesia, and the practice of chaining patients to their beds.

However, there are some issues with the Bill, which I would like to raise. The
provision of appointing a nominee, and then all subsequent decisions being taken
by the nominee, may lead to damaging the goodwill and bonding in a family.
Furthermore, a person can only be admitted to a mental health care facility after
being reviewed by the MHRC. This might cause undue delay in the treatment and
it will make the entire process more complicated. These reasons might discourage

families from playing a proactive role in seeking treatment.

Sir, the MHRC has six Members, out of which, only one is a psychiatrist and
another is a mental health care professional. This will lead to crucial decisions being

taken in the field of mental health by non-experts.

The Bill allows for ECT on minors, in case the psychiatrist advises it, with
the consent of the guardian and prior permission of the Board. However, due to its
extreme side effects and its controversial practice in the treatment of mental illness in
minors, a blanket ban on ECT for minors should be implemented, as recommended
by the World Health Organisation.

Sir, it is surprising that the Bill provides for only one District Board for the
eight North-Eastern States of India, covering an area of 2,62,230 square kilometres.
This would make it inaccessible to a majority of the people in these States, who

face difficulties in connectivity.
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I would urge upon the Government to look into these issues and make the
necessary changes so that India gets a progressive law on mental health care, which
would work towards raising awareness and eradicating the stigma attached to the

mentally-ill people.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): I am here to remind
that word-to-word reading is not allowed. I am not going to disturb anybody, but
according to the Parliamentary etiquette, word-to-word reading is not allowed. So,

please note this. Now, Shrimati Kahkashan Perween.

St BEHe WA ([MER): ITQHIEe He1ed, 31U 31 ARI® @R S8R
e, 2013 WR dle &1 Hipl faan, § AU AR Saet urdl & IRl b1 kA
31aT Bl g1 H |1 & W A H#A SN Bl W IREGEE ool g b S I8 fad
M BT Hidbl el 2014 § qd berd w@Rey WA, S gYaES Aed | MR b
AFRTe TRy ARIE H Ud 91 Fel off f 3 984 Seg U fad o S <@ €, S
TRl & forg g wmae 9 s 9 a1 ==l e I A1 IR deT ot {6 s9 9o @
I AFRIE ©Y I IR IfRA TR SN qg4 & RIATh SIReddl hel[T ST

HeIey, I8 9o AFRI® w0 9 ARy JAfdd Bl ¥l dR, SHBT SUAR HR
3R SUAR & 91§ = discharge B H IMFRIT ST dTell UfhaT BT WY T el
T 39 f9d § Pyt T € {6 Atie w@rey $g § 9ol 89 B v, S8l 9@ dwa
B, IR Ffdd BT BT d1BY, pdel S AT BT Bredx o9 g8 wWad: o o
3! [T F w81 a1 By O aRFRRUMRY &Y, Roaw sl ok & g1 I &1 et
BT AR =/l

A #E ARGy, A o SmeieTd B, o 3% fad ¥ on W@ §, 9% § mud
SIGEENCEIRCI CUIRCINEC U EAS CRC IR I ER IS CI CECIS IS A IS EIC I IS SO
H3 HEIGY, 3T AR HAFNTD WU I AWRY depression P RIBGR AR &, 3MUDb
TR HMRY® WY I 3REW Schizophrenia & RIGR AR &, b AR AR
BY I ARy bipolar syndrome & ReR aafe g 99g 53 St § wen ?ﬂ?ﬁ
b 3y @1 &I I TWE P ARG TS TN, IBT T I ASTH 3iRal DI AR
TE M, S FeHI W, Y WA W, 9 I W AT TeA-pal H g B
3R I a9 R Fel HUs W Tl IEd AR @ET A, S F opft gd |ieg #eiey
9 B8, garbage H W GIHR WKl &l HElGY, o VAT ol & b 9 I # S
3ERT B AR SATET & fan 71 8, Sifd U iRl I T €1 A Schizophrenia
3R bipolar syndrome S Rt ?ﬁ?ﬁ S SRt €, fed &9 i ERISE]
Waﬁﬁwﬁmﬁﬁ%lweﬂfﬂ?ﬁﬁmcomraotﬂﬁﬁw%,ﬁﬁ[a
M@mﬁﬁwqﬁ%,ﬁadepr%sionﬁﬂﬁﬂﬁ%,ﬁ%gﬁﬁwaﬁ
ST T2 e, &9 ESIESH q depression H 81 g1y Schizophrenia P G1d B
2, 89 SN 379 SlofdTel & 9N § S EERIEH PEd Bl Schizophrenia EERIEH
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2 Bl 98Iey, 39 fagd d I8 Wl el AT § 5 s & YA BR dTell fdd
I IR AFRIG B IR HET S IR YRGY < dfedl & dgd 89 efsd
B fHar ST 59 W SMHE™T &1 TIT R el o3 Afdd 319 BT depression
®1 RIBR gae? 59 & 4 99 G, offdd A0 &= S9 iRdl & 5, S GgRa
H IAId B S € 3R UdTS § UK BIHY MMASAT A DI FAolgR 81 Sl 2
I AT dTel 9 [dcd & A1egq A (U1 919 §3 il

AT HAT Sf, H 3Mud [ @1 el 9l $ WA bRl §, i 319 i
Sag < A5 39 99 911 IR SR) PHET STl dife I8 el TRIEl & $UR TR |
g9 SUI $9 TR &I <7 B Sexd gl HA ofl, e g9 9 #§ dar 7 6 man
INIRY FfRT P ATPR TRET IR IRPR B IR M AR T8 5T ARBR Bl
Al W g $ RNl § AFRe WRey FHe 9 ®1 ST B 39 & fog §
JATIHT W@ PRAT &, lfh M9 Fa¢ fp M7 g77eb o7 & forg far i sy
SR Bl <37 S BT 8, 39 S BHAT BT gad-aad IR YR BNl 3G ST
g f& I e ga-t Sa1eT Ue @l E, 9gd IR dNT 39 ARl § W @ W §,
AfFT TRAR & H 9 X% Fal o 97 &l Bl

H ISP TP AIHAT IARI gl T§ HNTAYR BT &1 aIhal gl 59 § 9ETaAqR H off,
Al U TR Y 7 g B (B 6 FsH, AUP B AP W, AUD B & H,
¥ER & dHl-dE U (99 3iRd gH W81 & SR SHH! SN R drell Bls el ol
SAHIE 9 I g4, ggf & ol g off, a8 ua Afgen o, S Rifder aoi= o, a8
) afgen o #9 Ta.d). B B9 fhar IR SHBI g9 & 39 9N B Te Afgen
fde g1 I8 21 d9 S9! Nfdd o & I8l Afdell A B BT b qY WOl
T 3R IS AT BT 77| A 3T & T8l Bl B, T8l IR DI I8
affereT o1 B8R 6 fham 0 @t €, St 9 W 9 fager € ofik w3 Sff, &
9 S & I BT B dM BT HTH BT 3G A1 & F 39 [ &1 gHedT dwelt
g, JMIPT Ig-agd Yfpar

# fRefln AR fast (@fsem): W=, sl 9gd-9gd I& J| Rl Wed oo
P IR § Y UA. b FHI IR 2007 H sWIER Py T¢I IHS d9 A 9 Al B
MY, BH 3TV, T AT F 918 Ig B ofdx M I8 &1 SU 8 Al I$ W81 & o
9 mental illness TR fhad WHRIT €1 HEIGY, ST IR I A T 5 BRIS Hed
it &, FH | 2 RIS Heell g1 8, S fb $I%! g9 &I a1d 81 BARI 125 BRIS
DI AT & forw R 43 Hed giteed €, I 3 TRie &I AEE! W Udh eifded
2, O f5 BT BH Bl ST I B SART b 1T, < & Sgaddc & AT psychiatrists
DB W ST gl Sat dd A TGN 7, BAR <9 § Rt 6,000 Sfaed €, it fh
PIH! BH &l 39 A A STR! ey T8l BT O], 9P Sidex consider T &1
fopar T B1 IBT dd fb 3R U aTe b ¢ At consider Tl fhaT ST B A9
J Slgex B g7 SN fb A del, H W) Wied ¥ W8l g, H <@l g b 9 'R
%EH—Q', failure%ﬁef%ﬁﬁﬂ’dpsyohiatrist@?f%l@ﬂo_goases %Iﬁ?%ﬁfailure%ﬁﬁ
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H U SHBT Sq9TH B2 H gHIfeY deal § b g9 R W Wped, colleges 31
universities %‘, "s’:lﬁ e oY g Hed IR ff, fEU9 H suicide BT & ]%FQ SiGI %\:',
g U1 3AfeTT BRA B, Rifh ST Hed W o7 &l ga+! didbd Aal sl 2l

ARG, 9 9 S 81 f BRA | Ra & off Ra aneH, o=t e omw 9
P 3T Uifdhe F HAM & oIy Horar B1 9 AN U1 g9y &Rd €, dife bl Bl
BT 921, Hed WA PR 309 IR IR Wl &Il 99 9 N I8 R €, 9 9=
39 URAR ¥ I§ ¥ WEd €, d9 8AR Ysl R Wi I§ g9 ar) eF1 =Ry 6 18
ST &b g8 P BAN AT JI ©, ITh! Heell R H g1 81 $9d R H
P Sxd Bl

AR ARA # R Y 3 €, feureicy €, 579 &3 IRI #ed e 9
TR AT WY €l By IR SFP A1 dgoor! o gdid | 91 B &, Sb A 41
Tl BT T, ISP TR B d &, NPT aoig ¥ Sd ey 3R Su1e] W ¢
St 21 g9fere § T b faw off furciied €, S9 feurdicw # ta daed g
BT AIRY - definitely A fSUTcHed # I8 Uiea® 7, T fSued # offfhd omd €,
3P ATIH ST &, P! I I8! §, 9gd IR WA &<l &, I8 a1 il &
2, 3Ufely T W 9 & US fSUcHe § Ud QA1 A — oI Afzetait & folg g
A &, I & & TS fSUCHE H I8 ST mental iliness @I HleH 8, 39& oIy ot o
Jl g Y, I 9 g8f 379+ complaint PR Fb AR PV FUR &l Aeh| b 3MR
g 9T TS § 6 BN O W SWRE BudHiel 8, ¥ SR BUHIel W, S
AT B1, NEd! I8 Ulea™ Bl B, SRR o 9 F497 B <l 8, o [ S9H! S
F1 TH el gl AEIed, § I8 F 6 TRORT HUNY F SR W 9 91 & oy
91 STell WY b 39 Ulea™ &l a9ig A STARY HUIS Sd! ignore T BN, Hifd
J treatment I 3P B Fhd B

TEIey, MRS # § a1 & FE Aem 6 gR aw ff eifee g, s
T At institutes ©, 87 W FRFT &) STova gl B9 S=E) dRE ¥ SHBT care
PR DY SO %‘, aft gIR et R @ mental problems %, IFH! solve T o
b MM Thank you so much, Sir.

SUFUTIE (ST, AIAREY Sfedn): s Rigred e s a5 fiee 2

ot Rrgrd smele (SR Iewn): AT STAWRIE Heied, § audT vt § 6
3T 31 39 wew@q fId W die $1 fawR ua fHan # ot uridt @ sy
3eTE UG 9 P I TS G, IR U< Bl IAR-AR IR G 3] 8] WA ATeR0T
&9 St BT i §GY W MR Fa Sl § fb Iwai+1 GoI 370 Uit dl TR% 4 59
e W 9o &1 aaR ua o

HIRIER, AR G 1Rt =1 o1l f9el & et # *7ueit 91d X+ &1 & 6 &,
§ ol 59 90 & & 9 diem & Y T gan g fohal BTIUe 91 © o sreiel &
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70 Tl & d1S 8H 2016 § §9 fdcT BT M BT BTH BN I8 8, Sidih TSl Tl BT
T Tl fEl, Q9 Bl AERT DI Pl 7 Tl Fad e 7 f6dl gHR & AFRID
FAJAT BT IR g1 g schizophrenia, bipolar syndrome, depression, o=l St
Aefe SIRAT €, R <9 &1 §91 W difsd B AR, ug ft 9w ® b
AFRTS I I NI AT BRI BT 319el TGl § SITeT ¥&d 8l U 1T Tia) § SaraT
R YIY A 2, SABT A9 991 R & TR, SHBT Fa9 g1 HRUT T SRISHRY,
SHPT FET g BN © Al H 8 a7l ANl & WRY BI Ifd S@WHTel 9 BT

ARG, WHO &I Qb RUIS 31s, /e TR HRd H 36 U= Al Ja4re
q GfeT &, ST girar & |alfte sraare difed <ol 4 9 Ush 21 99 SATel Sl oF
depression P Rrer g ST %, schizophrenia P Rrer qrq STTT %, bipolar syndrome
& PR IIv S 2, S99 99 SIeT YR H 36 UfIed o 396 RIeR 91v Sird
g1 WHO &1 okl RUIc arrs, fad S8+ 31ga & IR W) I8 Bel fd 99 2020 T
YRA DI T 20 URISId 3ETel fhdl 7 fhvdt PR & AFRTS SRe~erdl &l RIeR
gl U qrgaR, qddd WRe § f YR § qHfie 7§ Nifed an @ g
TR ¢ B! 81 U 3ffdps fhed off <91 & forv e =18} oy 9o, <T8f 4 § 9 Uah
AfEeT 3R 10 9§ A TP IoY il 7 5l R & A9 91 & 9ifsd €1 98 39
19 & yIorg oft g ® f6 S amfie 9 9 9wfRg SRyl €, 9”98 bipolar
syndrome Eill ?f, e schizophrenia P B AT 3 YBR Bl depression P! Rrerd
g1, 3P <dredl Bl Sl @) 9¢1 B, 98 fUwd 10 Il § e 528 uferd 9t 2
TE N 91 BT THIOT Rl ¥ fh BIR < & ANl &I AFRIS WReY Sid 78! 2

AR, 3R &9 Udh FHIGIRTE & ISIRY A <, d I8 Ygi 9N AMITdh
AM-I9 BT fIERA ®F IR SIRT B BT Bl 93 BB 3R el IRART BT gaelt
T % BROT AR H ABATIT d¢ V&l Bl el B SR HASIK 8l Y&l Bl ...(9HT
H =G, Ao | gead! gl | e & AH, e anfde e & ' Y g

H—Eﬁﬁﬂ,sﬂﬁaaﬁﬁsﬂ?ﬂﬁﬁwﬁqéﬁiﬁrwmgﬁﬁamendments
A BT B AT &, § I 3R U] LI AThd HIAT ATl gl 4R H 3T
AP BT Sl BHI B, IHD! 89 B G PR Fdbd &7 9 P DI 89 Had
STONRIMRT A & QRN PR b ol § TP $HDT U JHIUT <1 A8l gl IR I d
2007 ¥ 2012 T, T4 URH ATGRUNYT g8 Sl BI g dgHd Bl ARPR Y, I ARPR
T TR R RISTIRT Pl g8 B & AIU-A1 x0T g8 Sff 7 fJaei o
UIEITIR D (16T U] 81 b, P [T ST, Wpaien [H3 Y Yai fazafdernety
Gl BT HH BTl

H PR A Fded &1 sl g [P mae! & e 4 gAR 9% b1 qad
3R @IS, AF U O SR 21 gfh IR U< DI M7l I H Fad 31 g,
Sfelg # 3ud A W WRPR A [T HRA1 @l g 6 SR U H 39 aRE
P IRTATEl 3R STFex] Bl AT g3l V| S9P (o0 T Sidex] Pl ol fhar Sy,
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paramedicalstaﬁaﬁﬂ?ﬁmw,ﬁlﬁﬁﬁﬁﬁmaﬁﬂﬁﬁﬁﬂﬁ%ﬁﬁﬁ%ﬁ
g, STP! Wel 3R GYfId gofrel el &1 S 81 Wbl 3T 91 dlel &l 99y T,
9% forg # ey enurt , egare|

SHRI D. RAJA: Sir, India is one country, which has the largest number of

mentally ill persons. But there is no proper data. The reason is the social stigma,

where cases go unreported. Sir, the Government spending, on healthcare, in general,
and on mental healthcare, in particular, is very low. The Standing Committee, noted
and I quote: “Public healthcare is a State subject. States will have to incur expenditure
to implement the provisions of the Bill.” However, the Financial Memorandum of
the Bill does not provide for the necessary allocation. Therefore, the Committee
recommended that since States are under financial constraints, the Central Government
must ensure funds to States for the implementation of the Bill. I do not know whether
the Centre is willing to extend financial assistance to the State Governments, if at

all, the Centre has the conviction to implement this Bill.

Sir, the Bill repeals the Mental Health Care Act, 1987. That, amongst other things,
provided details regarding guardianship of mentally ill persons and management of
their property and other decisions. The Mental Health Care Bill, the present Bill,
does not include any provision related to guardianship of mentally ill persons. These
are all provided in the other Bill, that is, Right to Persons with Disabilities Bill.
Sir, the Health Minister should take note of it. These have been provided in the
Right to Persons with Disabilities Bill, which is pending before the Rajya Sabha.
We do not know when the Government will bring that Bill before the House. The
issue is that if this Bill is passed, there will be a legal vacuum with no provisions
in law for guardianship of mentally ill persons. In such a situation, is it proper to
pass this Bill in haste? The Government must think over it. Sir, the Bill contains
136 clauses. The Minister has moved 134 amendments and my good friend,
Dr. T. Subbarami Reddy, has moved five amendments. If you put everything together,
it becomes a new Bill. The Government should have brought a new Bill and referred
it to a Select Committee for further scrutiny. So, we are trying to do something in

haste. The Government should think as to whether it is proper.

Sir, we have the Medical Council of India. We have the Dental Council of
India. But, why not have a Mental Health Council of India? I am suggesting this to
the Government. I do not think there is any separate Department for mental health.
There is a separate Department for Homoeopathy. There is a separate Department for
Ayurveda. But, is there any separate Department for mental health? Why can’t the

Government think of having a separate Department or, say, a Mental Health Council
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of India? Sir, amongst the people who are affected by mental sickness and mental
illness, many are poor people living in rural parts of our country. They have no
access to mental healthcare and, here, comes the role of Central Government and
State Governments. They must have adequate mechanism to provide access to the
poor people to enable them mental healthcare. I think, the Government will have

to think over on many such issues before passing this Bill in haste. Thank you.

Sl faeera ST (fBHTareT uasn): SUdHIEeT HEied, AU+ Jei &9y fa, ikl
AT 2013 H $HD! IR 4915 ft 3R R 1 ST 3191 39 819 H ofdh 3T, $HP
forg & S9! ot gurs <A1 g1 H wwerh g 5 I8 S 99RIe M 8, SHH! 8H AnT
AR &I B D ©, 71 39P! &4 Bl IS H 91T Fhd &1 I8 U 98d d81 3R
IR & =T Ud U1 99 7, O 998 @ So’d 8, O S @t SeRd § 3R
3P MY & gIATaRY Bl R BT SRe)d &l hddl 5T ded I b I8 aFRId aR
A T B, A 91 & g B WS o9 I @ uer, O <@ fF wEl wof 39
AR B TAT & 7, Bel W AT TEl ber T e gg o afed R 9@ ufiia
2, S9P] AR b AT AT, FAI g8 VAT g3V, T RO A, SN Y| T qb 8H
9% WY & ararERer § T8 A, O & B udr T8 g W H8 9§,
S & ST @) @ €, 999 Ploel § Ug 72§, TA.UEHL ) @ E, ol § U
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DR. PRABHAKAR KORE (Karnataka): I thank you, Mr. Vice-Chairman, Sir, for
giving me this opportunity to speak on this very important and long-overdue Mental
Health Care Bill, 2013. The psychiatrists, particularly, had been waiting for this law
for a very long time. Actually, the Mental Health Act had come into force in 1987
but it could neither do much to protect the rights of persons with mental illness nor
did it help the doctors much. After that, we had the United Nations Convention on
the Rights of Persons with Disabilities, which was ratified by the Government of
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India in October, 2007. This Convention has made it obligatory on the Government
to align the policies and laws of the country with the Convention to protect the
rights of persons with mental illness. Now, my Government has brought before the
House this detailed Bill. I am especially thankful to the Government of India and
I wholeheartedly support this Bill.

Mr. Vice-Chairman, Sir, the mental health care is the most neglected area in
the country. According to a Psychiatrists’ Conference held here, more than 20 crore
people are mentally ill in our country. Out of those 20 crore, two crore people are

very serious.

Out of them, two crore people are very serious. They require various types of
treatment inside the hospital as well as outside the hospital. In fact, I do not want
to go into the details of this Bill which the hon. Minister has brought forward in
this House. My colleagues have spoken at length about this Bill. I think, there are
so many factors which are responsible for the mental illness of these patients. They
are biological factors, life experience like trauma or abuse, family health problems.
Sometimes, there is an example of a lady who is quite normal before delivery, but
after delivery, she has to undergo this treatment. There are many examples of such
mental patients. This is a typical problem and the medical care facilities in this
respect in this country are very, very limited. For instance, in Banglore, there is one
hospital where patients suffering from this problem come from the whole of India,
and even to get an appointment from the doctor, it takes a lot of time. This is the
problem. Nowadays, many children are suffering from this disease and so many
children need treatment as in-patient and out-patient. So, compared to the magnitude
of this illness in this country, the number of psychiatrists in this country is very
minimal. Forget about Taluka or a small place, there are no psychiatrists even at the
district level at some places. Due to the absence of these doctors even at the district
level, people suffering from this disease are the worst sufferers. In every district,
there is a department. But if you visit the department at the district level, you will
find that there is no psychiatrist, there is no doctor. If the doctor is available, then
there is absolutely no facility available in the hospital. And once a person pays a
visit to such hospitals, after seeing the atmosphere of these hospitals, he himself
becomes a mental patient. This is the situation prevailing in these hospitals. So, I
request the hon. Minister to think of starting a separate department for mentally ill
patients, separate from the district hospital in every district. Why don't you think
on those lines because there are so many problems in the district hospitals? They

have a medical college, they have the department where the patients are admitted,
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there is a common place. These patients sometimes go to the general wards. But,
the patients in the general wards, don't want to go to these mentally ill patients.
They say that this is a mental hospital. So, this is a very serious problem. So, I
request the hon. Minister to give a thought to this problem and set up a separate
mental hospital for these patients as is the case with the tuberculosis patients, for
whom, we have a separate tuberculosis hospital in small places and at the district
level, you can also have a separate hospital for mentally ill patients on those lines

which will not affect the other patients. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): May I intervene? First
of all, our own perception of what is mental illness and disease, that needs to be
understood. Unless they are absolutely maniac or they are in a maniac state or
mental disease is not a contagious disorder, isolating them aggravates the condition.
It is important that people remain in normal atmosphere and it is supposedly the
normal people who should be actually knowing how to conduct themselves with
them. That is very important. Tuberculosis is a contagious disease. That is why
we keep patients in isolation. But, in this, you cannot afford to do that. You have
to keep them integrated with normal society, and woman post-delivery, known as
postnatal depression, is a temporary phase because harmones change after delivery.
That cannot be listed as a mental illness. It is not a mental illness. It is a normal
cyclical change of a delivery. So, we must understand that. I am just pointing it

out because no decision should be taken....
THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Okay, please.

SHRIMATI RENUKA CHOUDHURY : Sir, just a moment. While I am on this,
I would like to draw the Minister’s attention that it is not just these issues about
doctors, lawyers, etc. What you need, Sir, is someone who will actually execute the
legal rights of these citizens because your mental hospitals are full of normal women,
who are thrown in there, saying that they are mentally challenged, to deprive them
of their properties. And a person, who is actually challenged, to whom do they go
to in this country to see that their rights are protected? If something happens to the
parents of a retarded child, then the child is on the road. That is what we need to
look at. Thank you, Sir.

DR. PRABHAKAR KORE: Sir, I agree with the suggestion that there should
be a separate Department in hospital. But what I am saying is that all illnesses
are not serious. But some of the mentally ill patients in the night disturb the other
patients, especially, in nights, by their violent activities. I know that when they are
out of the hospital, they need four to five people to protect them. But this affects

the other patients. That is why I am saying this, and not that I am against them.
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As I told you, there are more than 20 crores of people who are affected by this
illness, but not all are very serious patients. The condition of some of the patients is
serious and they have some kind of problems but they are not going for treatment
to hospitals. At the same time, I would like to bring to the notice of the Minister
to the issue of doctors. There are so many private hospitals and NGOs that have
been established in districts and at smaller places in my State, Karnataka. But, in
places where they are not getting sufficient funds, as the patients are not able to
pay the hospital fees because the background of most of the patients is very poor,
even when anybody starts a private hospital there, it is very difficult to maintain it
also. So, I just request the hon. Minister that when some of the NGOs and even
some of the maths, I mean, the Swamijis, are doing a very good job in providing
treatment to the poor people, why doesn’t the Government support them and give

them some aid so that they are able to do their job efficiently.

With these words, I want to give some suggestions to the Government. Firstly,
as the hon. Member stated about serious patients who need care, there are also so
many normal patients also who require treatment after every one week or ten days.
So, rehabilitation centres are very much needed. Unless and until every district has
a rehabilitation centre, this problem of mental illness cannot be solved. So, I request
that in every district there should be a rehabilitation centre where these patients can
be treated. There should also be a separate Rehabilitation Department. Also, Sir,
there is a need for bringing about certain regulations for effective implementation of
this Bill. For example, a child who requires shock treatment may sometimes have
to be given anesthesia for this treatment. But, as per the law, a child cannot be
given anesthesia unless a child is suffering from a major disease or an emergency
treatment is required. So, you have to incorporate such a clause in the new Bill.
There are some patients who fall ill after getting poor treatment and this is also a
big problem. So, you have to look into this thing. And in the Bill, you have made
provision for State Committee, District Committees, and Taluka Committee. I welcome
these Committees. I only request you to see to it that non-professional persons are
not put on the job; you must appoint qualified doctors like a psychiatrist. These
patients could be working in private sector and living in areas where there are no
Government hospitals with psychiatrists present there. So, my request is, at least,
two such persons should be there in the Committee who can guide the Committee
for the treatment. Sir, I have already said about the nursing home problems. There
are no trained nurses and trained helpers. That is a very big problem; and to work
in that scenario, people are not coming forward. So, I request that the Government

should, at least, train some people in this Department where they can work with
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people suffering from mental illness.

Sir, before I conclude my speech, I have one more point which is very important.
Sir, there should be a rehabilitation centre for mentally retarded people, drug addicts
and people suffering from serious mental illness. For these people, we need a very
good rehabilitation centre in every district. Sir, with these words, I support and

welcome the Bill. Thank you, Sir.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, at the outset, I welcome this
Bill. In spite of things which have been pointed out — and there are a number
of amendments and other things — I am happy that, at least, now this Bill has
come before the House. We have been waiting for a very long time for this Bill.
I would like to congratulate our LoP, who was the Health Minister, for initiating
this, and the present hon. Minister for Health for bringing in this Bill. Sir, it is a
very progressive Bill. Sir, this Bill is a very ambitious Bill. It puts a great financial

burden and responsibility on the Central and the State Governments.

Sir, according to the WHO, India spends a meagre 0.06 per cent of its total
health budget on mental healthcare. With this budget, what does the Minister actually
plan to do or promise to do? Sir, as many hon. Members here have pointed out,
our country has shortage of psychiatrists. We have one psychiatrist per three-and-a-
half lakh people. We cannot increase this number overnight. This whole programme
relies very heavily on the present public healthcare system as they have not got a
different infrastructure put into place for mental healthcare as yet. I think we should
start having continuous training for the existing doctors in the PHCs and the nurses.
This is not the best. But, at the moment, for the present, I think they may be able
to identify the problem. It is very important to identify the problem when there is
depression or need for mental healthcare. I think identifying it is very important,
especially in a developing nation, where there is acute poverty. The distress from
poverty, in many cases, has been read as depression or mental health issues. We
cannot legislate poverty and do away with it. But many patients who are distressed
are depressed because of that. They do not have the energy or do not have the will
power even to assess the welfare schemes given by the State Government to them.
So, it is very important for the doctor to identify these patients. The doctors should
be trained enough to identify these patients. In many cases, there are medicines given
to PHCs, but the doctors are not used to prescribe these medicines; they don't know
how to prescribe these medicine. In spite of medicines being available, it does not
reach the people when they need it. So, I think, there should be continuous training
of doctors till the time we are really able to meet the ideal target of psychiatrists

needed in our country. I think that should be taken into consideration and it should
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be looked into. Sir, you are trying to set up boards, bring in new people, but already,
you have a lot of financial constraints and not much of Budget allocation is there. Is
it possible to use the social workers, who are already there in the healthcare system,

to be included to support this? The Bill does not talk about disability allowance.
(MR. DEPUTY CHAIRMAN in the Chair.)

Already when there are people with physical disabilities, support does not reach
them and you need a doctor to certify the percentage of disability they have. In
these cases, it is very tricky and very difficult to identify that because in many
cases, these people are not able to work, and it is a great financial burden to take
care of these patients by the family. So, definitely, we should think about giving
an allowance to these people. The important thing is to reintegrate these people
into the society. It is not just enough to actually treat these people, to give them
medication. That is not enough. You should give them the confidence. You should
show them the way to take care of themselves. Shrimati Renuka Chowdhury also
spoke here. She brought up a very important point that many parents are worried
about the future of their children. Once they are no more, there is nobody to take
care of their children. There is no support today. We see that sometimes there is
zero support in the society for patients with mental illness. We even think of tying
them up or chaining them up. It is okay if there is no injury or harm to them. Do
you think that it is perfectly all right? There are instances where they take these
patients to temples and other places of worship, but even they do not have the
medical wherewithal to support them. They also do the same thing of tying them
up or keeping them chained. This is the way our society treats these people. I think,
we should put in a proper system very fast to take care and to solve this issue.
I appreciate that you are talking about advance directive in this Bill, but then, we
have to take it very cautiously also. In India, there are a lot of family and social
pressures. A person cannot make the right choice even when he is in a mental
state to make a choice about how they should be treated and who should take care
of them. A woman and her family cannot name somebody else. She can't name
somebody outside her family. She is expected most probably to name her in-laws
or her husband even if she knows that they will not give her the best treatment.
So, in a situation like this, I think we have to approach this very cautiously. Yes,
this is a very progressive idea, an advanced directive and the patient can decide.
Not many people are educated enough to know which is the best for them also. I
think, we have to approach this advanced directive and psychiatric care in a very,
very cautious way though it is a very good thing. In our circumstances, I think, it

can be a double-edged weapon. I appreciate the step taken to decriminalise suicide.
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It is the need of the hour and I really support it. I think, one of the most important
things that we should be looking at is to reintegrate them back into the society to
support themselves and give them back their dignity. That is what this Bill should

be working towards. Thank you, Sir.
SHRI JAIRAM RAMESH: Sir, I am on a point of order.
Sir, this is a very serious Bill. Please take my point very seriously.
MR. DEPUTY CHAIRMAN: Is the point of order serious; or, Bill is serious?

SHRI JAIRAM RAMESH: Sir, if you look at Clauses 57 and 77, a doubt arises
in my mind whether this Bill is a Money Bill. How did you allow this Bill to come?
Under which definition of ‘Money Bill’ you gave a ruling on Friday and disallowed...

MR. DEPUTY CHAIRMAN: I did not give anything.

SHRI JAIRAM RAMESH: ...a Private Member’s Bill? By that same definition,
this Bill is a Money Bill. How can you have a *?

MR. DEPUTY CHAIRMAN: Let me first clarify. Let me first correct. I did not
define a Money Bill. I am no authority to define a Money Bill. My ruling was, to
decide whether a Bill is Money Bill or not is the prerogative of the hon. Speaker.
That is all what I said.

SHRI JAIRAM RAMESH: But, Sir, you referred the Bill to the hon. Speaker!
MR. DEPUTY CHAIRMAN: Yes. I referred the Bill to the Speaker.
SHRI JAIRAM RAMESH: Why did you not refer this Bill to the Speaker?

SHRIMATI RENUKA CHOWDHURY: There is a doubt on this. Call the hon.

Finance Minister.
SHRI JAIRAM RAMESH: So, call the hon. Finance Minister and get clarification.

SHRI K. RAHMAN KHAN (Karnataka): Sir, once a Bill is introduced, objection
should have been taken before introduction of that Bill. After a Bill is introduced,

it cannot be treated as Money Bill.
SHRI JAIRAM RAMESH: At any stage.

MR. DEPUTY CHAIRMAN: No. There is a rule saying that at any stage an

objection can be raised.

*Expunged as ordered by the Chair.
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SHRI K. RAHMAN KHAN: What was the Government doing then? At the time

of introduction what the Government had done?

SHRI JAIRAM RAMESH: Sir, my request is: Call the hon. Finance Minister and
Leader of the House and get us a clarification why this Bill is not a Money Bill
and how the Andhra Pradesh Reorganisation (Amendment) Bill became a Money Bill?

MR. DEPUTY CHAIRMAN: And, you want to make it a Money Bill?
SHRI JAIRAM RAMESH: No, no. I am confused with the confused ruling.

SHRIMATI RENUKA CHOWDHURY: Sir, we are not getting the Special
Category Status because of treating that as a Money Bill. Now, the House seeks
your indulgence, as my colleague has said, to clarify this. I request Mr. Jaitley to

come and clarify this.
SHRI JAIRAM RAMESH: Sir, I respect what you say.
MR. DEPUTY CHAIRMAN: My ruling was that...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, the point is ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Are you raising a serious objection?
SHRI JAIRAM RAMESH: Yes, Sir.
SHRIMATI RENUKA CHOWDHURY: Yes, Sir.
SHRI JAIRAM RAMESH: Yes, Sir.
SHRIMATI VIPLOVE THAKUR: We are serious, Sir.

SHRIMATI RENUKA CHOWDHURY: We want to know why that was a Money
Bill and why this is not a Money Bill.

SHRI JAIRAM RAMESH: I want to know why *?

SHRIMATI RENUKA CHOWDHURY: We want to know whether money for

this is coming from the Consolidated Fund of India or not.

SHRI D. RAJA: Sir, all Bills are Money Bills, if you go by that definition.
All Bills are Money Bills. Whether this House has the power to discuss such Bills

is the issue.

SHRI JAIRAM RAMESH: Sir, you gave a ruling on Friday. You disallowed
AP Bill.

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Why do you want to make a self-goal? Jairam

Rameshji is on a self-goal.

SHRI JAIRAM RAMESH: Sir, on Friday, you disallowed me from speaking.
You disallowed a Private Member’s Bill. And, now, you are saying that this is not

a Money Bill. This is a complete *

MR. DEPUTY CHAIRMAN: Jairamji, I disallowed you from speaking, because,
at that point of time, discussion on the Bill was over and that was the time for

voting. That is number one.
Secondly, I am nobody to decide whether a Bill is Money Bill ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: How did you decide then? ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, there is a dispute.

SHRI MADHUSUDAN MISTRY: Any money going from the Consolidated Fund
of India is a Money Bill ...(Interruptions)...

SHRIMATI KANIMOZHI: We don’t want you to send this Bill back to hon.
Speaker ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, Article 110 of the Constitution says that in case
of a dispute, the decision of the hon. Speaker is final. There is a dispute. We are

saying that this is a Money Bill. You refer it to the hon. Speaker and get a ruling.
MR. DEPUTY CHAIRMAN: You know when was this Bill introduced?

SHRI JAIRAM RAMESH: Why did you refer a Private Member’s Bill and you

are reluctant to send this Bill to hon. Speaker?

MR. DEPUTY CHAIRMAN: No, no. You cannot question all those. Jairamji,
you should understand one point. As per the Constitution, a Private Member’s Bill
or any other Bill is a Bill. With regard to the Government Bill, the person moving
the Bill is Minister. But, he is also a Member. So, ‘Bill’ means, whether it is Private
or Government, it is same for the Chair and is same as per the Constitution. So,

that question does not arise.

Secondly, why did I give that ruling at that time? I need not explain it to

anybody. But, I need not explain it to you also. But, however,...

SHRI JAIRAM RAMESH: But, the question I am raising is, by the definition of
the hon. Leader of the House, on Friday, this Bill is a Money Bill. The Government

*Expunged as ordered by the Chair.
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does not think that this is a Money Bill. We think that it is a Money Bill. There
is a dispute. Therefore, according to Article 110, you are bound to refer this to the

hon. Speaker.

MR. DEPUTY CHAIRMAN: No. I told you that it is only a self-goal, because
do you know when this Bill was introduced. You know. A Cabinet in which you

were also a Member cleared this Bill and it was introduced in the House.

SHRI JAIRAM RAMESH: Sir, I will tell you why ...(Interruptions)... 1 will tell
you why ...(Interruptions)...The Government of which I was a part did not want to
completely bypass and subvert the Upper House which is what this Government has
been doing. That is why I have raised this question. By the definition of the hon.
Leader of the House, this Bill is a Money Bill.

MR. DEPUTY CHAIRMAN: The Leader of the House has not defined that as
Money Bill.

SHRI JAIRAM RAMESH: Sir, he defined it.
MR. DEPUTY CHAIRMAN: No. He only raised an objection.

SHRI JAIRAM RAMESH: Sir, he defined it on Friday. ...(Interruptions)... He
defined it on Friday. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, he raised an objection. ...(Interruptions)... He

raised an objection. ...(Interruptions)... Are you raising an objection? ...(Interruptions)...
SHRI JAIRAM RAMESH: Yes, I am raising an objection. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Then, please sit down. I will tell you.
...(Interruptions)... You are raising an objection ...(Interruptions)... You are raising an
objection whether this Bill is a Money Bill or not. ...(Interruptions)... That is the

point. ..(Interruptions)... Did you read my ruling of that day? Do you remember it?
SHRI JAIRAM RAMESH: Yes, Sir.
MR. DEPUTY CHAIRMAN: Fully remember?
SHRI JAIRAM RAMESH: Yes, Sir.

MR. DEPUTY CHAIRMAN: Okay. Then, I will read it out to you. ...(Interruptions)...
I will read it out to you. ...(Interruptions)... Since Jairam Rameshji is a very serious
Member, a Member with a lot of potential and knowledge and ...(Interruptions)...
Please listen to me. ...(Interruptions)... Listen to me. ...(Interruptions)... 1 am reading

it for your benefit. I read, You know the matter was raised by the hon. Leader of
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the House that it is a Money Bill. Now, you are raising an objection. But, please
see the last paragraph of my ruling. I read, Since the matter is not free from doubt...

...(Interruptions)...
SHRI JAIRAM RAMESH: Yes, the matter is not free from doubt. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: For whom? Let me make it clear. I quote, Rule
186, sub-clause 8, If the Chairman has any doubt.... The doubt is for the Chair.
...(Interruptions)... Please listen to me. ...(Interruptions)... When you raise a matter, if
the Chair has a doubt ...(Interruptions)... Let me complete, please. ...(Interruptions)...
If you could convince the Chair by way of your argument, and if the Chair feels
that there is some substance in what you are saying and it may be a Money Bill,
only then does the Chair refer it. ...(Interruptions)... But, you could not convince
me. ...(Interruptions)... 1 have no doubt. ...(Interruptions)... 1 have no doubt.

...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, if you want me to convince ...(Interruptions)...

If you want me to convince you, I will convince you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But, I have no doubt. ...(Interruptions)... 1 have

no doubt. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, please look at clause 57 and clause 77. Expenditure

from the Consolidated Fund of India is ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Hon. Deputy Chairman has already

given his ruling. 31§ ITd! HfeHT & 91§ IS doubt el IBAT I8 HT Hfeh T T I
...(¥9Y)... Hon. Deputy Chairman has given his ruling. ...(Interruptions)... Now,

you are disturbing the House. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Jairam ji, I have no doubt. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, not only this Bill, if you read the Financial
Memorandum of this Bill ...(Interruptions)... Sir, you please read the Financial

Memorandum of the Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I need not read that. ...(Interruptions)... There

is no need of reading that. ...(Interruptions)... 1 need not read that. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: However, the expenditure, whether recurring or

not recurring, will be made out of the Consolidated Fund of India. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... Okay. ...(Interruptions)...

Mistryji, please listen to me. ...(Interruptions)... Please listen to me. ...(Interruptions)...

3t J&IR @ AHal: TP logic ¥ I 8 I8 Pls [l discuss & T8l B
UTadT| 39§99 ARE BT logic Ad <INU fob o |41 fhdt f9a WR discuss & 9 |
..(TAYT).... ST TIRAT A8 7 AU WfeT § &1 8, $AY I8 33 close BT T

MR. DEPUTY CHAIRMAN: Now, listen to me, please. ...(Interruptions)... 1
will come to you. ...(Interruptions)... Listen to me. ...(Interruptions)... Rule 186(7)
says, On a Bill being introduced in the Council or at a subsequent stage, if any
objection is taken that the Bill is a Money Bill, within the meaning of Article 110,
and should not be proceeded within the Council, the Chairman shall, if he holds
the objection valid. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Here, I don't hold the objection valid. ...(Interruptions)..
I don't hold the objection valid. Okay, now proceed. Next is, Mr. Rajeev Gowda.
..(Interruptions).. 1 don't hold the objection valid.

SHRI JAIRAM RAMESH: No, no, Sir, it is *.

MR. DEPUTY CHAIRMAN: The words * are expunged. That is an aspersion
on the Chair.

SHRI JAIRAM RAMESH: Sir, aspersion is not on you; it is on the Government.
MR. DEPUTY CHAIRMAN: Okay. Now, Shri Rajeev Gowda.

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, as I rise to speak on the
Mental Health Care Bill, 2013, my mind goes back to a childhood memory. I was
a young child and I saw a naked woman with a young boy throwing stones at her.
I asked the person who was with me as to what was going on. The older boy, who
was with me, said, "She is a hoochi", which means she is a mad woman, and that
woman is running away. That is the kind of treatment the poor people with mental
illness get and this is the situation all over the country and they are still suffering in
various parts. This Bill is a humane Bill. This Bill is a part of the UPA's efforts to
empower people with rights, and in this case, it empowers those with mental illness
with the right to dignity, the right to treatment, the right to autonomy and to make
their own choices with regard to their treatment. Sir, for this, I want to congratulate
Shri Ghulam Nabi Azad, the Leader of the Opposition now, and who was the then
Health Minister, who had the foresight to bring forward this Bill and also to make
India's legislation in consonance with the UN Convention on the Rights of Persons

With Disabilities. Sir, we are worried about the growth of infectious diseases, we are

*Expunged as ordered by the Chair.
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worried about the growth of non-transmissible diseases like diabetes, heart diseases
and things of that sort. But the other ticking time bomb in this country is mental
illness. Today, we don't really have exact numbers on the nature and the extent of
mental illnesses of different sorts, but, fundamentally, there are numbers that are out
there. One such number says that mentally ills in India already constitute 6.5 per
cent, and by 2020, just in the next four years, that percentage may go up all the
way to 20 per cent of Indians. We are living in a much more stressful world. We
are living in a world where economic pressures are causing innumerable stresses on
people and also on families. We are living in a world where urbanisation is seeing
millions of people seeking migration and difficulties of adjusting to a new situation.
We are seeing families change from being a support system to people being on
their own. Even more importantly, Sir, what we are seeing today is the rise of hate
speeches towards different communities and people being targetted in such a way that
people growing up in these communities wonder what have they done to incur this

hate and to be the targets. This will cause stress and mental illness in its own way.

Sir, our Constitution talks about our desire to provide equality of opportunity.
But equality of opportunity will not happen if a person does not have the capacity
to fully utilise his or her potential. And, the kinds of mental illnesses that we have
talked about today — depression, anxiety, bipolar disorders, schizophernia — all
these are barriers to people being able to fulfil their own potential. Sir, there are
many, many good things in this Bill, and one of the most important is the fact that
it decriminalises suicide. Other speakers have also spoken about that. When a person
attempts to take his or her own life, that person is crying for help. That person is
not some one who should be treated as a criminal and thrown behind bars. We need
to reach out to them and find a way to overcome the problems that have caused
that kind of action. So, in this context, the Health Minister is not here — but the
other Ministers may please convey — media has an important role to play. We need
to urge the media to develop some kind of a code of conduct for itself. Everyday,
in every newspaper, on the second or third page, you will find stories about people
committing suicide. When other people, who are vulnerable, who are wavering on
how to cope with their own crisis, when they see such stories, that can break them
and cause them to indulge in a copy-cat act. So, I urge upon the Health Minister
to reach out to the media and suggest to them that just like they cover communal
clashes in a much more temperate manner, they should also find a way to not stress
upon suicides the way they do currently, which creates a signalling effect that might
affect numerous others. Sir, when we think about suicides, there is so much that
can be done in terms of outreach, in terms of counselling, in terms of prevention.
Shri Nadda is the President of the NIMHANS institution. I am the Rajya Sabha
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Member in that institution, and we have spent time together talking about how much
more the institution needs to do in terms of outreach, in terms of counselling and
this is something that needs to be done in the particular context of farmers’ suicides
as well. We know that sometimes crops are failing, we know that people are under
stress. If we reach out to the banks ahead of time, we may find out who is unable
to pay. There are so many early warnings that we can catch. But we don’t have
the infrastructure, the personnel, the will to go out there and prevent problems from

occurring in the first place. We must change that.

Sir, this Bill asked for a lot of infrastructural investment and that is something
which, of course, makes us question whether it is a Money Bill or not. But the
good thing about this infrastructure investment is that a lot of this infrastructure
is not a separate mental hospital but an integration of mental care facilities with
general hospitals which is a good thing which removes the stigma associated with
mental illness. Sir, the biggest need — and many speakers before me have mentioned
this — 1is community rehabilitation centres. These are not hospitals but these are
in-between homes which allow people to find a way to settle down as they move
from treatment back into the community, back into the bosom of their family. We
need many more of these sorts of institutions out there. But, most importantly,
when we talk about infrastructure, we need human resources. That is the crucial
infrastructure. Our count of psychiatrist to the general population is point two per
hundred thousand. This is really, really inadequate, and that is at the doctor level.
But what about at the mental health nurses level? What about training others to be
more sensitive to mental health issues? Others have already spoken about this. But
you start with the auxiliary nurse midwife in the villages and sensitize her how to
deal with children who might have problems. Actually, we need tremendous curricular
innovation, we need short programmes, long programmes, various training initiatives
that will ensure that teachers in schools are sensitized to adolescents and their own
problems and that they can prevent them from being bullied, from breaking down and
mental illnesses cropping up and worsening the situation. So, there is a tremendous
amount of work, amount of curriculum, amount of training that needs to be done
across domains to ensure that counselling becomes an integral part of every school,
every college. We have to therefore reach out to the voluntary organizations. There
are numerous NGOs. Instead of going after NOGs, we should go to them, request
them to scale up their operations, do more in this sector, help the older people
cope with mental illness. Whenever there are disasters, whenever there are crisis
situations, natural disasters, people are in deep trouble, and we need measures to

ensure that they also get counselling and other kinds of support. During exam time,
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we need much more ramping up of suicide hotlines and other kinds of measures that
will help teens cope with the pressures that we, the parents, put on them. ...(7ime-

bell rings)...

Sir, there are many other good things in this Bill like the advance directive.
On the nominated representative, we have issue of how families get integrated
when somebody exploits the patients. These are all issues. Families themselves need
tremendous counselling and support because taking care of people with mental illness
is very stressful, and for those who have to cope with suicide tendencies, it is even

much more devastating and many are not able to do so.

Sir, there is one other issue about the kind of treatment directives that are
mentioned in this Bill versus judgement of doctors themselves. That is something
that must be enumerated as we go forward. When that happens, then, this humane
Bill, this wonderful, positive, rights-oriented Bill, which was piloted initially by
Shri Ghulam Nabi Azad and now, gives the honour to Shri Nadda to take it forward
to completion, would strengthen the mental health of all Indians and unleash our

potential, so that we can be a transformative people going forward. Thank you, Sir.

MR. DEPUTY CHAIRMAN: So, Jairam Rameshji, now I have understood
why you opposed it, because this was first piloted by Shri Ghulam Nabi Azad.

...(Interruptions)...

SHRI JAIRAM RAMESH: He referred to Ghulam Nabiji. I didn’t take objection
to that at that time.

MR. DEPUTY CHAIRMAN: Then, I stand corrected. Now, Shri Husain Dalwai.

Your Party’s time is over. If you finish your speech in three minutes, I can allow it.
SHRI HUSAIN DALWAI (Maharashtra): Okay, Sir.
MR. DEPUTY CHAIRMAN: All right, then. Go ahead.
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MR. DEPUTY CHAIRMAN: Now, all those who gave their names in time
have spoken, but I have three requests which were received after the discussion had

started. If they can adhere to the time limit of three minutes, I can allow them.

SHRI T. K. RANGARAJAN (Tamil Nadu): Mr. Narayanan has also given his

name.

MR. DEPUTY CHAIRMAN: That is what I am saying. Mr. Narayanan’s name
also came after the start of the discussion. The rule is the same for everybody. It
is equal to all. I can allow them on the condition that they will adhere to the time
limit of three minutes. Shri D. P. Tripathi - not present. Shri C. P. Narayanan, please

finish within three minutes. ...(Interruptions)...

SHRI T. K. RANGARAJAN: Please give the balance time to Mr. Narayanan.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: See, the name was given after the discussion
had started. Therefore, ...(Interruptions)... Kerala means, I can even reduce by one

minute. ...(Interruptions)...
SHRI C. P. NARAYANAN (Kerala): You can reduce everything. I don’t mind.
MR. DEPUTY CHAIRMAN: Take three minutes.

SHRI C. P. NARAYANAN: Sir, I want to mention two experiences in connection
with this Bill. One is that in 2002, some NGOs in Kerala, with the help of experts,
conducted a study about the eight-year old children in schools. We took a sample
of 6,000 children. When we made a study, the finding was that about 80-83 per
cent of the children had some kind of stress or strain, and more than 30 per cent
of that was classified as severe, and 13-15 per cent of the children showed suicidal

tendencies. This analysis showed that the sources from where these children had
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these stresses and strains were the classrooms and their families. I am mentioning
this in connection with this Bill. In this Bill, the Government is trying to observe
the findings of the UN Conventions regarding such people, and along with that, the
Government is trying to provide facilities in various hospitals. These things are good.
But what we find is that in our earlier feudal society, this was considered a stigma.
I know about many such children whose names were not given when the Panchayats
used to make studies regarding the people having various kinds of ailments. This was
so because it was considered that mentioning about a family member having some
kind of mental problem might create difficulties for his/her brothers and sisters in
getting employment, marriage, etc. That was the kind of approach the society had,
not in very old days, but in the recent past also. So, this is the situation. As many
of my learned colleagues have said, we should not only concentrate on work in the
hospitals also necessary awareness has to be created among the people. We know
certain cases of such ailments. Unless their parents and family members, and even
their colleagues, take care of them, their ailments cannot be cured fully. Patients,
who have been treated by the doctors and who have been found to be satisfactorily
programing, all of a sudden, may develop bursts of such diseases. We have to take
care of this. ...(Time-bell rings)... 1 conclude by saying one more thing. If it is to
be done, not only the Health Department has to take care, the other departments,
the Education Department, the local bodies, the Women and Child Development
Department, have also to take care of it, and sensitize people so that from the time
the ailment is recognized to the time when the ailment has been treated, and, even

after that, people who have a weak mind, they are properly treated. Thank you.

SHRI T. G. VENKATESH (Andhra Pradesh): Mr. Deputy Chairman, Sir, I thank
you for giving me this opportunity to speak on such a significant legislation. On
behalf of the Telugu Desam Party, I welcome this Government's move of bringing

in this important legislation, that is, the Mental Health Care Bill.

Mr. Deputy Chairman, Sir, mental health is one of the most neglected areas
in our country. Lifestyle factors such as lack of physical exercise, unhealthy eating
habits, inappropriate use of technology and increased working hours contribute to
increasing rates of depression, anxiety disorders, suicides and substance abuse in
working professionals. As per NCRB data, farmers and housewives are two categories
of people in which suicide rates are high. It is disheartening to know that suicide
is the second largest cause of death in the youth of India. I hope, this legislation
will lead to establishment of more research centres in future, to study, understand

and tackle these avoidable deaths.
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There is a shortage of mental health professionals in India. Present data shows
that there are only 4,000 psychiatrists, 1,000 psychologists and 3,000 social workers
for the whole country. Only, 1,022 college seats are available for mental health
professionals. The existing infrastructure is totally inadequate considering the point
that five per cent of the Indian population, which translates to fifty million, suffer

from some sort of mental illness.

We welcome the Government's plans to define rights of persons with mental illness
and registering the establishments of State and Central Mental Health Authorities,

which are of immediate importance.

Mr. Deputy Chairman, Sir, this Government has also brought the first ever National
Mental Health Policy in 2014. However, the implementation has been slow, and I

hope this Bill provides necessary thrust required to fast track the implementation.

Sir, as per the NCRB Report, 2014, around twelve per cent of the total suicides
in the country were reported from Andhra Pradesh. Most of them were farmers and
students. I would request the hon. Minister to take necessary steps to take forward
both the implementation of the Bill as also the Mental Health Policy by allocating
more budget in the next financial year. ...(Time-bell rings)... Sir, I wish to say one
more thing. The percentage of suicides in Andhra Pradesh is almost 200 per cent of
the average. Sir, somehow, the Government of India is postponing the special status
Bill for the last two years. If this continues, the percentage of suicides in Andhra
Pradesh may increase by another 100 per cent. My request is that the Government

may implement special status also. Thank you.
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+ Transliteration in Urdu script.
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GS 09515 0l —w 4SY 08 9w 45y e G el o Jsel S Cemo 9
25w S35 oz o S g o Al (S ousSey Sk g wl i Sog0
A bl o S S ok 8 S o S S ook 90 S Sk - G
G2t 09 = Bsr by o o 0zsm sy S ol o By G S3lal 52 o By I
S s 8 OV o3 dmgd co Py ~zy ok sl G5 L o By S8 S
7 wm Bl o So Sl S Jls D G oo -2 Uy Sy Swibe
S Bsan 52 we Wl Sy Sl G 5 s ok o AL (2 B Kdluga
e G092 S el b ool 2 W T oo b 08B sl o Wz Sl e

bl LS cw 7 G ~gtulsw S Ok cw godl S O s o2 B ke O
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SRe Apiwlsw - Dlr Ugy Jlwwl SOl 05 —w o5 S 0sde GRS owd
B oy 5 Ol e fz S Agtwlse S oe Wl LS v 0ol <% e (o>
S et Solade (oh dm S Ser dade el <ol on o8 LdsT 52 S
20 olgew ~ptulsw 0Ly §S 0sSY S gied Sk bdST o5l OT G am S
S S S ol b S8y e & 9T cS b 6

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I just want to have

one clarification.
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5.00 p.m.
MR. DEPUTY CHAIRMAN: No, no; clarification will be after reply, not now.

SHRI A. NAVANEETHAKRISHNAN: I want to ask him so that he can clarify
it during the reply.

MR. DEPUTY CHAIRMAN: Without reply, how can you seek clarifications?

SHRI A. NAVANEETHAKRISHNAN: Sir, the question which I want to raise

has not been raised by any Member.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, there is a doubt in the Bill

itself. ...(Interruptions)... It is a legal aspect.

SHRI A. NAVANEETHAKRISHNAN: It is a legal aspect ...(Interruptions)... 1
would like to have a clarification through you, Sir. There is nothing wrong in it. In
clause 124, there is an amendment moved by the hon. Minister in which the term

'mental illness' ...(Interruptions)...

MR. DEPUTY CHAIRMAN: When that amendment is moved, you raise it at

that time.
SHRI A. NAVANEETHAKRISHNAN: I wish to correct it.
MR. DEPUTY CHAIRMAN: Yes, you do it at that time.
SHRI A. NAVANEETHAKRISHNAN: Okay, Sir.

# SR UHIeT AT SUHMRT Sfl, AT Hed g $AR fdel, 2013 W dgd T8
ﬂiﬁ‘g’gé, T 16 A FERT A AU @R W € 3R I8 concerns 4T show
foy €1 9 7 Hod T B e, 2013 BT IUAT FHIH <7 Bl 91 bel § AR
b W B S P concerns W W Tl H HIb FEAN & folU FEHT g4
BT ‘irl 98d valuable suggestions 31T gl gl I Hed 2o &l 9dld 8, 59 favg
BI AP g complex situation UST B 21 ST BT fHT individual BT Hed Tef di
Yletd g BT 8, I g8 problem R I\ 81 8Nl 7, dfcs Iwa! Bifel &1 0
Bt B 3R society P gl 9§ IR social angle RIRSRED dgd gl impact dsdl H
Safre sad! R Hea gt ol & efte I IweT nawass T 7, afew S aga-a
safeguards @1 STHRA &, TR BT TS rightful TIH I AT B § AeE & A
IR ITH ﬁﬂ' conducive environment § bl

ST fh 87 99 SHd © % approximately 6-7 per cent people suffer from some
type of mental illness and acute mental illness, 1-2 per cent &l Jg Sl fdaT 3T B,
I8 984 Bl [2eiR® 9 §, 98d & ufid f[Ad & 3R § I8 woer § & ded ooy
PR H TP ggd SRAMI 99T BIST drell I8 fddd Aifad 8N VAT I8 Uae 99 PRb
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9 (AR BRM A1 $9P dga XM 9WTd B, U1 § AT g1 S8l O 1987 b Hed
T UaC &1 AT &, I SIIEOR NWgeled] Rvded TR & f&ar @ gl foed
TP W UG FYIeH BT, 5 ahd & Hed 2 @ fie | 89 RI-RT WaeR
fohue B, 39 W SIET &I A7 T8 ST 2013 BT Hed 2o 9 ®, I8 fde patient
centric & 3R URIC &I fhd aIh A Ffaem &1 ST Al §, $9 W & a7 B JAT4
frar T %I ITP interest B safeguard X, Hﬁé’ Uie 3 el % ‘bl ?f NAdhdr
2, SUB! 98 B Il PR Adhd &, 37 IR IMUICH B 98 Sirer & qard o
T Bl P oI consultation & TS, the story started in 2010, S AT Bl ARNBR
3 I8 99 fhar 5 dea gy 9a &1 oM @1f?u, S9& fov [9ed oo fohan
T, TR SiFd ddiece fhar 11, SiFd d¥eceE & 91§ fh academia & ST
Haeced fhar 1, Wifdfcwa el & WY $dee fhar Tar, T HHt § T
3R fUeell dfeme 4 1 aT gam o1 3R a1e ¥ R G| M dfadc & qg § IqD!
=9l 8 & 919, 99 W ggd H deliberations B & d1 care givers & W Tl §‘s§,
service users & ATY =T gs, Al HaRTH & A F=l 8N & 918 IE O F w9 H
B9 W9 b I | M1 §1 I§ UP dgd &l WG Bil 8 3R S H Pel fF humane
approach XUdTl Bl It talks about caregivers and community-based rehabilitation. s’ﬂ“ﬁf
institutional admissions &1 discourage G gJ community-based treatment B fpar
ST FHAT 7, 39 W SR &7 a1 7, I1f ve wwg ST {6 39 |\ AN A concern
o T % @ &1 U6 aR ST S I Hed 2o Sele®M A 3R fiR S9& 918
é@ﬁﬁﬂﬁﬁlﬁﬁ@’\’@ﬂ%@abandonWéﬁﬁlﬁﬁwiﬁﬁ%ﬁ;
SEICRM H Y81 &1 NS 8141 A1 6 g8 §eieyw 4 8 3R Y&+ &1 q9Irf
A1 BRM SR e & WY ISP FRYFET Te B W S Fb, s 3qH fod B
TS 81 39@T Siehe At need based B, AT BIF ¥ Siehe fod & foTT enavwys & g9
) M 9R e a7 B 99 3R faegs & forv a9y o 399 wifasi= fhy 71w &,
ST fh ST8T 9% g=di &1 FaTed ® dl electroconvulsive treatment ST 8 SH®T o &
Wwﬁmﬁﬁﬁgﬁ?mmﬂﬁéﬂ%mmusole relaxant © ®Y & 3NN
ITBI anaesthesia & B B & 39 a8 & Wifdod fHU 1T g AT BT S gl
& AT %, BT g I [T | fpar NITU, under medical advice only B) 3rerT o
SIMY, 39 IRE Bt axT H Y 75 Bl 9P hygiene BT AARAT, ITdh Y& B AT,
g9 Aol W a9y e e fear % AR ITqD ﬁﬂf mechanism T strengthen
B B BIRME BT TS 8, accountability BT IGRIT AT & MR statutory authorities like
the Central Mental Health Authorities and the State Mental Health Authorities @1 9t
T AT Bl A 3 W9 Gl Bl M W W gY YE 9T g1 AT 81N 59
ggd Y Brad §, 94 W [IH Ul 1 & advanced directives, 311 89 |
CIED %, AfP at this stage also, we can give advanced directives fr afe ﬂ'ﬁ{ Hﬁ'é
Hood dieed Bl & o g9 fhe aRId F B, B9 AR HH W, I AT IN H
RrFRE o9 & foru fp g9 diedic B 81 Wbl 8, I8 advanced directives @1
sﬂﬁ AR DY TIT:gL 2l S a¥id ¥ nominated representatives B U AT B TI—SE
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EIRSESECEINIE SN

%, a1fe nominated representatives Gﬁ %, a Kl E&% % cultural background Eﬁ, W
tastes @I, SAD! habits BI, ITF interests DI T TIb F 9, AP 99 98 I
IrqRqT H ﬁ, SIRSNE] é@ﬂﬂﬂ ‘X Qﬁ;, IADT priorities LA Gl'ﬁ, SESED inclinations
Ea \_rl'lef, ENI IR Aot Bl Y I9H Fﬁ@ﬂ T B m mentally ill persons =7 rights Ea
0t safeguard forar T Bl Right to access to mental health — Jg dgd Bl BifTdRI
PHeH T IR S 9Tl FHAT H Right to mental health &1 ST fawg g, Rrae! 89 @
National Mental Health Programme 3R NHM @I TRE District Mental Health Programme
% TEA financially support X T %, Al SEH I8 ATYBRI BT

Right to community living - SREZ Wﬁ—cﬁ # T8 TG Udh stigma &9 STl g,
ISEECINE] W el S A 9 ®BT {6 TP integrate BRAT &, ITDI separate
TEl HRAT Bl S separate e BT %\*, gfes 39Th ﬁﬂ’ Right to community living
P RIS B B MTLIHAT B Right to protection from cruel and inhuman treatment
- B9 99 I8 SN © fb cruel and inhuman treatment BTaiT %, al S 99 B f%ﬂ’
Rl legally facilitate X1 IR D DI g1 P 971d Bl Right to equality and non-
discrimination, Right to information, Right to confidentiality, S IRIb & T UTaEE
Wﬁ %Q g %, ISEEAGES mentally ill person Pl B89 TUdh e I empower X TJHh
N 3R S ©ed & d8d 9P interests B EH safeguard &Y REl Recognition of
role of caregivers - Bkl caregivers P role BT W recognize forar 81 Who will be a
caregiver? What type of facility, is he going to give? How is he going to take care
of the person? Caregivers P U BT A 89 Central Mental Health Authority 3R State

Mental Health Authority i representation Gdx A S| AL, BRI Sill statutory provision
BT, S9H I 89 |FI 7 caregivers & Id Bl Silew &1 TN fhaT gl

S mental illness ®I define fHAT AT 81 89 ¥ S & & agd A @AMl I
institutions H I& BERY ST feaT ST o f 9! dfead amfie w9 3 e 81 8
3R R IFPT institutions | AT-AT QT STIAT AT 3BT b & {7 B4 mental
ilness @I define fHaT & f& mental healthcare @IT BITI? International standards #
mental healthcare T Eﬁ"ﬂ, D! ¥l B T fHAT Bl TS determine B fHar ST
f& a person is mentally ill or not, ar ﬁ—cﬁ M &9 define fhar 21 S®! ‘ﬁaﬁ—d P
fau @r-an =Sl 8, IT6T W ST define fhAT AT 81 $9 ARE W, $HD! 984
I TP I G DI DI B TI—SL %, TIfd B9 mental illness P define Eﬁ, mental
illness @I define B BT TNBT FIT BT, SADT U H define X 3R ISP CleHe BT
internationally recognised procedure 4Tl %ﬁ"ﬂ, TP W ' AN A recognise IR

é?ﬂ b ﬁ, planning the design to implement the Mental Health Programme;
Mental health programme P &9 frd TF d I(%.\ﬂlw PN, ENEY IR H W '
e B FURETS Bl NfgsiE Ay &, q1fes ITHT 89 S9 ald ¥ Sils Fdb | More
checks on involuntarily admissions — & T 7 checks ST 1 IR HI %, arfe
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involuntarily admissions Pl B9 b Th| g9 fhdY B 1 9 S1eT 30 oA dd T
mental institutions § Y& Ahd & 3R B 916 maximum 90 days d&d Y9 qAhd &
R a8 At under the strict guidance and directions of the psychiatrist. TP TR
B ISP To] TG Ahd ©, 39 dXIP Bl FIRAT B TS 81 Community living B BT
\_rlT?TEb_cﬁ%,maﬁﬁﬁwﬁﬁmmmm%ﬁ?wﬁcommumty
living Pt e I what type of facilities the State Governments will have to provide.
Homes, half-homes Gl Wﬁ_@f IRRT B BT ST Fhelt %\*, ERERSE] TP B FIRAT
B BT Ao sHH' fam T Bl In due course, how we are going to translate and
implement, $9®I REerel JIqﬂ(H'c;H 3R State Mental Authorities @1 U dgd sl mandate
o T g & 9 39 e 9 599 dH B

14T f H9 electroconvulsive therapy P IR H AT SFDT B B ]%I'Q g a7
aﬁﬂg%ﬁ?aﬁ’aﬁﬁﬂmﬂﬁmﬁ?maﬁmultsﬂmm,Fﬁanesthesia
TP muscle relaxation dATelt ARSRIT 4 & 91 B S IR YINT fhar S FHhm| BN
TRIb P JIRAT $HH Pl T8 &1 Psychosurgery BT dgd SR 2T, psychosurgery 1
b1 T Bl Psychosurgery ® ﬁﬂ’ ﬁ% reasons 819 ﬂT[lE-T{ 3R R dg District Board
A approve BT dll%k:l Sqd TR DI i foar SITQTT, District Board J approve
B & 19 81 $HB! AT ST Fhdl 2l 59 ORI 39 AR ISl Bl SAle bl T
forar T 7, A1 $9 Mental Healthcare Bill BT 89 meaningful 91 S| STl O T8
q1d war R B sﬂf{ 135 amendments 31T gl TIDT Udh reason 2l Reason T8 &
f it is a continuous process. It started in 2010. 2013 H Bl TRHR 39 a1 &1
R ST Ml 2014 H AR WHY W FE ST FHT H introduce B3I, G IRBR dac
TRt off sfelv fh & S0 TSI 9T H introduce BRAT TSTI S¥& 91§ I8 Standing
Committee | T, Standing Committee 3 25 amendments ﬁ(’l I B G-I ﬁ'ﬁﬁ’?
PBIC T amicus curiae IR BT A recommendations 3T, xR Puicd E‘I’&‘ Ear
Eal $Y recommendations off, 9 9t 3T, TR civil societies BT 3T W-ﬁ?ﬂ’cb_{ EECll
NN ar Standing Committee % 25 amendments 311U, ?j&ﬂﬂ B b 4 amendments 31T,
HUChH %F:g; PIC BT 1, inter-Ministerial consultations ¥ 5 3R W H 13 3T 9

UHR substantive ST amendments %, they are 48. These are substantive amendments,

which we have accepted. We have, practically, accepted all the recommendations of

the Standing Committee. I RE | B9 6l WY ST recommendations I, I
AT B 91T S %, q consequential g1 O Pl W) g Psychiatrist BT Mental Health
Officer, Mental Health Worker @eTl Al STgi-STgt a8 word &, d8i-d&l g8 amendment
MU ST A8 A terminology H A9 iel-STgl use fhar 8, g8i-gd8f 8N $9 )8
d ¥ 135 amendments T4 &, Wifdbd S & 81, Y8 H 3MUP! qqT AET g

STEl 9@ I8 Hel T 1l dF Big Fd el g 7, 8F AR T NIMHANS
B PET ©l 1 I, 2015 Bl I§ ¥ WCIC 8l AT &, about the finding of the mentally
il persons 3R $HDB 6 zones 7 &l NIMHANS 9 WR §8d exhaustively hIH B &l
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[T ST uaprer 31]

2l 39 £fe I M Ity 39 W g iy et Siel 9o e &1 gar §, s
BIg ST I T8l € & there is a shortage of staff. But we are trying our level best
to get over this problem. You will be happy to note & B9 P post-practitioner
% oI psychiatry § 1:1 BT S ratio T, 9 1:3 B AT €1 319 & Ugel 500 Slacyd
IRETE 95[, g8 1,500 @»‘Tﬂ%ﬂ‘? felill 899 Associate Professor @l 4t Tdh JeT e
5 ag it doft &1 Faar 21 g9 IR 7 f& 89 SI1eT 9 STl WITH &I enhance
PN, AIfd 39 e § 89 S IR b AR $TD! 31 T1 Fbl

gl dd definition of mental illness &1 HdTol %, dg according to WHO standards
%mw%ﬂwwwaﬁﬁﬁﬁ@maﬁ%%ﬁaﬁ@ﬂm?ﬁ?ﬁ%ﬁcmwmsi
IR A IEH intimate AT B dggd wide consultation % 95 I8 dSI progressive
faat oM g1 991 AT © {6 399 patient, ST ISl A8l W g, 98 W SMOW AR H
direction § WHhdT T 3R T patient %, IqB rights Eal protect P B e b U™
IR AR B, S individual ®T I8 right e B, T1fs &9 S gd iR S <@ o
ﬁ?mentally ill personﬁﬁmwmﬁ%,wm%@ﬁ%ww

=1 81 9dh, g=arg|

MR. DEPUTY CHAIRMAN: Okay. Thank you. ...(Interruptions)... What is this?

...(Interruptions)...
Y weRpes Mol W, /T e a2
MR. DEPUTY CHAIRMAN: Okay. Mr. Mistry, only one question. ...(Interruptions)...

N Agge Rt AR, IRT R ST clarification € b WR&R & el b U8l U
TERT R & — WRBR PI el g8 H AT 81 18 F 40 FA Bl SF Bl population
?RTﬁ Wlql affected %\*, q EFU@TIT, Xpcd anfe § q—cﬁ gl ’5@7 ST symptoms %‘, I
el & AW 980 N 3RY d% @s 81 AR 91§91, QT &A1, 39 99d aR
H I 3R D! family, SFI BT AT Tal gl g1 SHDT Bl @1 9§ Ig udr g
oIl § 6 arbs I8 UdH FARIT Tl 3777 YT awareness Biciorsl, Tpedd MG H SR
P BT Pls TIT BRA?

SHRI JAGAT PRAKASH NADDA: In the National Mental Health Programme,

we are doing that awareness programme. ...(Interruptions)... X, &H A Hed T
EIPICECICER S KR PIG GO

MR. DEPUTY CHAIRMAN: Please reply at the end because there are two or

three Members who want to seek clarifications.

SHRI T. K. RANGARAJAN: Mr. Deputy Chairman, Sir, Section 133 empowers

the State Authority to make regulations. Can you prescribe any timeframe? Suppose
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the State Authority doesn’t implement it in a prescribed time, say, six months or

seven months or one year, then, what will you do?

PROF. M. V. RAJEEV GOWDA: The Government is actually backing this Bill;
see the poor turnout on the side of the Treasury Benches. Lots of Rajya Sabha
Members and heavyweight Cabinet Ministers have not shown up, and we are about

to pass this Bill. Why is there no support? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. That is no clarification. Dr. T. Subbarami
Reddy.

DR. T. SUBBARAMI REDDY: Sir, while welcoming the Bill, I want to bring
one important issue to the notice of the hon. Minister. There are cases where
family members of a good person, mentally perfect person, take him to the doctor
mischievously and show him as if he is a patient due to internal disputes. Then,
they join hands with the Superintendent of the hospital also. You must give warning
to the Superintendent or in charge of the hospital that if they intentionally admit a
good person and perfect person,....

MR. DEPUTY CHAIRMAN: If it is an amendment, you say at that time.

DR. T. SUBBARAMI REDDY: What action are you taking against those who are
showing good healthy persons to the doctors as mentally ill persons in connivance

with hospital authorities?

MR. DEPUTY CHAIRMAN: If it is an amendment, you can speak at that time.
Mr. Jairam Ramesh.

Mt SRR™ e W, F A St S @Ear g 5 R g' A wh fae
g1 T8l 87

MR. DEPUTY CHAIRMAN: Sit down, sit down. That is irrelevant. H31 I,
3mg Reerg HRYI No, that is enough. That is enough.

it ST YTl TS WX, VAR 133 S SR ®El €, it is up to the State to
decide how long they are going to take. But we want that it should be done as

fast as possible.

MR. DEPUTY CHAIRMAN: The question is:

“That the Bill to provide for mental healthcare and services for persons with
mental illness and to protect, promote and fulfill the rights of such persons
during delivery of mental healthcare and services and for matters connected

therewith or incidental thereto, be taken into consideration.”

The motion was adopted.
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MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill. In Clause 2, there are six Amendments; Amendment (Nos. 5, 6, 7, §,
9 and 10) by the Minister.

CLAUSE 2 — DEFINITIONS

SHRI JAGAT PRAKASH NADDA: Sir, I move:

)

(6)

(7

®)

)

(10)

That at page 2, affer line 18, the following be inserted, namely:-

"(ba) "Authority" means the Central Mental Health Authority or the State
Mental Health Authority, as the case may be;".

That at page 2, line 20, for the words, bracket and figures "Commission
under sub-section (1) of section 80", the words bracket and figures "State
Authority under sub-section (1) of section 80 in such manner as may be

prescribed;" be substituted.
That at page 2, for lines 30 to 39, the following be substituted, namely:-

“(i1) having a Post-Graduate degree in Psychology or Clinical Psychology
or Applied Psychology and a Master of Philosophy in Clinical Psychology
or Medical and Social Psychology obtained after completion of a full time
course of two years which includes supervised clinical training from any
University recognised by the University Grants Commission established under
the University Grants Commission Act, 1956 and approved and recognised by
the Rehabilitation Council of India Act, 1992 or such recognised qualifications

as may be prescribed;”.
That at page 3, affer line 33, the following be inserted, namely:-

"(na) "mental healthcare" includes analysis and diagnosis of a person's mental
condition and treatment as well as care and rehabilitation of such person

for his mental illness or suspected mental illness;".
That at page 4, for lines 9 and 10, the following be substituted, namely:-

"(iii) a professional having a Post-Graduate degree (Ayurveda) in Mana Vigyan
Avum Manas Raga or a Post-Graduate degree (Homeopathy) in Psychiatry or
a Post-Graduate degree (Unani) in Moalijat (Nafasiyatt) or a Post-Graduate
degree (Siddha) in Sirappu Maruthuvam;". and

That at page 4, for lines 23 to 27, the following be substituted, namely:-

“(w) "psychiatric social worker" means a person having a Post-Graduate
degree in Social Work and a Master of Philosophy in Psychiatric Social Work
obtained after completion of a full time course of two years which includes

supervised clinical training from any University recognised by the University
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Grants Commission established under the University Grants Commission Act,

1956 or such recognised qualifications, as may be prescribed.”.
The questions were put and the motions were adopted.
Clause 2, as amended, was added to the Bill.
Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 4, there are two Amendments; (Amendment
Nos. 11 and 12) by the Minister.

CLAUSE 4 — CAPACITY TO MAKE MENTAL HEALTH CARE AND
TREATMENT DECISIONS

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(11) That at page 5, for lines 15 to 24, the following be substituted, namely:-

"4.(1) Every person, including a person with mental illness shall be deemed to
have capacity to make decisions regarding his mental healthcare or treatment

if such person has ability to-

(a) understand the information that is relevant to take a decision on the

treatment or admission or personal assistance; or

(b) appreciate any reasonably foreseeable consequence of a decision or lack

of decision on the treatment or admission or personal assistance; or

(¢) communicate the decision under sub-clause (a) by means of speech,

expression, gesture or any other means.".

(12) That at page 5, lines 33 to 35, be deleted.
The questions were put and the motions were adopted.
Clause 4, as amended, was added to the Bill.
Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there is one Amendment (No.13) by
the Minister.

CLAUSE 6 — MANNER OF MAKING ADVANCE DIRECTIVE

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(13) That at page 6, for lines 12 to 30, the following be substituted, namely:-

"6. An advance directive shall be made in the manner as may be specified

by the regulations made by the Central Authority".
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The question was put and the motion was adopted.
Clause 6, as amended, was added to the Bill.

Clause 7 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 8, there is one Amendment (No.13) by
the Minister.

CLAUSE 8 — REVOCATION, AMENDMENT OR CANCELLATION OF
ADVANCE DIRECTIVE

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(14) That at page 6, in lines 35 and 38, the words, bracket and figure "sub-
section (1) of be deleted.

The question was put and the motion was adopted.
Clause 8, as amended, was added to the Bill.

Clauses 9 and 10 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 11. In Clause 11,
there is one Amendment (No. 15) by Shri Jagat Prakash Nadda.

CLAUSE 11 - POWER TO REVIEW, ALTER, MODIFY OR
CANCEL ADVANCE DIRECTIVE

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(15) That at page 7, in lines 7 and 9, for the word “may”, the word “shall”
be substituted.

The question was put and the motion was adopted.
Clause 11, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 12. In Clause 12,
there is one Amendment (No. 16) by Shri Jagat Prakash Nadda.

CLAUSE 12 - REVIEW OF ADVANCE DIRECTIVES

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(16) That at page 7, in lines 29, 31 and 34, for the word “Commission”, the
words “Central Authority” be substituted.

The question was put and the motion was adopted.
Clause 12, as amended, was added to the Bill.

Clauses 13 to 17 were added to the Bill.
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MR. DEPUTY CHAIRMAN: We shall now take up Clause 18. In Clause 18,
there are three Amendments (Nos. 17, 18 and 19) by Shri Jagat Prakash Nadda.

CLAUSE 18 — RIGHT TO ACCESS MENTAL HEALTH CARE

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(17) That at page 10, line 13, affer the word "accommodation", the words "as

may be prescribed" be inserted.

(18) That at page 10, line 16, affer the word "services", the words "as may be

prescribed " be inserted."
(19) That at page 11, lines 24 to 27, be deleted.
The questions were put and the motions were adopted.
Clause 18, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 19. In Clause 19,
there is one Amendment (No. 20) by Shri Jagat Prakash Nadda.

CLAUSE 19 - RIGHT TO COMMUNITY LIVING

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(20) That at page 11, after line 40, the following be inserted, namely:-

"(1A) Where it is not possible for a mentally ill person to live with his
family or relatives, or where a mentally ill person has been abandoned by
his family or relatives, the appropriate Government shall provide support as
appropriate including legal aid and to facilitate exercising his right to family

home and living in the family home.".
The question was put and the motion was adopted.
Clause 19, as amended, was added to the Bill.
Clause 20 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 21. In Clause 21,
there are two Amendments (Nos. 21 and 22 ) by Shri Jagat Prakash Nadda.

CLAUSE 21 — RIGHT TO EQUALITY AND NON-DISCRIMINATION

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(21) That at page 12, line 28, for the words "health services", the word "illness"
be substituted.
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(22) That at page 12, for lines 35 to 38, the following be substituted, namely:-

"(2) A child under the age of three years of a woman receiving care, treatment
or rehabilitation at a mental health establishment shall ordinarily not be

separated from her during her stay in such establishment:

Provided that where the treating Psychiatrist, based on his examination of
the woman, and if appropriate, on information provided by others, is of
the opinion that there is risk of harm to the child from the woman due to
her mental illness or it is in the interest and safety of the child, the child
shall be temporarily separated from the woman during her stay at the mental
health establishment:

Provided further that the woman shall continue to have access to the child
under such supervision of the staff of the establishment or her family, as

may be appropriate, during the period of separation.

(3) The decision to separate the woman from her child shall be reviewed every
fifteen days during the woman's stay in the mental health establishment
and separation shall be terminated as soon as conditions which required

the separation no longer exist:

Provided that any separation permitted as per the assessment of a mental
health professional, if it exceeds thirty days at a stretch, shall be required
to be approved by the respective Authority.

(4) Every insurer shall make provision for medical insurance for treatment
of mental illness on the same basis as is available for treatment of

physical illness.".
The questions were put and the motions was adopted.
Clause 21, as amended, was added to the Bill.

Clause 22 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 23. In Clause 23,

there are two Amendments (Nos. 23 and 24) by Shri Jagat Prakash Nadda.
CLAUSE 23 — RIGHT TO CONFIDENTIALITY

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(23) That at page 13, for lines 30 and 31, the following be substituted, namely:-

"(e) release only such information as is necessary to prevent threat to life;".
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(24) That at page 13, line 32, for the word "Commission", the words "Central
Authority" be substituted.

The questions were put and the motions were adopted.
Clause 23, as amended, was added to the Bill.
Clause 24 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 25. In Clause 25,
there are three Amendments (Nos. 25, 26 and 27) by Shri Jagat Prakash Nadda.

CLAUSE 25 — RIGHT TO ACCESS MEDICAL RECORDS

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(25) That at page 13, for lines 41 and 42, the following be substituted, namely:-

"25.(1) All persons with mental illness shall have the right to access their

basic medical records as may be prescribed.".

(26) That at page 14, in lines 1 and 6, for the word "psychiatrist", the words

"mental health professional" be substituted.

(27) That at page 14, line 6, the words "or her" be deleted.
The questions were put and the motions were adopted.
Clause 25, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 26. In Clause 26,
there are two Amendments (Nos. 28 and 29) by Shri Jagat Prakash Nadda.

CLAUSE 26 — RIGHT TO PERSONAL CONTACTS AND
COMMUNICATION
SHRI JAGAT PRAKASH NADDA: Sir, I move:
(28) That at page 14, lines 10 and 11, for the words "of the day subject to the

rules of such mental health establishment", the words "subject to the norms

of such mental health establishment" be substituted.

(29) That at page 14, in lines 14 and 16, for the word "psychiatrist”", the words

"mental health professional" be substituted.
The questions were put and the motions were adopted.
Clause 26, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 27. In Clause 27,
there are two Amendments (Nos. 30 and 31) by Shri Jagat Prakash Nadda.
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CLAUSE 27 — RIGHT TO LEGAL AID

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(30) That at page 14, line 29, after the words “duty of”, the following be inserted,

namely:-

"magistrate, police officer, person in charge of such custodial institution as

may be prescribed or".

(31) That at page 14, line 29, for the word "psychiatrist", the words "mental

health professional" be substituted.
The questions were put and the motions were adopted.
Clause 27, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 28. In Clause 28,
there are three Amendments (Nos. 32, 33 and 34) by Shri Jagat Prakash Nadda.

CLAUSE 28 — RIGHT TO MAKE COMPLAINTS ABOUT DEFICIENCIES
IN PROVISION OF SERVICES

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(32) That at page 14, in line 33, the words, "or her" be deleted.

(33) That at page 14, in line 36, for the word "psychiatrist", the words "mental

health professional" be substituted.
(34) That at page 14, for lines 38 and 39, the following be substituted, namely:-
"(b) the concerned Board and if not satisfied with the response;

(c) the State Authority.".
The questions were put and the motions were adopted.
Clause 28, as amended, was added to the Bill.
Clause 29 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 30. In Clause 30,
there is one Amendment (No.135) by Dr. T. Subbarami Reddy. Mr. Reddy, are you

moving the Amendment?

DR. T. SUBBARAMI REDDY: I am satisfied with the reply of the Minister.

Hence, I am not moving the Amendment.

Clause 30 was added to the Bill.
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MR. DEPUTY CHAIRMAN: We shall now take up Clause 31. In Clause 31,
there is one Amendment (No. 136) by Dr. T. Subbarami Reddy, and one Amendment
(No. 31) by the hon. Minister. Mr. Reddy, are you moving the Amendment?

CLAUSE 31 — APPROPRIATE GOVERNMENT TO TAKE
MEASURES AS REGARD TO HUMAN RESOURCE
DEVELOPMENT AND TRAINING, ETC.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I move:
(136) That at page 15, line 27, for the word "ten", the word "five" be substituted.

The question was put and the motion was negatived.
MR. DEPUTY CHAIRMAN: Now, Mr. Minister.
SHRI JAGAT PRAKASH NADDA: Sir, I move:
(35) That at page 15, lines 29 to 31 be deleted.

The question was put and the motion was adopted.

Clause 31, as amended, was added to the Bill.
Clauses 32 and 33 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 34. In Clause 34,
there are two Amendments (Nos.137 and 138) by Dr. T. Subbarami Reddy and three
Amendments (Nos. 36 to 38) by the hon. Minister. Mr. Reddy, are you moving the

amendment?
DR. T. SUBBARAMI REDDY: No, Sir.
MR. DEPUTY CHAIRMAN: Now, Mr. Minister.
CLAUSE 34 — COMPOSITION OF CENTRAL AUTHORITY
SHRI JAGAT PRAKASH NADDA: Sir, I move:

(36) That at page 16, after line 10, the following be inserted, namely:-

"(ga) such other ex-officio representatives from the relevant Central Government

Ministries or Departments;".
(37) That at page 16, after line 27, the following be inserted, namely:-

"(0) two persons representing areas relevant to mental health, if considered

necessary."
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(38) That at page 16, line 28, for the words, brackets and alphabets "clauses (h)
to (n)", the words, brackets and alphabets "clauses (h) to (0)" be substituted.

The questions were put and the motions were adopted.
Clause 34, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 35. In Clause 35,
there is one Amendment (No. 39) by the hon. Minister.

CLAUSE 35 — TERM OF OFFICE, SALARIES AND ALLOWANCES OF
CHAIRPERSON AND MEMBERS

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(39) That at page 16, line 30, for the words, brackets and alphabets "clauses (h)
to (n)", the words, brackets and alphabets "clauses (h) to (0)" be substituted.

The question was put and the motion was adopted.
Clause 35, as amended, was added to the Bill.
Clauses 36 to 45 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 46. In Clause 46,
there is one Amendment No. (139) by Dr. T. Subbarami Reddy and two Amendments
(Nos. 40 and 41) by the hon. Minister. Mr. Reddy, are you moving the Amendment?

DR. T. SUBBARAMI REDDY: No, Sir.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 46. In Clause 46,
there are two Amendments (Nos. 40 and 41) by the hon. Minister.

CLAUSE 46 — COMPOSITION OF STATE AUTHORITY

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(40) That at page 20, affer line 2, the following be inserted, namely:-

"(da) such other ex-officio representatives from the relevant State Government
Ministries or Departments;".

(41) That at page 20, line 3, for the word "Superintendent", the word Head" be
substituted.

The questions were put and the motions were adopted.
Clause 46, as amended, was added to the Bill.

Clauses 47 to 51 were added to the Bill.



Government [8 August, 2016] Bill 419

MR. DEPUTY CHAIRMAN: In Clause 52, there is one Amendment (No. 42)
by the hon. Minister.

CLAUSE 52 — OFFICERS AND OTHER EMPLOYEES
OF STATE AUTHORITY

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(42) That at page 21, line 14, for the word "Director", the words "Deputy
Secretary" be substituted.

The question was put and the motion was adopted.
Clause 52, as amended, was added to the Bill.
Clauses 53 to 62 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 63. In Clause 63,
there is one Amendment (No. 43) by the hon. Minister.

CLAUSE 63 — ACCOUNTS AND AUDIT OF STATE AUTHORITY
SHRI JAGAT PRAKASH NADDA: Sir, I move:
(43) That at page 24, lines 33 to 37 be deleted.
The question was put and the motion was adopted.
Clause 63, as amended, was added to the Bill.
Clause 64 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 65. In Clause 65,
there are two Amendments (Nos. 44 and 45) by the hon. Minister.

CLAUSE 65 — REGISTRATION OF MENTAL HEALTH ESTABLISHMENT
SHRI JAGAT PRAKASH NADDA: Sir, I move:
(44) That at page 25, after line 8, the following be inserted, namely:-

"Provided that the Central Government, may, by notification, exempt any

category or class of existing mental health establishments from the requirement
of registration under this Act.".

(45) That at page 25, in lines 30, 32, 34 and 35, the word "Central" be deleted.
The questions were put and the motions were adopted.

Clause 65, as amended, was added to the Bill.
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MR. DEPUTY CHAIRMAN: We shall now take up Clause 66. In Clause 66,
there are three Amendments, Amendments (Nos. 46 and 47) by hon. Minister and
Amendment (No. 140) by Dr. T. Subbarami Reddy.

CLAUSE 66 — PROCEDURE FOR REGISTRATION, INSPECTION AND
INQUIRY OF MENTAL HEALTH ESTABLISHMENTS

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I want to draw the attention
of the Minister to the sub-clause 14, which says, “As soon as the mental health
establishment submits the required evidence of the mental health establishment having
complied with the specified minimum standards, the Authority shall give public notice
and display the same on its website for a period of thirty days.” I am saying that
it should be thirty days instead of 45 days. You should give sufficient time; that’s

all. Therefore, I am moving the Amendment.
Sir, I move:
(140) That at page 26, line 14, for the words "forty-five days", the words “thirty
days" be substituted.
SHRI JAGAT PRAKASH NADDA: Sir, I move:

(46) That at page 27, line 4, for the word "thirty", the word "forty-five" be
substituted.

(47) That at page 27, lines 12 to 15, the following be substituted, namely:-

"(19) Notwithstanding anything contained in this section, if the Authority
has neither communicated any objections received by it to the mental health
establishment under sub-section (15), nor has passed an order under sub-section
(18), the registration shall be deemed to have been granted by the Authority

and the Authority shall provide a permanent certificate of registration".

MR. DEPUTY CHAIRMAN: I shall first put the Amendment (No. 140) moved
by Shri T. Subbarami Reddy to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 46 and
47) moved by the hon. Minister to vote.

The questions were put and the motions were adopted.
Clause 66, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 67. In Clause 67,
there is one Amendment (No. 48) by the hon. Minister.
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CLAUSE 67 — AUDIT OF MENTAL HEALTH ESTABLISHMENT

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(48) That at page 27, lines 44 and 45, the following be substituted, namely:-

"(7) The Authority may cancel the registration of a mental health establishment
if recommended by the Board to do so".

The question was put and the motion was adopted.
Clause 67, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 68. In Clause 68,
there are two Amendments (Nos. 141 and 142) by Dr. T. Subbarami Reddy. Are
you moving?

DR. T. SUBBARAMI REDDY: Sir, I am satisfied with the reply, so I am not

moving them.
Clause 68 was added to the Bill.
Clause 69 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 70. In Clause 70,
there is one Amendment (No. 49) by the hon. Minister.

CLAUSE 70 — CERTIFICATES, FEES AND REGISTER OF
MENTAL HEALTH ESTABLISHMENTS

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(49) That at page 28, after line 34, the following be inserted, namely:-

"(3A) Any change of ownership of the mental health establishment shall be
intimated to the Authority by the new owner within one month from the
date of change of ownership."

The question was put and the motion was adopted.
Clause 70, as amended, was added to the Bill.
Clauses 71 to 72 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 73. In Clause 73,
there is one Amendment (No. 50) by the hon. Minister.

CLAUSE 73 — CONSTITUTION OF MENTAL HEALTH
REVIEW COMMISSION

SHRI JAGAT PRAKASH NADDA: Sir, I move:
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(50) That at page 29, lines 1 to 7 be deleted.
The question was put and the motion was adopted.
Clause 73, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 74. In Clause 74,
there is one Amendment (No. 51) by the hon. Minister.

CLAUSE 74 — COMPOSITION OF COMMISSION
SHRI JAGAT PRAKASH NADDA: Sir, I move:
(51) That at page 29, clause 74 be deleted.
The question was put and the motion was adopted.
Clause 74, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 75. In Clause 75,
there is one Amendment (No. 52) by the hon. Minister.

CLAUSE 75 — QUALIFICATIONS FOR APPOINTMENT OF PRESIDENT
AND MEMBERS OF COMMISSION

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(52) That at page 29, clause 75 be deleted.
The question was put and the motion was adopted.
Clause 75, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 76. In Clause 76,
there is one Amendment (No. 53) by the hon. Minister.

CLAUSE 76 — SELECTION COMMITTEE
SHRI JAGAT PRAKASH NADDA: Sir, I move:
(53) That at pages 29 and 30, Clause 76 be deleted.
The question was put and the motion was adopted.
Clause 76, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 77. In Clause 77,
there is one Amendment (No. 54) by the hon. Minister.
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CLAUSE 77 — TERM OF OFFICE, SALARIES AND ALLOWANCES OF
PRESIDENT AND OTHER MEMBERS

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(54) That at page 30, Clause 77 be deleted.
The question was put and the motion was adopted.
Clause 77, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 78. In Clause 78,
there is one Amendment (No. 55) by the hon. Minister.

CLAUSE 78 — VACANCIES, ETC., NOT TO INVALIDATE
PROCEEDINGS OF COMMISSION

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(55) That at page 30, Clause 78 be deleted.
The question was put and the motion was adopted.
Clause 78, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 79. In Clause 79,
there is one Amendment (No. 56) by the hon. Minister.

CLAUSE 79 — STAFF OF COMMISSION
SHRI JAGAT PRAKASH NADDA: Sir, I move:
(56) That at page 30, Clause 79 be deleted.
The question was put and the motion was adopted.
Clause 79, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 80. In Clause 80,
there are two Amendments; Amendment (Nos. 57-58) by the hon. Minister.

CLAUSE 80 — CONSTITUTION OF MENTAL HEALTH REVIEW BOARDS
SHRI JAGAT PRAKASH NADDA: Sir, I move:
(57) That at page 30, for lines 39 to 43, the following be substituted, namely:-
"CHAPTER XI MENTAL HEALTH REVIEW BOARDS

80.(1) The State Authority shall, by notification, constitute Boards to be called
the Mental Health Review Boards, for the purposes of this Act.
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(2) The requisite number, location and the jurisdiction of the Boards shall be

specified by the State Authority in consultation with the State Governments concerned.

(3) The constitution of the Boards by the State Authority for a district or group
of districts in a State under this section shall be such as may be prescribed by the
Central Government."

(58) That at page 31, for lines 1 and 2, the following be substituted, namely:-
"(4) While making rules under sub-section (3), the Central Government shall
have regard to the following, namely:-"

The questions were put and the motions were adopted.

Clause 80, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 81. In Clause 81,
there are three Amendments; Amendment (Nos. 59-61) by the hon. Minister.

CLAUSE 81 — COMPOSITION OF BOARD
SHRI JAGAT PRAKASH NADDA: Sir, I move:

(59) That at page 31, line 10, for the figure "81", the figure and bracket "81(1)"
be substituted.

(60) That at page 31, for lines 16 and 17, the following be substituted, namely:-

"(c) two members, of whom one shall be a psychiatrist and the other shall

be a medical practitioner;"

(61) That at page 31, after line 20, the following be inserted, namely:-

"(2) A person shall be disqualified to be appointed as the chairperson or a
member of a Board or be removed by the State Authority, if he-

(a) has been convicted and sentenced to imprisonment for an offence which

involves moral turpitude; or
(b) is adjudged as an insolvent; or

(c) has been removed or dismissed from the service of the Government or

a body corporate owned or controlled by the Government; or

(d) has such financial or other interest as is likely to prejudice the discharge

of his functions as a member; or

(e) has such other disqualifications as may be prescribed by the Central

Government.
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(3) A chairperson or member of a Board may resign his office by notice in
writing under his hand addressed to the Chairperson of the State Authority
and on such resignation being accepted, the vacancy shall be filled by
appointment of a person, belonging to the category under sub-section (1)

of section 81".
The questions were put and the motions were adopted.
Clause 81, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 82. In Clause 82,
there is one Amendment (No. 62) by the hon. Minister.

CLAUSE 82 — DISQUALIFICATION AND REMOVAL
SHRI JAGAT PRAKASH NADDA: Sir, I move:
(62) That at pages 31 and 32, Clause 82, be deleted.
The question was put and the motion was adopted.
Clause 82, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 83. In Clause 83,
there is one Amendment (No. 63) by the hon. Minister.

CLAUSE 83 — TERMS AND CONDITIONS OF SERVICE OF
CHAIRPERSON AND MEMBERS OF BOARD

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(63) That at page 32, line 15, for the words "president of the Commission", the
words "Chairperson of the State Authority" be substituted.

The question was put and the motion was adopted.
Clause 83, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 84. In Clause 84,
there are three Amendment; Amendment (Nos. 64-66) by the hon. Minister.
CLAUSE 84 — DECISIONS OF COMMISSION AND BOARD

(64) That at page 32, line 19, for the word "Commission", the word "Authority"
be substituted.

(65) That at page 32, in the marginal heading, for the word "Commission", the
word "Authority" be substituted.
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(66) That at page 32, line 23, for the word "Commission", the word "Authority"
be substituted.

The questions were put and the motions were adopted.
Clause 84, as amended, was added to the Bill.
Clause 85 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 86. In Clause 86,
there is one Amendment (No. 67) by the hon. Minister.

CLAUSE 86 — PROCEEDINGS BEFORE COMMISSION AND
BOARD TO BE JUDICIAL PROCEEDINGS

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(67) That at page 32, for lines 36 to 38, the following be substituted, namely:-
"86. All proceedings before the Board shall be deemed to be judicial

proceedings within the meaning of sections 193, 219 and 228 of the Indian
Penal Code."

The question was put and the motion was adopted.
Clause 86, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 87 of the Bill.
There is one Amendment (No. 68) by the Minister.

CLAUSE 87 — MEETINGS
SHRI JAGAT PRAKASH NADDA: Sir, I move:

(68) That at page 32, for lines 39 to 41, the following be substituted, namely:-

“87. The Board shall meet at such times and places and shall observe such
rules of procedures in regard to the transaction of business at its meetings

as may be specified by regulations made by the Central Authority.”.
The question was put and the motion was adopted
Clause 87, as amended, was added to the Bill
Clause 88 was added to the Bill

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 89 of the Bill. There
are two Amendments. One Amendment (No. 143) by Dr. T. Subbarami Reddy. And,
another one Amendment (No. 69) by the Minister. Dr. Subbarami Reddy, are moving?
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DR. T. SUBBARAMI REDDY: Sir, I am satisfied with the reply. So, I am not
moving the amendment. Now, Amendment (No. 69) by Shri Nadda.

CLAUSE 89 — POWERS AND FUNCTIONS OF COMMISSION
(69) That at page 33, clause 89 be deleted.
The question was put and the motion was adopted
Clause 89, as amended, was added to the Bill

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 90 of the Bill.
There are two Amendments (Nos. 70 and 71) by Minister.

CLAUSE 90 — COMMISSION TO APPOINT EXPERT COMMITTEE
TO PREPARE GUIDANCE DOCUMENT
SHRI JAGAT PRAKASH NADDA: Sir, I move:

(70) That at page 34, line 1, for the word “Commission”, the words “Central
Authority” be substituted.

(71) That at page 34, in the marginal heading, for the word “Commission”, the
words “Central Authority” be substituted.
The questions were put and the motions were adopted

Clause 90, as amended, was added to the Bill

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 91 of the Bill.
There are four Amendments (Nos. 72 to 75) by Minister.

CLAUSE 91 — POWERS AND FUNCTIONS OF BOARD

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(72) That at page 34, line 14, for the word "psychiatrists", the words "mental
health professional" be substituted.

(73) That at page 34, for lines 22 to 28, the following be substituted, namely:-

"(2) Where it is brought to the notice of a Board or the Central Authority
or State Authority, that a mental health establishment violates the rights
of persons with mental illness, the Board or the Authority may conduct
an inspection and inquiry and take action to protect their rights.".

(74) That at page 34, line 30, for the word "Commission", the word "Authority"
be substituted.

(75) That at page 34, for lines 32 to 36, the following be substituted, namely:-

"(4) If the mental health establishment does not comply with the orders or
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directions of the Authority or the Board or willfully neglects such order

or direction, the Authority or the Board, as the case may be, may impose
penalty which may extend up to five lakh rupees on such mental health
establishment and the Authority on its own or on the recommendations
of the Board may also cancel the registration of such mental health

establishment after giving an opportunity of being heard.".
The questions were put and the motions were adopted
Clause 91, as amended, was added to the Bill

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 92 of the Bill.
There are two Amendments (Nos. 76 and 77) by Minister.

CLAUSE 92 — APPEAL TO HIGH COURT AGAINST ORDER OF
COMMISSION OR BOARD
SHRI JAGAT PRAKASH NADDA: Sir, I move:

(76) That at page 34, line 37, for the word “Commission”, the word “Authority”
be substituted.

(77) That at page 34, in the marginal heading, for the word “Commission”,
the word “Authority” be substituted.
The questions were put and the motions were adopted

Clause 92, as amended, was added to the Bill

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 93 of the Bill.
There are three Amendments (Nos. 78 to 80).

CLAUSE 93 — GRANTS BY CENTRAL GOVERNMENT
TO COMMISSION
SHRI JAGAT PRAKASH NADDA: Sir, I move:
(78) That at page 34, for lines 43 to 45, the following be substituted, namely:-

Grants by “93. (1) The Central Government may, make to the
Central

Government

Central Authority grants of such sums of money as the
Central Government may think fit for being utilized for

the purposes of this Act.”

(79) That at page 35, line 2, for the word “president”, the word “Chairperson”
be substituted.
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(80) That at page 35, in lines 3 and 6, for the word “Commission”, the words
“Central Authority” be substituted.

The questions were put and the motions were adopted
Clause 93, as amended, was added to the Bill
Clause 94 was added to the Bill

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 95 of the Bill.
There are two Amendments (Nos. 81 and 82) by Minister.

CLAUSE 95 — INDEPENDENT ADMISSION AND TREATMENT

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(81) That at page 35, in lines 19, 21 and 23, for the word “psychiatrist”,
the  words “mental health professional” be substituted.

(82) That at page 36, line 3, for the word “psychiatrist”, the words “mental
health professional” be substituted.

The questions were put and the motions were adopted
Clause 95, as amended, was added to the Bill

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 96 of the Bill.
There are two Amendments (Nos. 83 and 84) by Minister.

CLAUSE 96 — ADMISSION OF MINOR

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(83) That at page 36, in lines 8 and 40, for the word “psychiatrist”, the words

“mental health professional” be substituted.
(84) That at page 36, line 16, the words “or her” be deleted.
The questions were put and the motions were adopted
Clause 96, as amended, was added to the Bill

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 97 of the Bill.
There are two Amendments (Nos. 85 and 86) by Minister.

CLAUSE 97 — DISCHARGE OF INDEPENDENT PATIENTS

SHRI JAGAT PRAKASH NADDA: Sir, I move:

(85) That at page 37, line 6, for the word “psychiatrist”, the words “mental
health professional” be substituted.
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(86) That at page 37, line 20, the words “or her” be deleted.
The questions were put and the motions were adopted
Clause 97, as amended, was added to the Bill

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 98 of the Bill.
There are three Amendments (Nos. 87 to 89) by Minister.

CLAUSE 98 — ALLOTMENT AND TREATMENT OF PERSONS WITH
MENTAL ILLNESS, WITH HIGH SUPPORT NEEDS, IN MENTAL
HEALTH ESTABLISHMENT, UP TO THIRTY DAYS
(SUPPORTED ADMISSION)

SHRI JAGAT PRAKASH NADDA: Sir, I move:
(87) That at page 37, line 32, for the world “psychiatrist”, the words “mental

health professional” be substituted.

(88) That at page 38, in lines 19, 32, 34, and 41, for the word “psychiatrist”,

the words “mental health professional” be substituted.

(89) That at page 39, in lines 1, 5, 7, 19 and 22, for the word “psychiatrist”,

the words “mental health professional” be substituted.
The questions were put and the motions were adopted
Clause 98, as amended, was added to the Bill

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 99 of the Bill.
There are five